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LOK SABHA DEBATES

LOK SABHA

Friday, November 15, 1968/Kartika
24, 1890 (Saka)

The Lok Sabha met at Eleven of the
Clock

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
MR. SPEAKER : Questions S. Q.
No. 121.

SHRI S. M. BANERJEE: May I
request that Q. Nos. 126 and 140 may
also be taken up along with this, be-
cause they are all connected ?

MR. SPEAKER: Questions. S. Q.
No. 127 may also be taken up along
with these.

SHRI Y. B. CHAVAN : Q. No. 127

is a separate question by itself, 1 shall
answer the others together.
JuDICIAL INQUIRY INTO  ALLEGED

PoLICE EXCESSES AT INDRAPRASTHA
BuavaN, New DELHI IN SEPTEMBER,
1968
+
*121. SHRI RABI RAY :
SHRI BAL RAJ MADHOK :
SHRI KAMESHWAR
SINGH :
SHRI S. S. KOTHARI:
SHRI LAKHAN LAL
KAPOOR :
SHRI NITIRAJ SINGH
CHAUDHARY :
SHRI KANWAR LAL
GUPTA :
SHRI D. C. SHARMA :
SHRI RAM KISHAN
GUPTA :
SHRI NIHAL SINGH :
SHRI R. K. SINHA :
SHRI P. K. DEO :

SHRI RAMAVTAR
SHARMA :
SHRI SITARAM KESRI:

Will the Minister of HOME AFFAIRS
be pleased to state ;

(a) whether the one-man Commis-
sion has submitted its report on the
alleged police cxcesses in Delhi includ-
ing the incident in the Indraprastha
Bhavan;

(b) if so, whether a copy of the re-
port would be laid on the Table;

(c) the terms of reference of the

Commission;

(d) whether there was a demand
for a Judicial inquiry into the alleged
cxcesses by the police; and

(e) if so, the reaction of Govern-
meant thercto ?

THE MINISTER OF HOME
AFFAIRS (SHRI Y, B. CHAVAN) :
{a) to (c¢). The Lt. Governor, Delhi
had instructed the Deputy Commissio-
ner, Delhi, to inquire into and report
on the happenings in and uround the
Indraprastha Bhavan on September 19,
1968, He submitted his first report on
24th September, 1968. The Deputy
Commissioner had been asked to make
further inquiries to find out the pre-
cise part played by the officers who
entered the building along with the
Police force, of which thcy were in-
charge. His further report was reccived
by the Government on 12th November

- and is under examination.

(d) Yes, Sir.

(e) The judicial inquiry is made to
find out what are broadly the facis of
a given incident. The broad facts re-
garding the happenings in and around
Indraprastha Bhavan on September 19,
1968 have already been brought out by
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the ‘fact finding inquiry’ made by the
Deputy Commissioner. His conclu-
sions were specific cnough to initiate
departmental inquirics in respect of
certain senior officers. Government
have accepted the conclusions reached
by the Deputy Commissioner regarding
the very wrong use of force, and have
accordingly, framed and communicated
definite charges to the officers concern-
ed. Shri A. S. Ramachandra Ruo, one
of the Commissioners for Depaitmental
Inquiries under the Central Vigilance
Commission, will inquir¢ into the
charges framed against such  officers.
In view of the action already taken,
no useful purpose will be served by
any further judicial inquiry,

PoLICE ACTION AGAINST GOVERNMENT
EmpLoYEES IN DeLia

+

*126. SHRI M. L. SONDHI :
SHRI C. K, CHAKRAPANI:
SHRI H. N. MUKERIEE :
SHRI K. RAMANI :
SHRI K. M. MADHUKAR :
SHRI VASUDEVAN NAIR:
SHRI UMANATH :

SHRI MAHARAIJ
BHARATI .

SHRI CHANDRA SHEKHAR
SINGH :

SHRI LATAFAT ALIL
KHAN :

SHRI DEVEN SEN :

SHRI DEORAQO PATIL :

Will the Minister of HOME AFFAIRS
be plcased to state :

SINGH

(a) the number of persons injured
on the 19th Scpiember, 1968 as a re-
sult of, the police action takea again.t
Government cmployees in Delhi;

(b) how many of them died; and

-(c) the amount of compcasation
Government have given to the familics
of the dead and injured persons?

THE MINISTER OF HOME
AFFAIRS (SHRI Y. B. CIiAVAN) :
(a) About 100 persons were injured
in the Y-shaped building, Indraprastha

NOVEMBER 15, 1968
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Estate as a result of the Indiscriminate
usc of force made by the police after
they had cntered the building at about
3 PM.

(b) No one died as a result of any
police action.

(c) The Government have sanctioned
payments of ex-grarie  granls  Tanging
from Rs, 1.000 to Rs. 250 for persons
who had received injuries. An  ex-
eraria grant of Rs. 5.000 to the family
of the deccased Shri Arjun Singh has
also been sanctioned.  Action to  dis-
burse these amounts is being taken by
the Delhi Administration.

Ust oF Forcr DURING CINTRAL
GOVERNMENT EMPLOYEES' STRIKE

=

*140. SHRI S. M. BANERJEE :
SHRI K. M. ABRAHAM :
SHRI SHARDA NAND :
SHRI NAMBIAR : ¥
SHRIMATI SUSEELA

GOPALAN :
SHRI SAMAR GUHA :
DR, RANEN SEN :
SHRI1 1. B. SINGH :
SHRI JYOTIRMOY BASU :
SHRI ABDUL GANI DAR:

Will thre Minister of HOME AFFAIRS
be pleased to state :

(a) whether police had resorted o
use of force including firing to disperse
the striking Central Government em-
ployees at several places on the 19th
Scptember. 1968;

(b) if so, the names of places where
usc of force was resorted to;

(c¢) how many persons were injured
and killed in these incidents;

(d) whether any judicial enquiry or
any other enquiry has been  ordercd
into these incidents;

(e) if so, the findings thereof; and

(f) the details of compensation, if
any, paid to the families of the deceas-
ed and to those injured ? )
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THE MINISTER OF HOME
AFFAIRS (SHRI Y. B. CHAVAN) :
(a) to (f). A statement is laid on the
Table of the House,

Statement

Police Firing

Police firing had to be resorted to at
Bikaper, Pathankot, Shahdol und
Gaubati in order to dispersc unlawful
ussemblies from whom danger to life
und property was apprehended. Brief
details are given in the following para-
graphs.

Pathankot

2. At Pathankot, hve persons Tost
their lives and 19 received bullet inju-
rics. A magisterial inquiry was held
into this incident. Its findings arc that
firing had to be resorted to in view of
the serious threat to life and property
from the violent and furious mob
which were throwing stones and other
missiles on the policc and had not dis-
persed despite repealed warning given
by the Sub-Divisional Magistrate The
findings of the magisterial inquiry have
been accepted by  the Governor  of
Punjab who has at the same time sanc-
tioned ex-gratia relief of Rs, 5,000 to
the next of kin of cach of the deceascd
persons  at  Pathankot and  ex-graria
rclief ranging from Rs. 2,500 to Rs.
250 for each person who suffered bullet
injury. According to information fur-
nished by thc State Government a sum
of Rs, 34,250 has already becn disburs-
¢d and only one payment of ex-gratia
relief remains to be disbursed.

Bikaner
3. At Bikaner, one person was
killed and 23 injured as a result of

police firing. The Commissioner, Bor-
der Districts, Rajasthan s enquiring
into the firing at Bikaner. His report
is awaited. Details regarding payments,
if aoy, made by the State Government
are being ascertaincd.

Shahdol

4. No one was killed as a result of
firing, Information regarding the num-
ber of injured persons, the enquiry, if
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any, held into the incident and details
of payments if any made by the State
Governmtnt to the injured are being
ascertained.

Gauhati

5. No one was killed as a result of
firing at Gauhati. The number of the
injured, the enquiry, il any, held into
the incident and the details of payments
made, if any. by the State Government
ure being ascertained,

Use of Tear Gax and Lathi Charge

Adra

6. The police had to rescrt to tear
gas and a mild lathj charge at Adra in
Purulia District in West Bengal when
a violent mob tried to force their way
into thc railway station platferm to pre-
venl a train from moving. No one is
reported to have been imjured,

Sarai-Rohilla and Indraprsstha Bhavan,
Delhi

7. The police had to resort to  tear
gas at Sarai-Rohilla area and the Indra-
prastha Bhavan at 1 PM in order to
control unruly crowds WNo one is re-
ported to have injured in these inci-
dents.  (Note-the police action inside
the 'Y building. Indraprastha Estatc
between 3.00 to 3.40 PM has not been
counted as use of force with the object
of dispersing the striking Government
cmployees. As has already heen ex-
plained in the Housc on November 13,
1968, it was a very wroug use of force.
In this incident, no onc was Killed as
a result of indiscriminate use of force
by the police, but about 100 persens
were injured).

Information from other States

8. According to information furnish-
ed by the Statc Governments, there was
no use of force in Mysorc. Uttar Pra-
desh, Bihar, Gujarat and in the Union
territorics of Goa, Andaman & Nicobar
Islands, Manipur, Chandigarh, Hima-
chal Pradesh and Pondicheriy. Details
from other States and Union territories
regarding the number of occasions und
the places where use of force other
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than firing was resorted to, arc being
collected.

ot e T : FETR QO § ES weEy
ENRg, § A9 F ¥ FEM fE
A WgeayW W 97 FATL FAA! F;T
5 g7 Y Jaw fzAd 0 x99
aifad g1 AT & 1 wfaasw F wat A7
TTRTY A ¥ AFT A /A & fomq
faiaY = & ¥ada qET afgw, 72 7
T &1 g f& gasy sarfas g gHT
w1fgd, T2IFq WAA | AT TS AT &
34%) sarfas S gEY Afed | AT
q21%a A F AT 77 T GAAT § ITH
F1E Fara g1 Agt & {17 AR T 97 =_i
IAA W IEIA S0 F § A7 A=A
FY ARG FTA FT A0 FT 2|

HeTH WERT W HTRI B TN
IM SEM AT IAE AT 97 gg
aifas #79 Fr g7 FEm fx a7
Targqeq & f& zIsr w7 T #7 -mfow
AT T ETET AT TfZd, AT A A
Tt frar &, 3% +mfaw J= 71891
Zr =rfgm

A9 AT A A 7 7= g e anfos
T F1 7w gE 41 7 IFA THAR
TTq Agd F1 37 FF 7 fAw gxI7 fea

oft fawfe fasr : T qarT 97 T
Z g AF & | A-THETT A &
Y zAT T wAi g &1 W EA

JNAF(IETTALN G| (§Eear)
TF VAT qOQ © TIH F1 7 7

&t <ofw g : 7 @ famg %
faeyer waf 2t gf 2

SHRI M. L. SONDHI : If such pro-
vocation is there, then such i
tions also will be there, What is the
example that Shri Bibhuti Mishra is
setting here ? (Interruptions),
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MR, SPEAKER : We have already
spent two days over this issue...

SHRI M. L. SONDHI: We shall
spend 200 days over this question. It
is a question of human liberty. This
country is a democracy. It is not
ruled by Ayub Khan. If Shri Y. B.
Chavan wants to emulale Ayub Khan
we cannot allow him to have his way. ..
(Interruptions).

MR. SPEAKER : Order, order.

Three questions have bein answered
by the hon., Minister together, There
are about 20 names appearing in all the
three questions, Perhaps, the number
may be more also, because I have not
seen the number of Members appearing
on Q. No. 140. This means that wc
are going to devote one full hour to
this question, I do not mind. But that
would mean that the othcr juestions
will not come up. We have had dis-
cussion on the same subject for two
days, and Shri M. L. Sondhi says we
have to discuss it for 200 days; [ have
no objection. After all, T am only to
sit in the Chair; the Speaker does not
suffer; but the whole House would
suffer and the other questions will not
come up,

SHRI S. M. BANERJEE : We
mire your patience.

SHRI M. L, SONDHI : It is a ques-
tion of human liberty.

MR. SPEAKER : My point is that it
is the House as a whole that loses ihz
other questions. The other questions
would all be blocked. I have to call all
those Members whose names appear on
these three gquestions; I cannot avoid
it; 1 cannot discriminate amongst them.
We have already discussed this ques-
tion for two days., I do mnot know
what additional information will come
from Government now; I do not know
if they have changed their mind in onc
day. So, I would only say that the
net result of these questions or this
Question Hour would be one more hour
added to the two days for which this
subject has already been discussed.
Therefore, let hon, Members bear that
in mind.

ad-
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sft ofw o : T TF T AGIEE F1
FET @1 wfaww @ mr  ag

afgFE siwAEig | wfiFsiay a0
SIS AR AT AEAT, W -1 E) AOar |
TAfA g SEgw ¥7 anfew w@iw
AL FTTEE | W TEAT 7474 AT 4F
qear dgar § fr a7 fag <t 97
AW W 9Fz AR (9E g,
7z fr91E 3asr aT F oW AE &
T

TR I 7T &1 3T FA & fAm
TAAATE T U R9FTTH 9 7 FIA
TEATE |

“You are therefore guilty of dere-
liction of duty and of failure to cxer-
cise adequate command and control
over the force under your charge.”.
79 97 37 fad 9 7% & fan 7y
war 2 1 f3a 2w 7 usia fay & A
Z%, ITRIAH TIT & me AR v
T TA M@ E 0 FITA AT A oA
THfE g, 370 s AT waA. 2

“It is difficult to give an account
of how things happened inside the
building. The police force indulged

in greater rowdyism than the one
they had gone to quell.”.

Ze7 Tew W% w7 7@ g % g
T 7gq sarar niSfesw faar | 39 Qv
HF 31T 4 AAT AERT F BT e
g f& a1 a7 & 73 & 9 2
qg TA%! -afaF 9w w7 aqifs nawe
T G OF F7FE AETTE A7 qg at
oy faaria g B, a7 safaw
T Y gEIT |

W Q¥ HYT ATAFIY ATIHY AT Frgar
g | s9rz qEw foE g faa #1 and
e avg & micT frar & SERT S Moy
AT A AWM 9T 9T T@AT WEA
T & ¥ov arfaw gf & g o smawmr
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FTATAT AEATE | TEAwT A A e
TIT A W HTIHT qESATAT ATEAT § |
A% fag 1 sgars 7 st dro o
d 14T 74T, IF FTWA IF g9 97
wof 7 fag o gam ar | fFT o
¥ w3z ywezy fewe g7 foram gam &,
W aFAR | 7y WA &
TITE 1 TA AT § TAE & Aavg wfaw
zEar

IT FI ZEAET AT T THILA o
21 w1 fzar war 91, wET fear 4T 9T,
A7 A% ai A9 fre famn @ a
TEzAEs fraR § “gwe’ F 4.5
Feg7 (13) X ag fAargam § ¢

“Lacerated wound vertical at the

junction of penis with scrotum in
lower part”,

7z az qfas raze 37 foE ¢
74 % 9494 § fF I 1 ga077 4 AT
AT a4T q1, 37 K134 avg foag
T T 4y 917 fer gz faam F feg
fF gast 9eg fmm 7 g & Sa=T
AT 7 A fra feam o mar gy 9z
g frqe § ag wr faar & .

“Eyes both practically open, cor-

nea clear; blood from ears, nostrils,
mouth”,

zq %1 797 a6 £ {3 gfqw @ seia
fag &t TaTeg § M7 =rar 41 | R
g fraqlE za F1 s=Eg Fmor g |
4 gz wvaar Gwgar § fr g gaa &
qZAE7T @Y U 17 47 /WA g0 fT
AY 700 FE TTA G OHAATAE ) (G o
7 gg 7€ §Y @M, T A4 AEEG
Zq F(T FY FqGF A9 §( FOT K1 AA
|
SHRI Y. B, CHAVAN : The hon.
Member has tried to interpret the post-

mortem report. I humbly submit I do
not agree with his interpretation.
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SHRI M. L. SONDHI: How? Bc
specific.

SHRI Y. B. CHAVAN: I do

want to arguc it.

SHRI M. L. SONDHI: Why not?
There is the post-mortem report. He
was killed inside the building. .,

MR. SPEAKER : He will have 1o
sit down, 1 can assurc him that he is
not going to repecat it. He has no right

to get up any time. There must be
some limit.

SHRI M, L. SONDHI: I am only
asking for a clarification.

"SHRI Y. B. CHAVAN : As far as
sending a copy of the post-mortem re-
port is concerned, my information s
that the report was asked for by LIC
possibly for the purpose of insurance.
It could not be sent at that time be-
causc the report was with the D.C.
I am told that on the 13th a copy has
been given to LIC. I am not sure
whether the family members of Arjan
Singh themselves asked for the report.
If they do, certainly they will also be
given a copy.

not

I have explained in the reply itsclt
as to why Government do not consider
a judicial inquiry necessary,

it ofw @ : 1966 § gATIA

"fafew femedfas” am £ ox frarg
7, foq w1 afqr 97 qmg & ag way,
o A1, 39 7wy & A7 fafway, o
To Fo §7 17 ¥4 A9y & frgq
fafaezz, ot egrorn, & faa o, gfas
zra wfFr w1 949w {57 I F geaeg
A famr .

“The main principle to be ob-
served is that the minimum necessary
force to achieve the desired object
should be used, regulating it accord-
ing to thc circumstances of each
case".

eag Y &2 7 19 ATORT & T faw oge
TF AHAT T ITA ABAL FV TH HHY
e a1 ¢
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“It is expected that in dealing with
situations that might arise our offi-
cers will show tact. rcsourcefulness,
and firmness but there should be no
hesitation in using minimum force
necessury when it becomes unavoid-
able”,
afea 7ot A MAEATT RG cAMT 7

F UF «TZHL FT AT ITAT TGT |

F97T g2 At € fF 19 A<M T @F
dzw frad gfew & swadi £ &3
q7 W19 & fau agr mav gr; afz &,
Mg ! fawe gzaa & awa ¥ fasd
gfew #1 fas Zfex @1 o f2a o
= E 1 19 mAE ¥ AT 7 frea
afa= &1 fa® 7T famna ;1 w7 fam
T | FAFTATOOT AqTET ST 379
T %19 g1 fgavrar | 7z Fw 2t fzA
Tgw #zo faq gfam 1 7 faar mav
A Srar wrgan g o aar wmow ¢ g e
0T 4TET AAST FIHA FT AW (qeAT
gfe= &1 7 afg 77 27 fraq gfas #1
HYar a3y ?

SHRI Y. B. CHAVAN : The hon.
member appears to be misinformed.
Naturally the whole Delhi police had to
be used in different places. and natural-
ly they had to take the assistance of the

C.R.P. also. Nobody was asked to go
on leave. The C.R.P. alone was not

used, Both the C.R.P, and the Delhi
police hud to be uwsed in different
places.

ot ofy T avmy WEIEE, AT

419 F1 qqT7 AG! fAAr g1 wmaAfao,
gTAIT FET &, AT wEEw gAY E,
AT TATOT ATETF T 7201 574 F1 (qeRZ7T
faeetr gferm wt £ w7t & @ avgz &
gferm 1 ?

MR. SPEAKER : He has said that
both were used,

SHRI BAL RAJ MADHOK : The
hon. Home Minister has repeated the
answer that has been given, but though
he refused to appoint a judicial enquiry,
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an unofficial judicial enquiry was ap-
pointed with Mr. Sarjoo Prasad, ex-
Chier  Justice of  Rajasthan  and

Mr. Trikumdas. scnior advocate of the
Supreme Court, and their report has
been placed on the Table of the House.
I would like to read a few passages
from this report, They say :

“We were sad and shocked to sec
the ravages and depredations per-
petrated by the policemen inside the
building and to hecar of the harrow-
ing tale of their brutal and merciless
assault on the people without any
discrimination of their rank or posi-
tion and regardless of their  being
guilty or innocent.”

Thea they say ;

“Nonctheless, they appear to have
bezn mostly loyal workers.”

In cnother place, they say:

"It is morc than apparent from
the evidence that medical aid to the
icjured and sufferers was neither
available nor were thought of.”

Then they say that cven ladies  were
very badly treated.  Again, they say :

“We feel at the same time that if
any administration is to survive with
the slightest pretence to  civilisation
it must strongly condemn such law-
lessness ‘on the part of the police and
severely punish those responsible for
the outrages.”

Finally, they say :
“In our opinion, the whole matter

pre-eminently requires a  thorough
judicial investigation,”

This is a long report and conclusions
ara also there, All the facts in this re-
port point to one thing. that the police
had almost run amuck.  Suggestions
bave been made in the press as also in
the public that it could not have been
just by accident. There are two ex-
planations that are being given, One
is that perhaps there were some infiltra-
tors in the police who wanted to victi-
mise the loyal workers. The second
suggestion is that, as the Cabinet s
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divided. just as in the case of Novem-
ber 7, 1966, they tried to use the
demonstrations to oust Mr. Nanda,.
similarly they might have been trying
to take revenge on some Minister for
their own party purposes. In view of
the fact that such serious allegations
have bcen made, in view of the fact
that the force used was beyond any
limit or proportion. in view of the fact
that therc arc doubts about facts,—for
example about Arjun Singh they say
he died by aceident, but the post mor-
fem report says he might have been
murdercd and thrown out—in view of
all these things, in view of all the cri-
teria.  conditions and  circumstances,
because of which a judicial commission
is appointed being present in  the
Indraprastha Estate incident, is not a
judicial enquiry warranted ? We ask for
judicial enquiry for other small things
also, but here so muny other issues arc
involved. I would submit it is wrong.
to simply connect it with the strike.
The strike might have been good, bad
or indifferent, But it is a much wider
question. It involves the question of
civil liberties. It involves the question
of administrative propricty. It involves
the question of rule of law. It involves
the question whether this Government
arc protectors of law or murderers of
law. Such wider questions are involved.
Why should the Government avoid hav-
ing a judicial inquiry ? Will the Gov-
ernment reconsider its  decision and
appoint a judicial Commissioner forth-
with so that all the faets relating to this
incident which are agitating the minds
of the public are brought out ?

SHRI Y. B, CHAVAN : Government
has already cxplained one position.
There was an cexcessive use of Police
force. We have not denied that fact.
Really speaking it is very deplorable.
1 have admitted that fact.

Sccondly, if you go through the very
facts that took place that day. you will
realise one thing. He has suggested
whether some outside clement was in-
volved in the Police, etc. [ have no
reason to suspect that firstly because it
was not the Police constabulary that
entered on their own, If we go through
the fact of it, some senior officer took.
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a decision at a certain stage inside the
building. The basic defect in the whole
scheme was this decision if you see all
the facts about what happened on that
day, That decision to send the consta-
bulary inside the building was itself a
very wrong decision. Therefore 1 do
not see that this decision was taken by
any constabulary or outside element.
Once unfortunately the Police are asked
to go inside, who does what becomes
everybody’s responsibility. This is an
unfortunate situation. I have also said
that the Deputy Commissioner had been
asked to inquire further as to what
happened when the Police entered the
office. Those details were inquired
into and only a couple of days back we

received the report which is wunder
-cxamination,

SHRI BAL RAJ MADHOK : That
points to the fact that certain things

are still not clear. If you are so surc
of the facts, why do you not order a
judicial enquiry ?

MR. SPEAKER : Mr. Kameshwar
Sil]s]’l. i
o fogwe &@ : owTE AFET,

TIW AWF  FAL AFN A7 7 25 fRaz
T FAF 97 ET 7Z F |

MR. SPEAKER : Just now I said
you are keeping quiet when all have
argued the case.

SHRI SHRI CHAND GOYAL : This
question of clubbing questions deprives
those who have given a preference.
Then once in a session we get this
chance. By clubbing these you are
depriving us.

MR. SPEAKER : What should I do,
tell me?

SHRI SHRI CHAND GOYAL : No
.question of clubbing should come in.

SHRI S. S. KOTHARIL: The inci-
dents that happened at Indraprastha on
September 19 would shame the con-
science of any civilissd Government. It
is most regrettable that the Home
Minister has not cared to order a judi-
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cial inquiry. 1 would put it to him that
the exact circumstances of Arjun Singh's
death are still not known—whether he
was thrown out or whether he was
killed and thrown out. What exactly
happened, nobody knows. The second
important point at this slage is in the
Magistrate’s report, he said—this is
from the Indian Express of 13-11-68—
that the DM has not been able to appor-
tion the blame. Who precisely is res-
ponsible for the use of excessive force
inside Indraprastha ? That fact also is
not known. It is most necessary that
a judicial inquiry should be ordered, so
that various facts can come out. My
question is : what steps are the Govern-
ment taking to ensure that there is no
recurrence of such incidents in the
futurc anywhere in the country, And,
secondly, the widow of Arjun  Singh
has filed a claim against the Govern-
ment for Rs. 2 lakhs. Will the Home
Minister agree that he does not contest
this claim because she has worked out
the amount that Arjun Singh would
have carncd in his life-time had he
lived and not been murdered in such
dastardly  circumstances. The Home
Minister should reply to these  ques-
tions very clearly because we arc in a
democracy and not dictatorship, in this
country.

SHRI Y. B. CHAVAN : So far as
recurrence of such matters is concerned,
certainly we have to take  necessary
steps for that. The only way of stop-
ping the recurrence of such things is
to punish the persons who take wrong
decisions. That is the only thing that
can be donc.

SHRI JYOTIRMOY BASU :
them.

SHRI Y. B. CHAVAN : We are in
a democratic India. (/nterruption)

SEVERAL HON. MEMBERS rose—

SHRI VASUDEVAN NAIR: He
should not speak of democracy at least

Shoot

in this session of Parliament till we
forget all this s*ory.
o wTw fagrdt wwdE ;o seqer

TEET, TATAL ¥ oS TEI TC AT G
g1
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SHRI Y. B. CHAVAN : The hon.
Member raised the question about the
recurrence of such things. I mentioned
about the recurrence. Then the other
thing that he mentioned was about com-
pensation. It was a sort of ex-gratia
relief; that was the measure that was
taken, Normally, in such cases this is
the amount that is sanctioned. For a
life, it is very difficult to calculate the
compensation in terms of money. Lifc

is invaluable. (Interruption)

MR. SPEAKER : Order. order. Shri

Lakhanlal Kapoor.

o TqU A FYT :  AEAE FRIE,
foeelt ¥ R TENEY | A1 TV goT A
AT @I & fAm deer &7 faeg A
AwET e TEl-o8T wEtor gs & 99
oo & g qEAT TIEATE 1 19 ATE
FI qETEI 7 Grafor g€ s 21 #
§ qg AT 97 | §9 gIATEG 97 A7
F YT ATHT &1 AT FCT F1 HIAT FY
2 S&1 it wal wERw F Far fE
ag shvAfew Sfear §, aur fedt #7139
ATE ¥ & A fear o gFar RATH
AT F1gar g fF s AT swoAE &
YT & FT AW KT GATET F AT
e ¥ oA § oaE d IATRfew
Ziear &1 1€ s 8 7

;wﬁawmﬂz | qWEgIgY
AW ¥ FTET § IH FT gfaa T
JEHT AT AT (mEE)
¥ #Z Fe1 e g 5 oF avw Ir-
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afz g7 fefioma  dfaez 3 emfor
are faar & & IEWY  TARTEd fEw
T H ARSI ML ? wr TEy A
T Az g ?

T 1T & FgAT =rEr g fiwric
H AT 144 9T T I AL AT 7 W
FgT 9T FEATET FT & qger qufer &
g o < e dforde F et TamT &7
amEx faar 7

qEATT, MEET F1 F w0 A0
g WA § faer e o faar 144
F ¥ IAT M WA TE T
I AT AT | T Ay & A g v
I9d T [T HT AT F AT WAT
g1 A wE s Al & oA
ST J1Ear g fF S QT 97 w9y v
TE G, AT FAA A, T oI
AT ALY TE AT 7Y 7

T ey amatew 7 5 famm A
F AT ¥ A wons v, A Wy
o @ 7 oofew § v afem ®
amfsa F Ot w@rE | W oac
¥ MR T W A wwTE W
A TR F oA v swwd
IF 97 43 gU A, I q0% ¥
@ &1 SO A€ gam 91, ¥rE
gL AR WFTT WEr o4r,  afew
gfFa & T ¥ ITH! SrEE fear
T, ATET FATE ME, WA F7,TE ME |
gl 97 gafadi & A fear mm,
FIE &Y FT GIF T TFATAT TAT 7
FAT ATTET SHLAAT T qAT gIAT  ?
SHRI Y. B. CHAVAN : I have given
the general outline of the happenings in
Pathankot in the statement given here.

I am not sure about the seniority of the
magistrate who enquired into it.

SHRI S, M. BANERJEE : SDM is
always senior to a magistrate, That is
commonsense.
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SHRI Y. B, CHAVAN: It is nol
‘necessarily commonsense.  Juniority is

not the point here. It is the indepen-
dence. He may be junior to him in
service, but hz was not subordinate to
‘him. That is thc main criterion.

st v Fag W F 1z S
a8Yey & I S g v 20 e
T quE w7 TeEAT FE oANg
AT ¥ A TR WA T fi——
T Ig o w1E faR g 74T
ot ot feet s AAT ST AR 7 afzan
W FAT 97 927 IF (4R AT A AFAT
2?7 Ty Fw Afawrd F WA AT A
AFRFT AT 47 7

SHRI Y. B. CHAVAN : T do remem-
‘ber the Deputy Minister to the Primc
‘Minister had visited the placc. May be
she submitted, not a rcport but a sort

of note. 1 remember that. But I have
not got the details of it here.

ot WAT MW qAA ;U WERA,
& wrar § f& v fafreet g oF
Ao ATRHT giar § #i gue frare
uF faaT & &1 ot &, oY e s
1 A€l T AT ARG, TG & A
M § K W FE a9 F A g
Afe s wgiem, TR g fafrex
famig-aqE- &

MR. SPEAKER : What are we dis-
«cussing now ? The whole one hour is
‘wasted.

St waT s e ;Y well wEIey
& &g ¢ 6 ot g TRl FE
I AT ATRE | H Hv Agag
& wgaT WA -t A7 T A
g AR &, Tewele §, awia
W welt wgRw ¥ qoAT wgan g e a
qﬂﬂﬁﬁ:@ﬁomﬁoﬂomgﬁl’q
afgwrdr & fomar @ Tawey wiw
FaH, wr fehr Ffawe ¥ ww
§ wam oY A faar ?
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FEL——TaT 4 9l § {7 fet wfeae
& A % § o wrdo o Tram H
&Y natfrdz faar war qr, #fd oz A
39 #t ger faar war &7 94T 7R
ot 7g T ?

AEL——UF UHEUE g2 AME TS
4y f % frerrer folt 13, At & wfzat
B A T, TAH qI¢ ¥ U /@l
gt v owd ¢ gu-fodS #r drey mar
——za% ACH W veEAA @ Ag
g2 ?

G- o YW wE T FT
fras fam 2-—sm T9@T o STH
TR it ey & fR 7 fedy Fwmimaw
T 91 Fr &, 3 A afw o7 oA
FI ! T AL TH IE S FT
AqTE TEARY FIT T UAETGH FT FIH
[T fag Aam g o 797 259 a9
g T QAT !

SHRI Y. B. CHAVAN : No. Sir. The
idea is not that he will go into the entire
matter. He will go into the specific
charges that will be framed as a result
of the cnquiry made by the DC. The
hon. member referred to the press. elc.
As I said, the DC was asked to go
into what cxuctly happened in Indra-
prastha after the police cntered. The
report of the DC was rcceived only a
couple of days ago and we are examin-
ing it.

SHRI KANWAR LAL GUPTA:
What about the DIG Mr. Rosha, FIR
cte. 7

SHRI1 Y. B. CHAVAN : 1 will
quire nolice,

SHRI D. C. SHARMA : Every time
this question comes up for discussion,
we arc told that the Cabinet is not
united on this issue. May I ask the
hon, Minister whether the Internal
Affairs Committee of the Cabinet dis-
cussed this question or whether the
whole Cabinet discussed this qucstion
and whether there is any truth in what
was said just now that as the Sadhu
agitation, anti-cow slaughter agitation,
was made a kind of plea for getling rid

re-
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of one Home Minister, the Indraprastha
Bhavan agitation by the Opppsition
parties is going to be made a kind of
plea for getting rid of the present Home
Minister ?

SHRI Y. B. CHAVAN : I must say
that the rumour or infcrence that some
Members are trying to draw about the
division in the Cabinet on this issue is
completely wrong and incorrect, There
is no basis for this. All questions con-
nected with thesec problems have been
considered and discussed by the Cabinct
Committee and the Cabinet at different
levels and dicisions taken collectively.
This is all that T can tell him about it.

sit frgre fag : srcawr wdam, o
Bo HYo F WAT F AT I §, ITIT
ot qZA7 FT JTAT 1 F AT ATRAT
£ & form o 1o T 377 To o UHo
97 ATAG AT §,  IH Eo o,
o THo T o HTEo SATo FT 1A
F ford ot 7% srisr 1 Sy av i ?

SHRI Y. B. CHAVAN : I do not
think it is right that the D.C. was Tes-
ponsible in any way for the happenings.
Certainly, some doubts were expressed
about the D.1.G. and we had asked the
Lt. Governor to go himself personally
into what was the role of the D.L.G.
there.

stalarem dqt . AT g f
TZweg Fiz & fad gw sawr @,
g fecdt v ¥ o ot w0,

qIT F AT FgAr
g fr ¥ worgx ST FAATA S qTo 19
Y FTH 9T AT AT T AT IV R
F faegl ¥ ato 19 F1 EEF T A
siqur # off, I G B FH
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v faar | qE § vw feiwe §
W1 RIEF § TOF AE §T IT R
(smwem) AT 9@ OHT AT W
fralz & | § #dl #EIRT ¥ 9WAT
wrgan g f 0 & @t & faame oy w09
F fod vl Ftow £ W e
war & a7 7 s g faar aar
AT amTaE AW faas a9 oAl
FET ?

SHR1 Y. B. CHAVAN : The scope
of the inquiry was to find out what
happened in the Indraprastha Bhavan
and round about it. This matter did
not form a part of the inquiry. But if
there are any allegations and the hon.
Member writes to me, 1 will look into
them.

SHRI M. L, SONDHI : May I know
from the Minister whether jt is a fact
that even the Prime Minister, on her
return from a tour of South America,
wrole 1o the Home Minister and the
Finunce Minister expressing her  dis-
pleasure at the manner in which they
had mismanaged the situation here in
her absence and whethier a photostat
copy of this order is available with the
Statesman which is a respectable news-
paper in Delhi ? As the matter is so
important, perhaps the whole thing has
been staged in order to cause a scare,
in which case why has the Home Minis-
ter, who is so efficient, not taken legal
action against the Statesman ?

SHRI Y, B. CHAVAN ; 1t is not a
fact that the Prime Minister has ex-
pressed any displeasure as such, This
is possibly a figment of the imagination
of some pcople.  Newspapers many
times publish many things which arc
not necessarily correct. The only ac-
tion which can be taken in this matter
is to issue a contradiction and the Prime
Minister has issued a contradiction,

SHRI C, K, CHAKRAPANI : In the
Serai Rohilla area the police mercilessly
beat the family members of railway
2mployees and the police also entered
into the residential quarters of railway
cmployees and beat the womenfolk.
May 1 know whether the attention of
Government has been drawn to  this
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particular matter and, if so, what is the
action taken by Government ?

SHRI Y, B. CHAVAN : Some such
allegations were made a reference to.
Unfortunately I have not got detailed
information, but my general impression
is—and I can only give the impression
—that thesc allegations were not ulti-
mately substantiated.

SHRI HEM BARUA : How can hc
say that thesc allegations have not been
substantiated ? I visited Bongnaigaon,
Mariani and New Gauhati and I know
how these people behaved,

MR. SPEAKER : Order. order. [
shall call only thosc whose names arc
there. But even then there is difficulty.
If others also get up and start speaking,
there will b2 no end to it

SHRI VASUDEVAN NAIR : This is
not just a question of some policemen
or police officers misbehaving and at-
tacking the people when there is a mass
movement or a mass struggle. Thesc
are not isolated cases. During thc
last 20 years, after these gentlemen
took over the administration of the
country, invariably on all occasions
when there was a mass struggle, we had
seen that the police was behaving in
the very same manncr. But I should
like to point out that at least in the
past, if I remember correctly. there was
a standing instruction from the Central
Government to the State Governments
that when therc is a case of loss of life
by firing or some other police action.
invariably there should be a judicial
inquiry into it. I should like to know
whether the present Home  Minister
and the Union Government are going
back even on the kind of a dircctive
which, if I remcmber correctly, .they
themselves had sent to the State Gov-
ernments in the past. I cannot quotc
the number of the circular or do any-
thing like that. The main point, accord-
ing to me, is that the responsibility is
of the political leadership. I will not
be a party to blame a constable or an
officer here and there. Shri Chavan
cannot get away by saying that a police
officer or a constable has been suspend-
ed. I should like to know from him
whether realising his own failure,
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colossal failure in his political career, in
handling the Government employees’
strike and in his attempt to have a re-
form in the police administration and
in reforming the police that they should
deal with the people in a civilised man-
ner, he will at least at this stage think
of resigning from the Government and
get out of this Government. That is
the only thing that he can do now.

SHRI Y., B. CHAVAN : In regard
to that part of the question where he has
asked for information I would like to
give an answer. About his opinion, 1
have nothing to do with jt. I am not
aware of any instructions or circular
issucd by the Government of Indiu
about holding a judicial inquiry in every
case where there is loss of life.  Of
course, the convention and wish expres-
sed has been, if I remember a right, to
hold a magisterial inquiry in every
case.

SHRI VASUDEVAN NAIR : No.

SHRI Y. B, CHAVAN : You may
say ‘No' and I may say ‘yes’. What is
the usc of arguing like that? That is
the only information he has asked for.
About his political views, I think I
should not say anything. But I could
tell him one thing. I am not going to
oblige him by offering my resignation.

st wmow fag wieEr ;e
werg, et 7 o 38 W faw
A A gem IEE QA e Ed
e & 1 et gaw @ an feelt @f
#1 A § o & foo gfaw gam st
2 o ofew #=t 3 Afq 7 T
F@ &1 fow awg 1 a9 o o Fr
A fow T F gt aww IR
W AT gEae A R T I
forg ag & foerf g€, wv® @t &=
s awr @@ @ & | F 77 w= of
¥ AT wTEaT § 6 W I ag Af
TR fFNamgTEma Al R @
g, Ty drz-fiz w7 dar fFo o se
mifis smET ¥ o gEATe FAT dw
ara 3 3= Afa ez gfew T g fem?
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ar g 7t oft A gfee ®1 7 afawc
2 few § fe ot Torifaw ¢ & Aifa
fruifa aff #3 afes gfew & swae
& Sfs At av Aoz & wfr Afa
fraffer #3T ot o ¥ fagara & s
7 TgUF AR aEW A AR
# A A g wre g ofw fe
FHATY A, AR I THo Yo Tw T
gl 7 @ Aew AR AR
e =g for Aifa & 9w #1E wmrw
g a1, faer amaet & et w S,
it fR< # Fgem v fiF s o Aifar
froffa «&f & & e w9
& #fy froffa st § o= fax
Faw ATOHT G A, W T TR A
& T 3 wifgy wifs fecane &
GIAFEFAT AN G| AA AT
ST STgET § R ag s amaay Aify

& g AT A1 I FREd A Afw

& awmra gar ?

SHRI Y. B. CHAVAN : As far as
the policy in this matter is concerned,
something was explained by some hon.
Member here by reading some portions
of the circular. There has never been
any circular asking the police officers
to use force. They have been asked to
treat the situation tactfully. If it ulti-
mately comes to that, they will have to
use the minimum force. That is the
policy.

AN HON. MEMBER : What is the
minimum force ? Let him interpret it.

st ofw 1w : afT fag &1 AT
amaa fafm &rd @ fear g ?

SHRI M. L, SONDHI: To kick
somebody on his genitals, is it use of
minimum force ?. .. (interruptions)

MR, SPEAKER : Order, order. The
question has been asked. Let the
Minister give the information... (inter-
ruptions)

SHRI Y, B. CHAVAN : Why don't
you listen to me? I have not said that

1890 (SAKA) Oral Anywers 26

they used the minimum force, I was
explaining the policy in this particular
matter. In this case, I have not made
out a case that they have used the
mimimum force; they have exceeded
the minimum of force needed. I have
conceded that position. As far as this
policy is concerned, certainly govern-
ment can take responsibility for this
policy. But, while implementing it, it
is quite possible that somebody might
exceed that and, really speaking, this is
a matter of inquiry in this case.

st w7 wax fag : ;1 AEAE
TE A=t qqra 5 19 faawre v @
gfe e wHIfEl 9T M =g
w§, SEd feor sAwTQ w2, AR
HTAe g¢ AT AT I+ qf@rd & fag
g 7 #wrE afir 3 & v feay
g ? fear wd=rd fafenr € g Wt
FATH HY T FL N

SHRI Y. B. CHAVAN : I have given
this information in my reply.

oft woren welt wt : dzw AR
TeraTaY T & gfide ¥ fawfod & mahir
Y g2 Ty # Aferw s § A
fedt & for adt § | oF a<w Y O
st a3 aem 2 @ ¢ R gEd
aTH A AT FY =07 8 wiferer
FLWE 1 To ¥ro UHo #Y, fow w7
qareaT fFar w g R o Y wafo
EZITAT AT, 200 Fo TTHFT T HTZHA
g st faar mw @ 1 & st
g g fe wm g am ad e T
Qeifot{'ﬂ'oﬁmﬁaWEﬂ'ﬁ
200 Fo SqTIT qvearg fAar <& 2 ?

EaS S R Y IS
LiniysS g ke £ 2ui)
B P oS 8 A by e
-2 s Lea 4='.u--r oy A
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SHRI Y. B. CHAVAN : I do
think that that is correct. As a matter
of fact, the departmental inquiry was
held against him also.

SHRI KANWAL LAL GUPTA:
1 challenge you; it is correct. You find
out the truth, '

SHRI Y. B. CHAVAN : 1 do not
know.

not

‘SHRI KANWAL LAL" GUPTA:
It is hundred per cent correct, I chal-
lenge you.

HIT TAST FT JTAT FT AR 2
REMAMTRE?

DR. RANEN SEN: Has he been
given Rs. 200 or not? (Interruptions)

. ® gEEwR TBAW : §¥qT I A
TgT wver 77 frar § <wfad w@ar
eeaTg a9 TE 8§ 7

‘SHRI KANWAR LAL GUPTA:

You should not increase his salary in
any case... (Interruptions)

SHRI Y. B. CHAVAN : I will have
to find out the fact.

ot 7 A7 : 77 fag & Fraw Y
AT TG EAE §, FfwT 9w & vamar
w&AE arT a8 § e a5 3w 4 drer
T, 98 9 srearar< fvay -, S9 o
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st freret wf, 3q & foraY 9T Wl
qgerg T, R I F AT ¥ AY
%% faqr T 1§ W Al
STRAT § AT 78 v =mea g fe e
I FRE F E a7 0w K v
7 | F 7g A ST Sear g fF aa
FHE F1 W AL H 71 R@IE 9w
Feasraai g avagi|

X AT F 7g AT g & OF
T T R 7 gfaw ¥ sdw fea
ar 99 & "y FE AFEL TG0 4T 4T
T, mer R g gz 2Rl fegw
S gy @ Y2 a1 7Ty, }E J\gH DT
A & @ sreia fag aw s @Y
TET AT 79 F15 BT T2 2T 1@ T
I9 FY AT AT 97 A7 AGY AR IT X
QFT a7 78 ?

T a1a 72 & fF 9 Faa |
F1 TEATH T FZ F AH A X
aFft g1 AR A fF 9w 1958
# FTATH Frator gE 6 77 A -
qe agt qET AT & | IR T qT
% go faq arg 917 ravETor wEA @
ST 9T 7 THATTA FALY fazera
Afe dfea st 7 agr & srgifees @
5 78 sy wrrTay FAET fazare
1 g0 I dfeq TaRgEE I8 FT TH
faag wmAT & @9 g 99 & O
T TR TC T FX 1§ THAAL FH
foewmddt @1 7@ 7

=t arT ag § fF g qd<anq
AT A TN T, TieaTiE AT
wX Ao & duAw gom ¥ | wEfed
# areat g g @@ e emawr
¥ w3 g A A1 O FRRTE & |

SHRI Y, B. CHAVAN : The bhon.
Member has given his veksion as to how
Shri Arjun Singh died. But that is not’
substantiated by the inquiry. As far as
the of the D.C.s inquiry is con-
cerned, I am willing to place it on the
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“Table of the House. Somefime in the
next weck I will get copies made and
place it on the Table of the House.

The other matters are political views
- .. (Interruptions)

SHRI S. KUNDU : Mr. Sen spokc
ot certain healthy democratic conven-
tions, In Kerala when there was a
police firing in 1958, Mr. Namboodiri-
pad said that he would hold the inquiry
later, but latc Shri Jawaharlal Nehru
said that he must hold a judicial inquiry
immediately, and thereby a  healthy
democratic convention was establish-
ed, ..

MR. SPEAKER : Order, order. 1
have not called him.

=t 080 TWo SN : st T FaT
Tt F w1 gw A A qfer savzeATT

gE & I fg79 A -
MR. SPEAKER: Not now. Mr.
Baneriji.

SHRI S. M. JOSHI : He is ready to
reply.

MR. SPEAKER : He may re ready,
but thcre must be some system, I have
not allowed Mr. Kundu, If 1 allowed
you, he would also say that he should
be allowed. ..

SHRI S. M. JOSHI: I am asking
him to reply to the question. .

MR. SPEAKER :' No, no. Mr.
Banerji.

SHRI S. M, BANERJEE : From the
mtemel:nt laid on the Table of the
gwse in reply to Q. 140, we find

at :

“At Pathankot, five persons lost
their lives and 19 received bullet in-
juries. A magisterial inquiry was
held into this incident. 1Its findings
are that firing had to be resorted to
in view of the serious threat to life
'f"'d. pro:orltjy flruom the violent and
urions which were throwing
uqnesnand other missiles on the
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“At Bikaner, onc person was killed
and 23 injured as a result of police
firing.”

“At ‘Gauhati, one was killed as a
result of firing”.

But there was firing and there were
other incidents.

it has been pointed out very ably by
some of my friends including Shri
Lakhan Lal Kapoor that the subdivi-
sional magistrate had ordered the firing.
According to our information, the sub-
divisional magistrate is the administra-
tive head of that particular place and
the magistrate works under him, and
he writes the confidential reports of the
magistrates, In view of the fact this
inquiry was held by an officer junior
to the onc who ordered the firing, and
in view of the documents submitted by
many Members of Parliament including
Shri S. A. Dange, Shri S. M. Joshi and
others who had gone to that place, and
also in view of the report submitted on
the Pathankot firings and other firings,
may I know whether the hon. Minister
would institute judicial inquiry? I
would also like to point out that Mr.
Raj Bahadur, electrical khalasi was not
among the strikers but was murdered
in a calculated manner just because his
face resembled that of Mr. Surinder
Mohan, Vice-President of the Northern
Railway Mazdoor Union. He was shot
and wounded outside his jhuggi (hut)
as he was going to fetch something in
a lotah. He was brought inside the
hut by his brother who had come from
Pong dam, Talwara in connection with
some family affairs,. The policemen
entcred the jhuggi dragged his brother
out of the jhugei and brutally beat him
up with lathis causing injuries on his
both arms and back and then shot dead
Mr. Raj Bahadur at point blank range
before the very eyes of his young and
pregnant wife.

What T would like to know from the
hon, Minister is this, They might have
flung missiles, stones and other things.
But I want to know whether, in the
name of suffering humanity and in the
name of justice, if he has not become
absolutely cold and callous to this pro-
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blem, the Home Minister will institute
a public inquiry or a judicial inquiry
into the various firings ? For, 5 people
have been killed at Pathankot, one at
Bikaner and so ‘on; many people have
also been injured. Now one bullet in-
jury was below the belly; it was all
cither at the chest or near about it. I
would like to know, therefore, whether
a judicial inquiry will be ordered. 1
would request you, Sir, to appoint a
parliamentary inquiry committee. 1
appeal to you that in the pame of
justice you may be pleased to appoint
a parliamentary inquiry committee,

SHRI Y. B, CHAVAN : I am very
sorry that some people had lost their
lives at Pathankot and also at somec
other place. ..

SHRI HEM BARUA : What about
people losing their lives in Assam, at
Moriani and Bongaigaon ? What about
Ruman Acharjya who was shot dead at
Moriani and what about Paress Sanyal
who was shot dead at Bongaigaon ?

SHRI Y. B. CHAVAN : The hon.
Member has given a certain version of
facts. The actual point on which the
inquiry was held was whether there was
justification for opening fire. As the
report was indicated, and as is actually
indicated in the statement placed before
the House, certain things happened
which certainly gave cause to the police
to open fire, and that has been accepted
as a justifiable firing. Unfortunately
in the firing some people lost their
lives. They have been given some
relief etc., if not compensation. As I
have already said, Government do not
propose to hold a judicial inquiry.

SHRI S. M. BANERJEE : We appzal
to you, Sir, to appoint a committee of
the House.

SHRI M. L, SONDHI : If nothing
is dome and no inquiry is there, then
the future genmerations will say that
therz was murder but that was not
brought to light, Sir, you are standing
before the bar of history. If you do it,
it will go down before the people of
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India as an act most appropriate to the
occasion (Interruptions),

Iﬁmoq‘ﬁeﬁ!ﬂ': mﬂaﬂ,
o agt T E | qwE A F 9T AW
FEH FTMT | Ta® AT A AT
TAHE  AE T & v TR T
Tfed

MR. SPEAKER: How docs he
authorisc me? What is the power of
the Speaker?

SHRI M. L. SONDHI: You repre-
sent the people of India.

st ofe T : oamg wFE, s
WEYRT, TH AT ATIHT AT X |

MR. SPEAKER: The Question
Hour is over. 1 am sorry I could not
accommodate 10 more names which
arc there. They have not got a chance.

SHRI NATH PAI: You wanted us
to let you know how you can appoint
a Parliamentary Committee to go into
this. We will tell you.

SHRI HEM BARUA: When it
comes to killing people by bullets, he
does not neglect Assam, ut when it
comes to giving the names of those
killed, he neglects Assam.

SHRI NATH PAI: On the Assam
issuc, the then Speaker constituted a
Parliamentary Committee to go into-
the question. If you do a similar thing
now on this issue, you will be right in
exercising that power, since Govern-
ment will not accept the demand for a
judicial inquiry. We will convince you
more, if you allow us.

MR. SPEAKER:
notice.

SHKI C, DASS: Before you go to
the next item, may I make a submis-
sion ?

MR. SPEAKER: No.

Call attention
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TIONS

[LL-TREATMENT AND MURDER OF
HARIJANS

*122, SHRI SHRI CHAND
GOYAL:
SHRI G. C. NAIK :
SHRI D, AMAT :
SHRI A. SREEDHARAN ;

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether cases of beating to
death and ill-treatment of Harijans
have occurred again recently in various
parts of the country;

(b) if so, the action taken
thp culprits; and

(c) the steps being taken
protection to Harijans ?

against

to give

THE MINISTER OF HOME
AFFAIRS (SHRI Y. B, CHAVAN) :
(a) and (b). On the basis of informa-
tion obtained from State Governments
a statement of reported atrocities on
Harijans during some months proceed-
ing July, 1968, has been prepared and
is laid on the Table of the House. Since
July, 1968 on such cases are reported to
have occurred in NEFA and the Union
territories of Andamans and Nicobar
Islands, Lacadive, minicoy and Amin-
divi Islands, Tripura, Goa and Manipur.
Information regarding the States and
the remaining Union territories is being
collected.

Statement

No cases of atrocities on Harijans
were reported from any state/union
territory during the months preceeding
July, 1968, cxcept Andhra -Pradesh,
Gujarat, Madras, Uttar Pradesh and
Delhi.

In Andhra Pradesh, from 1st Janu-
ary, 1968 to 30th June, 1968, 19 such
cases werc reported. These included
five cascs of murder of Harijans by
persons of other castes, one case of
rape, ten cases of assault, illegal con-
finement etc. and two under the Un-
touchability (Offences) Act, 1955. In
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ull these cases necessary action under
the law was taken, In one case, in
which two Harijans were alleged to
have been paraded on donkeys, no ac-
tion could be taken due to lack of
evidence,

In Gujarat only one case of murder
of a Harijan boy was reported in June,
1968 in Banaskantha district. Investi-
gation was completed expeditiousty
and charge sheet in the case was sub-
mitted in- the court in July, 1968,

In Madras 6 cases took place in the
period from 1st August, 1967 to 30th
June, 1968. Of these two were under
the Untouchability (Offences) Act
1955 and the remaining of  assault,
causing hurt etc. Action under the
l.aw was taken in all the cases.

In Uttar Pradesh from 1st May, 1968
to 30th July, 1968 eight cases of atro-
citics on Harijans were reported, includ-
ing onc under the Untouchability
(Offences) Act 1955 and the remaining
of assault, rioting, outranging the
modesty of women ctc. Action under
the law was taken in all cases,

In Delhi there has been only one
case in which a marriage party of Hari-
jans was assaulted by persons of other
castes in village Mahipalpur. Action was
taken by the Police and thc case is now
pending in court,

(c) A conference of Chief Ministers
was held in New Delhi on 19th May,
1968, to discuss among others the con-
ditions of the Harijans, The Home
Minister stressed that Administration
should put its entire weight on the side
of the weaker sections of the society so
that their condition improves, It was
agreed that in order to instill confidence
among the Scheduled Castes, it was im-
portant that incidents involving Caste
Hindus and Scheduled Castes should be
investigated with more than ordinary
care and promptness and all possible
efforts should be made to ensure that
the offenders are brought before the
courts of law in the shortest possible
time. If necessary, special investiga-
ting teams should be set up so that the
prosecution does not suffer on account

of inadequate investigation.
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PETITION FROM HARIJANS OF KAPASAD
(U.P.)

*123. SHRI C. JANARDHANAN :
SHRI DHIRESWAR
KALITA ;
SHRI J. M. BISWAS :
SHRI INDRAJIT GUPTA :
SHRI RAMAVATAR
SHASTRI :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that fifty-
five Harijans of Kapasad, a village in
U.P., come recently to the capital to
seek protection of the Union Food
Minister against the alleged atrocities
by the Police and landowners;

(b) whether it is also a fact that
these Harijans have presented a petition
to the Union Food Minister in this
regard: and

(c) the action taken by Government
in this connection ?

THE MINISTER OF HOME
AFFAIRS (SHRI Y. B. CHAVAN) :
(a) and (b). Yes, Sir.

(c) The question has been forwarded
to the State Government for inquiry
and report. The Statc Government
have made necessary arrangements to
cnsure peace and security in the village.

T gavf wger, Af feest

*124. it fawfa faw

st wrea fag g :
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Hunan SACRIFICE IN  RAJASTHAN

*125. SHRI K. LAKKAPPA :
) SHRI P. L. BARUPAL :

SHRI R, K, AMIN :

SHRI RAM SWARUP
VIDYARTHI :

SHRI R. R. SINGH DEO:

SHRI GADILINGANA
GOWD :

SHRI P. N, SOLANKI :

SHRI K. P. SINGH DEO :

SHRI K. SURYANARA-
YANA :

SHRI HIMATSINGKA :

Will the Minister of HOME AFFAIRS
bz pleased lo state :

(a) whether Government have re-
ceived a complete report from the
Rajasthan Government that a 12 year
old Harijan boy was sacrificed by a-
contractor on the occasion of inaugu-
ration of the construction of a tank in
Udaipur (Rajasthan);

(b) if so, the details thereof; and

(c) Government’s reaction thereto ?

THE MINISTER OF HOME
AFFAIRS (SHRI Y. B. CHAVAN) :

(a) and (b). A statement is laid on the
Table of the House.



37

STATEMENT

According to the information receiv-
ed from the State Government, a boy
named Khuman Singh aged about 12
years, and resident of village Madra in
Udaipur District was employed on the
construction of an anicut in village
Madra, contract for which had been
given by Panchayat Samiti Kotra to
one Shri Udailal Lohar. On the even-
ing of 21st May, 1968 he did not rcturn
home. The members of his family
thought that he had gome to another
village with onc Chunia Daroga in
scarch of a job, as he had been saying
carlier. However, on the 22nd May
1968 the younger brother of Khuman
Smgh saw Chunia Daroga working at
the -anicut. He informed his mother
and the other relations about it. Chunia
Daroga was known in the village to be
a, ppediym of occasional divine inspira-
tions, who could make oracular utte-
rances under such inspirations. When
asked about Khuman Singh he pretend-
cd to be under the spell of such inspi-
ration and said that he had been swal-
lowed by a giant reptile. On the 27th
May Khumun Singhs father reported
about his disappearance lo policc station
Ogna. The police made efforts to trace
out the boy. but remained unsuccessful.

On the 3rd July. 1968, the Station
House Officer happened to visit the
village of Khuman Singh, when his

father furnishcd a written report alleg-
ing that he suspected Chunia Daroga to
be -the murderer. Chunia Daroga was
arrested and intensively interrogated.
QOn his disclosurc the burried skeleton
of the deceused Khuman Singh and his
blood-stained clothes were  recovered.
5 more persons. including ‘Hiralal Jain,
who was financing the contract. for the
anicut, werc arrested. 5 accused per-
sons made confessions under Section
164 Cr. P. C. Hiralal Jain was disclosed
to have paid .Rs. 1,000/- for the
ghastly murder, because he wanted g
human sacrifice to start the work on
the anicut. All the accused persons
have been challaned and the case is
peading in the court of the Sub-Divi-
sional Magistrate.

"(¢) The State Government have
been advised to ensure prompt investi-
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gation under scnior police officers, so

" that the persons responsible for such

crimes arc speedily brought to trial.
They have also been requested to go
to the root causes of such henious
crimes.

Loss oN ACCOUNT OF THE STRIKE BY
THE CeNTRAL GoVERNMENT EMPLO-
YEES

*127. SHRI SRADHAKAR SUPA-
KAR:
SHRI N. K. SOMANI :
SHRIMATI NIRLEP KAUR:

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) thc total amount of loss sustain-
cd by Government on account of the
token strike by a section of the Central
Government Employees on the 19th,
September, 1968 and subsequent “Work
to Rule™;

(b) the details of the loss; and

(c) the additional expenditure Gov-
crnment have to incure in casc the de-
mands of the Central Government em-
ployees are acceded to?

THE MINISTER OF STATE IN'
THE MINISTRY OF HOME
AFFAIRS (SHRI VIDYA CHARAN
SHUKLA) : (a) and (b). Information
is being collected and will be placed on
the tuble of thc Lok Sabha as soon as
possible.

(c) This is a hypothetical question
and maAy variables are involved since
all the demands arc not precise. How-
cver, an analysis will be made and an
approximate ideu given as early as.
possible .of the financial implications
or assumptions which will be stated in
the analysis.

CoMMUNAL PROPAGANDA BY NEws-~

PAPERS

*128. SHRI HEM BARUA :
SHRI VALMIKI
DHARY :

Will the Minister of HOME AFFAIRS
be pleased to state :

CHAU-
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(a) whether it is a fact that certyin
newspapers in the country are indualging
in communal propaganda;

(b) if so, whether these papers
belong to certain political parties; and

(¢) the steps taken by Government
in this connection?

THE MINISTER OF HOME
AFFAIRS (SHRI Y. B. CHAVAN):

(a) Yes, Sir.

(b) Government do not have any
definite evidence about the connection
of these papers with political parties,

(¢) Government have drawn the at-
tention of the State Governments to the
isions of the existing law, specially
Sections 153A, 295A and 505(c) IPC,
which can be invoked for prosecuting
persons who promote enmity between
different groups on grounds of religion,
etc. or commit any act which is preju-
dicial to maintenance of harmony bet-
ween different religious groups or com-
munities. Pursuant to the acceptance
by the Government of the recommenda-
tions of the National Integration
Council. the Criminal and Election Law
(Amendment) Bill, 1968 has been in-
troduced in the Lok Sabha and is now
before a Joint Select Committee,

SATELLITE COMMUNICATION SYSTEM
ror EpucATioNAL PURPOSES

*129. SHRI HEM RAJ:
SHRI N. R. LASKAR :

Will the Minister of EDUCATION
be pleased to state :

(a) whether the United Nations Edu-
cational, Scientific and Cultural Orga-
nisation propose to set up a Satellite
Communication System in India to
eradicate illiteracy; .

(b) if so, how far it will be of help
in the rural areas;

(c) what will be the total cost of
the scheme; and

(d) when the scheme is likely to be
implemented ?
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THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHR1 SHER SINGH) : (a) to (¢).
The United Nations Educational, Scien-
tific and Cultural Organisation does not
propose to sét up a Satellite Communi-
cation System in India. A group of
resecarch experts commissioned by
Unesco to prepare a feasibility study of
a pilot project using a communication
satellite primarily for educational tele-
vision observed some time ago  that
India would offer a good choice for the
application of a pilot project. With the
concurrence of the Government of
India, the Unesco deputed an Experts
Mission in November-December, 1967
to study the feasibility of launching a
pilot project in India in the use of satel-
lite communication for educational and
cconomic development purposes. The
Unesco Mission, on the basis of the in-
formation assembled in this country
and |drawing lupon the experience of
other countries, reached the conclusion
that the requirements of literacy, ex-
tension and improvement of school edu-
cation, health and family planning, im-
provement of agricultural production,
urban and rural community develop-
ment could be achieved a Satellite
Communication System. recom-
mendations of the Unesco Mission are
under examination by the Government.

The total cost of the project, as
worked out by the Unesco Mission, will
amount to $ 50 million of which
$ 30 million will be in foreign exchange.
The technical and engineering aspects
of the use of Satellite Communication
are being studied and a decision in the

matter will be taken after the studies
are completed,
INVITATIONs TO GOVERNMENT OFFI-

CIALS FROM FOREIGN MIsSIONS

*130. SHRI HARDAYAL
DEVGUN :
SHRIMATI SAVITRI
SHYAM :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that the
Government officials accept invitations
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from the foreign missions in India and
participate freely in their parties/func-
tions;

(b) if so, whether Government pro-
pose to lay down any procedure or
regulations in regard to acceptance of
such invitations by the Government
Official in the interest of security; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI VIDYA CHARAN
SHUKLA) : (a) to (c). Standing
orders already exist regulating the ac-
ceptance of invitations by Government
servants from Foreign Missions.

wefia vifee seaT™ war sfr
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KasHMIR CONVENTION

SHRI YAJNA DATT
SHARMA :

SHRI BHOGENDRA JHA :

SHRI SHIVA CHANDRA
JHA :

SHRI K. G, DESHMUKH :

SHRI YOGENDRA
SHARMA :

DR. A. G. SONAR :
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SHRI YASHWANT SINGH
KUSHWAH :

SHRI BHOLA NATH
MASTER :

SHRI JUGAL MONDAL ;

SHRI SHRI GOPAL SABOO:

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whethcr a ‘State People’s Con-
vention' was held in Jammu and Kash-
mir under the auspices of Shickh
Abdullah in October, 1968;

(b) the number of persons who par-
ticipated in the conference;

(c) the reaction of Government to
the views expressed in the conference;

(d) whether invitees from Pakistan
held areas of Jammu and Kashmir also
altended the convention;

(e) if so, whcther Government con-
sider the stand taken by various parti-
cipants about the status of Jammu and
Kashmir State not an open defiance of
authority established by law; and

(f) if so, the action taken by Gov-
ernment against the sponsors of the
convention for their anti-national acti-
vities 7

THE MINISTER OF HOME
AFFAIRS (SHRI Y. B. CHAVAN) :

(a) Such a Convention, called by
Sheikh Abdullah, was held at Srinagar
from 10th to 17th October, 1968.

(b) Two hundred and sixty-four,

(c), (e) and (f). Government consi-
der that while some speakers took a
sound and correct line, some of the
viows expressed at the Convention were
misconceived and wholly unrelated to
facts and realities. Government do not
consider that the Convention provides
any fresh ground for action.

(d) No, Sir.

KERALA’'S DEFIANCE OF ORDINANCE

*133,. SHRI ONKAR LAL BERWA:
" SHRI S C. SHARMA :
DR, KARNI SINGH :
SHRI .NARENDRA KUMAR
SALVE:
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SHRI S. R. DAMANI :

SHRIMATI SUSHILA
ROHA1GI :

SHRI J, MOHAMED IMAM:

SHRI OM PRAKASH
TYAGI :

Will the Minister of HOME AFFAIRS
bz pleased to state :

(a) whether it is a fact that the
Kerala Government refused to comply
with Section 5 of the Ordinance issued
by the Centrul Government to deal with
the Central Government Employees’
token strike on the 19th  September.
1968;

(b) whether any other State ' Gov-
crnment also refused to carry out the
instructions of Government;

(¢) if so. the names of States from
whom refusuls were received; and

(d) the reaction of Government
thereto ?
THE MINISTER OF HOME

AFFAIRS (SHRI Y. B. CHAVAN) :
(a) and (d). On September 18, 1968,
Kerala Government had in a communi-
cation to the Central Government re-
gretted their inability to issue instruc-
tions to district authorities to take
suitable action including arrest of and
institution of cases against persons ins-
tigating employees to go on strike and/
or inciting violence and intimidation of
employees who were willing to work on
September 19, The attention of
Kerala Government was thereupon in-
vited on September, 19 to the provi-
sions of article 256 of the Constitution
under which an obligation has been cast
upon the State Governments that their
executive power shall be so exercised
as to ensure compliance with laws
made by Parliament. It was further
pointed out that the provisions of the
Essential Services Maintenance  Ordi-
nance, 1968 relating to instigation or
incitement of employces to go on strike
werc part of such a law. The State
Government thereupon informed  the
Central Government that all action
necessary and found suitable was being
taken, keeping in view the provisions of
article 256 of the Constitution, '
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(b) No, Sir.
(c) Does not arise.

DEMAND FOR VIDARBHA STATE
*134. SHRI YASHPAL SINGH :

SHRI A. DIPA :
SHRI S, P. RAMAMOOR-
THY :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whather it is a fact that same
Members of Parliament have submitted
a2 memorandum to Government for the
formation of a new State of Vidarbha
out of thc cxisting State of Maharash-
tra;

(b) il so, the details thercof and
the names of signatorics thercto;

(¢) Government's rcaction, in  the
matter; and

(d) whether recent disturbances® in
Vidarbha area of Maharashira are the
direct outcomc of this demand ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI VIDYA CHARAN
SHUKLA) : (a) and (b) A Member
of the Lok Sabha has sent to the Gov-
crament a copy of memorandum stated
to have been signed by about 45 Mem-
bers of Parliament. It has been urged
in the memorandum that the Govern-
ment of India should ascertain  the
wishes and pspirations of the people in
Vidarbha thr.mgh a referendum on- the
demand for a weparate Vidarbha State.
A statement showing the names of per-
sons stated to have signed the memo-
randum is laid on the Table of the

House. [Pluced in Library, See  No.
LT—2116/68],
(c) The question whether fthe

Vidarbha area should form a separatc
State or bc part of Maharashtra has
been considered in the past and the
entire issue has been settled with the
cnactment of the States Reorganisation
Act, 1956, and the Bombay Reorgani-
sation Act, 1960. Government do not
propose to reopen this issuc,

(d) Yes, Sir.
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TrRIBAL RELIGION

*137. SHRI KARTIK ORAON :
Will the Minister of HOME AFFAIRS
be pleased to state ;

(a) whether the attention of Gov-
ernment has been drawn to the declara-
tion of Tribal religion in the Census
Report of 1911 which clearly mentions
that the tribes have a religion of their
own and that it is peculiar to all other
religions like Christianity, Islam,
Hindus, Zoroastrianism, Bhuddhism and
Jainism; and

(b) if so, the extent to which Gov-
ernment have moved in the direction of
preserving and promoting the Tribal
religion ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. S. RAMASWAMY) : (a)
The census Report of 1911 does not
show that in all Cases tribes bave a
religion of their own. However, at
the 1911 Census of India about 3%
of the population of India was recorded
as Animists, The persons shown as
Animists were broadly those who had
not yet made a practice of worshipping
Hindu Gods and had not remodelled
their original organisation on the lines
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of a Hindu caste.

(b) Under the Constitution all per-
sons are cqually entitled to the right
freely to profess, practise and propagate
religion, Government do not take any
steps to preserve or promote any parti-
cular religious practice.

WITHDRAWAL OF RECOGNITION
EMPLOYEE's ORGANISATION

OF

*138. SHRI R. BARUA : Will the
Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that Govern-
ment have decided to withdraw re-
cognition of the largest employees' or-
ganisation in the public sector;

‘(b} if so, the names of the unions
whose recognition has been withdrawn;

(c) the reasons for such withdrawal;

(d) how far this withdrawal of the
recognition will help Government; and

(e) whether recognition has been
restored in the case of some of the
unions and, if so, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI VIDYA CHARAN
SHUKLA) : (a) Government have de-
cided to withdraw rccognition of all the
employees’ organisations which called
for participation in the illegal strike on
19th September, 1968.

(b) Some of the major associations/

unions/federations which have been de-
recognised are as follows :—

1. All India Railwaymens'
ration.

2. National Federation of Posts &
Telegraph Employees,

3. All India Defence Employees®
Federation,

4, All India Non-gazetted Audit
& Accounts Association.

5. Income-tax Employees’ Federa-
tion.

6. Civil Aviation Department Em-
ployees’ Union.

Fede-
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7. Federation of Central Govern-
ment & Allied Officers’ employ-
yees,

8. Central Government Clerks
Union.” ~

(c) Promotion of an illegal strike on
19th September, 1968.

(d) Government had, in the interests
of maintenance of discipline in the pub-
lic services, to take action to de-recog-
nise these unions/associations of Gov-
ernment cmployees which instigated
disregard of the conduct rules and
Commission of offences under the law.

(¢) No; Sir.
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Neep Basep Waces For GOVERNMENT
EMPLOYEES

*141. SHRI D. N. PATODIA:
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is fact that Govern-
ment are reluctant to refer to arbitrator
the question of need based wages for
Government employees while they have
accepted in principle to refer the ques-
tion of merger of D.A. with pay;
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(b) whether Government's reluctance
to refere the matter to arbitration is
because it will adversely affect the eco-
nomy of the country;

(¢) if so, what are the basic princi-
ples on which the wages of Govern-
ment employees are decided; and

(d) what mechanism has been de-
vised to' ensure that the real wages of
the Government employces do not fall
with rising prices ?

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME
AFFAIRS (SHRI VIDYA CHARAN
SHUKLA) : (a) The demands of the
employees for need based minimum
wage and merger of dcarness allow-
ance with pay had Dbecn dis-
cussed in the National Council
of the Joint Consultative Machinery
last year and disagrezment on these sub-
jects was recorded, later, when arbitra-
tion was claimed, it was cxplained
on behalf of Government that while
Government's first view was that these
jssues were not properly arbitrable
under the Scheme, the Ministers con-
cerned viz. the Deputy Prime Minister.
Home Minister and Labour Minister
were willing to discuss the merits  of
the issucs, as well as the question of
arbitrability with the representatives of
the employees. The representatives of
the organisations which prompted the
strike agitation, however, did not res-
pond to this offer of discussion.
Jt was, however, madc clear to
the representatives of the other organi-
sations which responded to the invita-
tion that the issuc of need based mini-
mum wage was a very complex one
because it involved widc economic and
social issues. It was also explained that
the issue underlying this demand of the
Ceniral Government employees is  al-
ready before the National Commission
in a wider context, where it properly
belongs and it would be right to await
the Commission’s recommendations re-
garding national minimum wage which
" would be given the fullest and most
careful consideration by the Govern-
ment. Government were, and are,
willing to negotiate further on the sub-
ject of merger of dearness allowance
with pay and even refer that subject for
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arbitration, if there was no agreement.

(b) Goverament were reluctant to
refer the matter to arbitration as it did
not appear to come within the scope of
clause 16 of the Scheme for Joint Con-
sultative Machinery which provides for
compulsory arbitration, :

(c) Docs not arise.

(d) Increase in the dearness allow-
ance has becen sanctioned whenever
there is an increase of ten points in the
12-monthly average of the Working
Class Consumer Price Index.

A.R.C. RerporT ox UnioN TERRITORIES

*142. SHRI1 PREM CHAND
VERMA : Will the Minister of HOME
AFFAIRS be pleased to state ;

(a) whether it is a fact that the ad-
ministrative Reforms Commission  has
since submitled its report with regard
to the Administration of Union Terri-
tories;

(b) if so. the recommendations made
therein and whether these have been
considered by Government;

{_c) the reaction of the Union Terri-
toriecs 1o these recommendations;

(d) whether the recommendations of
th: A.R.C. are mandatory; and

(¢) when these are likely to be im-
plemented ?

THE MINISTER OF STATE IN
THE  MINISTRY OF HOME
AFFAIRS (SHRI VIDYA CHARAN
SHUKLA) : (a) No, Sir.

(b) to (e¢). Do not arise.

STRIKE BY PORT AND Dock WORKERS

*143, SHRI GEORGE FERNAN-
DES: Will the Minister of TRANS-
PORT AND SHIPPING be pleased to
state :

(a) when the notice of the intended
strike by port and dock workers all
over the country was received by Gov-
ernment;

(b) the demands contained in the
notice of strike;
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(c) the terms of settlement arrived
at between the All India Port and Dock
Workers' Federation and Government
on the 24th September, 1968; and

(d) the reasons why the settlement
was possible only a few hours before
the scheduled strike ?

THE MINISTER OF TRANSPORT
& SHIPPING (DR. V., K. R, V. RAO):
(a) On the 7th September, 1968,

(b) The workers demanded that the
Port & Dock authorities should accept
the principle, that the revised wage struc-
ture will be reared on a minimum wage
that is above the Need based Wage level,
and between this level and the living
Wage Standard, and that the resultant
increase should be cxtended to all Port
& Dock Workers under methods of
fair fixation of pay, in a structure of
revised basic pay scales and a scheme
of dearness allowance which are uni-
form at all the Major Ports, on the
basis of equal pay for equal work, and
that the scheme of dearness allowance
should provide for automatic linkage to
the All<India Consumer Price Index,
prividing for full neutralisation of the
increases in the cost of living,

(c) It was made clear to the repre-
sentatives of the All India Port & Dock
Workers Fedcration that—

(1) On the question of automatic -

linkage of dearness allowance
to the All India Consumers'
Price Index, the Employers’
representatives will not take a

rigid stand that they wil
follow the Government pat-
tern,

(2) On the question of neutralisa-
tion also, they will discuss with
an open mind without stick-
ing to the Government pat-
{ern.

(3) On the question of the te-

vised wage structure, they will

i the same with an
open mind without sticking
to the Government pattern,

The representatives of the Federation
were assured by Government that the
Wage Board would be persuaded to
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submit their report by 15th November,
1968 and within three weeks of the sub-
mission of the Report, a conference at
the national level would be called to dis-
cuss the recommendations of the Wage
Board before a final decision was taken
on the same by Government,

The Minister of Labour and I ap-
pealed to the representatives of the
Federation to participate in the proceed-
ings of the Wage Board and withdraw
the strike notice they had given from
the midnight of the 24th  September,
1968, In response to the appeal, the
representatives of the Federation agreed
to dircct their affiliates not to go on
strike as scheduled. They also agreed
to continue to participate in the deli-
berations of the Wage Board.

(d) The demands were of a complex
nature and negotiations had to be car-
ried on at different levels before a set-
tlement could be reached.
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DrAFT PosiTioN OF PARADEEP PoORT

*145. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of TRANS-
PORT AND SHIPPING be pleased to
state :

(a) whether the draft position of the
Paradeep Port has improved by now;

(b) if so, to what extent; and
(c) the steps taken to improve it
further and the amount-to be spent ?

THE MINISTER OF TRANSPORT
& SHIPPING (DR. V. K. R, V. RAO):
(a) Yes, Sir.
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(b) The Port has declared a draft of
33 ft. on 19th October, 1968.

(c¢) A proposal to undertake con-
tract dredging at an estimated cost of
Rs. 145 lekbs including a foreign ex-
change of Rs. 113.5 lakhs and also to
employ a cutter suction dredger belong-
ing to Visakhapatnam Port for effecting
further improvements in draft is under
consideration.

SMUGGLERS OF ANTIQUITIES

*146. SHRI B. K. DASCHOWDHU-
RY : Will the Minister of EDUCA-
TION be pleased to state :

(a) whether it is fact that Central
and State Officials have been alerted to
keep a close watch on looting and smug-
gling of antiquities;

(b) if so, whether it has come to the
notice of Government that many pieces
of antiquities are smuggled out to U.S.
and sold there;

(c) whether it is also a fact that
some foreign diplomatic personnel are
also involved;

(d) whether it is also a fact that
several temples in West Bengal have
been stripped of their historic statues
and carvings; and

(e) the steps being taken to check
such theft and also to strengthen the
intellipence service of customs authori-
ties ?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRI SHER SINGH) : (a) Yes, Sir.

(b) A few cases of illegal exports
and attempts to such exports have come
to Government's notice and these are
under investigation.

(c) This Ministry has no official in-
formation.

(d) No theft has taken place from
any Centrally protected temple in West
Bengal.

(e) The State Governments have
bzen alerted to gear up their police
machinery to prevent thefts from tem-
ples and other ancient monuments.
Watch and Ward have been strengthen-
ed at Centrally protected monuments
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to the cxtent possible within available
funds. As a preventive measure, loose
sculptures lying in and around these
monums:nts are being shifted to central-
ly located sculpture sheds where they
could be betier looked after.  All con-
cerned have also been asked to report
cases of thefts to the police promptly.
The Export Advisory Committees and
Customs authorities at major ports have
been requested to take all steps 10 pre-
vent the export of stolen and unlicensed
antiquitics. Amendment of the Antiqui-
tics Export Control law is also under
consideration and more deterrent puni-

shments will be provided therein for
illegal cxports or attempts therefor.
U.N. Cxrorr rorR DEVELOPMENT OF

INnLAND WaATLEER TRANSPORT

“147. SHRI S. K, TAPURIAH :
SHRI RAMA CHANDRA
VEERAPPA :

Will the Minister of TRANSPORT
AND SHIPPING be pleased to state :

(a) whether Government have ap-
proached the United Nations for the
services of an expert to develop inland
waler transport;

. (b) if so. whether any  blueprints
for the development of inland  water
transport have been prepared:

(c) the details of the estimated ex-
penditure which is likely to be incurred
on the scheme: and

(d) whether the UN, is likely to
share cxpenditure on this project or
it will be borne by the Government of
India ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V.
RAQ) : (a) Yes Sir.

(b) The question of formulating
schemes for the development of inland
water transport has bcen ecngaging the
attention of the Government of India
for some time.  Recently, a Study
Group under Shri B. Bhugwati, Mem-
ber Parliament has submitted its report
on the running of river services

in
Assam. It is under cxamination, The
feasibility of running commercial ser-
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vices on the Ganga is also under exami-
nation in consultation with the con-
cerned State Governments. The Gov-
ernment of India have since set up an
Inland Water Transport Com-
mittee consisting of officials
und  non-officiuls  including  some
Members of Parliument to-study the
problems relating to the inland waler
iransport of the country and against a
perspactive of devclopment of this form
of transport in different regions, suggest
a phased programme of development
and assess the possibilities of drawing
up specific schemes in sclected regions
in the first phase. On the basis of the
report of this Committee and the recom-
mendations of the U.N. Expert, schem-
s will have to be formulated for the
development of inland water transport
in the country.

(¢) and (d). It is not possible at
present to indicate the likely expendi-
ture involved as it is depéndent on the
scope and nature of the schemes to be
taken up.  The need for secking finun-
cial assistance, if any. from th: United
Nations for implementation of schemes
will have to he considered, on merits,
at the appropriate time, after the
schem2s have been  formulated and
their costs worked out.

PoLiticAL MURDERs IN WEST BENGAL

*148. SHRI BENI SHANKER
SHARMA :
SHRI A. K. GOPALAN :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether some allegations of pdli-
tical murders in West Bengal have been
made recently;

{b) if so, the details thereof;

(c) whether they have bcen loaked
into; and

(d) if so. the outcome therecof ?

THE MINISTER OF HOME
AFFAIRS (SHRI Y. B. CHAVAN) :
(a) to (d). According to information
furnished by the State  Government,
the motive in two cases of alleged mur-
der appears to be political rivalry. In
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one case, on 8-9<68 at about 1 AM,
one Biswanath Chowdhury, a student
aged about 22 years is alleged to have
becn attacked by some persons of the
opposite party. Biswanath Chowdhury
was at that time writing election slogans
on the wall in a lane in Beliaghata
Police Station. Serious injurics were
inflicted on him and he was removed
to hospital where he succumbed to his
injuries. Three of the four accused
mentioned in the dying declaration have
becn arrested. In the second case. on
30-10-1968. at Bandhabanagar, P.S.
Belghoria, onc Nani Saha, along with
his associates. is alleged to have abused
a group of persons including Barun
Kumar Chakraborty and Dilu Bose.
Napi Saha was armed with a sten-gun
and at about 1930 hours is alleged to
have fired with his sten-gun at Barun
Kumar Chakraborty and Dilu Bose, As
a result of the firing, Shri Chakraborty
died instantaneously and Dilu Bose who
received bullet injurics, was admitted in
the hospital.

Iovestigations are in progress in these
two cases.

Besides these, reports in regard to
scven other clashes resulting in fatal
injuries, between workers belonging to
rival groups and trade unions have also
been received. Though political motives
were alleged in these seven cases also,
investigtaions madec so far do not dis-
close any evidence to substantiate such
allegations.
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DerFear or THE Inpian Hockby Team
IN Mexico OLymrics (1968)

©150. DR. SUSHILA NAYAR :
SHR1 RAM CHARAN:

Will the Minister of EDUCATION
be pleased to state ;

(a) whether it is a fact that India
suffercd a very bad defeat in Hockey
at the Mexico Olympics;

(b) if so, the rcasons for this defecat:

(¢) whether Government will hoild
an inquiry into the circumstances as to
how this happened;

(d) whether the selection of the team
was made on the basis of merit; and

(e) if not. the action taken or pro-
posed to be taken in the matter ?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRI BHAGWAT JHA AZAD):

(a) Yes, Sir.

(b) and (c). The All India Council
of Sports is being re-constituted. As
a first task it will be called wupon to
look into the rcasons for India’s defeat
in Hockey at the Mexico Olympics and

to make suggestions for fraising our
standard in the game.
(d) and (e). The selection of the

team appears to have been made by the
Indian Hockey Federation from within
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the players inyvited to the coaching
camps at Patiala and Jullundur.

Murper oF Kazi NOORUDDIN AT
AMRITSAR

760. SHRI DEORAO PATIL : Will
the Minister of HOME  AFFAIRS
be pleased to state :

(a) whether Government arc aware
that Kazi Nooruddin Jawed son of Kazi
Karimuddin. Ex-member of Constituent
Assembly of India, is reported to have
been shot down near the Amritsar bor-
der in the month of August, 1968;

(b) whether it is also a fact that he
was it serious patient of peptic ulcer
and had been admitted in Medical Col-
lege Hospital, Chandigarh;

(c) whether a  complete investiga-
tion into the alleged murder of Kazi
Nooruddin had been conducted and
whether the body was buried as un-
claimed body: and

(d) if so. whether he was killed be-
cause of the money motive or other-
wise ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI VIDYA CHARAN
SHUKLA) : (a) to (d). According to
a report received from the Border Se-
curity Force authorities, on the night
of 12/13th August, 1968, two uniden-
tified intruders from the Pak side of the
Punjab-West Pakistan border opened
fire on being challenged by a Border
Security Force Naka party. The Naka
party returned fire in self-defence and
one intruder dropped dead, while the
other one ran to the Pak side. The
dead body was disposed of by the local
Police and was later identified as that
of Kazi Nurruddin Javed. A case
has been registered and a magisterial
inquiry is also being conducted into the
cause of the death of the said Kazi
Nuruddin Javed. More detailed infor-
mation is expected after the magisterial
inquiry is completed.
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RECOVERY OF STOLEN TRAVELLER

CHEQUES

761. SHRI BABURAO PATEL : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) the total number and value in
rupees of stolen traveller cheques re-
covered recently by the Delhi Police
while investigating the million-rupee
National Museum theft;

(b) the total number and value of
dollar travellers cheques that have been
reported to have bounced back in
Delhi’s luxury hotels and shops;

(c) whether this racket exists only
in Delhi or has spread to other cities
and, if so, which cities;

(d) the number and names of Indians
and foreigners with their  different
nationalities arrested so far; and

(e) the practical steps taken by Gov-
ernment to check it ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) No travellers’ cheques were report-
ed stolen in the National Museum theft
case nor have any such cheques been
recovered by Delhi Police during the
investigation of this case. However,
two persons have been arrested by the
Delhi Police recently in connection with
the encashing of 21 American Express
dollar travellers’ cheques of the face
value of $3700, reported lost by the
American Express, Delhi. This case is
under investigation,

(b) No such case has come to notice
of the Government.

(c) No such cases have come to the
notice of the Governments of Punjab,
Gujarat, and the Administrations of the
Union Territories of Pondicherry, Mmg-
pur, Andaman & Nicobar Islands, Tri-
pura, Goa, Daman and Diu and Lacca-
dive, Minicoy and Amindive Islands, In-
formation from other places is being
collected.
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(d) The two persons arrested by

Delhi Police are :

(i) Mr. Leo Vincent Creedon, an
Irish national.

(ii) Sri  Suresh Kumar,
National.

(e) Necessary vigilance is kept and
suitable action in accordance with law
and rules is taken by Government.

Indian

1.A.C. FLIGHTS DELAYED AND CANCELLED

762. SHR1 BABURAO PATEL :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) the total number of flights delay-
ed and cancelled by the Indian Airlines
Corporation during the last one year;

(b) the reasons for
delays and cancellations;

such  frequent

(c) whether it is a fact that on the
25th September 1968, the 1LA.C. sud-
denly cancelled its afternoon flight from
Bombay to Cochin and the return flight
from Cochin to Bombay vig Goa and
if, so, the reason for doing so; and

(d) whether the I.A.C. maintains a
relief, crew and, if so, how often it is
used and. if not, the reasons therefor ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) and (b). There were
9,486 delays (exceeding 30 minutes) fo
scheduled flights and 311 cancellations
during the period October 1967 to
September 1968. These delays and can-

cellations were due to the following
causes —
1. Weather 11514220
2. Consequential 6682
3. Miscellaneous 369--41

4, Air Trafic Control .. 18

5. Engineering . - 892435

6. Trafic .. 16446

7. Traffic {Calcrmg') 20+1

8. Operations am .. 13848

9. Transport ‘e - 4
ToraL:— 94 86--311

==9797

NOVEMBER 15,

1968 64

Written Answers

(c) Yes, Sir. The cancellation of
flight on 25th September, 1968 was
due to the pilot who was 1o operate the
flight suddenly proceeding on leave. The
stand-by pilot was also not available.

(d) Yes, Sir. Indian
maintain relief crew who arc
as and when emergencies arise.

Airlines do
utilised

EMPLOYEES IN ANDAMAN NICOBAR
ISLANDS

763. SHRI SIDDAYYA : Will the
Minister of HOME AFFAIRS be pleas-
cd to state :

(a) the total number of smployees
in Class 1, 1I. 111 and IV posts in the
Union Territory of Andaman and Nico-
bar Islands as on the 1st October, 1968;
and

(b) the number out of them belong-
ing to the Scheduled Custes and Sche-
duled Tribes ?

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(2) and (b). The information is being
collected and will be laid on the Table
of the House,

GOVERNMENT POSTS IN ANDAMAN AND
NICOBAR ISLANDS

764. SHRI SIDDAYYA : Will the
Minister of HOME AFFAIRS be
pleased to state :

(a) the number of vacancies in Class
1, II, 11 and IV notified by the Ad-
ministration in the years 1966-67,
1967-68 and 1968-69 (upto 1st October,
1968) in the Union Territory of Anda-
man and Nicobar Islands;

(b) the number out of them reserved
for the Scheduled Castes and Scheduled
Tribes in each of the above categories;
and

(c) the number of applications re-
ceived from the Scheduled Castes and
Scheduled Tribes candidates and the

number out of them selected ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS



Written Answers

65

(SHRI VIDYA CHARAN SHUKLA) :
(a) to (¢). The information is being
collected and will be laid on the Table
of the House.

EpucaTioNAL FACILITIES POR STUDENTS
OF ANDAMAN AND NICOBAR ISLANDS

765. SHRI SIDDAYYA : Will the
Minister of EDUCATION be pleased
to state :

(a) what are the educational facili-
ties available to the students of Anda-
man and Nicobar Islands for post-
Matric studies in the mainland and in
foreign countries:

(k) how many were given those faci-
lities in the years 1964-65 to 1968-69
(upto the Ist October, 1968) vearwise:
and

(¢) how muny of them arc the sons
and daughters of the Government em-
ployees and how many belong 10 the
Scheduled Castes and Scheduled Tribes?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHR1 BHAGWAT JHA AZAD)
(a) to (c). The information required
is given in the statement laid on the
Table of the House. [Placed in Library.
See No. LT-2117/68].

VISITS ABROAD BY MINISTERS AND
PARLIAMENTARY  DELEGATIONS

766. SHRI VISHWA NATH
PANDEY :
SHRI HUKAM CHAND
KACHWAI :

SHR1 HARDAYAL DEVGUN:

Will the Minister of HOME AF-
FAIRS be pleased to state :

(2) the number of Ministers, Minis-
ters of State. Deputy Ministers and
Parliamentary Delegations who visited
foreign countries during the months of
September and QOctober,” 1968;

(b) the object of their visits to the
foreign countries;

(c) the total amount of foreign ex-
change spent on their foreign tours;
and
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(d) the number of foreign visits
undertaken by the aircraft of Defence
Ministry and that of L.A.C, 7

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) to (d). The information is being
collected and will be laid on the Tahle
of the House.

whreag<t ST, gIrEn (9T Siw)
& g F7 T

767. =t a7 fag witfear: 7
ag-v war fam  sfusmf=y qo
FINEATYZT FIH, TZ1ET (A7 93
%97 % 97 f5d A F 177 26 AT,
1968 & HAT7IfFA 994 64T 1287
¥ I F TFEAT K T TATT K EATFIA
o

(%) Fmzaaa g7 ST OFa
¥TAT MR

(@) #av 978 91 & i wfaafaai
T ey v Am fad g o7 e
ATAFEN UFF FHT AT IEE;

(7) #41 g8 A% & fa wageE
afgxifra) #1 v & fog 97 @7
77 wu=7 f57 7 72 & 97 f et
T IAFT AT Y & A7

(7) #aT "TFIT T AAA FT @A
= w3 7

TE-Fd Warra | T Har (o
fear wr qew) () A oAE
ST |

(=) oft 7€, A=

() o 7Y, A )

(7) WA &1 Hdw 1949-52 AT
(16 =9t & sfirs) ¥ 21 srferwiw g
e ITeg TG § T I7E qaT AW
¥ 9O U9 TR T f6R ar @



67 Written Answers

£ | TH 99547 | O w0 wfeq & R
TH HTHA A G AT ATIE g |

Basic DEMANDS OF CENTRAL GOVERN-
MENT EMPLOYEES

768, SHRI SRADHAKAR

SUPAKAR :

SHRI P, K. DEO :

SHRI HARDAYAL DEVGUN:

SHRI RAGHUVIR SINGH
SHASTRI :

SHRI S. K. TARURIAH ;

SHRI HIMATSINGKA :

SHRI N. K. SOMANI :

SHRI GADILINGANA
GOWD :

SHRI R. K. AMIN:

SHRI P. N. SOLANKI :

SHRI NARAYAN SWARUP
SHARMA :

SHRI ATAL BIHARI
VAJPAYEE :

SHRI RANIJIT SINGH :

SHR1 JAGANNATH RAO
JOSHI :

SHRI S. M. BANERIJEE :

SHRI SHRI CHAND GOYAL :

SHRI P. C. ADICHAN :

SHRI RAM GOPAL SHAL-
WALE :

DR. KARNI SINGH :

SHRI VENKATASUBBAIAH :

Will the Minister of HOME AF-
FAIRS be pleased to state :

(a) the main basic demands on which
certain sections of the Central Govern-
ment employees went on a token strike
on the 19th September, 1968; and

(b) whether the aforesaid demands
have been considered by the Govern-
ment and, if so, with what result ?

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) and (b). A statement is laid on the
table of the House.

Statement

There were 10 demands of the Cent-
ral Government employees which are
given below :—
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1. Need-based minimum wage and
adjustment of differentials,

td

. Merger of Dearness Allowance
with pay.

3. Full neutralisation of the short-
fall in real wage due to the high
cost of living.

4, Withdrawal of Government's
proposal to retire employees
at 50 years of age or on cem-
pletion of 25 years of service.

5. No victimisation: and reinstate-
ment of ‘victimised' workers.

6. No retrenchment without cqui-
valent alternate job security.

7. Abolition of contract
casual /contingency labour.

and

8. No introduction of ‘automation’
and withdrawal of all means of
‘uutomation’,

9. No change in any major service
conditions of the employees of
any department of the Gowvern-
ment of India without prior con-
sultation with the trade union
concerned,

10. Fixation of minimum remune-
ration for part-time and extra-
departmental employces propor-
lionate to the minimum wage of
departmental employees.

2, Out of the demands indicated
above, only four are major demands,
viz, (1) Need-based minimum wage
and adjustment of differentials, (2)
Merger of Dearness Allowance with pay
(3) Full neutralisation of the short-fall
in real wage due to the high cost of
living and (4) Withdrawal of Govern-
ment’s proposal to retire employees at
50 years of age or on completion of 25
vears of service. So far as the need-
based minimum wage is concerned, the
issue underlying this demand is already
under consideration of the National
Commission on Labour in a wider con-
tact and Government would give the
fullest and most careful consideration
to any recommendations that the
Labour Commission would make in this
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respect. With regard to the issue of
merger of D.A. with pay, Government's
stand was that it could be further nego-
tiated and could also be referred to
arbitration, if reed be. The demand
for full neutralisation of the higher cost
of living has yet to be discussed at the
forum of the J.LCM. In respect of the
proposal for retirement of employces at
the age of 50 years or on completion of
25 years of service, discussions had al-
rcady been held with representatives of
the employees and the matter is already
under consideration in the light of the
views expressed by them. Demands
Nos. 5 to 10 are of a general nature
and could be taken up in the machinery
for Joint Consultation to the extent and
according to the procedure provide
under that scheme.

PAxX SPIEs

769. SHRI HEM RAIJ :
SHRI D. N. PATODIA :
SHRI KAMESHWAR SINGH:
SHRI K. LAKKAPPA :
SHRI KEDAR PASWAN :
SHRI A. SREEDHARAN :
SHRI GHAYOOR ALI KHAN:
SHRI NIHAL SINGH :
SHRT HEM BARUA :
SHRI1 YAJNA DATT

SHARMA :

SHRI1 1. B, SINGH :

Will the Minister of HOME AF-
FAIRS be pleased to state :

(a) whether it is a fact that the Pak.
Spies have of late become very active
on the Jammu and Kashmir border and
a number of them have been arrested
dggigg the first fortnight of September,
1968;

(b) if so, the number of spies which
huve been apprehended during this
period; and

(c) the information obtained from

them ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) There is no information of such
spies having become very active of late.

{b) One.
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(c¢) It will not be in public interest
to disclose the information which Gov-
crnment have.
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CeENTRAL GOVERNMENT EMPLOYEES

STRIKE

771. SHRI M. L. SONDHI :

SHRI HUKAM CHAND
KACHWAI :

DR. SUSHILA NAYAR :
SHR1 R. BARUA :
SHRI HEM RAJ :
SHRI C. K. CHAKRAPANI :
SHRI HARDAYAL DEVGUN:
SHRI S. M, BANERIJEE :
SHRI D. N. PATODIA :
SHRI A. K. GOPALAN :

SHRI GEORGE FERNAN-
DES :

SHRI RANJIT SINGH :

SHRI JAGANNATH RAO
JOSHI :
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SHRI ATAL BIHARI
VAJPAYEE :

SHRI NARIN SWARUP
SHARMA :

SHRI BANSH NARAIN
SINGH :

SHRI B. K.
DHURY :

SHRI K. RAMANI :

SHRI BENI SHANKER
SHARMA :

SHRI SHARDANAND :

SHRI SRADHAKAR
SUPAKAR :

SHRI VASUDEVAN NAIR :

SHRI NAMBIAR :

SHRI NITIRAJ SINGH
CHAUDHARY :

SHRI UMANATH :

SHRI N, R. LASKAR :

SHRI A. SREEDHARAN :

SHRI KANWAR LAL

DASCHOW-

GUPTA:

SHRI CHANDRA SHEKHAR
SINGH :

SHRI LATAFAT ALI KHAN:

SHRI BHOGENDRA JHA

SHRI SHRI CHAND GOYAL:

SHRI RAM KISHAN GUPTA:

SHRI D. C. SHARMA

SHRI DEORAO PATIL -

SHRI VISHWA NATH
PANDEY :

SHRI PREM CHAND
VERMA :

SHRI PRAKASH VIR
SHASTRI :

SHRI K. LAKKAPPA :

SHRI SHIV KUMAR SHAS-
TRI :

SHRI DEVEN SEN

SHRI J. B. SINGH :

SHRI RAMAVTAR
SHASTRI :

SHRI R. K. SINHA .

SHRIMATI NIRLEP KAUR :

DR. RANEN SEN :

SHRI H. N, MUKERJEE :

SHRI HEM BARUA :

SHRI C. JANARDHANAN

SHRI SITARAM KESRI :

SHRIMATI 1LA PALCHAU-
DHARI :

SHRI MADHU LIMAYE :

SHRI GADILINGANA
GOWD :

SHRI VALMIKI CHAU-
DHARY :
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SHRI MOHAMMAD ISMAIL:

SHRI GANESH GHOSH :

SHRI B. K. MODAK :

SHRI MRITYUNIJAY
PRASAD :

SHRIMATI SUSHILA
RAHATGI :

SHRI1 J. MOHAMMAD
IMAM :

SHRI K. HALDER ‘:

SHRI JUGAL MONDAL :

SHRI1 BASUMATARI :

SHRI SHRI GOPAL SABOO :

SHRI OM PRAKASH TYAGL

SHRI SHIVA CHANDRA
JHA :

Will the Minister of HOME AF-
FAIRS be pleased to state :

Central
country
them o
emplovees

(i) the total  number of
Government cmployees in the
as also the numbers out of
permanent and  temporary
separatelyv:

(b1 the number of employces who
took part in one day token strike on the
19th September. 1968:

(c) the total number of persons ar-
rested in connection  with  during  the
strike and the number out of them whe
were Government emplovees trade union
leaders and Members  of  Parliament,
scparately: and

(d) the number of cmployees dismis-
sed. suspended and whose services were
terminated for taking part in the strike.
scparately and the number out of them
of permanent and temporary employees.
separately ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) 25,51,048 as on 14-67. Out of
them. 16,26,068 werc permanent and
9.24,980 were temporary,

(b) Approximately 2,40,000,

(¢c) According to information so far
received 8,134 Central Government em-
ployees. (Separate figures in respect of
M.Ps. and trade union leaders are not
available).
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¢d) Information so far received indi-
cates as follows :—
(i) Dismissed as a result of
conviction 95
(ii) Suspended 7847
(iii) Terminated 2535
[The figures in (i) and (ii) above in-
clude both permanent and temporary.
while those in (iii) relate to temporary
cmplovees only].

AGAINST FORMER C}IIE!’-
PuNTAB

MEMORANDU M
MINISTER OF

772. SHR1 ONKAR LAL BERWA:
SHR1 YASHPAL SINGH :
SHRI SHRI CHAND GOYAL:
SHRI YAINA DATT

SHARMA
SHRI KANWAR LAL GUPTA:
SHRI SHARDA NAND :
SHRI BRIJ BHUSHAN LAI :
SHRI BANSH NARAIN

SINGH

SHRI NARAIN SWARUP
SHARMA :

SHRI ATAL BIHARI VAI-
PAYEE :

SHRI RANIJIT SINGH :
SHRI JAGANNATH RAO

10SH1

SHRI PRAKASH VIR SHAS-
TRI :

Will the Minister of HOME AF-

FAIRS be pleased to state :

(a) whether it is a fact that some
political parties have recently submitted
a4 memorandum to the Prime Minister

against the former Chief Minister of
Punjab;
(b) if so, the nature of allegations

made in that memorandum; and

has been
the

(¢) whether any action
taken in the matter and, if not,
reasens therefor ?

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) and (b). A Memorandum was pre-
sented to thc President on 4th  July,
1968, by some leaders of opposition
patties in the Punjab containing allega-
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tions of corruption, nepotism etc. against
the then Chicf Minister of Punjab and
some of his Cahinet colleagues.

(c) The matter is being examined.
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SHEIKH ABDULLAH's LETTER TC Pak.
PRESIDENT

775. SHRI RABI RAY :
SHRI A. SREEDHARAN :

Will the Minister of HOME AF-
FAIRS be pleased to state :

(a) whether Government’s atlention
has been drawn to the news report in
the ‘Patriot’ of the 27th September.
1968, that Sheikh Abdullah had addres-
sed a letter to President Ayub Khan to
facilitate the visit of Kashmiri leaders
in Pakistan and the occupied Kashmir
to attend the conference at Srinagar on
the 10th October, 1968; and

(b) if s0, the details thercof ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
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(2) and (b). Government have been
the Press report referred to; they have
no other details,

RerporT OF COMMITTEE ON DEFEC-

TIONS

776. DR. SUSHILA NAYAR :

SHRI D. C. SHARMA :

SHRI HEM RAJ :

SHRI S. S. KOTHARI :

SHRI BHARAT SINGH
CHAUHAN :

SHRI RAM SWARUP VIDY-
ARTHI :

SHR1 BENI SHANKER
SHARMA

SHR1 SRADHAKAR SUPA-
KAR :

SHRI YAINA DATT
SHARMA :

SHRI K. RAMANI :

SHRI A. K. GOPALAN :

SHRI JYOTIRMOY BASU :

SHRI RAGHUVIR SINGH
SHASTRI :

SHRI PRAKASH
TRI :

SHRI RAM AVTAR
SHARMA :

SHRI YASHWANT SINGH
KUSHWAH :

SHRI VALMIKI CHAU-
DHARY :

VIR SHAS-

Will the Minister of HOME AF-
FAIRS be pleased to state :

(a) whether the Committec on Defec-
tions has since submitted its report to
Government;

(b) if so, the main recommendations
made by the Committee;

(c) if not, the reasons for the delay;
and

(d) whether a copy of the report will
be laid on the Table of the House ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) to (d). The report of the Com-
mittee is being finalised with a view to
placing a copy on the Table of Parlia-
ment during the current session.
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CrLasH WITH KUKI AND Mizo HOSTILES
777. DR. SUSHILA NAYAR :
SHRI VISHWANATH PAN-
DEY :
SHRI1 R. BARUA :
SHRI N. R. LASKAR :
SHRI B. K. DASCHOU-
DHURY :

Will the Minister of HOME AF-
FAIRS be pleased to state :

(a) whether it is a fact that many
Kuki and Mizo hostiles were killed and
several injured in a clash with the
village force on the 17th September,
1968 in a dense jungle of Gan Kei-
hung. South-East of Sugni bordering
Chin Hills:

(b) if so, the dcetails of the incident;
and

(c) the steps taken by Government in
muking the village Tforce more power-
ful ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
({SHRI VIDYA CHARAN SHUKLA) :
(a) and (b). A party of Village Volun-
teer Force raided a hidden camp of
Mizo hostiles in Sugnu Circle in Chura-
chandpur sub-division of Manipur on

the morning of 18th Scptember. The
cump was destroyed and in the ecn-
counter 8 hostiles were Kkilled. The

number of hostiles injured is not known
as they could not be apprehended. Six
rifles, a sten-pun and some ammunition
were caplured, The Village Volunteer
Force did not suffer any casualty.

(c) All possible encouragement and
assistance are provided to the village
volunteers to enable the local population
to defend itself against the hostiles.

NATIONAL RESEARCH DEVELOPMENT
CORPORATION OF [INDIA

778. SHRI PREM CHAND VER-
MA : Will the Minister of EDUCA-
TION be pleased to state :

(a) when the National Research
Development Corporation of India was
set up and what were its objects;

(b) whether the targets of setting up
units according to project reports, pro-
duction and development targets have
been achieved and. if so, when and
how and if not, the reasons therefor;
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(¢) whether any foreign collaboration
was involved in the setting up of the
Corporation and, if so, the names of
the countries which collaborated, the
terms of colluboration and how much
foreign exchange as aid was received:
and

(d) whether there are any difficulties
with which the Corporation is faced at
present and, if so, how Government
propose to remove them ?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRI BHAGWAT JHA AZAD) :
(u) The National Research Develop-
ment Corporation of India was set up
on the 31¢t Deceruber 1953, with the
object of devcloping and cxploiting, in
public interest, for profit or otherwise.
patents and inventions of the Council of
Scientific and Industrial Research and
the Decpartments of the Government of
India and State Governments and other
patents voluntarily assigned to it by
Universities. research institutions or in-
dividuals.

(b) No targets were laid down as
the National Research Development
Corporation is not a regular production
unit.

(¢) No, Sir.

(d) The main bottleneck in the func-
tioning of the National Research Deve-
lopment Corporation has been the
‘scaling up of processcs from laboratory
stage to the factory stage’. To remove
this bottleneck, it is now proposed (i)
to create a technical cell in the Corpo-
ration itself by appointing technicians/
engineers/economists, and (ii) to make
use of the services of various consul-
tancy firms in the country for the pur-
pose,

AsSAM REORGANISATION PLAN

779. SHRI R. BARUA :
SHRI D. N. PATODIA :
SHRI B. K, DASCHOW-

DHURY :

SHRI G. C. NAIK :
SHRI D. AMAT :
SHRI KARTIK ORAON :
SHRI N. R. LASKAR :
SHRI A. SREEDHARAN :
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SHRI DHIRESWAR KALITA ;

SHRI VISHWA NATH PAN-
DEY :

SHRI K. LAKKAPPA :

SHRI P. K. DEO :

SHRI D. C. SHARMA :

SHRI BENI SHANKER
SHARMA :

SHRI YASHWANT SINGH
KUSHWAH :

SHR1 SITARAM KESRI :
SHRI PREM CHAND

VERMA
Will the Minister of HOME
AFFAIRS be pleased to state :
(a) whether it is a fact that the

Union Government have announced the
Ascam reorganisation plan:

¢b) if so. whether all the parties con-
cerned in this regard in Assam and Hill
leaders are satisfied with their plan;

(¢) if so. when the implementation
of the plan is likely to take effect: and

(d) the extra expenditure involved in
the proposed reorganisation of Assam?

THE MINISTER OF STATE IN
THE MINISTRY OF HOML
AFFAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) Yes. Sir. The scheme
was announced in a Press Communique
issued by the Government on 11th Sep-
tember. 1968,

{b) The partics concerned scem to
be satisfied with the scheme as they
have decided to give a fair trial to it

(c) For giving effect to the scheme it
is proposed to place before Parliament
during the current session a Bill to
amend the Constitution. After this
Bill receives President’s assent, a de-
tailed Bill for reorganisation of the
State will have to be enacted by Par-
liament. The scheme can be imple-
mented only thereafter.

(d) The scheme envisages the trans-
fer of certain functions of the Govern-
ment and the legislature of Assam to
the Government and the legislature of
the autonomous State and to that ex-
tent the expenditure on the transferred
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subjects will have to be borne by the
autonomous State but there will be a
reduction in the expenditure of the
State of Assam. However, some addi-
tional expenditure may be involved by
way of salaries and allowances of Mi-
nisters, Members of the legislature of
the autonomous State and on the head-
quarters organisation of that State. The
precisc amount cannot be estimated at
this stage but the extra expenditure will
be met from the Consolidated Fund of
the autonomous State,

REPORT OF WAGE BOARD FOR
AND Dock WORKERS

780. SHRI R. BARUA :
SHRI B. K. DASCHOW-
DHURY :
SHRI N. R. LASKAR :
SHRI K. M. ABRAHAM :
SHRI C, K. CHAKRAPANI :
SHRI K. RAMANI :

PoaT

Will the Minister of TRANSPORT
AND SHIPPING be pleased to state :

(i) whether it is a fact that Govern-

ment have reccived the report of the
Wuage Bourd for Port and  Dock
workers;

(h) if so. the main recommendations
made by the Board: and

{c) how many of these have
accepted?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR, V. K. R. V.
RAQO): (a) Not yet,

(b) and (c). Do not arise,

heen

Pay ScaLEs OF TEACHERS OF HiMACHAL
PRADESH

781, SHRI HEM RAJ :
Minister of EDUCATION be
to state :

(a) the pay scales that have been
sanctioned to the teachers of Himachal
Pradesh;

(b) how do they compare with the
pay scales given by the Punjab Govern-
ment to its teachers under the Kothari
Commission Report; and

Will  the
pleased
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(c) the details showing comparative
pay scales of teachers of both the Gov-
ernments ?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHR1 BHAGWAT JHA AZAD) :
(a) to (c). The required details of the
information are being collected and
will be placed on the Table of the Sabha
us soon as possible,

TOURIST 1N NORTHERN INDIA

782. SHRI HEM RAJ : Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) the steps Government propose to
take to boost tourism in Northern India;
and

(b) whether the Statc Governments
will be associated with it, and, if so, in
what manner ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) Government of India
organises promotion and publicity for
tourism not on a regional basis but
having regard to the actual or potential
attraction of a place from the tourist’s
viewpoint. Northern India has a num-
ber of places which are of great inte-
rest to tourists, for example, Kashmir,
Kulu-Manali, Agra, Varanasi, Delhi,
Jaipur, Udaipur, etc. All these places
are covered in the publicity material
issued by the Department of Tourism.
in India and abroad, and are included
in the Plan schemes for the develop-
ment of tourism,

(b) In the development of places of
tourist interest, the Department of
Tourism acts in coordination with the
State Governments concerned.

RePORT OF RURAL Roaps COMMITTEE

783. SHRI HEM RAJ :
SHRI RAGHUVIR SINGH
SHASTRI :
SHRI D. C. SHARMA :
SHRI BENI SHANKER
SHARMA :
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SHRI1 K., LAKKAPPA :

SHRI A. SREEDHARAN :
SHRI SHRI CHAND GOYAL:
SHRI KAMESHWAR SINGH:
SHRI D. N. PATODIA :

Will the Minister of TRANSPORT
AND SHIPPING be pleased 1o state :

(a) whether the report of the Rural
Roads Committee has been received and
considered by Government;

(b) if so, which of its recommenda-
tions have been accepted by Govern-
ment; and

(¢) how Government propose o im-
plement those recommendations ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DAR-
SHAN): (a) to (c). The Government
of India have received the report of the
Rural Roads Committce and forwarded
copies thereof to all the State Govern-
ments and Administrations of Unien
Territories with the request that they
may keep in view the recommendations
of the Committee while formulating
proposals for the development of rural
roads under the respective State Fourth
Five-Year Plans, as the subject falls
primarily within the sphere of State
activities, The matter was also disCus-
sed at the last meeing of the Transport
Development Council held in Mysore
in June, 1968, when the Council made
the following recommendations :—
(1) The State Government and

Union Territories should con-
sider special mcasures includ-
ing offering incentives for pro-
motion of transport in rural
areas. As against the present
20 %, the carmarking of funds
for Rural Roads by the Statc
Governments should be raised
to 25%. Further concrete
suggeslions, priorities and pro-
posals for Rural Roads should
be formulated by the States
for framing their Plan  pro-
posals. The State Govern-
ments should also devise mea-
sures for ensuring that the
amounts earmarked for Rural
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Roads are actually spent on
them and not diverted for
other programmes,

(2) A scparate cell for rural roads
should be created under the
State Highway Departments.

These rccommendations have  also
been forwarded to all the State Govern-
ments and Administrations of Union

Territories for necessary action while
formulating proposals for their Fourth
Five-Year Plans,
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VisiT ofF MINISTER oF TOURISM AND
CIVIL AVIATION TO JAPAN
785. SHRI HARDAYAL DEV-
GUN :
SHRI HIMATSINGKA :
SHRI S. K. TAPURIAH :

Will the Minister of TOURISM
AND CIVIL AVIATION be pleased
10 state :

(a) whether it is o fact that he re-
cently visited Japan:

(b)
and

(c) the outcome of the talks held
with the representatives of the Govt. of
Japan and the estimated extent of the
tourist traffic from Japan during the
ensuing year ?

if so, the purpose of his visit:

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) Yes. Sir.

(b) In September, 1968. 1 led the
Indian Delegation to the 16th Session
of the Assembly of the Internatiomsl
Civil Aviation Organisation held at
Buenos Aires, and returned via Japan
to visit the Tourist and Air India Offi-
ces at Tokyo and to explore the possi-
bilities of increasing the flow of tourists
from Japan to India.

(¢) As a result of my discussions in
Japan, I formed the impression that
provided earnest efforts are made, four
distinct categories of potential Japanese
tourists could be drawn to India in
large numbers : (i) Buddhist tourists,
(ii) Visitors to Europe for stop-over in
India, (iii) Destination tourists, and
(iv) Youth/student visitors,

The approximate number of tourists
from Japan to India this year is 6,000
and in 1969 an increase of 10 per cent
is estimated.
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NatioNnaL FITnNEss CoORPs

786. SHRI S. M. BANERJEE : Will
the Minister of EDUCATION be pleas-
ed to state :

(a) whether further steps have been
tuken to consider the question of the
future of the National Fitness Corps:
and

(b) whether the State Governments
have refused to accept the suggestion
made bv the Centre in this regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRT BHAGWAT JHA AZAD)

(a) Yes Sir. A statement is attached.
Starement
Central  Government has already

offered the following options (o the
Instructors and for this purpose the
State  Governments/Union  Territory

Administrations were addressed in the
matter on the 15th Junc. 1968,

“If an instructor is not prepared to
accept service under the State
authorities, he may get the
terminal benefits as admissible
under the revised pay rules,
and his services may be termi-
nated;

OR

An instructor may acccpt em-
ployment under the authorities
in the State including local
bodies or voluntary organisa-
tions concerned, on the scale
of pay prescribed there. The
Government of India would
then either pay terminal bene-
fits as admissible under the re-
vised pay rules on termination
of his services with the Gov-
emnment of India or the Gov-
ernment of India may com-
pensate the instructor for a
period of 5 years for the diffe-
rence between his pay as fixed
in a State and the pay being
presently drawn by him; the
instructor may be allowed to
exercise his option between
the two benefits.’
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In pursuance of the promise made by
the Minister of State in the Ministry
of Education in the Rajya Sabha on
26th July, 1968, the facts of the case
were submitted to the Prime Minister
and Deputy Prime Minister.  Conse-
quently, it has been decided to liberalise
further the terms and conditions. The
Centre shall make direct grants to the
State Governments up-to the end of
the financial Year 1969-70 for reim-
bursing the total expenditure on the
pay and allowances of such of the NDS
Instructors as are taken over by them.
Therefore, commencing from 1st April,
1970, the Centre will meet only the
difference between the pay of instruc-
tors as fixed by the State Government
and the pay being presently, drawn by
them in accordance with the formula
as ulready stated above. The Central
assistance will be extended for a total
period of five years. The State Gov-
ernments have been advised to assume
control of the instructors working in
the States by the 30th November, 1968
and to submit their case to the Finance
Commission for the commitments that
they are undertaking in taking over the
NDS Instructors with effect from 1st
April, 1970.

Appropriate staff of National Fitness
Corps Directorate has been deployed
in each State to assist the States in
screening of the records of the Instruc-
tors, their postings and final absorption
in the State Services, .

(b) No Sir.

PriMARY AND HIGHER SECONDARY
TEACHERS

787, SHRI S. M, BANERIJEE : Will
the Minister of EDUCATION be pleas-
ed to state :

(a) what further steps have been
taken to better the .ot of the Primary
and Higher Secondary teachers in the
country;

(b) whether some financial aid is be-
ing given to various States to meet the
extra expenditure; and

(c) if not, the reasons for the same?
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THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRI BHAGWAT JHA AZAD)
(a) The Education Commission has
made several recommendations in  this
regard and they have been sent for con-
sideration and implementation to the
State Governments who are primarily
concorned.

(b) and (c). No, Sir. It is for the
State Governments to financc this ex-
penditurec out of their resources and
allocations.

C.B.I. REPORT ON USE OF FOREIGN
MONEY IN GENERAL ELECTIONS

788, SHRI YAIJNA DATT
SHARMA :
SHRI B, K. DASCHOW-
DHURY :
SHRI HEM BARUA :
SHRI N. R. LASKAR :
SHRI ONKAR LAL BERWA:

SHRI RAGHUVIR SINGH
SHASTRI :

SHRI CHINTAMANI PANI-
GRAHI :

SHRI SRADHAKAR SUPA-
KAR :

SHR1 YASHPAL SINGH :

SHRI SHIV KUMAR SHAS-
TRI :

SHRI GANESH GHOSH :

SHRI C. K, CHAKRAPANI :

SHRI UMANATH :

SHRI PRAKASH VIR SHAS-
TRI :

SHRI J. M. BISWAS :

SHRI R. K. AMIN :

SHRI ATAL BIHARI VAJ-
PAYEE :

SHRI JAGANNATH RAO
JOSHI :

SHRI NARAIN SWARUP
SHARMA :

SHRI RAM AVTAR
SHARMA

Will the Minister of HOME AF-
FAIRS be pleased to refer to the reply
given to Unstarred Question No. 2306
on the 2nd August, 1968 and state :

(a) whether Government have since
completed the cxamination of the re-
port of the Central Bureau of Investiga-
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tion in respect of the use of foreign
money in the last General Elections;

(b) if so, the decision tuken thereon;
and

(c) if not, the time likely 1o be taken
by Government for the complction of
the cxamination and the rcasons for the
delay 7

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. S. RAMASWAMY): (a) to
(c). The report of the Intelligence
Bureau is still under examination,
INDIA

STArF RaTIO OF AIR

789. SHRI PREM CHAND

VERMA :

SHR1 BENI SHANKER
SHARMA :

SHRI D. C. SHARMA:

SHRI SAMAR GUHA :

SHRI RAGHUVIR SINGH
SHASTRI :

SHRI A. SREEDHARAN :

SHRI SRADHAKAR SUPA-
KAR :

SHRI S8, S. KOTHARI :

Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state

(a) whether it is a fact that accord-
ing to statistics available the staff ratio
of the Air India is the highest in the
world as compared to other Airlines;

(b) if so, the justification for this
over-staffing the Airlines and the rea-
sons why large-scale rccruitment has
been made during the last three years
when there has been no increasc in the
Air India Fleet;

(¢) whether the matter has ever been
examined from the point of view
of reviewing the staff position and, if so,
the conclusion arrived at; and

(d) the steps Government propose to
take in the matter ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) In 1967 Air-India had
7354 employees and a fleet of nine air-
craft. Since corresponding figures for
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all world Airlines are not available, it
is not possible to say how Air-India
ranks in the world on this' basis.

(b) No conclusion about Air-India
being overstaffed or otherwise can be
drawn from the above figures. The
size of the staff depends inter alia on
the standard of mechanisation achieved
in the organisation as also on the ser-
vices rendered by the Airline to other
Airlines or organisations.  Air-India
.employs a considerable number of
ground staff for servicing other inter-
national  Airlines operating through
India and for maintenance of certain
Air Force aircraft and equipment.

(c) An accepted criterion among in-
ternational Airlines is the productivity
of the staffl in terms of *“Awailable
Tonne Kilometres” (ATK). On this
criterion Air India ranks 18th among
100 world airlines.

(d) The staff strength is constantly
under review by Air-India.

MocuL LINE LIMITED

790. SHRI PREM CHAND VER-
MA : Will the Minister of TRANS-
PORT AND SHIPPING be pleased to

state :

(a) when the Mogul Line Limited
was set up and what were the objects
to be achieved as a result thereof;

(b) whether the targets of setting up
units, production and development ac-
cording to project report were achieved,
and, if so, when how and, if not, the
reasons therefor;

(c) whether any foreign collaboration
was involved in the setting up of the
‘Company and if so, what are the names
of the countries which collaborated, the
terms of collaboration and how much
foreign exchange as aid was received:
and

(d) whether there are any difficulties
with which the Company is faced at
present and if so, how do the Govern-
ment propose to remove them ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V.
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RAQ): (a) The Mogul Line Limited
was taken over by Government from
its previous owners Turner Morrison &
Co., in 1960 by acquiring about 80%
shares of the Company.

(b) to (d). The main object of the
Company is to cater to the needs of the
Haj traffic to Jeddah during pilgrim
scason and carriage of cargo and
passengers to Red Sea Ports during the
non-pilgrim season. The Company is
also operating on the coastal trade. The
Company is a shipping concern and -not
a manufacturing unit. Government
have approved the proposal for .the
construction of a new passenger vessel
in replacement of an old ship ss'Islami’
which was scrapped last year. Efforts
are being made by the Company to ac-
quire the new vessel from abroad.

ENCROACHMENTS ON ASSAM TERRITORY

791. SHRI PREM CHAND

VERMA

SHRI JAGANNATH RAO
JOSHI :

SHRI NARAIN SWARUP
SHARMA

SHRI YAJNA DATT
SHARMA :

SHRI ATAL BIHARI VAJ-
PAYEE :

Will the Minister of HOME AF-
FAIRS be pleased to state :

(a) whether his attention has been
drawn to the statement of the Assam
Chief Minister that the Government of
Nagaland has a hand in encroachments
made on Assam territory;

(b) if so, the nature of dispute bet-
ween the States of Nagaland and Assam
and whether the same has been under
consideration of the Central Govern-
ment;

(c) whether the question has been

studied and, if so, the steps taken or
proposed to be taken to resolve the dis-

pute; and

(d) how it is proposed to prevent en-
croachments till a final decision is taken
in the matter ?

THE MINISTER OF STATE IN
THE MINISTRY. OF HOME AFFAIRS
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¢(SHRI VIDYA CHARAN SHUKLA) :
(a) The Chief Minister of Assam made
a statement on the Nagaland-Assam
boundary question in the Assam Legis-
lative Assembly on 21st September,
1968 in which he gave details of en-
croachments in Assam territory and also
observed that along with these en-
croachments there was an attempt to
bring Nagaland administration to thesc
areas,

(b) to (d). The dispute relates to
the precise boundary between the two
States and the claim by the Govern-
ment of Nagaland to certain reserve
forest areas in Assam. The Govern-
ment of Nagaland have suggested the
appointment of a boundary commission
to settle this dispute. This matter is
under consideration.

Recently at a meeting between the
Chief Secretarics of Nagaland and
Assam they agreed that the border bet-
ween the two States as defined in  the
State of Nagaland Act, 1962 should be
determined on the ground in certain
sectors.

Trucks GIFTED BY POPE

SHRI K. LAKKAPPA :

SHRI KAMESHWAR SINGH:

DR. SUSHILA NAYAR :

SHRI GEORGE FERNAN-
DES :

SHRI D, C. SHARMA :

SHRI BENI SHANKER
SHARMA :

SHRI A. SREEDHARAN :

Will the Minister of TRANSPORT
AND SHIPPING be pleased to state :

(a) whether the trucks gifted by
Pope in July, 1966 are with the Central
Road Transport Corporation;

(b) if so, the number of such trucks;

(c) whether these are being used for
the purpose for which these were pre-
sented; and

(d) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DAR-
SHAN): (a) and (b). Out of a total

792,

NOVEMBER 15, 1968

Written Answers 92

of 224 trucks received by the Ministry
of Food and Agriculture, including 4Q
gifted by the Pope, 171 trucks are at
present with the Central Road Trans-
port Corporation.

(¢) Yes, Sir.

(d) Does not arise.

PARADEEP PORT

793. SHRI K. LAKKAPPA :
SHRI KAMESHWAR SINGH:
SHRI RABI RAY :
SHRI D. N. PATODIA :
SHRI P. K, DEO :
SHRI A. SREEDHARAN :
SHRI NARENDRA KUMAR

SALVE :

Will the Minister of TRANSPORT
AND SHIPPING be pleased to state :

(a) whether it is a fact that a team
of foreign experts visited the Paradeep
Port in January-March, 1968 and sub-
mitted its report; and

(b) if so, the broad details of
report ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V.
RAO): (a) Yes, Sir.

(b) Copies of the Team's Report
have already been placed in the Library
of the Parliament from which the de-
tails can be found. The Team has made
certain comments on navigational faci-
lities, dredging arrangements, commu-
nications facilities and arrangement for
receiving and unloading the iron ore.
Their main recommendations on Para-
deep are as follows :—

the

(1) The * Central Government
assign the most experienced
officials available to this port;

(2) Necessary navigational aids in-
cluding radar reflector equip-
ped channel buoys be acquired
and installed;

(3) Immediate steps be taken by
the Central Government to
maximise utilisation of existing
dredging equipment;
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Future tugs assigned to handle
large bulk carriers at Paradip
be of sufficiently high horse-
power;

Central Ggovernment  assist
Paradip in obtaining VHF
ratio equipment and necessary
licenses;

Immediate consideration be
given to installing hydraulic
truck dumpers and associated
convcyor to permit dircet trans-
fer of ore from truck into the
mechanised ore handling sys-
tem of the port;

A study be undertaken to
determine what stcps can be
taken to speed up the truck
weighing procedure;

Future truck scale installa-
tions be of sufficient capacity
to weigh large “hippo” trucks
directly;

Consideration be given to ac-
quiring bulldozers to elimi-
natc the present double handl-
ing of ore with reclaimer;

Papers associated with the
loading of iron ore aboard
ships be processed at the load-
ing porl;

Port services at Paradip be
rationalised;

Installation of sand and boos-
ter pumps be expedited and,
in conpection with the mnew
north break-water, if any de-
lay is anticipated, immediate
consideration be given to in-
stalling groynes;

A submerged pipeline be in-
stalled to handle dredged and
]igslcad of a floating pipe-
ine;

No general cargo berths be
constructed unless warranted
by traffic demands and in no
case until improved lines of
access with the hinterland by
road and rail are provided;
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(15) Provision of housing for port
workers be expedited;

The Central Government in-
vestigate construction delays at
Paradip and take steps to faci-
litate and expedite the cons-
truction work nmow underway,
especially the trestle for sand
pump.

(16)

HIFPIES HELD FOR ANTI-SOCIAL
ACTIMVITIES

794, SHRI K. LAKKAPPA :

SHRI MANIBHAI J. PATEL :

SHRI G. C. NAIK :

SHRI D. AMAT :

SHRI A, SREEDHARAN :

SHRI NITIRAJ SINGH
CHAUDHARY :

SHRI YAINA DATT

SHRI HUKAM CHAND
KACHWALI :

SHRI OM PRAKASH TYAGI:

SHRI SITARAM KESRI :

SHRI RAMAVTAR
SHARMA :

SHRI D. N. PATODIA :

SHRI NARENDRA KUMAR
SALVE :

Will the Minister of HOME AF-
FAIRS be pleased to state :

(a) whether it is a fact that several
Hippies have been held for smuggling
Ganja and for indulging in other anti-
social activities; and

(b) if so, what steps Government
have taken or propose to take to prevent
such activities ? :

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) Some foreigners have been found
to have indulged in certain unlawful
aclivities including illicit possession of
Ganja etc,

(b) Vigilance against undesirable
activities has been intensified and suit-
able action under the appropriate laws
is taken as and when necessary.
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DEVELOPMENT OF AIRPORTS

795. SHRI K. LAKKAPPA :
SHRI D. C. SHARMA :
SHRI BENI SHANKER

SHARMA :
SHRI A, SREEDHARAN :
SHRI MAHARAJ SINGH :
BHARATI :
SHRI M. N. REDDY :

Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state :

(a) whether Government have under
consideration any proposal for the in-
tegrated development of Airports in the
country;

(b) if so, the broad details thereof;
and

(c) when it will come into opera-
tion ?

1)

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) The Internatiomal Air-
port Committee and the Aerodromes
Planning Group appointed by Govern-
ment have had under consideration pro-
posals for the development of the inter-
national airports and the other aero-
dromes in the country respectively.

(b) For the international airports,
the main consideration is to make them
suitable for use by large-sized aircraft
and subsequently by the supersonic air-
craft that are expected to be developed
in future. For the domestic airpows,
proposals for development are based on
immdustrial, commercial and tourist need

- of the country.

(c) Development of airports is a.con-
tinuous process, and while the imme-
diate requirements are being dealt with
in the current financial year, proposals
have also been formulated for imple-
mentation during the Fourth Five Year
PMan.

CasTASIA CONFERENCE

796. SHRI GEORGE FERNAN-
DES :
SHRI HEM BARUA :
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Will the Minister of EDUCATION
be pleased to state :

(a) the names and official designations
of the persons who represented India
at the Castasia Conference held in Delhi
from the 9th to 20th August, 1968;

(b) whether Government have re-
ceived the report on the decisions taken
by the Conference and, if so, the main
conclusions arrived at by the Confe-
rence; and

(c¢) what steps are being taken by
Government to implement the decisions
of the Conference ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) A list of
Indian delegation who represented India
at the CASTASIA Conference is laid
on the Table of the House. [Placed in
Library. See No. LT-2118/68].

(b) Recommendations of the CAS-
TASIA have been received and a copy
of the same is available in the Library
of the Parliament,

(c) The recommendations of CAS-
TASIA will be put up before the gene-
ral assembly of UNESCO which is in
session in Paris. On receipt of the con-
clusions of the general assembly any
steps that need be taken by the Govemn-
ment of India will be considered.

NOTICE FOR STRIEE ON 19TH SEPTEM-
BER 1968

797. SHRI GEORGE FERMAN-
DES :

SHRI P. C. ADICHAN :

Will the Minister of HOME AF-
FAIRS be pleased to state :

(a) the names of the unionsfasso-
ciations of the Central Government Bm-
ployees which had given notices of ‘their
intention to go on a day’s strike on the
19th September, 1968;

(b) the dates on which the
were received;

(c) the number of employees cover-
ed by these notices; and

(d) the names of the unions/asso-
ciations which withdrew the notices of

nptice
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strike and the dates on which the with-
drawal notices were received by Gov-
emment ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. S. RAMASWAMY): (a)
to (d). The information called for is
being collected and will be laid on the
Table of the House,

Mexico QLYMPICS

798. SHRI GEORGE FERNAN-
DES : Will the Minister of EDUCA-
TION be pleased to state :

(a) the total number of Indian parti-
cipants in the Mexico Olympics and the
number of officials who accompanied
the various teams;

(b) the amount of foreign exchange
sanctioned for the Olympic participants
and for the officials accompanying the
teams;

(c) when the various teams to parti-
cipate in the Olympics were finalised;
and

(d) the reasons for the inordinate
delay in finalising the teams ?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRI BHAGWAT JHA AZAD) :

Players Officials Total

Hockey 18 2 20
Athletics .. 2 1 3
Wrestling .. 4 1 5
Shooting .. 2 1 3

Weight-
lifting .. 1 1 2

Chef-de-
Mission — 1 1

" Segretary-
cum-Treasurer — 1 1
27 8 a5

(b) Rs. 41,640,00,

(c) While the Hockey Team was
finalised in August, other teams could
be finalised only on 25.9-1968.
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(d) In spite of repeated reminders,
the President, Indian Olympic Associa-
tion submitted his proposals as late as
on 11-9-1968. Some information about
names of officials etc, was fornished
even in the fourth week of September.
Hence there was delay in the finalisa-
tion of the Olympic Contingent except-
ing the Hockey team,

REPLACEMENT OF CARAVELLES BY
INDIAN AIRLINES CORPORATION

799, SHRT GEORGE FERNAN-

DES :

SHRI BHOGENDRA JHA :

DR. RANEN SEN :

SHRI RAM KISHAN
GUPTA :

SHRI D. N. PATODIA :

SHRI R. BARUA :

SHRI B. K. DAS
DHURY :

SHRI D, V. SINGH :

SHRI RAGHUVIR SINGH
SHASTRI :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether the Indian Airlines Cor-
poration have finally decided on the
type of aircraft to be purchased for re-
placement of the Caravelles; and

(b) if so, the basis on which the
decision was arrived at ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH) : (a) and (b). There is no pro-
posal for the replacement of Caravelle
aircraft at present. The Corporation
have however, sent a proposal for the
purchase of five additional higher capa-
city aircraft. Government expect 10
take a decision on this proposal very
soon.

CHOW-

T # gfers grov et wen e

800 it oot fag :
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et FRwial v fade afeat
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F fafws g warws ¥ IO oF F
a1 & ford fraet g &9 #Y aan
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a3z 4, N 5 awar o  fr oG
| AT TRMT F/SY, A7 & o
fagwi & uwfaa feqr g1, wEg T
AfgT #9177 160 T 408 F A
frgTre fwar war & wRE ®7 FT
& A1 7E 1 TA4 A naew fawa
fag &1 qftfaas dfwzz @19r aw
BT BIT KT AWAT AT THT THH &
T7TaT U AR ATSRE WEgA 9
a7 frzr #7 fagr v 20

DEVELOPMENT OF MINOR PORTs IN
ORISSA

805. SHRI CHINTAMANI PANI-
GRAHI : Wil the Minister of TRANS-
PORT AND SHIPPING be pleased to
state :

(a) whether any programme has
been drawn up for the development of
minor ports in Orissa during 1968-69
and during the Fourth Plan;

(b) whether efforts will be made to
develop Chilka as a minor port; and

(c) the details of the programme for-
mulated ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V.K, R V.
RAQ): (a) to (c). The executive res-
ponsibility for the development of ports
other than Major Ports wvests in the
State Governments concerned. In the
Annual Plan programme of the State
of Orissa for 1968-69, no provision has
been made for the development of minor
ports. For the Fourth Five Year Plan
programme, the State Government have
not proposed the inclusion of any minor
port development scheme in the State
Sector. They have proposed the deve-
lopment of Chandbali and Gopalpur
minor ports as Centrally sponsored
programmes at an estimated cost of Rs.
127.30 lakhs. There is no proposal to
dev Chilka as a minor port. The
Fourth Five Yeur Plan has not been
finalised.
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ENQUIRY INTO PoLICE EXCESSES AT
INDRAPRASTHA EsTATE, NEW DELHI

806. SHRI CHINTAMANI PANI-
GRAHI :
SHRI GADILINGANA
GOWD :
SHRI R. K. AMIN :
SHRI R. R. SINGH DEO :
SHRI S. M. BANERJEE :
SHRI K. P. SINGH DEO :
SHRI D. N. DEB :
SHRI D. N, PATODIA :

Will the Minister of HOME AF-
FAIRS be pleased to state :

(a) whether the Deputy Commis-
sioner of Delhi, Shri B. Tandon, who
cnquired into the causes of the incident
at Indraprastha Estate, New Delhi on
the 19th September, 1968, has reported
that the Police had committed ‘excesses’s
and

(b) if so, the action taken on the re-
port ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :

(a) The Deputy Commissioner of
Delhi, who was entrusted with the fact
finding inquiry regarding thc happenings
in and around the Indraprastha Bhavan
on September 19, 1968, has come to the
conclusion that the Police indulged in
unprovoked beating of even innocent
persons and in wanton acts of destruc-
tion inside the building.

(b) The Government have suspended’
the Superintendent of Police who was
posted near Indraprastha Bhavan on
September 19. 1968 and have transfer-
red the concerned Addl.  District
Magistrate to a non-executive post. It
has also been decided that departmental
inquiry should be made into their con-
duet by Shri A. S. Rama Chandra Rao,
one of the Commissioners for Depart-
mental Inquiries under the Central Vigi-
lance Commissioner.  The Deputy
Commissioner was also asked to make
further inquiries to find out the precise
part played by the officers who had
entered the building along with the
police force and of which they were in-
charge, His report has been received!
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by the Government and is being ex-
amined.

PURCHASE OF SHIPS FROM POLAND,
YUGOSLAVIA AND BULGARIA

807, SHRI CHINTAMANI
GRAHI :
SHRI SHRI CHAND GOYAL:
SHRI B. K. DASCHOW.
DHURY :
SHRI R. BARUA :

Will the Minister of TRANSPORT
AND SHIPPING be pleased to statc :

(a) whether Government's efforts to
get ships from Poland and various other
countries have succceded;

(b) if so, the achiecvements so
made in that direction; and

PANI-

far

(c) whether arrangements have been
completed to get ships from Yugoslavia
and Bulguria on deferred payment
basis ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V.

RAO): (a) to (c). Since 1-4-1966 j.c.
the expiry of the Third Plan period, the
following new shipping tonnage has
been ordered in Poland, Yugoslavia.
West Germany, East Germany and
Rumania :(—

POLAND—3 ships  totalling about

22,000 G.R.T., of which one has al-
ready been delivered. The other two
have been sanctioned only a few days
back.

YUGOSLAVIA—I11 shins totalling
about 4.79 lakhs G.R.T. Out of these,
3 tankers of about 1.50 lakhs G.R.T.
were ordered very recently.

WEST GERMANY—2 ships of about
27,000 G.R.T., of which one has al-
recady been delivered.

EAST GERMANY—4 ships of about
36,000 G.R.T.

RUMANIA—2 ships of about 5,600
G.RT. In addition, an agreement in
principle has been recently reached with
the Rumanian authorities for the pur-
chase of 10 coal carriers of about
14,000 D.W.T. each between 1971 a.nd
1974 and the exploration of the possi-

KARTIKA 24,

1890 (SAEA)  Written Answers 106

bility of obtaining 6 general cargo
vessels of about 14,000 D.W.T. each
between 1973 and 1975. Howcver, the
details regarding the price, s

and other relevant terms have yet to
be negotiated and finalised between the
Indian ship owners and the Rumanian
Shipyards.

So far as Bulgaria is concerncd, no
ship has so far been ordered in that
country. But the possibilities are being
explored.

ASSISTANCE To ORissa GOVERNMENT
ror Porict: HOUSING SCHEME

808. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whethcr the Orissa Government
has been given loans in 1965-66, 1966-
67 and 1967-68 for the Police Housing
Scheme;

(b) if so. the details of loans sanc-
tioned year-wise: and

(c) the number of houses built so far
in Orissa under this Scheme ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) to (c). Yes, Sir.

Loan Sanctioned

Year
Rs. in lakhs
1965-66 5-95
1966-67 10:00
1967-68 15:00
Family Quarters 1792

Barrack Accommodation for 2165
men.

TeEafy AT WAy A € A e
TR § qw
g09. st seiw ey watfeay : =v
w1 a3 A F1 g A
(%) vaT wqw ¥ weefr wmEa
T X ¥ AX AEGET, 1968 ¥
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SETTLEMENT oF DISPUTE oN CHANDI-
GARH AND BHAKRA NANGAL DaM

810. SHRI S, K. TAPURIAH :

SHRI R, K. AMIN :

SHRI R. R. SINGH DEO :

SHRI S. P. RAMAMOORTHY:

SHRI YASHFAL SINGH :

SHR1 D. N, PATODIA :

SHRI D. C. SHARMA -

SHRI BENI SHANKER
SHARMA :

'SHRI ONKAR LAL BERWA:

SHRI PRAKASH VIR SHAS-

SHRI YASHWANT SINGH
KUSHWAH :

‘Will the Minister of HOME AF-
FAIRS be pleased to state :

(a) whether any efforts have been
made by Government during the last two
months to settle the question of Chandi-
garh and Bhakra Nangal Dam one way
or the other;

{b) whether several memoranda have
been submitted to the Government of
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India by various parties in this connec-
tion and if so, the details thereof; and

(c) when a final decision is likely to
be taken in the matter ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) In the absence of a popular Gov-
ernment in Punjab during the last two
months, no cflorts could be made to
scttle these issues.

(b) No memoranda have been re-
ccived during this period from any
party.

(c) Efforts to settle these issucs will
be resumed after the mid-term clections
are held in Punjab.

REORGANISATION OF ASSAM

811. SHRI S. K. TAPURIAH :
SHRI HIMATSINGKA :
SHRI SRADHAKAR SUPA-

KAR :

Will the Minister of HOME AF-
FFAIRS be pleased to state :

(a) whether the Assam ‘Government
had rcjected the proposals for the re-
organisation of Assam;

(b) if so, what has been the Govern-
ment's recaction thereto; and

(¢) whether Government had obtain-
cd a report from the Governor of Assam
following the said decision and, if so.
what was the rcport and whether it
would be laid on the Table ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) and (c). No, Sir.

(b) Does not arise.

CrasH wiTH KUkl aND Mizo HosTILEs

812. SHRI S. K. TAPURIAH :
SHRI HIMATSINGKA :
SHRI N. R. LASKAR :

SHRI B. K. DASCHOW-
DHURY :

Will the Minister of HOME AF-
FAIRS be pleased to state :

(a) whether it is a fact that a large
gang of Kuki and Mizo hostiles had
indulged in fierce gun battle with a
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patrol party of the Border Security
Force in the Kongpai-Haubi hills in
the Churachandpur sub-division in the
last week of August this year for a num-
ber of days using mortar light machine
guns and sten guns;

(b) if so, the numbcr of casualties
on both sides; .

(¢) whether any of the gangsters had
been apprehended and their arms seized
and, if so, the number of persons appre-
hended and the nature of arms scized:
and

(d) Government's reaction fo the
continued hoslilitizs by the Mizo and
Kuki hostiles and what final solution.
if any, is envisage for resioring peace
and order in that region ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) and (b). At about 0900 hours on
the 25th August, 1968, a patrol party
of Security Forces cncountered hostiles
in Haobi Hills about 9 miles south-east
of Churachandpur. In the exchange of
fire one member of the patrol was injured
and onc hostile was killed.

(c) No hostile was apprehended.
Onc rifle and some ammunition were
recovered from the hostiles.

(d) The Security Forces have intensi-
fied patrolling in the affected arca which
has becn declared as disturbed under
the provisions of the Armed Forces
(Assam and Manipur) Special Powers
Act, 1968,

ConpITION OF SERVICE OF PILOTS AND
NAVIGATORS IN CIVIL AVIATION

813. SHRI S. K. TAPURIAH :
SHRI HIMATSINGKA :
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AND CIVIL AVIATION be pleased to
state

(a) whether it is a fact that there is
a wide disparity in regard to emolu-
ments and other amenities available to
pilots, navigators and other crews of
the Civil Aviation and Indian Air
Force;

(b) if so, how do their conditions of
service compure in this regard;

(c) whether it is a fact that despite
fuvourable conditions of service and less
risk of life und loss of limbs in the Civil
Aviation as compared to the Air Force,
there has been great indiscipline amongst
the pilots, navigators and other crews of
the Civil Aviation; and

(d) the number of flights cancelled
or materially delayed on account of
strikes or go-slow tactics of the Civil
Aviation pilots and other crews and the
loss of revenue on this account to each
of the I.LA.C. and Air-India Corporations
during cach of the last 3 years and
during this yecar so far ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH) : (a) and (b). No relevant
comparison can be made in regard to
cmoluments and other amenities of the
Indian Air Force crew and those of
civil avintion. as the conditions of ser-
vice of the air crew belonging to the
two groups vary considerably.

(c) and (d). There have been cases
of indiscipline among the flying crew
of the two Air Corporations, Details
of the number of flights cancelled or
materially delayed on account of strikes
or go-slow tactics and the consequent

Will the Minister of TOURISM loss of revenue are given below :—
Air-India ' Indian Airlines

. 1965 1966 1967 1968, 1965 1966 1967 1968
1. Number of

ﬁiﬁl":m can-

celled . 5 101 28 —_ — 7 — -—
2. Number of

flights materi-

ally delayed 63 —_ 1 _ — 7 — -
3. Net  loss of

Revenue (Loss

of Revenue minus

saving in)a-

penditure)(Rs.

in lakhs) .. 643 22-80 1475 — — 062 — —
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FATHER FERRER

816, SHRI RAM GOPAL SHAL-

WALE :

SHRI PRAKASH VIR SHAS-
TRI :

SHRI NARAIN SWARUP
SHARMA :

SHRI JAGANNATH RAQO
JOSHI :
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‘SHRI ATAL BIHARI VAIJ-
PAYEE :

SHRI RAM AVTAR
SHARMA :

SHRI RAGHUVIR SINGH
SHASTRI :

SHRI SHIV KUMAR SHAS-
TRI :

SHRI D. N. PATODIA :
SHRI R. K. SINHA :

Will the Minister of HOME AFFAIRS
"be pleased to refer to the reply given to
Unstarred Question No. 6618 on the
30th August, 1968 and state :

(a) whether the Central Government
have consulted the State Governments
concerned on the question of Father
Ferrer's re-entry into India;

(b) if so, whether the State Gov-
emments concerned have recommend-
od that Father Ferrer may be permitted
to come again to India;

(¢) if so, the names of those States
which have made such recommenda-
tion; and

(d) the reasons for making such a
recommendation in view of the fact
that Father Ferrer was ordered to quit
India on account of his active participa-
tion in anti-Indian activities ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
{SHRI VIDYA CHARAN SHUKLA) :
(a) Yes, Sir.

{b) to (d). The matter was men-
tioned to the Chief Minister, Andhra
Pradesh, who left it to the Central
Government. As there was no reason
to believe that the State Government
would have any substantial objection, a
visa for Fr. Ferrer for work in Andhra
Pradesh was authorised.

DEPLOYMENT OF CENTRAL RESERVE
POLICE IN KERALA

817. SHRI BENI SHANKER
SHARMA :
SHRI YAINA DATT
SHARMA :
DR. RANEN SEN :
SHRI H. N. MUKHERJEE :
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SHRI SRADHAKAR SUPA-
KAR :

SHRI VASUDEVAN NAIR :

SHRI C. JANARDHANAN :

SHRI RABI RAY :

SHRI A. SREEDHARAN :

SHRI CHANDRA - SHEKFHAR
SINGH :

SHRI D, C, SHARMA :

SHRI S. M. BANERJEE :

SHRI BHOGENDRA JHA :

SHRI HUKAM CHAND
KACHWALI :

SHRI BIBHUTI MISRA :

SHRI JYOTIRMOY BASU :

Will the Minister of HOME AF-
FAIRS be pleased to state :

(a) whether Kerala Government has
objected to the Central Government for
the former not having been consulted
before the deployment of the Central
Reserve Police during the recent strike
by the Central Government employees;

(b) if so, the details thereof;

(c) the reaction of
thereto;

Government

(d) whether and on how many occa-
sions in the past the Central Reserve
Police personnel were sent to the States
without the consent of State Gowvern-
ments during apprehended or actual
troubles; and

(e) the procedurc to be followed in
such cases ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) and (b), The State Government gb-
jected to the decision of the Ceantral
Government to deploy the C.R.P. jn
Kerala without prior consultation with
them on the ground that it was pgot
likely to help the maintenance of smogth
relations between the Centre and Kerala.

(c) The Central Government had .to
post the C.R.P. in Kerala to protect the
Central Government Offices and inual-
lations. The State Government are gon-
sulted even in matters in which consul-
tation is not obligatory under the Consti-
tution for it is the constant anxiety of
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the Central Government to function in
harmony with the State Governments.
In this particular case, however, the
attitude of the State Government to-
wards the problem of maintaining law
and order in connection with the agita-
tion by the Government employees had
left no option but to post the C.R.P.
without previously intimating the Statc
Government. However, the D.I.G..
CR.P. who had been decputed 1o
Kerala was instructed to get in touch
with the scnior officers of the State
Government which he did soon after his
arrival at Trivandrum,

(d) and (¢). No similar circumstance
had arisen in the past neccssitating the
posting of the C.R.P. in the States with-
out prior consultation with the State
Governments,

BALLOON LANDING AT HAZARIBAGH

818. SHRI BENI SHANKER
SHARMA' :
SHRI D. C. SHARMA :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether a huge balloon contain-
ing a closed wooden box landed at

Kapia village about 20 miles from
Hazaribagh;

(b) whether it has been examined:
and

(c) if so. the outcome thereof ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) to (c). A big balloon
containing mechanically fitted equip-
ment in a small cabinet was found on
22-9-1968 in a lonely place kmown as
Masuritari Tand of Rekura village,
within Mandu Police Station area, in
Hazaribagh district. The balloon was
examined by the military authorities of
Ramgarh, who opined that the .balloon
might belong to Weather Department.
The Police authorities have been request-
ed to send the balloon and equipment
to the Regional Meteorological Centre,
Calgutta, for further examination,
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INVESTIGATION INTO SUBVERSIVE
Activities ofF CILA.

§19. SHRI J. M. BISWAS : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government have made
any investigation into the alleged sub-
versive activities of C.LA., in India;

" (b) if so, the findings thereof; and
(¢) the action taken thereon ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) to (c¢). The Government are con-
sidering the report of the Intelligence
Bureau regarding the use of the foreign
money in the last General Elections and
for other purposes. They arc also vigi-
lant in regard to the subversive activi-
tics of foreign agencies.

PrLaces or ToURISTS INTEREST IN

GUJIARAT
820. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of

TOURISM AND CIVIL AVIATION
be pleased to state the expenditure in-
curred on providing transport facilities
to the tourists for wisiting places of
tourists interest in GU]al'il[ during the
lust five years ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR, KARAN
SINGH): No expenditure was incurred
by the Central Government in provid-
ing transport facililies for tourists visit-
ing places of interest in Gujarat in the
past five years, Rs, 62,031.00 were
however released to the State Govern-
ment in 1962-63 for providing trans-
port facilities between Keshod airport
and Sessan Gir Gama Sanctuary.

PAKISTANI NATIONALS VISITING GUJARAT

821. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of
HOME AFFAIRS be pleased to state :

(a) the number of Pakistani nationals
who visited Gujarat so far since 1962,
District-wise;
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(b) the number among them whose
visas were extended and the number
who left for Pakistan within the visa
period;

(c) the number of those who were
ordered to quit during this period and
the number who actually left India;
and

(d) the number, if any, who went
underground and thc number prose-
cuted aund convicted during the same
period 7

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) to (d). A statement giving the re-
quired information is laid on the Table
of the House. [Placed in Library. Sce
Nuo. LT-2120/68],

Coastal. Roab 1y KUTCH

822, SHRI NARENDRA SINGH
MAHIDA : Will the Minister of
TRANSPORT AND SHIPPING be
pleased to state :

(u) whether Government proposc to
give any uid for the construction of «
coastal road from Bhavnagar to Mandvi
(Kutch) in Guijarat State for provid-
ing vital communication facility 1o the
under-developed coastal area; and

(b). whether this coastal road will
considerably reduce the travelling  dis-
tance between Bhavnagar and Mandvi?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DAR-
SHAN): (a) and (b). The proposed
coastal road, connecting Bhavnagar with
Mandvi (Kutch), would be a State
road. The Government of Gujarat are,
therefore, primarily concerned with the
project. They have not sent so far any
proposal for aid specifically for this
project. They have, however, been
pressing for Central financial assistance
for a Coastal Highway, connecting
Baroda with Maliya wvia Bhavnagar.
Presumably ‘the Hon'ble Member is
having in mind this Coastal Highway,
as from Maliya to Mandvi there is al-
ready an existing road, being partly a
National Highway and partly a State
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road. A decision on the State Govern-
ment’s request for aid can be taken
only after the Fourth Plan allocations.
are finalised.

DEVELOPMENT OF CAMBAY AND OTHER
PorTs IN GUJARAT

823, SHRI NARENDRA SINGH
MAHIDA : Will the Minister of
TRANSPORT AND SHIPPING be
pleased to state : '

(a) the number and names of ports
in Gujarat and the number out of them

developed during the Third Five Year
Plan;

(b) whether Government have pre-
pared any scheme for the development
of minor ports in Gujarat, particularly
Ca;-lbay Port which has been silted;
an

(c) if so, the details thereof ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V.
RAO): (a) to (c). Besides the Major
Port of Kandla, there are 10 Inter-
mediate and 35 Minor Ports in Gujarat.
During the Third Five Year Plan, a
number of development works costing
Rs, 64797 lakhs were undertaken at
Kandla port.

So far as the other ports are con-
cerned, the excculive responsibility for
their development vests in the State
Government who have reported that
they have dcveloped 9 Intermediate and
12 Minor Ports during the Third Five
Year Plan period. The names of these
ports including the names of those
developed during the Third Plan Period
are given in the statement laid on the
Table of the House. [Placed in Lib-
rary, See No. LT-2121/68].

The Statc Government have proposed
a provision of Rs. 7 crores for the deve-
lopment of Minor and Intermediate
ports in the State Sector in the Fourth
Plan which has not yet been finalised.
These proposals do not include the deve-
lopment of Cambay port. The State
Government have reported that the
question of development of this port
can be considered only after the hydro--
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graphic survey of the Gulf of Cambay
is carried out as it is necessary to know
whether a navigable channel leading to
the anchorage is existing and whether
an anchorage suitable for ocean-going
ships is available within a reasonable
distance from the port of Cambay.

AIR SERVICES IN GUJIARAT

824, SHRI NARENDRA SINGH
MAHIDA : Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state :

(a) the amount allotted for the ex-
pansion of the air services in Gujarat
during the current year;

(b) whether Government have any
proposal to start the air service from
Bombay-Surat-Baroda to Ahmedabad;

(c) if not, the rcasons therefor; and

(d) the names of such important
cities of Gujarat as are proposed to be
brought on the air-map of the country
this year ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
-SINGH): (a) A provision of Rs.
21,06,000 has been made in the Budget
Estimates 1968-69 for construction
works at different civil aerodromes in
-Gujarat.

(b) and (c). The Corporation have
planned to operate during the summer
of 1969, a service linking Bombay,
Baroda and Ahmedabad. They have,
however, no plans, at present, to airlink
Surat. The feasibility of developing
Surat for Fokker operations would be
considered in due course,

(d) Barade.

BIHAR ENGINEERS

825. SHRI RAM SINGH AYAR-
WAL :
SHRI BHARAT SINGH
CHAUHAN :
SHRI T. P. SHAH :
SHRI BHOGENDRA JHA :

Will the Minister of HOME AF-
FAIRS be pleased to refer to the reply
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given to Starred Question No. 142 op
the 26th July, 1968 regarding investiga-
tion against some Bihar Engineers and
state :

(a) whether the special audit and
store checking reports of all the sub-
ordinate divisions have since been re-
ceived by the Bihar Government;

(b) if not, the reasons for the delay;
and

(¢) when this matter is expected to
be referred to the Central Burcau of
Investigation ?

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) to (c). According to the informa-
tion received from the Government of
Bihar, the first part of the special audit
report regarding the electric works
circle has already been sent to the Cent-
ral Bureau of Investigation. The se-
cond part of the audit report of the
electric works circle and the audit re-
ports of Muzaffarpur and Patna clectric
works divisions are being sent by them
to the Central Bureau of Investigation.
The audit reports of Bhagalpur and
Ranchi electric works divisions are still
awaited from the Accountant General,
Bihar, who has been requested by the
Government of Bihar to cxpedite.
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ESSENTIAL SERVICES MAINTENANCE
ORDINANCE

830. SHRI H. N. MUKERIEE :

SHRI KAMESHWAR
SINGH :

SHRI C. JANARDHANAN :
SHRI LATAFAT ALI KHAN:
SHRI VASUDEVAN NAIR :
SHRI K. LAKKAPPA :
SHRI SHRI CHAND GOYAL:
SHRI E. K. NAYANAR :

Will the Minister of HOME AF-
FAIRS be pleased to state :

(a) whether the Central Government
have recently addressed a communica-
tion to the Kerala Government disap-
proving the latter’s attitude on the Essen-
tial Services Maintenance Ordinance
promulgated by the President on the
eve of the Central Government em-
ployees token strike on the 19th Sep-
tember, 1968,

(b) if so, what are the specific points
mentioned in the communication; and

(c) what is the Kerala Government's
reply thereto ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) and (b). The Central Government
sent a telegram to State Government of
Kerala on September 23, 1968, It was
pointed out to Kerala Government that
the position taken by them in regard to
their commitments which excluded insti-
tution of cases and arrest for violation
of certain provisions of the Ordinance
was not consistent with their constitu-

tional obligations to ensure compliance -

with the Central law., It was made
clear that the Central Government could
not accept the position that the consti-
tutional obligation to ensure compliance
with the Central law was consistent with
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freedom to ignore such law or that in
the name of exercise of discretion a
State Government could go to the length
of ensuring non-compliance with such a
law. Nor could the Central Govern-
ment accept that the State Government's
responsibility for maintaining public
order vested it with the power to refuse
to enforce a Central law on the ground
that there might otherwise be breaches
of peace. It was further pointed out
that the State Government had to dis-
charge its obligations under articles 256
and 257 of the Constitution.

(c) The Chief Minister, Kerala, in
his message Jated September 26, 1968
to the Home Minister said that the
State Government was of the view that
it was duly discharging its obligations
as required by the Constitution. He
further pointed out that the Central
Government had only called for an
assessment of the situation by the State
Government for suitable action. He

- also stated that the State Government

had not taken the position that the
constitutional obligation to ensure com-
pliance with the Central law was con-
sistent with freedom to ignore it.

FrESH RECRUITMENT To CENTRAL
SERVICES

831. SHRI H. N. MUKERIJEE :
SHRI VASUDEVAN NAIR :
SHRI C, JANARDHANAN :
SHRI S. C. SAMANTA :
SHRI LATAFAT ALI KHAN:

Will the Minister of HOME AF-
FAIRS be pleased to state :

(a) whether Government have started
fresh recruitment to the Central Services
to replace the employees dismissed from
service for participating in the token
strike on the 19th September, 1968:
and

(b) if so, the number of persons
recruited so far with department-wise
break-up of the figure ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) and (b). The information is not
available and is being collected. It will
be laid on the Table of the House as
soon as possible.
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PARADEEP PORT

832. SHRI KAMESHWAR SINGH -
Will the Minister of TRANSPORT
AND SHIPPING be pleased to state:

(a) whether it is a fact that the Para-
deep Port is not making any profit at
present; and

(b) if so, the reasons therefor ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V.
RAO) : (a) and (b). Paradeep Port
was opened to sea-going traffic only in
November, 1966. It, therefore, began
carning rcvenue only since the latter
half of the year 1966-67. The revenue
income and expenditure figures for
1966-67 (actuals), and 1967-68 (Re-
vised Estimates) are as follows :—

1966-67 1967-68
(actuals) (R.E)
(in lakhs of  (in lakhs of
rup:es) rupees)
Revenue
Receipts 8.32 100.3
Operational
Expenditure 14.68 91.9
Deficit :  6.36 Surplus: 8.4

The expenditure figures shown above do
not include provision for depreciation
or interest on capital spent by the State
and Central Governments, The Port
has not yet begun to earn enough re-
venue to cover depreciation and interest
also. It is expected that the finances
of the Paradeep Port will improve when
the traffic increases,

C.B.I. REPORT ON FOREIGN ASSISTANCE
TO “LINK" AND ‘“PATRIOT”

833. SHRI ONKAR LAL BERWA :
DR. SHUSHILA NAYAR :
SHRI YAINA DATT

SHARMA :

Will the Minister of HOME AFFAIRS
be pleased to state ;

(a) whether Government have exa-
mined the investigation report of the
C.B.I, regarding foreign asistance to
‘Link’ and ‘Patriot";

(b) if so, the details thereof; and

(c) the action taken or proposed to
be taken by Government in the matter ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. S RAMASWAMY):
(2) to (c). The report of the Intelli-
gence Bureau regarding the wuse of
foreign money in the last General Elec-

tions and for other purposes is still
under Examination.
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REFORMS IN DELHI UNIVERSITY Exami-
NATIONS

835. SHRI ONKAR LAL BERWA :
SHRI MANIBHAI J. PATEL :
-SHRI YASHPAL SINGH :
SHRI HIMATSINGKA :
SHRI S. K. TAPURIAH :
SHRI YAINA DATT
SHARMA :

Will the Minister of EDUCATION
be pleased to state :

.(a) whether it is a fact that a work-
ing group comprising of Faculty Deans,
Umvemty Professors and College prin-

has recently suggested some
sweeping reforms in the examination
system of the Delhi University;

(b) if so, the details thereof; and

(c) Government's reaction thereto?
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THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRI BHAGWAT JHA AZAD):
(2) and (b). The Committee appointed
by the Academic Council of the Uni-
versity of Delhi to review the working
of the Schemes of Examinations, includ-
ing attendence at lectures, etc., and
restructuring of B.A. (Pass), B.Sc.
(Genl.) courses, ctc., is yet to submit
its report. The Committee consists of
some Deans of Faculties, Heads of De-
partments, Prinicipals of Colleges and
others,

(c) Does not arise.
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AT T 9T @ &Y Y g1 [qeverem
Aw@inf fed demr L T.
2122/68] 1

STRIKE BY BIHAR TEACHERS

837. SHRI K. M. MADHUKAR :
Will the Minister of EDUCATION
be pleased to state ;

(a) whether it is a fact that the tea-
chers of Bihar State are again preparing
to go on a strike as the facilities de-
manded by them have not been made
available; and
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(b) if so, the steps being taken 1o
ensure that the discontentment of tea-
chers will not hamper the studies in
schools ?

THE MINISTER - OF STATE IN

.THE MINISTRY OF EDUCATION

(SHRI BHAGWAT JHA AZAD):
(a) No official information in this
regard has been received in the Educa-
tion Ministry.

(b) This primarily
State Government.

concerns the

fagr & svowfaa swE=fal i
TrETEA

838. = ®o figo HuwT :

it fawfa fas

1 E-FG FAT qg AT ET I
ﬁﬁ&:

() faegr & yoraafaq wfasfai
FY IAFT TIAF T F74 & frAfaq
¥ f23 77 SATEETAAT F1 FAAT ATE
frrfraT A #2 @ E;

(@) #ar ag &7 g f& a7 fam
& sraagfas FAEfEl § gfq T
FY AT ¥ T FGETE;

(m) afz =&, @ w0 FHarfEn &
afa agamam fram™t @ g3
% srafy & favg gFy ", S

(w) afz az"f & ¥ qEaE
war gra f@ @ Wam'-ﬁa'rm
= g?

ng-vd wWatma ¥ Tew-Ral (S
faen atw naw) : (F) T (7). F
qrag § 23 3, 1968 F1 aTdifed
Te GEM 658 ¥ IWL A AA F AWM
gz 9% 73 faaTor #Y AT eqre Arwiea
far wrar &1 fad @ ST F ITW
TR & o AT 92 97 TR &)
[qamm # va fam mar ) T
weat L.T.-2131/68] |
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-z Fg a8 78 § v g fag
F Iyqoafas sd=TfaEl & wfy a4
T WTEAAT T FTH FT G2

frafaal & stpomaagdiaan w1 @i
w0 & fad wam

839, I %o fAo wuwT:
sl o o AN :

Py foerr A9 q@ T &Y FAT
w41 fr

(%) = 793 3w & faanfom) &
faermma sAmEaEAaT. swm aar
HTAFAT F FTLO FT T7 7 & o
TR AT T AN e 513
T s fea ma §

(=) =fz zi, a1 I961 =T T
.

() =fz & & 3% FW W

LY

(7) F47 ALETT TAT AT FO9
F T A1 A A ;A
(z) afz 7 @1 I3 qm ()
TqT (T) FT IAT FIFTOHT B AT
fanfrat & sqmaaEET @1 owafa
F THCT FIH F fAG T FT AT
THARE &7 #7 faae &7

fmsr wara & www wa (s w-
aa T A@mE) (F) & (7)., faenfoami §
FETAARIAAT ¥ NTT T, ANG-AHY 9T,
favafaamea sqar smav v afafar,
farear AT AL 1966 F g FA-
afagt w foerfast & avdew &, qur
faqee, 1967 & gC Faufaal & T#-
w7 ® faare-fanea fear mar &

(5) favafaarea S AER H¥
afafagl i< frar smaw &Y fanet wt
feafaaraal R TS0 AT & 9

em——
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famfanf ov faee #@ 9 9%
Fmifam #74 & foe oo faar mv &1
favafaere s sma 3% fafew
¥ Fwal ® FEifar 7@ 7 W
AT FLT T . avfw semaw
sEeT F oo seer avanaor da
fear o1 7% % sEredE  FrdwaTa
7 faafaat 1 o= Zzvar A7 w0

DEVELOPMENT OF RoOAD TRANSPORT
IN CHOTA NAGPUR AND SANTHAL
PARGANAS

840. SHRI KARTIK ORAON:
Will the Minister of TRANSPORT
AND SHIPPING be pleased to state :

(a) whether Government have any
programme of developing the road
transport in the backward areas of
Chota, Nagpur and Santhal Parganas
in the coming year; and

(b) if so, the amount of expenditure
likely to be incurred thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DAR-
SHAN) : (a) and (b). The required
information is being collected from
the Government of Bihar and will be
laid on the table of the Sabha, when
received.

PERSONS 1IN
SCHEDULED

ENTRY OF NON-TRIBAL
Bmiar CrviL SERVICES AS
TRIRES

841. SHRI KARTIK ORAON:
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that the fol-
lowing Indian Christians, without any
tribal origin, have entered the Bihar
Civil Service as members of the Sche-
duled Tribes : *

1. Miss Veda Dean
2. Mr, Francis Dean
3. Mr. Salil Kaman
4. Mr. Henry Bright; and



Written Answers

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. S, RAMASWAMY):

(a) and (b). The information is being
obtained from the State Government
and will be laid on the Table of the
House,

SUPPLY OF PUBLICATIONS TO NATIONAL
LIBRARIES

842, SHRI KARTIK ORAON:
Will the Minister of EDUCATION
be pleased to state :

(a) whether it is a fact that under
the Delivery of Books (Publication)
Act, 1954, as amended in 1956, cach
publisher is requircd to supply to the
National Liberaries thrce copies of its
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from

the

the date of their release
Press;

(b) if so, what was the receipt of
publications jn 1956; and -

(c) the receipt of publications within
the last five years, year-wise ?

days
from

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRI SHER SINGH) : (a) Yes, Sir.

(b) The receipt of publications in
1956 was as indicated below :—

No. of hooky received

National Library, Calcutta. 11,381
Connemara Public Library, Madras 2,103
The Central Library, Town Hall

Bombay 8,738

(¢) The receipt of publicatioss during
the last five vears is indicated below :(—

National

Central

Connimara Pablic

Library, Library, Madras« Library.

Calcutta, Town Hull. Toltal
1963-64 24.5€9 13,412 15,775 53,756
1964-65 *32,622 10,770 12,752 56,153
1965-66 20,185 11,187 16,605 77,377
1966-67 19,980 12,120 17,767 49,803
1967-68 16,827 14,817 16,820 48,464

*Includes 11, 357 Map

PoLicE ExcEsses IN GONDA AND ELSE- 26th August, 1968 regarding alleged

WHERE IN UTTAR PRADESH

843. DR. SUSHILA NAYAR :
SHRI JAGANNATH RAO
JOSHI :
SHRI YASHPAL SINGH :
SHRI SHIV CHARAN LAL:

SHRI ATAL BIHARI VAJ-
PAYEE :

SHRI NARAIN SWARUP
SHARMA :

SHRI ONKAR LAL BERWA.:
SHRI SITARAM KESARI:
SHRI D. N. PATODIA :
SHRI RAM SEWAK YADAYV :

Will the Minisier of HOME AFFAIRS
be pleased to refer to the reply given
to Short Notice Question No. 12 on the

Police Excesses in Gonda and state :

(a) whether the inquiry bas
been completed by Government;

(b) if so, the details of the inquiry;
and

(é) whether a copy of the report of
inquiry will be laid on the Table ?

since

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI VIDYA CHARAN
SHUKLA) : (a) to (c). The State
Government have on 9th October, 1968
appointed Shri R. S. Bhargav, District
Judge, Barabanki, as a singlesmember
Commission of Inquiry under the Com-
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missions of Inquiry Act, 1952, to en-
quire into the allegations of police ex-
cesses in Gonda. The inquiry is in-
progress,

‘MiISUSE OF MONEY FROM SARDAR PATEL
MEeMoriAL FunD

844. DR. SUSHILA NAYAR :
SHRI GEORGE FERNAN-
DES:
SHRI ONKAR LAL BERWA :
SHRI YASHPAL SINGH :
SHRI NARAIN
SHARMA ;

Will the Minister of HOME AFFAIRS
be plcased to state :

(a) whether the inquiry against the
Ahmedabad Municipal Corporation re-
garding the misuse of about Rs. 10
lakhs from the Sardar Patel Memorial
Fund by certain individuals, has since
been completed;

(h) if so. the names znd number of
persons invelved; and

(c) ire action tahen by Government
in the matter ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) to (c¢). Fucts are being ascertained
from the State Government,

TEAT W/ Gfed® O & GETH &
0F BT JEdi & LA

845. = 9o HAro ITENT :
off TR T

& foer W gz @ A oFo
o

(%) ¥ a8 T & fF ToeqE F
T 9feTE A F g § uw qaa-
gEE ¥H &0 ger af § fF 9w
W HINT % HT AZCOT AT F7 gAY
- AT T E; '

(&) = ag 1 79 ¢ f& gfear
“EIIENA T E TEAF F wH HRy ard
¥ afca & a & o vy srw Ay
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N (7) =T T TR A WA
:’:mfnmﬂiﬁﬁqus‘mg;

(¥) afz g, @t 3 o< 7T R
Lol o ’

fowr swtan & oow wa (s
WY /T AR : (F) ¥ (7). A
Wﬁmaﬁﬁ,mﬁ‘m
T qE T W forwraw s T g
arwm%w’rmm
T T g€ g
SETTING UP OF A CENTRAL UNIVERSITY

IN SAMBALPUR (Omrissa)

846. SHRI SRADHAKAR SUPA-
KAR : Will the Minister of EDUCA-
TION be pleased to state :

(a) whether during his recent visit to
Orissa, the State Government submitted
a memorandum to him for establishing
a  Central University in Sambalpur,
which is the Centre of a large popula-
tion of Adivasis and backward classes;
and

(b) if so, whether Government have

considered the memorandum favour-
ably ?
THE MINISTER OF STATE IN

THE MINISTRY OF EDUCATION
(SHRI BHAGWAT JHA AZAD):
(a) The State Government submitted a
memorandum suggesting that the Cen-
tral Government may take over Sambal-
pur or Berhampur University as a Cent-
ral University.

(b) The Central Government does
not consider the proposal feasible.

DEATH OF ARJUN SINGH

SHRI M. L. SONDHI :

SHRI R. R. SINGH DEO :

SHRI CHINTAMANI PANI-
GRAHI :

SHRI GADILINGANA
GOWD :

SHRI R. K. AMIN :

SHRI K, P. SINGH DEO ;

SHRI D. N, DEB:

847.
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Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Shri Arjun Singh work-
ing in CPWD. in Indra Prastha
Bhavan, New Delhi was pushed out of
the 5th floor of the building by the
Police and he succumbed to his inju-
ries;

(b) whether it is also a fact that
before the body was handed over to
the relatives no post-mortem was con-
ducted;

(c) if so, the reasons therefor;

(d) whether investigation into the
causes of his death has been completed
and, if so, the details thereof; and

(e) the action taken l.h-creon‘?

THE MINISTER OF STATE [N
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) (b) and (e). Immediately after the
death of Shri Arjun Singh, an inquest
was held by a competent magistrate
under the relevant provisions of the
Code of Criminal Procedure. He had
come to the conclusion that the death
_was most probably due to a fall from
the third or fourth storey of the Indra
Prastha Bhawan. The Deputy Com-
missioner had, in the course of a subse-
quent inquiry, come to the conclusion
that Shri Arjun Singh fell down while
trying to hide himself in the ledge of a
window,

(b) and (c). The body was handed
over to the relatives after the post-mor-
tem had been conducted.

GOVERNMENT EMPLOYLES

TOKEN STRIKE

CENTRAL

848, SHRI M. L. SONDHI :
SHRI HUKAM CHAND
KACHWALI :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) the number of employees of the
Ministry of Tourism and Civil Aviation
dismissed for participating in the Cen-
tral Government Employees token
sirike on the 19th September, 1968;
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(b) the number of employees whose
previous services have been written off;
and

(¢) whether there is any loss of life
and Government property on account
of the strike and, if so. the details
thereof ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH): (a) Nil.

(b) 3590 employees of this Ministry
have suffered break in service for pur-
poses of pension and gratuity, besides
forfeiture of pay for the day of absence,
on account of unauthorised absence on
the 19th Scptember, 1968.

(e) No, Sir, as far as the Ministry

of Tourism & Civil Aviation is con-
cerned.
CENTRAL  GOVERNMENT EMPLOYEES

TOKEN STRIKE

849, SHRI M. L. SONDHI :
SHRI HUKAM CHAND
KACHWAL :

Will the Minister of TRANSPORT
AND SHIPPING be pleased to statc :

(a) the number of employees of his
Ministry dismissed for participating in

the Central  Government Employees’
token strike on the 19th  September,
1968,

(b) the number of employees whose
previous services have been written off;
and '

(c) whether there is any loss of life
and Government properly on account
of the strike and if so, the details there-
of ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R, V.
RAQ) : (a) Nil

(b) 247.

(¢) No, Sir.

APPOINTMENT OF SECOND STATEs RE-
ORGANISATION COMMISSION

850, SHR1 HEM BARUA : Will the
Minister of HOME AFFAIRS be pleas-
ed to state :
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(a) whether it is a fact that Govern-

ment propose to appoint a Second
States Reorganisation Commission to go
into the question of new States to be
formed in the light of the latest re-orga-
nisation plan formulated for Assam;

(b) if so, what are the terms of
reference of this Commission; and

(c) whether States like Ultar Pra-
desh, West Bengal, Madhya Pradesh
and Maharashtra will come within the
purvicw of the proposed Commission ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) No, Sir.

(b) and (c). Do not arise.

DasserLiNg DisTricT or W, BrngaL

§51. SHRI HEM BARUA :

SHRI NARAIN SWARUP
SHARMA :

SHRI ATAL BIHARI
VAJPAYEE :

SHRI RANIJIT SINGH :

SHRI JAGANNATH RAO
JOSHI .

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that of late
there has been a demand either to in-
clude the Darjecling District of West
Bengal in Sikkim or to constitute it as
a separate sub-State carved out of Wiest
Bengal: and

(b) if so, Government’s reaction to
these proposals ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) Government have not received any
such demand.

(hb) Docs not arisc.

Inpiax CULTURAL DELEGATION

852. SHRT HEM BARUA : Will the
Minister of EDUCATION be pleased
to state : '

(a) whether it is a fact that a cul-
tural delegation under the Cultural Ex-
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change Programme of Government is
shortly visiting U.S.S.R., Mongolia,
Poland, GDR etc.;

(b) if so, who are artistes for Bharat
Natyam and Orissi dances included in
this team; and

(c) what is the test of selection and
how proficiency in the matter is judg-
ed ?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRI BHAGWAT JHA AZAD):
(a) A Cultural delegation consisting
inter alia of Bharat Natyam and Orissi
dancers left India on the 15th Septem-
her, 1968 and is still abroad.

(b) Kumari S. Padma—Bharat Nat-
yam and Smt. Sopal Mansingh—
Orissi.

(c¢) The main criterion is that the
persons should be of established repute
in their particular field and considered
so by the competent authorities.

faeelt 1 wqw e
853. =t W ey fagel @ F@4r
fovy /Y 26 9L, 1967 F arifaA
T FEAT 1383 F TAT & ATV F A

(%) 97 MR & WEE F
yeaifad a1 &1 @19 F A7 & 17 F
a yfr gf £ W oA & fay
u7 a7 fFadr ofw sosey 1w §;

(&) #a1 T = & dfaerfar
TEH ¥ W 7 faET #7747 F 20
AT 97z afafy ®1 @ my §; o

() afz ag. av A% A7 FOO
7o 3¥ 77 AT IW Al A1
Fimr a1 fmc

fmav Haa § aeg wa (s AT
fag): (F)70wT & 97 @F 4qiq
Fl #1 qAIT T AT M F AT
FORT & fom s 1. 20 W@ wF
T g qae fear @ &) e
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QEor 3 ITFT FAAT FA F T8,
™ WA ¥ fau 39 97 #1 wwEa
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(W) ragi

() =7F= F 7 3w fasm w4
& g ag ¥Aa faar 5 77 vF oA
qrHeT £ {97 77 993 TAETaEE o
fagmt 7 w747 2 917 TATAT 37 faae
H q2AT 21T T FR0 1 TAHT 7 qTHA.
&1 fag147 77 2 grre ¥ Ty e
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FOR

Housing axp CH.S. BrCNEEITS
TEACHERs IN DELHI

854, SHR1 C. JANARDHANAN :
Will the Minister of EDUCATION
be pleased to state :

(a) whather delails have been work-
ed out for giving Housing and C.H.S.
benefits, as given to Central Govern-
ment employess, to the teachers in
Delhi; and

(b) if so. the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRI BHAGWAT JHA AZAD):
(a) and (b). The teachers in Delhi are
already eligible for ‘“general pool” ac-
commodation in their turn in accor-
dance with the rules of the Government
of India. Details of schemes for pro-
viding separate housing facilites ‘in
place of geperal pool accommodation
for teachers and C.H.S. benefits for all
employees of the Delhi Administration,
including teachers, arc under the com-
sideration of the Delhi Administration.
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EXPULSION OF TWO STUDENTS OF
BaNARAs UNIVERSITY

855. SHRI RABI RAY:
SHRI NARAIN SWARUP
SHARMA :
SHRI BAL RAJ MADHOK :
SHRI HARDAYAL
DEVGUN :

Will the Minister of EDUCATION
be pleased to state :

(a) whether his attention has been
drawn to press reports in the “Patrior”
dated the 27th September, 1968 that
two students of Banaras University have
been expelled by the Vice-Chancellor
of that University; and

(b) if so, whether the Ministry has
made a probe about the matter and
advised the Vice-Chancellor to cancel
the expulsion order ?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRI BHAGWAT JHA AZAD):
(a) Yes, Sir, )

(b) No, Sir. The Viee-Chancellor'™
report regarding oxpulsion has been re-
ceived. No advice has been given to
the Vice-Chancellor in thiv regard  as
the inatter falls completely within his
jurisdiction.

COMMITTEE ON INLAND WATER

TRANSPORT SYSTEM

856: SHRI MANIBHAI J. PATEL :
Will the Minister of TRANSPORT
AND SHIPPING be pleased to state :

(a) whether a Committce - to  study
the inland water transport system has
been set up;

(b) if so, the personnel of the Com-
mittee; and

(c) the terms of refeérence of the

Committee ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V.
RAOQ) : (a) Yes Sir.
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(b) Composition of the Committee
1. Shri B. Bhagavati, Member, Lok
Sabha— Chalrman

Members

. Shri Jyotirmoy Basu, Member, Lok

Sabha

. Shri Chandrika Prasad, Member,

Lok Sabha

. Shri Anand Chand, Member Rajya

Sabha

. Shri U. N. Mahida, Member

Rajya Sabha

. Shri T. P. Kuttiammu, Member.

State Planning Board Kerala

. Shri G. K. Vij, Membzr (WR)

Central Water & Power Commis-
sion

. Shri T. N. Dar, Additional Mem-

ber (Commercial), Ministry of
Railways (Railway Board)

. Shri S. Ramanathan, Direcior

(Projects) Ministry of Transport
and Shipping

. Shri R. Ramakrishna, Internal

Financinl Adviser, Ministry of
Transport & Shipping

. Shri K. Srinivasan, Mana‘ging

Dircctor. Central  Inland  Water
Transport Corporalion Ltd., Cal-
cutta.

(c) Terms of reference :

(i) To study the existing inland
water transport system in the
country, and against a perspec-
tive of development of this
form of transport in different
regions of the country, sug-
gest a phased programme of
development and assess  the
possibilities of drawing up
specific schemes in  selected
regions in the first phase,
having regard to:—

(a) the need for the coordi-
nated working of inland
water transport as an

integral part of the trans-
port sysiem of the region;

(b) the feasibility of operat-

cost of development and
maintenance of water-
ways, choice of craft and
suitable organisation for
the purpose; and

(c) the need for pooling of
operations between diffe-
rent modes of transport
such as common booking

and transhipment,
through rates and fares
etc.

(ii) To cxamine and suggest sup-
porting measures to this end,
and in particular, short term
supporting measures, including
pattern of financial assistance
and sharing of traffic between
different forms of  transport.
for implementing such specific
schemes. .

iili) To reccommend on any other
matlers germanc 1o the terms
of reference.

DOCUMENT FOUND ON  JALLIANWALA
BAGH TRAGEDY

857. SHRI MANIBHAI J. PATEL :
SHRI ONKAR LAL BERWA :
SHRI BENI SHANKER
SHARMA :

SHRI D. C, SHARMA :

SHRI YASHPAL SINGH :

SHRI RAGHUVIR SINGH
SHASTRI :

SHRI1 HUKAM CHAND
KACHWALI :

Will the Minister of EDUCATION
be pleased to state :

(a) whether it is a fact that a His-
tory tcacher of the Kurukshetra Uni-
versity has found a rare document
relating to Disorders Enquiry Com-
mittee, 1919 which throws new light on
the Jallianwala Bagh tragedy;

R
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(b) if so, whether Government have
taken note of the fact and whether
there is sufficient evidencc to prove the
claim of the History teacher;

(c) the name of the History teacher

and the broad facts revealed by the
document; and

(d) whether the document will be
made public?

THE MINISTER OF STATE IN

THE MINISTRY OF EDUCATION
(SHRI SHER SINGH) : (a) to (d).
It is true that Shri V. N. Datta of the
Department of History of Kurukshetra
University contributed an article “New
Light on Jaillanwala Bagh Tragedy” in
the Sunday Tribune of the 22nd Sep-
tember, 1968. The article is based on
Volume VI of the Minutes of Evidence
of the Disorders Enquiry Committee’s
Report' which was completed in Feb-
ruary, 1920. This Volume consists of
418 closely printed pages in foolscap
folio sizc. It embodies the oral evi-
dence and the written statement of the
Punjab Government delivered in camera
to thc Committee and consists of threc
parts, namely :

I. Oral evidence (a) of the Hon'

ble Mr. J. P. Thompson, Chief
Secretary to the Governmant  of
Punjab und (b) of Sir Michael

O’'Dwyer, formerly Licutcnant Gov-
vernor of the Punjab.

I1. Written statement;
Punjab Government and
Michael O'Dwyer.

LII. Evidence of thc Hon'ble Major
Malik Sir Umar Hayat Khan (both
oral and written)

The oral evidence, particulatly of Sir
Michael O'Dwyer, brings into clear
focus the role of the then Government
of Punjab and that of himself in the
transactions which ultimatcly led to the
Amritsar tragedy. 'The written state-
ment of the Government of the Punjab
gives a detailed survey of the events in
#he Pubpjab culminating in the tragedy,
dWnder the following heads :—

I. Introductory (summing up
background)

of (a) the
(b) Sir

the
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II. The course of the Agitation and
the Resultant Disorder,

III. The use of the Military Forces
and application of Martial Law.
IV, Civil Administration during the
period of disturbance and the

period subsequent to the with-
drawal of Martial Law,

The general survey is followed by an
account of events in all the districts
cffected by the disturbances 10 which
is appended a chronological statement
summarising the events from 2nd Feb-
ruary, 1919 to 25th  August, 1919.
Thereafter come 24 appendices con-
taining voluminous materials bearing
on the Punjab Unrest. These include,
among others, Government House War
Diaries (April 1919); Reports indicat-
ing unrest among the army; Note sug-
gesting connection between Afghanistan
and the rising in India; Official note
dealing with the origin and organisation
of the passive resistance movement and
suggesting connection between the for-
mer and the Punjub Unrest; a calendar
of events in thc Passive Resistance
Movement; correspondence in regard to
Martial Law, full statement on the sen-
tences passed by the Martial Law Cam-
missions; Full statements on the trials
by Summary Courts and Area Officers,
efc.

The Volume is rare in the scnse that
it was not made available to the public
by the then British Government, The
Disorders Enquiry Commiltee’s Report
consisted of seven Volumes of which
first five were published and made pub-
lic. Volumes V1 and VII which con-
tained evidence in camera werc not
made public. A very limited number of
copies of Volumes VI & VII were print-
ed and distributced among the Govern-
ment departments as also the then local
Governments. One complete copy of
Volume VI has been recorded in
K.WI to.a Home Political file of
1923 and is available for inspection by
the public in the National Archives of
India for purposes of research,

The Government have taken note
both of article of Shri V. N. Datta
‘New Light on Jallianwala Bagh' in the
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Sunday Tribure as well as of press re-
ports which appeared in the National
Herald of 11th September, 1968. As
however Shri Datta has made it quite
clear in his article that he was able to
trace the volume through a friend of
foreign extraction and has not himself
claimed to have discovered the docu-
ment,

KERALA's THEORY ON CENTRE-STATE
RELATIONS

858. SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of HOME
AFFAIRS be pleascd to state Govern-
ment’s reactions to Centre-State rela-
tions theory propounded by the Chicf
Minister of Kerala and widely reported
in the press ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
The Chief Minister of Kerala has re-
cently stated that the mcasures taken by
the Central Government in connection
with the agitation of the Central Gov-
crnment  cmployees  have  strained
Centre-State  relations. The Central
Government do not agree that the ac-
tion taken by them was in any way
responsible for creating difficulties  in
the wuy of smooth Centre-State rela-
tions.

Inpian NaTionaL  ScienTiFic  Docu-
MENTATION CENTRE

859. SHRI SRINIBAS MISRA :
Will the Minister of EDUCATION be
pleased to state :

(a) whether it is a fact that the
Indian National Scientific Documenta-
tion Centre has recently extended its
agreement with the National Science
Foundation of America to supply it
scientific and other materials; and

(b) if so, whether the possibility of
leakage of valuable data to the detri-
ment of India’s interest has been check-
ed?

THE MINISTER OF EDUCATION
(DR, TRIGUNA SEN) : (a) The con-
tract with the National Science Foun-
dation was extended up to 31st Decem-
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ber, 1969 by Indian National Scientific
Documentation Centre, New Delhi on
20th June, 1967.

(b) The question of leakage of valo-
able data does not arise, because under
this contract Indian National Scientific
Documentation Cen're only translates
from open scientific literature published
in foreign languages sent by the National
Scientific Foundation, and complies an
annotated quarterly bibliography of
Indian educational material from open
literature published in India.

CASE AGAINST MoOHIT CHAUDHARY

860. SHRT MADHU LIMAYE:
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government have insti-
tuted a new case against Mohit Chau-
dhary as per the assurance of the Home
Minister given in the House;

(b) whether any action was taken
against the officers who failed to appear
before the court when the case was
called and on account of which the case
was discharged;

(c) the progress made in the prose-
cution of the new case;

(d) whether the former A.LC.C.
employee, Sunil Das, also figures as an
accused in this case; and

(e) if the answer to part (a) above
be in the negative, the reasons for not
fulfilling the solemn assurance given ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) As mentioned in answer to unstar-
red question No. 1400 in Lok Sabha on
26-7-1967, a fresh complaint was filed
on 10th July, 1967.

(b) Yes, Sir.

(c) The case is still sub judice.
(d) Yes, Sir.

(e) Does not arise.
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BRmGE oN RIVER KAMALA BALaM IN
NORTH BIHAR

861. SHRI MADHU LIMAYE:
Will the Minister of TRANSPORT
AND SHIPPING be pleased to state :

(a) whether Government’s attention
has becn drawn to the importance of
constructing a road bridge across the
river Kamala Balam ijn North Bihar
both “from security and industrial deve-
lopment points of view;

(b) if so. whether Government have
formulated any scheme for constructing
such a bridge;

(c) the estimated outlay on this pro-
ject; and

(d) when the project will be
cuted ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DAR-
SHAN) : (a) to (d). The proposed
bridge across the river Kamala Balam
would fall on a State road. The Gov-
ernment of Bihar are, therefore, prima-
rily concerned with its construction.
They are aware of the importance of
the bridge and have formulated a
scheme for its construction at an esti-
mated cost of about Rs. 70 lakhs. It is
understood from them that the work
can be taken up only after the necessary
investigations are completed, adminis-
trative approval and technical sanction
are accorded by the Department con-
cerned and funds are sanctioned for the
execution of the project.

Mrzo NatioNAL FroNT GrOUP PERSON-
NEL CROSSED OVER TO EAST PAKISTAN

862. SHRI°T MADHU LIMAYE:
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact thal a batch
of armed Mizo National Front person-
nel recently crossed over to East Pakis-
tan through the Jampai hill areas of
. Tripura;

(b) whether it is also a fact that the
batch took the help of some youths of
Jampai hills in their journey to Pakistan:
and

exe-
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(c) if so, the action taken by Gov-
ernment in the matter ?

THE MINISTER OF STATE IH
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) ;
(a) and (b). There is no reliable infor-
mation in this regard.

(c¢) The Security Forces have tight-
ened vigilance in Jampai Hill area of
Tripura.

PANEL oF DEPUTY SECRETARIES IN
CENTRAL SECRETARIAT SERVICE

863. SHRI YASHPAL SINGH :
SHRI ONKAR LAL BERWA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether any proposal is under
consideration of Government to make
a panel of Deputy Secretaries in the
Central Secretariat Service;

(b) if not, the reasons therefor; and

(c¢) when a final decision is likely to
be taken in the matter ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKILA) :
(a) Government have decided to make
a panel of officers of the Central Secre-
tariat Service for appointment as Deputy
Secretaries,

(b) and (c). Do not arise.
CLOSURE OF BURDWAN  UNIVERSITY

864. SHRI YASHPAL SINGH :
DR. SUSHILA NAYAR :
SHRI ONKAR LAL BERWA :

Will the Minister of EDUCATION
be pleased to refer to the reply igiven
to Unstarred Question No. 6781 on the
30th August, 1968 regarding closure of
Burdwan University in West Bengal and
state :

(a) whether the charges made in the
Annual Audit Report of the University
have since been examined by Govern-
ment; and

(b) if so, the steps proposed to be
taken against the malpractices in the
high offices of the University ?
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THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRI BHAGWAT JHA AZAD):
(a) and (b). According to the informa-
tion received from the Government of
West Bengal, the University has sent
a copy of its replies to the audit objec-
tions but has not yet sent the finalized
proceedings of the meetings of “the
Exccutive Council” or of “the Univer-
sity” in which these replies were consi-
dered. The University authorities have
been requested by the State Goyernment
to send thesc proceedings. The matter
~will be considered by thc State Govern-
ment on receipt of the University's
reply and the relevant documecnts.

Deatii oF HariJaNn Boy

865. SHRI YASHPAL SINGH :
SHRI ONKAR LAL BERWA :

Will the Minister of HOME
AFFAIRS be pleased to refer (o the
reply given to Unstarred Question No.
6608 on the 30th August, 1968 regard-
ing death of Harijan Boy in Banas-
kantha (Gujarat) and state :

(a) whether the case has since been
investigated by Government; and

(b) if so, the outcome thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. S. RAMASWAMY):
(a) and (b). Investigation of the case
has been completed and charge-sheet
was submitted to the concerned court on
4th July, 1968, The trial is in progress.

anwng A, faeelt & atatfs

sfast qT AR vz

866. sft TwaTe fay :
ot qoft wiwe it :
=it fto wo wwit :
7t ofto Wlo fawwre ¢
=ft gew a=T woum :
=it o ¥o wwrior :
ft woiw e
off T TET

KARTIKA 24, 1890 (SAKA)

150

Written Answers

T AL-WIA HeAY AT AT AT OFA
4T fF :

(%) %1 7 /9 £ f& ¢ fagwg,
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i &7 @ 74 9T g waemtEy
Fr o faax F9 & aww g | 29
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gaa1 SfgdgT 465 fGAiF 6-9-68
AT T8 Hfgar #1917 147149
353/332[186./341 & s=rTad gferw
ew § a0 % foar mav) aw @
gaaarEd ® fig & fod go% w7
famrmar g
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MiISUSE OF INTERNATIONAL AR
TICKETS

867. SHRI A, SREEDHARAN :
SHRI D. N. PATODIA :

Will the Minister of TOURISM
AND CIVIL AVIATION be pleased
‘to state :

(a) whether cases have come to
‘Government's notice where travel agents
purchase international air tickets from
incoming passengers at their first point
of disembarkation at low rates and sell
them on a2 premium for domestic flights,
whereby both the agents and the pur-
chasers of such tickets save money in
the bargain at the cxpense of the air-
lines;

(b) whether the Air-India have taken
any steps to plug thesc losses by stre-
amlining their machinery to check im-
personation and misuse of such inter-
national air tickets; and

(c) if so, the details thereof and how
far they have proved effective ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH) : (a) No such case
has come to the notice of either the
Government of India or the two Air
‘Corporations.

(b) and (c). Do not arise.

APPOINTMENT OF PoLICE CoMMis-
SIONER FOR DELHI

868. SHRI A. SREEDHARAN :
SHR1 V, NARASIMHA RAO:
SHRI R. K. AMIN :

SHRI R. R. SINGH DEO :

SHRI K. P. SINGH DEO :

SHRI D. N, DEB :

SHRI RAGHUVIR SINGH
SHASTRI :

SHRI RAMACHANDRA
VEERAPPA :

Will the Minister of HOME AF-
FAIRS be pleased to state :

(a) whether Government have de-
cided to appoint a police Commissioner
for Delhi with the powers of an Inspec-
tor-General;

(b) if so0, what are the details of the
proposal;
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(c) the reaction of the Delhi Admi-
nistration thereto; and

(d) when these proposals are likely
to be implemented ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) to (d). The matter is under exami-
nation of the Government, -

ABOLITION OF PRIVY PURSES OF
PRINCES

869. SHR1 A." SREEDHARAN :
SHRI ONKAR LAL BERWA :
SHRI B. K. DAS CHOW-

DHURY :
SHRI K. LAKKAPPA :
SHRI N. R. LASKAR :
SHRI RAGHUVIR
SHASTRI :
SHR1 SRADHAKAR
KAR :
SHRI YASHPAL SINGH :
SHRI S. C. SAMANTA :
SHRI GANESH GHOSH :
SHRI NAMBIAR :
SHRI A. K. GOPALAN :
SHRI BIBHUTI MISHRA :
SHRI PREM CHAND
VERMA :
SHRI BENI SHANKER
SHARMA :

Will the Minister of HOME AFFAIRS
be pleased 1o state :

SINGH

SUPA-

(a) whether Government have taken
any step in the matter of abolition of
privy purses of Princes;

(b) if so, what are the steps taken;
and

(c) if not, the rcasons thercfor ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) and (b). Tha Government have
taken a decision in principle to abolish
privy purses and privileges of the
Rulers. The measures necessary for the
implementation of the decision includ-
ing details of transitional arrangemcnts
are being worked out,

(c) Does not arise,
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faeelt 7 Rawait w1 qfaai

870. S waT AT Mexr :
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st T fay wreelt

1 ML-F AT AR a9 AT F
7 i :
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# AT F AT FTCATAT FT ATEET
AN N TFATMA
frm & T FaART Y &7
ng-wrd WAt § wwr war (s
farerr wewr quee): (%) A (@), o,
i o) wde 1967 ¥ faawac
1968 ¥ safy & are fomy 7 wufer
FH ®T T 555,92 AT TG AGA
ford, fa & 258. 94 T4 €L THET
¥ *1 F aqw R, 9w fF ate,
1965 ¥ faama<, 1966 7% ¥ 87 af
F1 A3qET FAT T 414, 84 T4 94,
faad fF 186.00 AT 9T THTAT &
ft mfrer @, ager fFd T
FFG T & faog & T
fre gwrT dY —

) (e &97)

feraor AAT 65 AT 67

¥ foamy, foame,

66 TF 68 A¥

q FT 168,70 302.79
fear oo 7

LI 106.08 157,51
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FIT FY AT afcarfua #7 w€ & ) wafer
T F TG ¥ T 9T FfEfaw
frar mr &1 aforem 7 O & faa
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7 #qfar T Igwewr fFar mar
g™l &yt § ¥ AW &
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® T AW FT QIE A IO A
faefia af & 163 T T} &7 AT F
N g T &)

T frmr & a¥w 1967 ¥ faasa,
1968 % TTHI #1 TTEATTC 142. 88
w19 T4 =g fed § wafe e
1965 ¥ faawa<; 1966 # aaTEY
Fafa § 79. 73 9r@ wyF =qq fed T4
q)

wrga=w ggfa 1 @t q=7 fgay T
HEcELcaik ek T ERE
AT AR ATEEE] FT AL ST IAF
TAE F3A F fog Anil & s
AT Al F MEar ¥ faew F faa
gty faffa st e frafafa
T & v g uw fema e
TET @A FT [T 7 ¥ _WE § auw
amt #r gfaar 7 g F foq I
arefas gaT 29 & fag oF fafrs
ww faar mar &1 sfagt S o« EF
g ATARA T F TEqW g & Al F
Tar X E )

ROAD ACCIDENTS IN INDIA

872. SHRI R. K. AMIN :
Will the Minister of TRANSPORT
AND SHIPPING be pleased to state :

(a) whether it is a fact that the fatal
road accidents are increasing in India;
and

(b) il so, the action Government
propose to take to reduce the occur-
rence of such fatal accidents?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT
DARSHAN) : (a) and (b). The in-
formation required is being collected
from the State Governments and Union
Territories and will be laid on the Table
of the Sabha, when received,
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“SURVEY oF TouRrisTs OPINIONS”

873. SHRI R. K, AMIN :
SHRI MURASOLI MARAN :

Will the Minister of TOURISM
AND CIVIL AVIATION be pleased
to state :

(a) whether it is a fact that the
Pacific Area Travel Agents Association,
National Geographic and Time Maga-
zines have jointly conducted a survey
of tourists opinions;

(b) whether in this opinion poll
India was the most criticised country
while Japan, Thailand, New-Zealand,
Hong Kong, Malaysia and Australia
were considered to be more atiractive
spots; and

(c) the steps Government propose to
catch up the standards of these attrac-
tive countries for encouraging the
tourists trade of India ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
(KARAN SINGH) : (a) Yes Sir.

(b) According to the findings of this
Survey, India ranks very low amongst
the 26 tourist destinations surveyed,

(¢) Though Government are unablc
to accept the findings fully they are
aware of the deficiencies in the tourism
infra-structure, Concentrated efforts
are being made, subject to availability
of resources, to bring about substantial
improvements during the Fourth Plan
period.

SETTLEMENT OF ANDHRA-ORISSA
BORDER DisPUTE

874. SHRI ESWARA REDDY :
SHRI RABI RAY :

Will the Minister of
AFFAIRS be pleased to state :

(a) whether the Chief Ministers of
Andhra Pradesh and Orissa held talks
recently to settle the border dispute be-
tween the two States;

(b) whether the talks ended in a
deadlock; and

HOME
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(c) if so, the steps proposed to be
taken by the Central Government to
settle the dispute amicably ?

THE MINISTER OF STATE IN
THE  MINISTRY OF HOME
AFFAIRS (SHRI VIDYA CHARAN
SHUKLA) : (a) Yes, Sir,

(b) The inter-State boundary in the
area in dispute had been demarcated in
1943 and this boundary had been agreed
10 by the State Governments concerned
and accepted by the Government of
India. According to this boundary the
disputed area falls in Andhra Pradesh.
The talks were held with a view to
settling the dispute in. the light of the
factual position but the Chief Minister
of Orissa stated that his Government
could not agree to the 1943 demarca-
tion as final and that the State Govern-
ment would consider referring the
matter to the Supreme Court.

(c) In view of what has been stated
in part (b), the question does not arise.

s wfaat aay faat st 9
foi fadw X s
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(V) ssaw seaas :
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F greAt aar dfveT Fsdt 71 fadim
T &)

(7) “#em & @Y faAw
FTEFANI' &1 SEFC ot fagws
GIAATHT FT AT T AT

DEMARCATION OF ASSAM=NAGALAND
BORDER

879. SHRI MAHARAJ

BHARATI :

SHRI ONKAR LAL BERWA ;

SHRI D. N. PATODIA :

SHRI B. K. . DASCHOW-
DHURY :

SHRI YASHPAL SINGH :

SHRI J. M. BISWAS ;

SINGH
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SHRI S. P, RAMAMOORTHY:
SHRI P. N. SOLANKI :

SHRI R. K. AMIN :

DR. SUSHILA NAYAR :

Will the  Minister of
AFFAIRS be pleased to state ;

(a) whether the Chief Minister of
Nagaland had met the Union Home
Minister on the 22nd September, 1968
in connection with the demarcation of
Assam-Nagaland border and, if so, the
outcome thereof;

(b) whether it is a fact that the Chief
Minister has also made a reference to

HOME

. the incidents of arson and intimidation

of people living along Nagaland boun-
dary by the armed police of Assam;
and

(c) if so, Government's reaction
thereto ? g

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI VIDYA CHARAN
SHUKLA) : (a) to (c). The Chief
Minister of Nagaland did meet the
Home Minister on 22-9-68 when he
raised the question of demarcation of
Assam-Nagaland border and also refer-
red to certain incidents of arson and in-
timidation of people. Home Minister
cmphasised the importance of mutual
goodwill, understanding and restraint
in dealing with the problem.

gfega CaTATEE wTIEREA w1
farT HE

880. st wgrovw fag Wt ¢ ¥
qaEn wqr wafre IgER Jdi Tg AT
N T TG fF W F AT AT
faefiy a9 7 swIawrg fawra Farat &
faeaT FUR AT & AGT I 77 A
favaaT =79 gATE ?

qden mar wEfre Sywaa wa
(w0 wof fag) : 11 ATFA, 1968 &
TS #1 AAG IAAA( AT T &
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ferm vaeengw # fawm i 7
frmfafas que f&d @ € :—
1. feeeft o FrEME F AT 0% -
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F! FAE ¥ 9 9 F I99 ©: A7
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#1 ariFreve fawra grer Afaw smume
97 ST FET |

4. W HT T F AT 0
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748 faw & gwaE 7 9 aw
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AT |

8. o TWo-74 8 foamma grar g
7§ are £ v /s e[ fademw da
AT FIHT 1

9. ¥o Hro-4 faWm grorEwTE #
TE AT AT F qwmE afwse
fa g @@E & &1 & &
TARAT|TE AT HAT ATTW FTAT |

10. FFAE[qwia dar 9T o Hie-3
& qong NEFTIVE FT FSATAT AT |

11. THoe-27 faATT FTITCT Wearg &
A ae #t FASAETE AT jas|
FTSHIVE {AT AW FAT |
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12. ¥to &ro-3 famm & I=TE IH
ATHT oAt [T & (ATE [Ty |
FATWET AT AT *Y svAferar awre
Fﬂwmt%ﬂrwtﬁﬁwfrmﬂl

A GG 9T FAWT 921 25 W™
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aH gU AAT I WA T T AT

(@) afz g, & T8 7097 7 AH?
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qg-eTd warew | uvw war (o
fagrew e ) : (F) 3% (&), T
AT & A gEAT § ware gfww
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qfwwﬁ%smfﬂmaﬁ”{*?"f--
ferfrar ®( fafraa < farman 21

wrer & gfera fadiore & faey frre v

882, =Y fireraxor et :
Y QR TS T
=it fayy a9 qvET
sfy cfa T :
st go *UT :
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¥ Mg HA( g AT H FA
w4t fF

(F) mr oz gw & 5 5 faasas
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F fg=T Mrer % AU U F1 19 AWT
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(7) F 3T R F TSRS A
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TE-ww Harwa § oW war (Wi
farar &< W) : (%) & (). S
T fa AT 7 IUCRW F TSI Fi
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(9) mafedframsr =fedz @
AT F AT F vk A gH ofmw
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Eag-Lios
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T S qwr EfTE wITA A
qg qAT F1 T FHAT % ¢

(%) ¥a1 3% a= & f% F=w e
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AT FAT F AT @ ¢ S Frgfaat,
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waurfaat 31 frifeat aar samTror
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¥ Frn 57 @ q@der T W
R A A ¢ Y o
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FTET ST § T F7 A192, faqor
afafadi #1 gz, fam 7 wfw 8@
fft ¥1 I Tenfz, SRt ST
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Marine ProJect, CocHiN PorT

8§85. SHRI MANGALATHUMA-
DAM : Will the Minister of TRANS-
PORT AND SHIPPING be pleased to
state :

(a) whether a Government of India
Undertaking which is an engineering
firrm has been entrusted with the study
of the marine project for the Cochin
Port;

{b) whether the State Government
had also been consulted as to whether
they could do this work; and

{c) whether any scrutiny was made
in the matter ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V.K. R, V.
RAO) : (a) Yes, Sir. M/s. Engineers
India Limited, a Government of India
Undertaking, were appointed by the
Cochin Port Trust to conduct a feasibi-
lity study for an off<shore oil terminal
with sub-marine pipeline to handle deep
drafted oil tankers bringing crude oil
for the Cochin Refinery.
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(b) No, Sir. The question of con-
sulting the Statc Government does not
urise as the matter is entirely within the
jurisdiction of the Government of India.

(¢) Yes, Sir. The techmical compe-
tence and experience of the Consultants
were kept in view while sanctioning
their appointment to conduct the feasi-
bility study.

SETTING UP OF RESEARCH INSTITUTIONS
¥OR STUDY OF WORLD PROBLEMS

886. SHRI VISHWA NATH PAN-
DEY : Will the Minister of EDUCA-
TION be pleased to state :

(a) whether it is a fact that decision
to set up research institutions in several
countries for the study of world pro-
blems in cooperation with the national
Governments concerned was taken by
the World Constitutional Conventional
held resently in Interlaken (Switzer-
land) recently; and

(b) if so, the reaction of Goven-
ment thereto ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a )and (b).
The Government of India was neither
invited to participate in the World Cons-
titutional Convention held recently in
Interlaken mor was India represented in
it at Government level. It has come to
the notice of this Ministry that some
Indian nationals attended the Conven-
tion in their personal and private capa-

city. Steps are being taken to obtain
more detailed information about the
Convention.

CeNTRAL Schoors v U.P.

887. SHRI VISHWA NATH PAN-
DEY : Will the Minister of EDUCA-
TION be pleased to state :

(a) whether it is a fact that Govern-
ment propose to open more Central
Schools in Uttar P;ndosh;

(b) if so, the details thereof; and

(c) how many Central Schools are
functioning at present in Uttar Pradesh?
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THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRI BHAGWAT JHA AZAD) : (a)
No, Sir.

¢b) Does not arise.
(c) 21.

COMMISSION TO ENQUIRE INTO FIRING
1N BaLvria

888. SHRI VISHWA NATH PAN-
DEY : Will the Minister of HOME
AFFAIRS bg pleased to statc :

(a) whether it is a fact that Gov-
ernment have constituted onc man En-
quiry Commission regarding the firing
incident at Ballia (U.P.) which occur-
red in August, 1968 on the occasion of
Jhanda procession of Mahabir Dal;

(b) whether the Enquiry Commission
has submitted its report to Government
and, if so, the salient features of the re-
port; and

(c) if not, when it is likely to submit
its report ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI VIDYA CHARAN
SHUKLA) : (a) The State Government
had appointed Shri M. Lal, Member.
Board of Revenue to conduct an in-
quiry,

(b) and (c). He has submitted his
report on October 31, 1968 and it is
now under consideration of the State
Government,

LaANDSLIDE IN RUDRA PrRayao (UTTAR
PRADESH)

889. SHRI VISHWA NATH PAN-
DEY : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether it is a fact that a num-
ber of deaths occurred in the Rudra
Prayag (Uttar Pradesh) Landslide tra-
gedy in the month of September, 1968;

{b) if so, the total number thereof
inchuding the pilgrims and the total loss
of property as a result thereof;

{c) the causes of the accident; and

170
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(d) Government's reaction in the
matter ?

THE MINISTER OF STATE IN
THE  MINISTRY OF HOME
AFFAIRS (SHRI VIDYA CHARAN
SHUKLA) : (a) to (c). According t6
information received from the U.P.
Government, on the night between 15th
and 16th Septecmber, 1968, due to
heavy rains, a landslide occurred at the
bus stand at Rudra-Prayag, Pauri-
Garhwal District, causing death of
twelve persons who were buried under
the debris. All the bodies werc recover-
ed, No pilgrim was involved.

The total loss of property was esti-
mated at Rs. 59,600/-.

(d) Uttar Pradesh Government have
sanctioned a sum of Rs. 15,000/- for
distribution as loan for house construc-
tion. A sum of Rs. 400/- was given by
way of immediate relief to five persons
from the District Natural Calamities
Relief Fund. The road was cleared for
traffic on 16th September at 20.00 hrs.

gea fovwm ww fafw

890. sft fawfw fawr: w7 wiew
a1 wéfre Igaw wel a7 a9 A T
FG
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o W fraei F fean mar @ oy
sfaat awr-ge 9 @ 91 @ &)
[qrverem & vw o 1 Tfwd wew
LT-2124/68] |



17 Written Answers
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ENQUIRY INTO CLASH AT MADHUPUR
DiISTRICT, DARBHANGA (BIHAR)

894, SHRI BHOGENDRA JHA :
Will the Minister of HOME AFFAIRS
be pleased to refer to the reply given to
Unstarred Question No. 341 on the 2nd
August, 1968 regarding death of Hari-
jan in Bihar and state :

(a) whether investigation of the mur-
der case has, by now, been completed;

(b) il so, the result thereof;

(¢) whether any legal measure has
been enforced to ensure that the Ma-
hanth (landlord) is prevented from at-
tempting to evict the bataidars by force
without any legal orders of the court
and the possession of the bataidars is
maintained till any order of the court
directs otherwise; and

(d) whether any enquiry against the
cenduct of the S.D.0., Madhubani has
been ordered ?

THE MINISTER OF STATE IN
THE  MINISTRY OF HOME
AFFAIRS (SHRI VIDYA CHARAN
SHUKLA) : (a) to (d). Facts are
being asccrtained from the State Gov-
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PARADEEP PORT

895. SHRI K. P. SINGH DEO : Will
the Minister of TRANSPORT AND
SHIPPING be pleased to state :

(a) when the Paradeep Port Project
was taken over by the Central Govern-
ment; and

(b) the investments made so far by
Government since its taking over ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R V.
RAO) : (a) From the 1st June, 1965.

(b) An amount of Rs. 9,36,60,346.75
has been invested on the Port by the
Central Government since the date of
takeover.

DEVELOPMENT OF PROJECTS IN ORISsA

896. SHRI K. P. SINGH DEO:
Will the Minister of TRANSPORT
AND SHIPPING be pleased to state :

(a) the projects in the State of
Orissa given up, if any, by his Ministry
after taken them over for their develop-
ment; and

(b) the reasons therefor?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V.K. R V.
RAQ) : (a) and (b). The work of the
construction of a link road between NH
5 and NH No. 42 in the vicinity of
Chowdwar has been given up, because
it was considered that the existing Na-
tional Highway link can serve the pur-
pose for the present; moreover, the cost
of the scheme was expected to go up to
Rs. 78.60 lakhs from the original esti-
mate of Rs. 1.87 lakhs.

ALLOTMENT OF RESIDENTIAL PLOTS ™N
CHANDIGARH

897. SHRI SHRI CHAND GOYAL :
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the Administration of
the Union Territory of Chandigarh has ,
worked out any plan for the allotment
of residential plots to the Housing So-

crament. == "

—eieties formed on Cooperativa basis;
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(b) if so, the details thereof; and

. (¢) the names of the cooperative so-
cieties which have applied for the allot-
ment of land ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI VIDYA CHARAN
SHUKLA) : (a) and (b). No, Sir.

(c) In all 22 cooperative socicties
have applied for the allotment of plots.
Their names are given in the statement
laid on the Table of the House. [Placed
in Library. See No, LT-2125/68].

AsHOKa HortCL

898. SHRI SHRI CHAND GOYAL :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that the finan-
cial position of Ashoka Hotel is very
unsatisfactory;

(b) whether, important appointments
of highly paid officers have becn made
without advertising the posts;
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(c) whether costly diarics and calen-
dars have been got published by a Bom-
bay firm without inviting quotations;
and

(d) the total investment made on the

hotel and the annual profits carned by
it?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR, KA-
RAN SINGH) : (a) No, Sir.

(b) Some appointments, within the
competence of the Board of the Hotel
were made without formally advertising
the posts.

(c) An order for printing and sup-
plying 5,000 calendars and 2,000 diaries
for the year 1968 was placed with a
firm in Bombay by the Hotel after satis-
fying themselves that the rates were
reasonable although, for want of time,
tenders were not called for.

(d) The total investment in the Hotel
as on 31-3-68 and the profits for the
vear 1967-68 were as follows :

(i) (a) Government sharc-

holding .
(b) Private share-
holding
(ii) Loan
(iii)  Profit after making

provisicn for depre-
ciation but before
charging provision

for Income-tax .

Rs.
2,34,14,9%00

15,85,100
Total W
1,25,00,000
Rs.35.57 lakhs as
compared to Rs. 27.49
lakhs in the previous
years i. ¢. 1966-67.

PRESIDENT's RULE IN PONDICHERRY

899. SHRI SHRI CHAND GOYAL :
SHRI N. R. LASKAR : .
SHRI B. K. DASCHOW-

DHURY :
SHRI YASHWANT SINGH
KUSHWAH :

Will the Minister of
AFFAIRS be pleased to slate :

HOME

(a) the circumstances which have led
1o the promulgation of President’s Rule
in the Union Territory of Pondicherry;

(b) whether Government are comnsi-
dering to have fresh election for that
Territory; and

(c) if so, when
held ?

it is likely to be
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI VIDYA CHARAN
gUKLA) : (a) A statcment is attach-

Starement

Since March, 1967, the party
position in the Legislative Assem-
bly of Pondicherry had been fluc-
tuating on account of defections
and redefections. As a result of de-
fections and the resignation of the
Speaker of the Assembly from the
Congress Legislature Party, the
strength of Congress Party was re-
duced from 19 to 14 in a House of
30 members. The Chief Minister,
therefore, tendered resignation of
his cabinet on the 10th September,
1968. At that time, the opposition
party in the Assembly, namely, the
United Democratic Front had a
strength of 15 members. The
Lieutcnant Governor’s  assessment
was that the United Democratic
Front with its slender majority of
onc over the Congress Party in the
Assembly would not be in a posi-
tion to providp a stable administra-
tion, as it consisted of persons, who
had frequently changed the party
affiliation. A situation had there-
fore arisen, in which the adminis-
tration of the Union Territory
could not be carried on in accord-
ancc with the provisions of the
Government of Union Territories
Act, 1963. In the circumstances,
the President accepted ‘the resigna-
tion of the Council of Ministers in
Pondicherry  with effect from the
18th Scptember, 1968 and simul-
tancously by an Order under Sec-
tion 51 of the said Act dissolved
the Legislative Assembly of the
Union Territory and suspended for
a period of six months certain pro-
visions of the Act relating to the
Legislative Asscmbly and Council
of Ministers in relating to Pondi-
cherry.

(b) and (c). The Chief Election
Commissioner has been requested to
make arrangements for holding the elec-
tions in Pondicherry before the 17th
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March, 1969, when the President’s Rule
is due to expire.

ENFORCEMENT OF URBAN RENT
RESTRICTION ACT IN CHANDIGARH

900. SHRI SHRI CHAND GOYAL :

Will the Minister of HOME
AFFAIRS bo pleased to state :
(a) whether Government have re-

ccived any representation from the peo-
ple of Chandigarh for enforcing the
Urban Rent Restriction Act in Chandi-
garh; and

(b) if so, the action taken or propos-
ed to be taken by Government in this
regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI VIDYA CHARAN
SHUKLA) : (a) Yes, Sir.

(b) The matter is being examined.
THEFTS IN PATIALA MUSEUM

901. SHRI P. C. ADICHAN :
SHRI RANIJIT SINGH :

Will the Minister of EDUCATION
be pleased to state :

(a) whether it is a fact that a num-
ber of antiques and preserves, including
the personal dagger of Emperor Jahan-
gir. has been stolen away “from the
Patialy Muscum during this year;

(b) if so, the details of the stolen
museum picces and their estimated cost;

(c) whether any investigation has
been made into these thefts and if so,
the result thereof; and

(d) the steps
thefts in future ?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRI SHER SINGH) : (a) to (d).
The Patiala Musecum is under the con-
trol of the Punjab Government, The
information reccived from the State
Government reveals that a theft took
place in the Museum in December,
1966, The articles stolen were five dag-
gers of antiquarian significance. The
cost of these has been ecstimated at

taken to prevent such
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Rs. 9,000/-, The case has been register-
ed by the State Government with the
Police and investigations are afoot. The
State Govt. has also appointed a Com-
mittee to make recommendations re-
garding tightening of security in the
Patiala Museum,

CONVERSION TO CHRISTIANITY

902. SHRI D, V. SINGH : Will the
Minister of HOME AFFAIRS be pleas-
ed to state :

(a) whether it is a fact that a num-
ber of Adivasis and other tribals in
Madhya Pradesh and other States have
been converted to Christianity by force
or allurement;

(b) if so, the number of such con-
versions during the period since inde-
pendence in cach State; and

(c) the steps taken to prevent it par-
ticularly in the Union Territories like
Tripura, Andaman and Nicobar Islands
and in Border areas ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI VIDYA CHARAN
SHUKLA) : (a) There have been some
reports of conversion to Christianity by
offer of material inducements.

(b) There is no law providing for
the registration of conversions from
one religion to another. The precise
information asked for is, therefore, not
available.

(c) Suitable action is taken having
regard to the circumstances of each case
that comes to notice.

MANGALORE HARBOUR PROJECT

904. SHRI LOBO PRABHU-: Wil
the Minister .of TRANSPORT AND
SHIPPING be pleased to state:

(2) whether it is a fact that the last
Chief Engineer of Mangalore Harbour
Project reduced the rate of contracts
generally by 25 per cent of the estimate

_ against 25 per cent above it preyiously;

(b) the number of contracts and the
total amount placed below the estimate;

(c) the methods used to reduce the
rats in this way; and
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(d) whether the contracts cannot be
kept on tap at 25 per cent below the
estimate till contractors are available
for the completion of rural communica-
tions, which are falling into disuse for
want of maintenance and missing links?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V.
RAO) : (a) to (d). Six contracts cost-
ing more than Rs. 1 lakh were awarded
during the last tenure of the last Chief
Engineer and Administrator. Out of this,
five were below the estimated cost. The
difference between the estimated cost of
these five works and their tendered
value amounts to about Rs. 14.63 lakhs,
Only in one case, i.e., the work relating
to the construction of breakwaters from
~04 m. contour to —2.0 contour, the ten-
dered rates were 25% below the estimat-
ed rates. This is mainly due to the fact
that a small portion of the work viz.
from shore —04 m. contour was in pro-
gress at the time of tender and the pros-
pective tenders had opportunity to see
for themselves the actual nature of
work; mode of operation, type of ma-
chinery needed etc., before tendering.
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RECEIPT oF MONEY BY DR. GEoROE
THoMas FroM U.S.A.

910. SHR] P. P. ESTHOSE :
SHRI E. K. NAYANAR :
SHRI K. M. ABRAHAM :

Will the Minister of HOME
AFFAIRS be pleased to refer to the
reply to Unstarred Question No, 5194
on tho 23rd August, 1968 and state :

(a) whether Government have taken
any action against Dr. George Thomas
of Kerala, who received more than fifty
thousand dollars for the newspaper
“Kerala Dhwani” and six thousand dol-
lars per month from February. 1960
onwards;

(b) if so, the nature thereof; and

(c) if not, reasons therefor ?

THE MINISTER OF STATB IN
THE MINISTRY OF HOME
AFFAIRS (SHRI VIDYA CHARAN
SHUKLA) : (a) to (c). The Commis-
sioner of Income-Tax, Kerala, has re-
ported that the remittances received dur-
ing the year 1959 to 1962 have already
been brought to tax as income in the
hands of Dr. George Thomas. The
assessments for years 1963 onwards are
pending. The Enforcement Directorate
arc making further inquiries.

ARREST OF CENTRAL GOVERNMENT
EMPLOYEES FROM JHANDEWALAN
MANDIR, NEw DELHI

911. SHRI SURAJ BHAN : Will the
Minister of HOME AFFAIRS be pleas-
ed to state :
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(a) whether it is a fact that the Cen-
tral Government ecmployees who had
tuken shelter in the Jhandewalan Mandir
in New Delhi were arrested on the 19th
September, 1968;

(b) whether it is also a fact that the
police did not arrest the employees who
had taken shelter in some other religi-
ous places; and

(e) if so the reasons for this discri-
mination ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI VIDYA CHARAN
SHUKLA) : (a) No, Sir.

(b) No instance of employees taking
shelter in some other religious places
has come to the notice of the police.

(e} Does not arise.

ENQUIRY AGAINST FORMER I.G. oF
PoLicE, ANDHRA PRADESH

912, SHRI K. M. ABRAHAM :
SHRIMAT1 SUSEELA GO-
PALAN :
SHRI E. K. NAYANAR -
Will the Minister of HOME AF-

FAIRS be pleased to refer to the reply
given to Unstarred Question No, 1232
on the 26th July, 1968 and state :

(a) whether enquiry by the Central
bureau of Investigation against the for-
mer Inspector General of Police, Andhra
Pradesh has been completed;

(b) if so, the details of the findings;

(c) the action taken thercon; and

(d) if not, when the enquiry is likely
to be completed 7

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN

SHUKLA) : (a) to (d). The investiga-
tion is in its lfast stages.

Civi DEFENCE MEASURES IN CALCUTTA

913. SHRI SAMAR GUHA : Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that Siren trial
is made in Calcutta everyday, and sur-
1 551L.8S/68
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prise trials ure also made very frequent-
ly;

(b) if so, whether it indicates that the
city may expect any surprise air attack
from any potential enemy;

(c) if so, why the people are no
clearly told about such possibility and
other types of civil defence preparations
arc also not made as effectively as in-
tended in case of siren trial; and

(d) whether everyday and frequent
surprise siren trials will defeat the pur-
pose of precaution against any surprise
attack by enemy aircraft as people may
feel that any sudden and unnoticed siren
signals are nothing but praciicc signals
only ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME _AFFAIRS
(SHRI K. S. RAMASWAMY) : (a).
‘All Clear' signal is sounded everyday
at 9 AM. In addition, air raid signal
followed by °‘All Clear" signal is tried
about four t¢times a month, but nfter
prior publicity and not as surprise,

(b) No, Sir.

(c) Does not arise.

(d) Suitable precautionary mcasures
including changes in the present practice
can be taken whenever the possibility of
an attack is visualised. Therefore, the
possibility of signals going unnoticed in
real emergency need not be feared,

AMMUNITION UNEARTHED NEAR KERALA

915. SHRI R. K. SINHA : Will the
Minister of HOME AFFAIRS be pleas-
ed to state :

(a) whether it is a fact that a box
containing ammunition with Chinesc
marking was found recently by a fisher-
man in the sea near Kerala;

(b) if so, whether any inquiry has
been held o find out how it came there;
and

(c) the findings thereof ?

THE MINISTER OF -STATE IN
THE MINISTRY OF HOME AFFAIRS

(SHRI VIDYA CHARAN SHUKLA) :
(a) to (c). According to the informa-
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tion furnished by the Srate Government,
a box containing 4 parachute signals
was found on April 7, 1968 in the sea
near Azhikode by a fisherman named
Cochu Kadar. Two signals exploded
while he was attempting ¢o Open them
in his bouse. The signals were seized
by the Police and handed over to the
naval authorities in Cochin, There were
no Chinese markings on the signals. The
inquiries made by the naval authorities
show that the signals were of Japanesc
origin and that their validity expired in
June, 1967. It could not be ascertain-
ed as to how the signals came to be
found near Azhikode.

DEMONSTRATION IN DELHI

216. SHRI R. K. SINHA : Wiil the
Minister of HOME AFFAIRS be pleas-
ed to state :

(a) whether it is a fact that several
people were injured when thousands of
Sikhs demonstrated in front of the Kot-
wali in Chandni Chowk, Delhi on the
2nd October, 1968;

(b) whether it was not known earlier
that the preparations for the dcmonstra-
tion had been made; and

(c) if so, the reasons why the police
had not made adequate preparation of
prevent ugly incidents ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) While no member of the public was
injured, one Magistrate, one Dy. S. P.
and four policemen received injuries as
a result of stone throwing by a section
of the crowd which had collected outside
Kotwali building on 2-10-1968.

(b) The District Administration had
prior information that onc group of
Akalis would make an attempt to hoist
‘Nishan Sahib’ on Kotwali Building.

(¢) Adequate police arrangements had
been made.

GmLs ColLLEGE BUILDING, Farzaean

917. SHRI R. K. SINHA : Will the
Minister of EDUCATION be pleased to
state :
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(a) whether it is a fact that the build-
ing of the Girls College at Faizabad
is in dilapidated condition and is caus-
ing anxiety; and

(b) if so, the steps taken to repair
the building ?

THE MINISTER OF STATE [N
THE MINISTRY OF EDUCATION
(SHRI BHAGWAT JHA AZAD) : (a)
No, Sir. Only three rooms need special
repairs including replacement of roofs
and replastering of walls. The roofs of
other rooms need only replastering.

(b) The State P.W.D. has been re-
quested to preparc cstimates of expendi-
ture involved. As soon as these esti-
mates are received, funds would be pro-
vided to underiake the necessary repairs.

AMENDMENT OF GORAKHPUR UNIVER-
SITY ACT

918. SHRI R. K. SINHA : Will the
Minister of EDUCATION he pleased to
state :

(a) whether Governmen: proposc (o
amend the Gorakhpur University Act
allowing teaching of M.A. and M.Sc.
in the affiliated colleges in Faizabad Dis-
trict; and

(b) if so, when the amecndment is
likely to come into effect ?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRI BHAGWAT JHA AZAD) : (a)
and (b). The Government of U.P. his
accepted the proposal to deiete sub-sec-
tion (3) of section 5 of the Gorakhpur
University Act, 1956, which prohibits
the University to grant affiliation to any
college for teaching for a post-graduate
degree. The question of making neces-
sary amendments in the Gorakhpur
University Act is under consideration of
the Government.
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SHOE-BEATING OF CENTRAL GOVERN-
MENT EMPLOYEES IN AMBALA CITY
PoLicE Lock-ue

920. SHRI SURAJ BHAN :
SHRI BUTA SINGH :
Will the Minister of HOME

AFFAIRS be pleased 1o state :

(a) whether it is a fuct that some of
the Central Government Employees ar-
rested on the 18th September, 1968,
were given shoe-beating by the police in
the Ambala City Police lock-up; and

(b) if so, the rcasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) and (b). According to the informa-
tion.furnished by the State Government,
no employee of the Central Government
was arrested by the Ambala City Police
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and the allegations regarding shoe beat-
ing by the police are incorrect.

LATHI CHARGE ON PROCESSION OF
CENTRAL GOVERNMENT EMPLOYEES IN
AMBALA CANTT
921. SHRI SURAJ BHAN :
SHRI BUTA SINGH :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether there was a lathi charge
by the police in Ambala Cantt, (Har-
yana) on the 18th September, 1968 on
a peaceful procession of the Central Go-
vernment Employees; and

(b) if so, the reasons iherefor and
how many persons were injured in - the
said incident ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :

‘(a) No, Sir.

(b) Does not arise.

Ak HosTESsEs IN IDIAN AIRLINES
CORPORATION

922, SHRI DHIRESWAR KALITA :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) the number of Air Hostesses em-
ployed under the Indian Airlines Cor-
poration at presend;

(b) their pay scale, flight allowance

and overtime allowance;

(c) whether air hostesses arc allowed
to marry and whether they can continue
in service with all maternity benefits; and

(d) if not, whether Government pro-
pose to allow marriage and extend other
benefits to air hostesses ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH) : (a) 185.

(b) The pay scales, flying allowances
and overtime allowances of Air Hostesses
are as under :
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Pay Scale: Rs. 385-25-560-40-720-
50-770.
Minimum Maximum
Rs. Rs.
Dearness Allowance  80/- 95/-
Efficiency Bonus 50/- 50/ -
*Caravelle Allowance 50/- 50/-
ToTaL 565/- 50/-
(c) No, Sir.

(d) The Corporation being an auto-
nomous body, these matters fall entirely
within its purview. So far as Govern-
ment is aware the Corporation has no
plans to relax this condition.
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#Payable to those borne on Caravelle Cadre Overtime allowance : At thc rate
of Rs. 7.50 per hour in excess of 50 hours in a month.
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DANAPUR-NAUBATPUR ROAD IN BIHAR

929, SHRI- RAMAVATAR SHAS-
THRI : Will the Minister of TRANS-
PORT AND SHIPPING be pleased to

state :

(a) whether it is a fact that the
Danapur-Naubatpur road in  District
Patna (Bihar) has not been repaired for
the last many years,

(b) whether the said road is in a dila-
pidated condition and unfit for vchicular
traffic;

(c) whether the District Development
Committee, Patna has given ifs approval
for the repair of the said road:

(d) if so. the sunctioned

therefore; and

amount

(¢) when the repair work is likely to
be started ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DAR-
SHAN) : (a). No, Sir. The road is
under the control of the Community
Development and Panchayat Raj Depart-
ment of the State Government, who have
provided five gang coolics and three
naukar coolies for the day-to-day main-
tenance of the road and have incurred
the following expenditure on the road
during the past few years :

Expenditurc

Rs.
1964-65 21,356
1965-66 11,260
1966-67 37,967
1967-68 16,224

(b) Yes, Sir. The road is in a bad
condition partly due to heavy draffic and
partly due to lack of funds. It was
improved a few years back adopting 2
cheap specification, which is not com-
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mensurate with the present heavy traffic.
as a result, the road has failed and dete-
riorated in big patches.

(c) to (e). It is understood that the
Patna District Board applied for an al-
lotment of Rs. 2,50,000/- for the re-
conditioning of the road and that the
District Development Committee, Patna,
supported the application. The work can
be taken up only after the allotment is
sanctioned by the State Government.

HOSTEL ACCOMMODATION FOR TOURING
STUDENTS

930, SHRI LOBO PRABHU : Will
the Minister of TOURIST AND CIVILI.
AVIATION be pleased to state :

(a) the arrangements made by the
Department of Tourism for student
tcams visiting Delhi and other important
places and whether these have been pub-
licised;

(b) whether the Department arrange
that, during vacation, such teams are
cnabled to use the hostel accommodation
of local students; and

(c) whether Government propose 1
appoint a Committee to consider this and
other facilities, as student tours arc not
only for pleasurc but also for informa-
tion of the country ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH) : (a) The Department of
Tourism have tourist offices at different
places which give necessary information
and assistance to student groups as and
when approached. No physical arrange-
ments are, however, made by the tourjst
offices for such groups,

(b) No, Sir, -
(¢) No such proposal is under consi-
deration of this Ministry,

GAUHATI AIRPORT

931. SHRI BASUMATARI : Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state :
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(a) whether there is any preposal to
upgrade the Gauhati Airport to operate
the jet plane like caravelle; and

(b) if so, when it is expected to be
done ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN

SINGH) : (a) Gauhati airport is fit for
Caravelle operation in fair weather.

(b) The Indian Airlines do not have
spare Caravelle capacity to operate on
the Calcutta-Gauhati route at present. A
Caravelle service to Gauhati will be
considered when such capacity is avail-
able.

GraNT oF INDIAN CITIZENSHIP TO
_ PAKisTANIS
SHRI BABURAO PATEL :
SHRI HARDAYAL DEV-
GUN :
SHRI K. P. SINGH DEO :

Will the Minister of HOME AFFAIRS
be pleased to state :

933,

(a) the number of applications re-
ceived by his Ministry from erstwhile
Pakistanis for Indian -citizenship since
the Indo-Pak war in September, 1965;

(b) how many have been given Indian
citizenship so far and how many cases
are pending:

(c) how many of those who have
been given Indian citizenship, are Mus-
lims;

(d) the precise grounds on which
Indian citizenship has been granted;

(e) how many of those who have
been granted Indian citizenship own pro-
perty in Pakistan;

(f) whether there is a change in the
policy of Government in regard to grant-
ing of Indian citizenship to Pakistani
applicants; and

(g) if so, the salient features of the
change in policy and the reasons there-
for ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) 1,211 applications were received
from Pakistani nationals for granmt of
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Inidan citizenship during the period
1-9-1965 to 31-10-1968.

(b) 533 persons were granted Indian
citizenship till 31st October, 1968 and
70 cases were pending consideration on
that date. .

(c) 256.

(d) In the case of women, mainly for
the reason of their marriage to Indian
nationals. In other cases, having re-
gard to their ties and interests in India,

(e) The information is not available.
(f) No, Sir.
(g) Does not arise,

Trucks GIFTED BY Pore

934 SHRI BABURAO PATEL : Will
the Minister of TRANSPORT AND
SHIPPING be pleased to state :

(a) whether it is a fact that most of
the 150 ¢rucks worth more than a crore
of rupees gifted 1o India by Pope Paul
and several other charitable organisations
in the Catholic world in Famine Year
1966 arc lying uncared for at Sewri,
waiting to be disposed of as scrap;

(b) if so, the reasons for this negli-
genee;

(c) whether Government propose to
repair some of the trucks and make them
serviceable and, if so. when; and

(d) the steps taken to prevent the
rotting and rusting of these t¢rucks ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DAR-
SHAN) : (a) No, Sir.

(b) Does not arise,

(c) and (d). Necessary repairs on
some of the trucks, in order to make
them serviceable, are expected to be
completed shortly. Action is also being
taken by the Central Road Transport
Corporation to have a fully equipped
workshop, manned by qualified person-
nel, keeping in view the needs of main-
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taining the. large fleet of imported trucks
of different makes.

CoLLECTION OF TAXES BY NAGA
HosTiLES

935. SHRI NARENDRA KUMAR
SALVE ; Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether Government's attention
has been drawn to the forcible collection
of house tax by Naga Hosliles from the
people of border villages in North Ca-
char District of Assam; and

(b) if so, what action Government
has taken in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. S. RAMASWAMY) : (a) and
(b). Facts are being ascertained from
the State Government of Assam and the
information will be laid on the Table of
the House in due course.

Luxury HoTELs wiTH FoREIGN
COLLABORATION

936. SHRI NARENDRA KUMAR
SALVE : Will the Minister of TOU-
RISM AND CIVIL AVIATION be
pleased to state the number and names
of Indian entreprencurs given permission
to set up Luxury Hotels in India with
forcign collaboration ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH) : Three—namely (i)
the collaboration between East/India
Hotels Ltd. (Oberois) and Interconti-
nental Hotels Corporation, USA, for the
setting up of a luxury hotel in New
Delhi was approved in Soptember 1962
and the hotel has been functioning sincc
1965; (ii) collaboration between Indian
Hotels Co. Ltd. (Tatas) and Intercon-
tinental Hotels Corporation, USA, for
the construction of a new hotel and the
expansion of the existing Taj Hotel in
Bombay was approve in August; 1967
and (iii) the proposed collaboration bet-
ween East India Hotels Ltd, (Oberois)
and Sheraton International of the United
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STUDIES OF MICRO BIOLOGICAL SYNTHE=-

sis OF PROTEIN FROM PETROLEUM

939. SHRI M. N. REDDY : Will the

Minister of EDUCATION be pleased to
state

(a) whether it is a fact that the

Indian Institute of Petroleum has under-
taken studies of micro-biological synthe-
sis of protein from petroleum in colla-
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boration with the Institute Francaise due
Petrole;

(b) if so, the details of the collabora-
tion agreemecnt; and

(c) to what extent the result of the
research would be of practical use on a
large scale to offsey the food shortage in
the country ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) Yes, Sir.

(b) A copy of the agreement is laid
on the Table of the House. [Placed in
Library. See No. LT-2127/68]

(c) As at present, the product cannot
bhe used as a direct substitute for the
main food materials. It may be useful
for such purposcs as enriching cattle
feed to improve yield of milk. Its use
for human consumption will have to
await acceptability and toxicity  tests
which are now being taken up.

RESEARCH ror EXTRACTING KEROSENE

(8] 18

940. SHRI M. N. REDDY : Will the
Minister of EDUCATION be plecased 1o
state @

(a) how fur the research work under-
tuken by the Indian Institute of Petro-
leum, Dehra Dun, in the matter of ex-
tracting kerosene, a product in chronic
short supply, from the residual fractions
by hydrocracking and other techniques,
has come out with any tangible results:

(b) whether this has been put to com-
mercial use; and

(c) if so. the quantum thereof ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) The re-

search work on hydro-cracking is still in
the injtial stages,

(b) and (c). Do not arisc.
CENTRAL GLAss & CERMIC RESEARCH
INSTITUTE

941. SHRI M. N. REDDY : Will the
Minister of EDUCATION be pleased
to state :

(a) the result of the research work on
the utilisaton of waste mica conducted
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so far at the Central Glass and Ceramic
Research Institute in collaboration with
the US.A,;

(b) the quantum of the U.S, Aid loan
received for conducting this research;
and

(¢) to what extent the research work
would -be useful in practical life ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) No re-
scarch work on the utilisation of waste
mica has been conducted at the Central
Glass and Ceramic Research Institute,
Calcutta so far in collaboration with the
US.A.

(h) and (c). Do not arise,

SCHEMES FOR THE DEVELOPMENT OF
TourisM To EARN FoOREIGN FEXCHANGE

942. SHRI M. N. REDDY : Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether in view of the dispropor-
tionate rise of 450 per cent expenditure
for the promotion of tourism during the
lus: 10 years as compared 1o the risc of
147 per cent only in the earnings of
foreign exchange, Government have
outlined any effective and tangible
schemes by which forcign exchange earn-
ings would also be increased in propor-
tion to the expenditure incurred;

(b) if so, the details of the schemes
outlined: and

(¢) to what extent they have been
implemented or are in the pracess of
being implemented ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH : (a) As the infra-
structure of tourism is yet to be fully
developed in India, foreign exchange
carnings from tourist traffic caopot be
cxpected at this stage to rise in propor-
tion to the investment made on this ac-
count.

(b) and (c). Do not arise.
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DECLINE IN CarGo TmarrFic oF 1 A.C.

943, SHRI M. N, REDDY : Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether Government are aware
that cargo traffic in the I.LA.C, has fallen
by 40% during t¢he last decade ending
1966-67,

(b) whether they are also awarc that
this fall in the cargo traffic is due 10 bad
planning in the schedule of air scrvices,
delay in despatch and inabilily to pro-
vide degreec of dependability of trans-
portation at the time needed and delivery
at the time required; and

(c) if so, the steps taken or proposed
to be taken to remove this un-happy
situation ?

THE MINISTER OF TGQURISM
AND CIVIL AVIATION (DR. KARAN
SINGH) : (a) The freight carried by
Indian Air-lines fell from 50,194 Tonnes
in 1956-57 to 15,071 Tonnes in 1965-66,
Thereafter there has been a steady rise.
In 1966-67 the freight carried was 19,454
Tonnes and in 1967-68 21,289 Tonnes.
During 1968-69 the Corporativn cxpect
to carry 25.000 Tonnes,

(b) The decline in freight traffic is
due primarily to lack of cargo capacity
in the aircraft available with the Indian
Airlines, and the consequcnt inubility of
the Corporation to provide for cargo
transport with a fair degice of depend-
ability as and when needed.

(c) Proposals to augment the Corpo-
ration flect of aircraft taking into ac-
count not only the passenger but the
cargo requirements are at present under
consideration of Government.

CeNsus IN URBAN ARcas oF WEST
BENGAL

944, SHRIMATI ILA PALCHOU-
DHURI : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether it is a fact that the Cen-
sus authorities propose to undertake a
thorough study and survey in certain se-
lected towns in West Bengal as regards
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conditions in Urban areas in the context
of development efforts and progress
made in the country;

(b) if s0, the names of towns select-
ed;

(c) when the work is likely to be com-
pleted;

(d) the approximate total expenditure:
which this work will involve;

(c) the details of benefit which this
effort will yield; and

(f) whether simjlar study and surveys
will be undertaken in selected rural areas.
also ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. S. RAMASWAMY) : (a) As
ancillary to 1971 Census, it is proposed
to prepare a directory in respect of all
the towns of India, besides taking up
intensive studies of about 200 towns im
diffcrent parts of India including West
Bengal.

(h) The sclection of towns bas not
vet been  finalised. A pilot study is.
however, being conducted in Uttarpara-
Kotrung town in West Bengal.

(c) The work is cxpected to be com-
pleted after the main Census Operation:
of 1971 are over.

(d) Rupees 4 lukhs,

(¢) The proposed Urban studies
will throw light on such aspects as the
growth history of the towns, their mor-
phology, standard of living, social re-
lutions, growth oricntation and growth
potentials, besides reflecting the social
change and interaction between the urbam
and the surrounding rural areas,

(f) The ancillary programme of 1961
Census already encompassed the Socio-
cconomic Survey of about 500 villages
in different parts of the country. As
ancillary to 1971 Census, it is proposed
to take up 10% of the villages so cover-
ed for re-study so as to gain information
about the direction and quantum of
change in those villages during the
decade.
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iIREFUSAL OF Loans To DELHI TrANs-
PORT UNDERTAKING

SHRI D. N. PATODIA :
SHRI RAGHUVIR SINGH
SHASTRI :

946,

Will the Minjster of TRANSPORT
AND SHIPPING be pleased to state:

(a) whether it is a fact that the Cen-
tral Government have declined a request
from the Delhi Transport Undertaking
for a loan and have instead suggested
1o the Undertaking to find additional re-
-sources through increase in fare;

(b) if so, the reasons therefor;

(¢) whether it is also a fact that
D.T.U. Services are far from satisfactory
.and any additional increase in fare would
«only mean giving additional premium on
inefficiency; and
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(d) the rcasons the Central Govern-
ment could not consider it desirable to
suggest to the Undertaking to create
additional revenue through economy and
by plugging the leakage of revenue
through ticketless travel ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DAR-
SHAH) : (a) and (b). A request from
the Delhi Transport Undertaking for a
loan has been under active considera-
tion for some time. The Undertaking
was advised to consider, among other
matters, the feasibility of increasing
fares, keeping in view the fares charged
by city transport undertakings in Bom-
bay, Madras, Calcutta etc.. in order to
cnable it to clear its liabilities regarding
repayment of outstanding loan instal-
ments and payment of interest charges
thercon. The General Manager of the
Undertaking had also proposed an in-
crease in the fares, but this was no!
agreed to hy the Delhi Transport Com-
mittee in Dccember, 1967, when the
budget proposals for 1968-69 were being
formulated.

(c) No Sir; additional resources would
cnable the Undertaking to increase its
fleer strength and to improve its services
also.

(d) The Undertaking was also ad-
vised to take suitable measures to effect
the utmost economy and to plug the
leakage of earnings.

OFFICERS SERVING IN CHANDIGARH

947. SHRIMATI NIRLEP KAUR :
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that the Pun-
jab Reorganisation Act does not permit
officers other than those beloging to Pun-
jab and Haryana in the Union Territory
of Chandigarh;

(b) whether it is also a fact that
Officers from other cadres are being
retained in Chandigarh just to avoid the
Punjab cadre officers; and

(¢) if so, the reasons therefor ?
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THE MINISTER OF STATE IN
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) No, Sir,

(b) No, Sir. Officers of Punjab Cadre
are also appointed in Chandigarh.

(c; Does not arise.

APPOINTMENT OF A SIKH As A MEMBER
or THE U.P.S.C.

94¢. SHRIMATI NIRLEP KAUR:
Will the Minister of HOME AFFAIRS
be pleased to state :

(n) whether it is a fact that ever since
its inception, no Sikh has been taken in
the Union Public Service Commission;
and

(b if so, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) Yes, Sir,

(b, There is no reservation in favour
of persons belonging to any particular
community in the membership of the
Commission.

Low aND ORDER IN CHANDIGARH

949, SHRIMATI NIRLEP KAUR:
Will tre Minister of HOME AFFAIRS
be plezsed to state :

(a) whether it is a fact that entire law
and order machinery in the Union Terri-
tory of Chandigarh is in the hands of
officers belonging to the Haryana cadre
only; and

(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHR! VIDYA CHARAN SHUKLA :
(a) Na, Sir.

(b) Does not arise.

ExPENDITURE ON ADULT EDUCATION

950. SHRI LOBO PRABHU : Will
the Minister of EDUCATION be pleas-
ed to siate !

(a) the cxpenditure incurred on adult
cducation during the Third Plan period;
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(b) the total number of adults made
literate during this period;

(c) the provision, if any, made for
checking actual number beforc grants
are sanctioned; and

(d) the per capita cost of the adults
made literate ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD) : (a) and
(b). The required information in all res-
pects is available only for the first three
years of the Third Plan viz.,, 196162,
1962-63 & 1963-64 as follows :

Year  Expenditute Number of Cost per
incurred  adults made  adult made
literate literate
(Rs.) (Rs.)
1961-62 1,01,90,016 12.22,176 8.3
1962-63  85,83,069 10,25,515 8.4
1963-64 79,10,602 9,11,116 5.7

(c) Generally grants are sanctioned
after reviewing the past proformance
and by scrutinising the future programme
of the grantee.

SHORTAGE OF TEACHERS IN SCIENCE
SUBJECTS

951. SHRI LOBO PRABHU : Wwill
the Minister of EDUCATION be pleas-
ed to state ;

(a) whether his Ministry have consi-
dered the consequences of the admitted
shortage of 40% of teachers in science
subjects and 30 to 40% in technical
institutions;

(b) whether this has not frustrated
the teaching of science while preventing
the teaching of other subjects for which
tcachers are available; and

(¢) on what grounds has preference
been given to science in these circum-
stances ?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRI BHAGWAT JHA AZAD) : (a)
Yes, Sir.
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(b) No, Sir. The shortage of teachers
in one subject does not prevent the teach-
ing of other subjects. Moreover, the
figures quoted in part (a) of the question
are from the Report of the Education
Commission of 1964-66, since when
several measures to improve the situation
have been taken and the shortage is
being reduced gradually.

(¢) Does not arise.

REORGANISATION OF EDUCATION SYSTEM

952, DR. A. G. SONAR : Will the
Minister of EDUCATION be pleased to
state : )

{a) how many States have reorganise.l
the Education systems on the pattern of
Kothari Commission’s Report;

(b) whether it is a fact that certain
States have decided not to fall in line
with other States as per Kothari Com-
mission Report;

(c) whether Government could bind
them to accept the recommendations of
the Commission; and

(d) if not, whether different types of
patterns will not therebv continue in
different States ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) So far
Kerala is the only State which has fully
changed over to the pattern of 104246
recommended by the Education Com-
mission. The  propsal is, however,
under the consideration of the other
State Governments.

(b) Government has no information,
(¢) No, Sir.

(d) Government hope that, within a
few years, all the State Governments
will adopt the pattern of school and col-
lege classes recommended by the Edu-
cation Commisston
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I sam & fcage s g0
Wzre? wATHR ARiTT vt w fom

AT

953. =t vu fowy : w1 afvagw
agr Ategw WA A TNT A W
s fw:

(F) =01 a7z s= g fds 7o o=m
AR & qfrags s@E w1 @
e & T FE®T F 3 AW
40 T TE FT IF ATz

(@) #n az +ft 7w f& @ 30
g AYEIT A e FETET | #y
AT FRC A 1§02 74 AT AT
F1 wfr 4@ T g7 THvE =
Fevg | faar mm g

(w) 7ar 3z 1 ®w= Zf& A9
ffrag w@@ 7 FHOE & I
I &1 FET AT F OAAT A
w1 grew femr &1 oF AwET I
It T fF o= a1 fam ok F
sa ww fEar @1, e ooy
FHOE FTIAT TZA AT Fi AT AT

(a) 71 =z Sva= g fe oy
T4 oar FHivA fe@r S T 2

(%) afz =1, a1 93 oAT HHeT
fer wWa® F oFadT awT T T
9T qqAT I ATAETIT FT SGT w7
g, 9 7 ufr F1 Taw wvA @,
@

(%) ®ar g7 & fA=me T97
TIFR G0 =12 wdlEe & vy fag
7§ gEF A1 F A FOFA 4T 77
T F A AMT AR

afeage am Atege warT § gw-
sf (i we q) (%) ¥ (%)
yafeT I IAT WM AHIC H
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wHfa W o @ AR A 9
qAT 92 9T @ A AT

DIRECTIVE To STATES REGARDING
GANDHI CENTENARY CELEBERATIONS

954. SHRI YASHWANT SINGH
KUSHWAH : Will the Minister of
EDUCATION be pleased to state :

(a) whether any directive was issued
by the Central Government to the State
Government in connection with the
‘Gandhi Centcnary Celebrations;

(b) if so, the details thereof; and
(c) the recaction of the State Govern-
ments thereto ?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRI SHER SINGH) : (a). No. Sir.

(b) and (c). Do not arise,

Feaa T fowr - a1 stvar

955. &I umaa  fag Fwag:
71 fasti G4 97 AW A FWEA
f& v Fadr € ITamd @1 qEA
# faw gewav fmm ov @m =W,
et Fer o7 wfuwrw faanfas
F forer O1F 3 st fmar gomeY
Fy IOV smarfed FA & fad wré
s gvEr & faarde g7

e st (wvo famwr &4) : famer
AT B
fararor

et faar Aifg & X § a@rd
d6eq §, 7 I9aH g (F) aeafas
e GfaaTsl & FTET FrAS AT
faafaaraar & fqwrit &  afaen
g@r; (@) 90 feafaoea &
#F wwar g7 Afqesw FmAr; (T)
Fov foen & fag ofed & za@ &
Fq w@ § fo0 AmeqiAw wXOWY
aafaEr & (9) Ffw #R
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sum # fie & faww & fag fadly
W T | aifgw Iwfa A @i
T R AR I T B TN A T,
T IR F At g W g A
ST AT

= A oA F fau o
firer Aify & art & wFew & wefaa
Joary A5 fed v g—

fvafaarsa fiwr : (7) frelt #00r
sqay favafaamag & faarm & e
fea s o qufeas franfagt i
wear 1 fator sgvTaTT, qRRETEE
4T o7 qfaurei W7 =@rE & g
& wr=7 fear s arfamg

(m) 7o faafrasy safes &
7 qald ATEEEr V&S #T ArEvgar
2 T meE F M oA Y i
FEHqT 7 AR aafas = F v
Ifaa AEaadr TET F AR @, T
AT AT AT

weTfaE frert =1 tomarfaes o
aefas =X X aFAEr @R
mmaaTas fmm #t gfawg T
#; aEWsT g WnAfAE R
mEafar fmn gl &
saeqT, faasmiE  sd-sgaeqr T4
Trafas A gfawwt @ -
FATe § WIE A 9T HA QT FEA
qifgr | oET  XEAT, a4 J4qr
sgranfas foar #1 Aargfas @)
sTaC @1 ¥ wifafuws = ¥ fad
T g BN, IO AR qET
arforsw, fafesr oo 99 e,
afgarrm sfmar wrfz A& oy g2
g9 & faq asder A saaifas
fienr #r gl ® Svaw T
gar 2 wifgw
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i et i & g e -
i i< vam W fr ¥ frew
g¢ faiy iR g wm wrfew

ferwrwt wt wrafore st wifew
feafa w Fwr I5Tt

956. 8t uwwww fey FOAE :
w1 fown Wt ag q@m A FATFAT
&

(%) w7z aw g e A
Ml § At gg fawe =
femr @ fr fmsi & wrofos o
afes feafs #1 391 =R HN
FAEa ¥

(w) 7@z & ™ TCH ¥
FRAE F1 E; W<

(1) aww 7 e fq@ @ R
fraffa frar @ ok % & aF st
fed e &Y wEeTEAT g 7

ey Warera § T Hat (o Wi
mamy):  (F) A &

(@) & (7). 3@ wqu 7 far
arm A wga & fawfar ME o
8 T W@ ¥ 9w AW e
TN, 9 W €Y ¥ FAfuT &

I.LA.C. ADVERTISEMENTS

958, SHRI GADILINGANA
GOWD : Will the Minister of TOU-
RISM AND CIVIL AVIATION be
pleased to state :

(a) whether it is a fact that a lot of
expendilure is incurred on  advertisc-
ments by the Indian Airlines Corpora-
tion;

(b) if so, the amounts spent in the
years 1965-66, 1966-67 and 1967-68
item-wise;

(¢) whether it is also a fact that the
Indian Airlines have monopoly in inter-
nal service and a number of items for
advertisements can be reduced; and
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(d) if so, the steps taken by the Cor-
poration in this regard so as to effect
economy ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION: (DR.
KARAN SINGH): (a) and (b). The
amounts spent on advertisements and
publicity by the Indian Airlines during
the years 1965-66 to 1967-68 are given
below :

1965-66—Rs. 10.70 lakhs
1966.67—Rs. 14.40 lakhs
1967-68—Rs. 18.30 lakhs.

The break-up of the expenditure item-
wise is not available, but it is inclusive
of cxpenditure on publicity and public
relations,

(c) and (d). Though the Indian Air-
lines have practically a monopoly of
domestic air transport, it is necessary
for them to promote air traffic both in
passenger and more so in Cargo, to
maintain healthy public relations and
encourage the flow of foreign tourists to
the country. The cxpenditure of the
Indian Airlines on public relations and
publicity, which represents about one
quarter of one per cent of ils operating
revenue, caonot be considered excessive.

CORRECTION OF ANSWERS TO
QUESTION

(1) CORRECTION OF ANSWER TO UN-

STARRED QUESTION No, 3297, DATED

9-8-1968 RECARDING TERROR CREATED

BY PakisTANIS IN Minicoy IsLanDs

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
In the reply given to part (b) of the
Unstarred Question No. 3297 answered
on August 9, 1968, in the Lok Sabha.
for the words and figures “February
1965 occurring in sub-para 1, the fol-
lowing may be substituted :—

“January-February 1965".

CORRECTION OF ANSWERS TO UNSTAR~
RED QUESTION No. 2460, DATED
2-8-1968 REGARDING BENGALI ME-

DIUM' SCHOOL IN ANDAMAN

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRI BHAGWAT JHA AZAD):
T wish to lay a hrief statement correct-
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ing my reply Unstarred Question No.
2460 answered in the Lok Sabba on
2-8-68 on Bengali medium school in
Andaman.

2. In reply to the Question I
stated as follows :

(a) Rabindra Bangla Vidyalaya,
a privately managed Bengali
medium school at Port Blair
which was recognised by the
Administration as a middle
school, was taken over by
Government as such with
effect from 1-8-1967. At the
time of transfer, the manage-
ment had been running 11X
and X classes also with the
strength of 6 and 2 students
respectively, which did not
justify a higher status for the
school.

(b) Yes, Sir.

(e) No, Sir; there are already three
bengali medium middle schools
and two higher secondary
schools with middle classes
in which Bengali is one of the
media of instruction; and
these schools offer sufficient
facilities to meet the present
requirements of the Bengali
speaking studenls in the
Andamans.

3. The above reply was based on the
information furnished by the Andaman
and Nicobar Administration in their
wireleas message dated 29-7-68. After
the question had been answered in the
Sabha, my Ministry received another
‘message from the Administration stating
that orders had been issued upgrading
Rabindra Bangla Vidyalaya, Port Blair
as. higher Secondary school with effect
from the current academic session for
Arts subjects.

"4, In view of the information re-
ceived from the Administration the
reply of the question should read as
follows :

(a) Rabindra Bangla Vidyalaya, a
privately managed Bengali
medium school at Port Blair
which was recognised by the

had

5 L95/68
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Administration as a middle
school was taken over by
Government as such with
effect from 1.8-1967. At the
time of transfer, the manage-
ment had been running IX
and X classes also with the
strength of 6 and 2 students
respectively, which did pot
justify a higher status for the
school. However, it lma ﬁ:;:
been decided to upgemde thi
school as Higher Secondary
School with effect frem the
current academic session for

Arts subjects.

(b) Yes, Sir.

(c) No, Sir; there are already three
Bengali medium middle

schools and three higher se-
condary schools with middle
classes in which Bengali is
one of the media of instruc-
tion and these schools offer
sufficient facilities to meet the
present requirements of the
Rengali speaking students in
the Andamans.

(3) CORRECTION OF ANSWERS TO. UN-

STARRED QUESTION No. 10398, DATED

10-5-1968 REGARDING BARNS ©F HARI-
JANS BURNT IN MADHYA PRADESH

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
The following unstarred question was
answered in the Lok Sabha on 10th
May, 1968 ; —

(a) whether it is a fact that the
Caste Hindus have recently
burnt down the barns of
thirty-five Harijans in Village,
Tipri-Pipariya in  Madhya
Pradesh in broad daylight;

whether the incidents of in-
human atrocities on backward
classes by Caste Hindus in
Madhya Pradesh are on the
increase; and

(c) if 8o, the action taken by
Government to check them ?

(b)
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2. Answer to (a) was given after
collecting the necessary material from
the State Government, who had report-
ed that no such incident had either been
reported or had come to notice. As re-
qnis (b) & (c) an assurance was
given. Subsequently, however, the State
Goml}mem has reported that further
enquiries have revealed that Khaliyans
of some Harijans had been set on fire
by a Brahmio, as a result of enmity.

3. In the light of the information
now f,url_:l._ighed by the Statc Govern-
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ment the following correction may be
made in the reply given earlier to the

unstarred question :—
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For ‘(a) No such incident has come
to the notice of the -State Government'.

Substitute:—Yes, A Khaliyan #n
which grains of 35 Harijan families had
been kept was set on fire by a Brahmin,
due to enmity. -

For part (b) & (c) the information
is as under :

(b) whether the indicents of inhuman
atrocities on backward classes by the
Caste Hindus in Madhya Pradesh

~ are on the increase;

(¢) if so the action taken by Government
to check them?

According to the State Governmen there
is no ind:cation that incidents involving
backward classes and Caste Hindus in
Madhya Pradesh are on the increase.

Does not arise.

(4) CORRECTION OF ANSWER TO UN-
STARRED QUESTION Mo, 5466, DATED
23-8-1968 REGARDING CONDUCT OF
S.D.M., Sapar (TRIPURA)

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):

The following answer was given to
part (d) of the unstarred Q. No. 5466
on 23-8-1968 :

(d) It is not possible to give in-
formation on this point as a
certified copy of the Judge-
ment has not yet been receiv-
ed by the Government of
Tripura.

The above answer may be substituted
by the following :

(d) A certified copy of Judgement
of Judicial Commissioner was
received by the Govt, of Tri-
pura on 22nd August, 1968
and the contents of the Judge-
ment are being examined for
necessary action.

12 hrs.

CALLING ATTENTION TO MAT-
TER OF URGENT PUBLIC IMPOR-
TANCE
NON-IMPLEMENTATION ©OF KOTHARI
COMMISSION RECOMMENDATIONS

SHRI JYOTIRMOY BASU (Dia-
mond Harbour) : I call the attention of -

the Minister of Education to the follow-
ing matter of urgent public importance
and request that he may make a state-
ment thercon :—

Non-implementation of Kothari
Commission recommendations on
Primary teachers etc, in U.P., Bihar,
West Bengal and other States.

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRI BHAGWAT JHA AZAD):
The recommendations of the Education
Commission in respect of the remunera-
tion of school teachers are divided into
three parts :—

(1) There should be a minimum
scale of pay for school tea-
chers in all parts of the
counlry and it should be left
open to individual States to
adopt these or higher scales of
pay in accordance with Jocal
conditions;

The minimum scale of pay for
school teachers who are mat-
riculates and have received
two years of training should
be Rs, 150-250 with a selec-
tion grade of Rs, 250-300
for 15 per cent of the cadre;
and for trained graduates the
scale of pay should be Rs.
220-400 with a selection grade
of Rs. 400-500 for the same
percentage of the cadre. These

- (2)
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scales of pay are inclusive of
dearness allowance as on 31st
March, 1966.

Liberal  central  assistance
should be given to State Gov-
enrnments for improving the
salaries of school teachers as
recommended. (Shri Jyotir-
moy Basu : Should be or will
be 7) 1 am reading the reccom-
mendations.

(3)

2. It has not been possible for the
Government of India to accept the first
recommendation,

3. It has also not been ;;ussiblc to
accept the third recommendation.  All
central assistance to the States is given
cither for plan programmes or for non-
plan and committed expenditure. It has
now been decided that the proposal for
improvement of salaries of tcachers or
any other public servant should not be
regarded as a plan programme. The
assistance for non-plan or committed
expenditure is given on the recommen-
dations of the Finance Commission. This
takes into consideration all non-Plan or
committed expenditure including that
on account of any improvement in the
salaries of tcachers to which the State
Governments might have given effect.

But it is not generally carmarked for
any specific scheme,
4, The recommendations of the

Education Commission were therefore
forwarded to the state Governments for
their consideration in the light of their
local conditions, The understanding
was that, to the extent these recommen-
dations arc actually implemented by
any Statc Government, their liabilities
on this account would be duly taken in-
to consideration by the Finance Com-
mission while making its proposals for
grant-in-aid to State Funds from the
Consolidated Fund of India.

5. The State Governments have not
been able to accept the recommenda-
tions of the Education Commission and
to give effect to them in toto. But all
of them have taken steps, ever since the
Report of the Education Commission
was published, to improve the remune-
ration of school teachers. In some
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States, the dearness allowances were in-
creased and made equal to the Central
dearness allowance, In other States,
Pay Commissions were appointed to re-
vise the salaries of all public servants
and effect has been or is being given
to them. As a result of this, the remu-
neration of school teachers has, in_gene-
ral, improved considerably during the
last three years. It is true that a part
of this increase has been offset by the
increase in the prices. But cven if al-
lowuance is made for it, there has been
some improvement in the remuneration
of teachers in most States.

6. The Government of India attach
great significance to improvement in the
cmoluments of teachers and arc con-
cerned about the conditions in this re-
gard which now obtain in certain
areas. However, under the provisions
of the Constitution, it is primarily the
responsibility of the State Governments
to provide appropriate salary scalés for
primary and other teachers. The Mini-
stry of Education will continue to use
its good offices 1o sce that the remune-
ration of tcachers is improved in all
States to the maximum cxtent possible.

SHRIL JYOTIRMOY BASU: This
Government is not very anxious to pre-
pare indviduals in this country to be
responsible and useful citizens, 1 am
quoting what Dr. Kothari has said, that
the role of primary education is to pre-
pare individuals to be responsible and
useful citizens. This Government  has
made a mess of the whole of primary
education.

Primary cducation in West Bengal is
in deep chaos. In rural areas it is guid-
ed by the Act of 1930 made by the
Britishers. The West Bengal Urban
Primary Education Act of 1963 which
replaced the Act of 1919 has been ac-
cepted by only 13 municipalities so far
out of 88 in the State. Calcutta, the
biggest city in India, and the tea garden
areas in the State are outside the juris-
The repeated long-
standing demand of the  primary
school teachers to replace the old Act

.by a new one covering the whole State

has been refused by the Congress Gov-
ernment during its regime of two de-
cades.
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[Shri Jyotirmoy Basu]

I have to ask some categorical ques-
tions of Dr. Sen who said in his speech
of 27th March, 1968, “After so many
years it is so bad in Bengal really”, What
is the most that he is willing to do with
regard to the charter of demands which
has been presented to the Prime Minis-
ter by the deputationists who came to
Delhi the other day, about their salaries,
about constituting a Primary Education
Grants Commission ?

Dr. Sen was presiding over a tripar-
tite meeting with the West Bengul Edu-
cation Minister, the West Bengal LEdu-
cation Department officials and the
representatives of the All Bengal Pri-
mary Teachers' Association, when an
assurance was given that a comprehen-
sive Act would be enacted and brought
into force. Now it has been proved
that that was nothing but a hoax. I
would like to know what he has done in
regard to primary education especially
in West Bengal since his wonderful
speech in the House on 27th March,
1968.

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : Mr. Basu has
raised certain questions particularly re-
garding the West Bengal Government.
1 know that the Act governing primary
education in West Bengal and that it
had to be modernised. I took up the
matter after I assumed office with the
then Government of West Bengal. I
personally discussed it with the Educa-
tion Minister, Mr. Bhattacharjee. L
proposed that we should sit together and
change the Act, improving the status
and conditions of service of the tea-
chers, But I am afraid and sorry to say
that perhaps he had no timre to consider
it. (Interruptions) 1 am only explaining
my stand. Then I took it up with the
Government of West Bengal recently.
We sat together and they have assured
me that, in consultation with the tea-
chers, they will draft an Education Act
for the State and send it here for accep-
tance by the Government. I am told
that, because it is a caretaker Govern-
ment, they do not like to enact it. But
they will place it before the ular
government when the General
is over after 2 or 3 monmths, (Inferrup-
tions)
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The second question refuse to the
discussion with the Prime Minister. I
would like to inform the House that
the Prime Minister did meet the mem-
bers of the Primary Teachers’ Federa-
tion with some Congress. M.Ps. and
she explained to them, with all sym-
pathy, what the difficulty is, particularly
in the case of U.P,

24

The third question relates to the
appointment of a Primary Education
Grants Commission, It is known to
everybody that education, pafticularly
at the school stage, is a State subject
and that we cannot have any Primary
Education Grants Commission, (Inter-
ruptions)

st st e (wedmy) :oHdT
WY FY W AT FT A  fF anamm,
TEET WX FEY MWW ¥ g &Y
6T F nizAd el ¥ semww q@i
9T ATE| W F AT IA T AT TF
oF g &7 Teatg @9 FIAT 9
grir ) o ey et 1 77 ;7 faamn
argm g f& ag #2197 FHInT & o
qAAE qE g g AT AT g
qffamiz & TR @A ), 3w &
I AEH TE €| ITT AT AT
§ ag fawifiwr Y& fo seqmesy &r
gearA &1 @ fawar @fgw ) osne
ysgmaEl F g A F1 g fw dfama
& 9qe8T 171 & ag7 fawna afvesy
¥ yeTTEl & AMI-AAl H I W
waEA W &1 Afum7 faar I
o IF W 7 fagmar g fF o
Wrewh A9T fF dFT W A
FH w2, IW AT A AAEA A
sfuFiz &, 97 I ¥ At D
syeqew afz fFY SRy e ar
few & ® 9@ g, d I9 w
T v fuw w4 afe st
TERY AT AATART FT GHATA W
W ¥ I £, A1 XA waw ¥
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TE IHC ¥ I gOHF FH A
3% war safw 7

Far f& 77 ot @ &, TA AT
smarit 7 ag fawrfor 1 5 enam-
9%l ®1 g 1 T faear fze
A F AT AEET &Y Jav § fAAEA
Fear wgar g f& wwT wdnm W
HemaFi ¥ FETAM fFavsm 7w R
JATHIN H FAF AT T THFD
¥ & fau senewy 1 faaur fear
ar @ g f& 9=, g/ ar |1 TE A
fewz &0F |+ 7Y @I IET WA
FAT AT BT FT TH AFT A
qurEl W § | WX W ¥9H -
dfes SEWT & fauw s 7 3%
9qI w41, a1 N | I aEmA T
W &8 faer ?

g7 AT Amw 7 g W fawfon
#rgfF aw & wegrosl & o7 ¥
it fagrar &, 3 ®1 T fem Saw
oifgr 1 e feafg ag & fF qona
7 arimd @97 F ITOW ¥ 223
&7 faay g , 99 (% SoTNdw 797
F 110 &4 fasd & =t wHFT
gorq ¥ frerar g9 AWy I &1
446 ¥17 faed § #1T g7 97N 7
125 ¥97 fae g1 3 @1¢ smEm
fras @ %R 9a #1 fasrfo 97
feae #7 & aw ;@1 oW FWIA
faqmearsi &1 g FW & AR
T famert ¥ awr wvgen g7
a7 gW |afqure § T8 THIT &1 qWET
T FT gwd fo wewd foar
W Fradee Fadae awv faar ong ?
wq g A g dwsd fuwr @R
gfrafedl fmrr & fag smavr qwic
2, av aw gy e & fog ow
aEyr AEiT W oA wT §wa,
HifF oo @ qa *r Jw@ g fw
T g 9T TF B NF TAHAT

(C.A.)
g1, UF WFIT FT 9gfa g1 A7 Feanasi
1 UF YT FAqq faq ?

! AREA AT AT : T A F1E
@ T g awd-—sT AW g
a%eg ¥ QUi Tgwa g—fw foerwi 1
T ¥ g faeer afgw ) dav
fF sreft sama A ¥T WET & SR Sav
& wmeT a7 foersl w7 770
g & mwma g fv www § e
w1 uF favg = § aT 39 ¥ 9
F wane Ifwm wram Mo ofee

sigt @ faura afwsi & Ao sma
F1 T §, AAE 5T F T
ez gt &1 wEwd fows Tw anw
AT AT FI &Y, AFA I AqAAT
§ I AawA FE A FHIATE
® F &< g1 & IgE< f@mrmaar
7gl, ag avl grag AWl Yarg @
F1 fawg 2.

AT 955y 7 Far f saewRw
q FUF F AT ®F FfAv fowerwt
7 4% fag w9 &1 98 TgT T@
AT B TE AT FEd § (F a6y
TM YT ¥ 97 FY § | (swwww)

sft wew fgrd smdr (IEQE-
q97) : TH AT ST FT A |

ot warow T (faet AR) ¢
T¥ §9g W OHNMA SMEAT 94T §,
T AAT AZITA SH FT TEFNAN FH
Ffaw dae &7

S WTTEw WY AT : § T &Y
g f s NE gorAfar NEf, T
a7 Fraw wEf g ar Jaey, {werst
¥ 9w qAA-eT & AU e qar
aft §, A ag amafaoas § avew
37 ¥ faeg € (wawwm)

aAAe wer A wgr g fF 9w
g2 § W<t fows ¥ oy 110
wWE §1 g e ¢ 5 ug awane
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[oft W w1 wMR]
TZA A 1 FW T AgEAA ¥ Ay
TT AT ¥ AMAF I g (& forear
AT 7 FF 150 TA TEATE I
w1 o1 fawifro # &, 99 1 41
fraa s afev i o 3 FEnE
freAT =fem

MAIF qIEG T TA A7 H TAF
AT a3 grETw frm g fam
& g9 o g # o AvwEr
q9q fordg®i ¥ FAAT F1 @gEr 2
IEA a7 A€y fzewa a1 20w A g
A FFERT W IR & AT d
FE FEAAT FF FET FoTH @TH
0 fagrr avwT #1 ofr qoEAT A
Ffr ma a7 w oum g &
TIqT 3FA 77 fagra £ @ fAm
AT 37 TAAWED F1 AW faard
Z7 armr w7 FfE ol sw oAavnE
qraar Fr owT

gt A% grEEdr fmar &1 wEEe
qAIFE AAMR F0 G9A &, NI ATAA
7 fa 73 9oq 97 fafes 7@ &1 97
AT TG AIHR TA AL A ARHA
ZrTr, AWy oET BT "E

SEVERAL HON. MEMBERS rose-

MR. SPEAKER : Order, order. I am
on my legs. Now, if one allegation is
made, a counter-allegation will be made.
If one Member says that the Congress
people collected, another Member may
say that the Jan Sangh people had col-

lected. Better avoid such things on both .

sides.

St w www W (FTEER) ¢
qEqE WEIRA, IAT TAIW H T Hro
Vo AT & ATH 97 FUH FT THIDT
Z1 7@ & (wawem)

ft  yogve weweft (D)

7 AT ¥ UAgaAEQ Faf 9@ |

st sfwx AW 7 4 9w
‘AT w3w IAA BT F T T

(C.A)

g oF qu THE qW ®IAT B
q TN UF IAGATIN T (qwn )

MR, SPEAKER : Order, order. Me
too may say something. I do not know
what information he had:; this informa-
tion or that information. Onc should
not be angry. All I say is that the alle-

gations are on both sides. I do not
know.

SHRI BAL RAJ MADHOK (South
Delhi) : He made an allegation and a
counter-allegation  was  made. He
should cither deny the allegation or ac-
cept the demand for an enquiry.

ol wEgAA FqC (fFwe):
weger AErEw, femm oF 0 #iR
Agaqu faum g1 WEF 9% UERA
foesi & JawemT A 99 F1 &faw
FeEIORT FT UG 8, H Tg AT @A
aifze f& 3 @ gk aeg-fwiar
§ oz I ¥ W A daT w9
F faeRard 3= 9T 2, Sfew e 3w
73w Fufy feafsfrimm & wr &)
aFarE @ A &1 ¢ fr re-fmt
Fg T ATA T AW BT FAA-AT

¥ 21 U2 UF ATFEEATE AR

o WERd, § Ug FE A@H §
framer 21 @6t ¥ IICATC A WTEACH
g o 7wt @ @ & fawr
@ ¢ AN ¥ @ ¢, e W
@ & @A W o R e
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graTg g W ¢ AR I FEw
™ T Foay fearam @ g
# 7 qeT g § v @ 9w
dfquw 7 wwew awT q1 fergmm
Y firew 93fy ® 9T g9 F Av ¢

g0 a1 ag FeAr wgAn 7 e fow
< ¥qwad wEa ¥ fqo ez
¥ Ggedi #1 OF @I arer § I
€ ¥ W fmwi ¥ fao v 0w
g arET FAA afeamE F ]
N T FX A AG g NAA
fFrsmm fFag o7 #99r 9@ 3
I F TEA-AG, T AT FAav fAfaw
afs & are 7 ?

FAL, I ARW H, FAF F 9AAS
ofcag & semey T FH & A AT
A AITe A R | W5 fogd
T AT ATEAT §, AT AT AT FgAT
t fFamg =@ 1 g 7 #faw
W duX T & § g WAma g

w7 fed 7 ogg fmer Wl ¥ @

&Y forrad A1 § a1 4 1€ IRWR
N & @ TN @ FHAE T FH
ww &’

T 19 qrET Y ATE A AT FT AW
feord gu gaT @@ g fF &
‘dfqu § gwaw W 9T @ &7
T R I FAA AT @ § AR
afaer T0F X fr s fenwl
Fqa9 arfe £ sgaear T3 fegmm
F A a1 Fifew s @ & ar 7 ?

| WHTAX MU HNE : HEqE
wET, AT AT A FT, FEIC T
A% ag arar @ fF ar e &
T forsrl A wiERww W) o
¥ W FW greag fAwar &) @S
AR 7 qOT g ATy § -2
Mﬁgm@m.ﬁm
wgd & @« fag g 7 #

(C.A.)
™ A aaAr A8 WEd € g
T wgEgfa 97 & & &) W
fram & o ag a7 & 5 |
TATE-2ET AT § OG- |
T faum & whae &0 98 # a9
g
a1 9w Y 7 qgd qer ar fE
AT F F FAFLE aAET AR
o T A FEEE FTF FNAE
I F AT Tor T #Y agAfa
=rfed | famr S= %t m@ewla FgwEw
q %% FC A& @53 g\

wgi aF T qqear fF F1§ IAEr
gAaTg Al g%, Siav 47 wewe 7 T
¢ 9z wgw wa g fF grad Al
gt &)1 fred awt § qum T wTHA
d TH vy H $IW 9oIC g A IA
# qaeAg agri T ) RO ¥
fAu dom@ #1 & @ar AFAT §, T
F7 aar aFar g, fagre &1 @ &+
1 merae 7 FHww  faemn i,
39 &1 fgiE am mf € I a9
& fomar I #1 T Rl A fAe e,
sEi-ogt A& faem @, S SWORRW
#, agt fram =fgmy g
agqfr & IE F

. qfgriz S FE TR W OAG
fasr TG ¥ 0F Ag TG AT AT
frm #1
it WA W & FIOTA FAA
feerd Y o #r wEw@ @7 g
aut & ag WiT ¢ @ & FWA |
frar?
SHRI SAMAR GUHA (Contai): I
would begin by offering my heartfelt

thanks to you: During the last &x
months, you have given opportunity
twice in this House to raise the issue of
30 lakhs of primary teachers of our
country, the most.neglected community
in free India today. It is a Kknown.
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precept that many makers of our nation
repeatedly pronounced that primary
education is the primy cradle which
casts the basic characteristics of our
future generations. But, unfortunately,
even after twenty years primary edu-
cation has been most callously ignored
and the primary school teachers happen
to be the most neglected part of our
community, It is a matter of shame
for all of us that more than 10,000 pri-
mary school teachers from all over the
country, from Assam to Kerala and
Tamilnad, spending all the money they
earn for a month, had to come to Delhi
and demonstrate before Parliament only
for a basic minimum pay of Rs. 150
per month, This is a shame not only
for the government but, I should say,
for all of us. I know there are certain
basic difficulties, inherent difficulties for
the Education Minist.ry‘ Immediately
they would say that primary education
and secondary education are State sub-
jects. They will also say : what can
we do with our limited finances when
the planners of our country have de-
cided that they should make more in-
vestment in other spheres of develop-
ment than in education ?

I shall take up first the issue of Con-
current Subject. In the reply of the
Minister he has said that in regard to
this the understanding is that the liabi-
lities on this account of any State in im-
plementing it would be taken into con-
sideration by the Finance Commission
while making its proposal for grant in
aid to the State Funds from the Consoli-
dated Fund of India. When the Cent-
ral Government agree to make an offer
of grant in aid and when the UGC and
the Central Government are making a
good provision for helping State educa-
tion in the university and college sphere
what stands in the way of bringing
education in the Concurrent List? If
you can bring education in the Concur-
rent List, then there is the possibility
of the Education Minister at the Centre
and the Education Ministers in the
States sitting together and preparing a
concrete scheme., That is the basic
question,

MR. SPEAKER : Let him come to
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SHRI SAMAR GUHA : I have al-

most completed. [ will appeal to -the
Finance Minister and I will remind him
of one of the wutterances of Netaji
Subhas Chandra Bose.

MR. SPEAKER : How does Netaji
come in in the matter of primary school
teachers ?

SHRI SAMAR GUHA : He is the
father of Indian planning. Do not for-
get that, He was the first to institute
the Planning Commission in the pre-inde-
pendence days. In his historic speech
in 1944 in Tokyo while he was laying
priorities for development work of free
India. after national defence he gavc
the second priority to education. In-
vestment in education will be a long-
term and real investment in the deve-
lopment of the country, he said. With
this preamble. I want to ask the Edu-
cation Minister, firstly, what concretc
steps have been taken by the Education
Minister, in co-operation with the Statc
Ministers of Education, to implement
the recommendation of the Education
Commission in which it has been stated
that a minimum wage of Rs. 150 plus
dearness allowance should be assured to
all categories of primary school teachers
and what steps have been taken in co-
operation with the State Education
Ministers to ensure for a contributory
provident fund, gratuity and pension
for the primary school teachers; second-
ly, what steps have been taken by the
Education Ministry to offer loans and
advances to primary school teachers for
rehabilitation purposes in the areas in
North Bengal, Midnapur, North Bihar,
Assam and Orissa and ‘certain other
areas which suffered heavily as a result
of floods; thirdly, what steps have been
taken by the Central Education Ministry
to integrate the different authorities of
primary education in different States in
India into a uniform authority so that
primary education in different States
can be run in a uniform way with a
uniform perspective; fourthly what sieps
have been taken to draw up a
gramme, in consultation with the Plan
ning Commission, for utilisation of the
services of the primary school teachers,

ly in the rural areas, for adult

education, family planning propaganda,
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social and cultural activities and other
social projects whereby giving them a
scope for getting additional remunera-
tions; lastly, whether the Government is
going to set up a national board of pri-
mary and secondary education as sug-
gested by the Education Commission in
the light of the fact that they have al-
ready accepled this in the case of the
UGC.

MR. SPEAKER : The reply
not be as long as the question,

SHRI BHAGWAT JHA AZAD:
So far as the first peint is concerned it
is about the concurrent list and I have
already answered that. As to the
second point about the UGC and the
money that we gave for college teachers,
higher education and co-ordination
being a Central subject as is known, we
did agree for five years to give a cer-
tain percentage with the hope that State
Governments also will fulfil their con-
stitutional obligation regarding primary
and secondary education.

need

SHRI SAMAR GUHA : At least the
Minister should say something.

SHRI BHAGWAT JHA AZAD:
That was our hope. About the mini-
mum as I have said, we have got no
legal locus standi to prescribe a mini-
mum when it is entirely in the State
List; so, we cannot do it. Secondly, we
cannot prescribe a minimum because
the teachers’ salary scales in different
States, for example in Madras, are link-
ed with that of other employees of the
Government and the moment we point
out to them about this, they say that
it would be difficult for them to sepa-
rate them. About loans and other
things, we are doing this along with
others and State Governments. About
putting different primary education
authorities under ome authority, it de-
peads upon the State Act on education.
We tried to persuade the West Bengal
Government to bring forward an Act
about that but they could not do it;
they could not find time for it. So far
as the other point is concerned, we do
iry and see that their services are used.

about the national board, I have

Lastly,
alfeady replied.
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st senmfic weRt  (F1gE)
e WEIR, TR M F TR
fr 23 & fo@ W WA ¥ =W
MR REITFARIT AN
Afeddr foew qeam &7 ® &)
T E AN ofeas =T FET H
Jaa & T drat 3 § Fafeag avang-
fait & grar somd wnd & 1 TR AWM
* afuwiwr 7392 =ufem, IR F foer
¥ grafrae § ot gae Favrit & weafraa
T2 A et g o o ¥
war & grt €1 W fAd @ oW
% gar 4§t & fF far afmgan
wfafeqsr avet F qro St smafaw
firar & & dwfam & & S F
g+ are faonfeai ®Y fer sfemmeat
FT ATHAI FET TLAT &1

To & &1 &AL gom fr AvAe
TENYA #1909 W 59 a9 9¢ fawy
aw faar mar av fF srafoas frsr &
a4 o ussqar W % fq@ g
WM 7 oW feaw awm § s
Tzt g 5 9w R § s war
s fFar g ?

TET A% IAT SRW AT AEAH §—
gar adl, foer wat #1 gO= Rw A
T 7 FE TAHTA A & ar
WAl &1 A g 7 99 aew #1 ¥f9-
fafg & st soc Rw maT ¥ fed
&30 ot Tt w7 7 fime fRw,
IAT T2 FT 21 HTE, 1968 HT WoT
2 @ A3 ger a1 fF saone
§ wafas  FsmOwi w1 AqA-H
7 & I foar & fF wEm
AATITF— 75 To FAT AIL40 To HFME
VT, FEERIT FATIF—70 To FAT HT
40 To HFTE WAT, AT HSATTH—
50 o AT 40 To WEATK WV |
wfife a1 & aEi ® g
HATTHT FT AT 60 To T WM
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[sfr e wre

WAT 30 ¥o AT FAT 80 To HfA-
TE 1 gE T AE A Afme oY
WA W17 AT WEEA AT AR FY
Tg A q9AT Fgr 8§ A 9@
fe 97 @1 wFaT AT TR

30 AFIT T T-HAT A7 FEA
T AFW F FIAT T AGTH
q IAT qIW F A@EFC AfRfT F}
3% gf A1) 39 | gafew =mw &
HEATE | & Feey § o1 fzoqey &t wE
41, 9§ ¥ Wl TE ¥ § T AL
aFX 7 wwe for £ wm f®
g F s AT #1197 To
At 352 %0  wiaame faer 2 99m@
7 218 %o X 357 %o wiawH
faear &1 spmey wEEm, ww A QU
IAT WIM 0F TAT FATT N L
faad arzaQy semw #F1 FAT 80
%o, 103 Fo I 110%o wfaamw
FF N TT FT OFTOT ¥ 27 FTCO
¥ A a7 ¢ fE /T FAIE 7 FOA
f@iE & 7z Farar fF 71501 1 awA
am w1 10 wfama frear wrafas
firar 9 sgg wAT aifem ) AfEE
FAT TZ AFAT CAT T 2. AT HIAT
ag ¥ 99 6 e wrafas firem
9 |G FET § A 14 FIOT &@T
W e & seafas fiem w1 Fe
AJW &1 14 FUT TG 7 AT ¥
1 feen faemn s1fed, a8 99 F1AE)
frar T 1 R 3 TR FOR
AT NMGTAE &E & A
fam g &1 97w A A A
gFar g1

§ o wger § R @ ¥
rmwmwﬁsqaﬁ
& fou faaw &T0 f& a7 W sl
a7 FT IF7 A Ay wifa 10 wfaw
W wafaE faesl & sy § =
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(C.A.)
*2 arfie gawr @Ay feafs & game
A \F) AT WM & Igd TR &
FHard FT o JF 105 To FaHH
farsar &, sreqrawt av foafa 9 ¥
Wt TgEE g
frat—aax waw § smafas fmar
faer @ s mfafaos N F a9
T fawrer #7 G FTA I R A
atfe Tw oA faafs 1 wwwEr
o &% | Far 59 faew F ¥ IB
frrg 97 $a A fAAR aX @ !
SHRI S. KUNDU (Balasore) : Be-
fore the Minister replies, I just want to
raise a relevant point. In this connec-

tion, there was a recommendation...
(Interruption)

MR. SPEAKER : Order, order. The

hon. Minister.
it WTAA AT ATHIL : ALqE ARIEH, "
SHRI SAMAR GUHA: Through
you, I requested the Minister...
MR. SPEAKER : Order, order. The
Minister is on his legs,
sft wWrTrw W WTTR AV
= wifgs & «r foom fem
T F, 99 F v § TEER e
AN 7 &% & Far 21 99 FifwT B
iz% A fas =g wwe @ 4,
afes v w@ra & wlafafa
75 W o SOfeqd @ aaT W@
favra fRd @ 91 99 gWEI 9K gH 99
7 quaT aadg X @ & & R
gt 9% fvg fod 74 9, STR AR
¥ M@ |
s gz o A W & fF e

yaw & aearowt #y feafy smor swqor-
foge & @@ ¥ wfaw AW
ife agl 9T FuHw GOEu-‘.

;"(ll)oﬁeﬂ'ﬂmmﬁ
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Pty far mar . 9F & SrTATE N
fir, STEw) www ¥ e w1 AT
110 %o %% frmrmr g ot S &
qOTH WEATTR . ST FT qAT 115
%o 7 frgrwar . ot fufewr &= &
HEATTF F IT HT FAT W 115 ®o
T fearmar g ol 97 Fww" #1120
®o faar mar & Afew o o T
# snATTEl FT IAAETT T AT

8070 FI

AT gfrrom Fr IaIETr fam
% gz T2y a1 5 zfamm ddam
aETT 7 oaew g e &, oW A
far 77z 48 Fav fFar 201 faee #Y
a7 o famw ogw @ wew faw
farast & FqqaT &1 fagra: &
fwar 41 A7 aut F 7z F fwrwi
& T F ¥AAT FE@ifEad F qE
fear 2| g el w9 & fF o
& I gIw § A mvETC A
W FAR ¥ 7% frvm w4
¥ 7 ot FaAw v wRw A
STERA HAT ¥ 12 ara fwew 2
FTT ATEIT IT FT 150 o oY FAT
& 7 At 37 & faF 10 FUOT wwAT
Tifed. gAY gt werrfor fam oo
feiria & mwa 4 &, w@ fa &
s w7 g oaf ' 5w 9
g &7y, - (m)

W& AF 10 wfawew & fag faaw
faamr @7 #x a%q. Ffew aEEx
F1 afuxr 7 afuw sfoes fimy o3
as T

PAPERS LAID IN THE TABLE

INTERIM REPORT OF FIFTH FINANCE
CoMMISSION

THE DEPUTY PRIME MINISTER
AND ' MINISTER OF FINANCE

KARTIKA 24, 1890 (SAKA)
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(SHRI MORARIJI DESAI) : I beg to
lay on the Table a copy of the Interim
Report of the Fifth Finance Commis-
sion together with an explanatory me-
morandum showing the action taken
thereon, under article 281 of the Cons-
titution. [Placed in Library. See No.
LT—2128/68.]

ANNUAL ACCONTs OF THE KANDLA
PorT TRUST AND ANNUAL ACCOUNTS
oF MorMuGao PorT TRUST

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V.
RAO) : I beg to relay on the Table:

(1) A copy of the Annual Ac-
counts of the Kandla Port
Trust for the year 1966-67
and the Audit Report there-
on, under sub-section (2) of
scction 103 of the Major Port
Trust Act, 1963. [Placed in
Library. See No. LT-1837/
68.]

(2) A copy of the Annual Ac-
counts of the Mormugao Port
Trust for the year 1966-67
and the Audit Report there-
on, under subsection (2) of
section (103) of the Major
Port Trust Act, 1963. [Placed
in Library. See No. LT-2129/
68.]

ANNUAL REPORTs OF INDIAN INSTITUTE

OF MANAGEMENT, AHMEDABAD, INDIAN

INSTITUTE OF TECHNOLOGY, BOMBAY,
ETC. ;

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : I beg to lay
on the Table :—

(1) A copy of the Annual Re-
port of the Indian Institute
of Management, Ahmedabad
for the year 1967-68 along
with the Audited Accounts.

A copy of the Annual Re-
port of the Indian Institute
of Technology, Bombay, for
the year 1967-68,

A copy each of the Annual Re--
port of the Indian Institute

(2)

3)
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[Dr, Triguna Sen] 2) :(\ R::qy.ot' the Foreigners
of Science, Bangalore and trictions on  Residences)
the statement of Accounts Order, 1968, published in

“4)

(5)

for the year 1967-68.

A copy of the Annual Re-
port of the Indian Institute
of Technology, Kharagpur for
the year 1966-67.

A copy of the Certified Ac-
counts of the Indian Institute
of Technology, Kharagpur for
the year 1966-67 along with
the Audit Report thereon,

" under sub-section (4) of sec-

16)

tion 23 of the Institutes of
Technology Act, 1961. [Placed
in Library, See No. LT-
2130,/68.)

A copy of the Bihar Univer-
sity (Amendment) Act, 1968
(Hindi and English versions)
(President’'s Act No. 24 of
1968) published in Gazette
of India dtaed the 31st August
1968, under sub-section
(3) of section 3 of the Bihar
State Legislature (Delegation
of Powers) Act, 1968. [Placed
in Library, See No. LT-
2132/68.)

MNQTIFICATIONS UNDER ESSENTIAL SER-

VICES

MAINTENANCE ORDINANCE,

ForeiGNERs (RESTRICTIONs ON REsi-

DENCE) ORDER ETC.

THE MINISTER OF STATE IN

THE

MINISTRY OF HOME

AFFIARS (SHRI VIDYA CHARAN

SHUKLA)

: I beg to lay on the Table—

(1) A copy each of the following

Notifications under sub-sec-

tion (2) of section 2 of the

Essential ‘Services Mainten-

ance Ordinance, 1968 :—

(i) S.0. 3286 published 1n
in Gazette of India dated

the 13th  September,
1968,

(ii) 5.0, 3383 published in
Gazette of India dated
the 17th  September,
1968, [Placed in Library.
See No. LT—2133%/

68.]

3)

(4)

(5)

(6)

Notification No. G.S.R. 1664
in Gazette of India dated thc
14th September, 1968, under
sub-section (2) of section
3-A of the Foreigners Aot,
1946. [Placed in Library.
See No. LT—2134/68.)

A copy of the High Court
Judges Travelling Allowance
(Amendment) Rules, 1968,
published in Notification No.
G.S.R. 1768 in Gazette of
India dated the 28th Septem-
ber, 1968, under sub-gection
(3) of section 24 of the High
Court Judges (Conditions of
Service) Act, 1954, [Placed
in Library, See No. LT-
2135/68.]

A copy of the Ministers” (Al-
lowances, Medical Treatment
and other Privileges) (Se-
cond Amendment) {Rules,
1968, published in Notification
No. G.S.R. 1568 in Gazetic
of India dated thc 31st August
1968, under sub-section (2)
of section 11 of the Salarics
and Allowances of Ministers
Act, 1952. [Placed in Library.
See No. LT—2136/68.]

A copy of Arms (Second
Amendment) Rules, 1968,
published in Notification No.
G.S.R. 1567 in Gazette of
India dated the 31st August,
1968, under sub-section (3)
of section 44 of the Arms
Act, 1959. [Placed in Library.
See No, LT—2137/68.]

A copy each of the following
Notifications under sub-section
(2) of section 3 of the All
India Services Act, 1951 ;—

(i) The Indian Police Ser-
vice (Recruitment)
Amendment Rules, 1968,

in Notiﬁmlinn
No. GSR. 1520 in
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(i)

(iii)

(iv)

()

(vi)

(vii)

(viii)

Gazette of India | dated
the 24th August, 1968,

The Indian Administra-
tive Service (Recruit-
ment) Amendment Rules,
1968, published in Noti-
fication No. G.S.R, 1521
in Gazette of India dated
the 24th August, 1968.

G.S.R. 1522 published in
Gazette of India dated
the 24th August, 1968,
making certain amend-
ment to the Indian
Administrative Service
(Pay) Rules, 1954,

G.S.R. 1523 published in
Gazette of India
the 24th August, 1968,
making certain amend-
ment to the Indian
Administrative Service
(Fixation of Strength)
Regulations, 1955,

G.S.R, 1563 published in
Gazette of India dated
1968,

the 31st August,
o amend-

making certain
ment to the Indian
Policc Service (Fixation
of Cadre Strength) Re-
gulations, 1955.

G.S.R. 1564 published in
Gazette of India dated
the 31st August, 1968,
making certain amend-
ment to Schedule III to
the Indian Police Service
(Pay) Rules, 1954,

G.S.R. 1565 published in
Gazette of India dated
the 31st August, 1968,
making certain amend-
ments to Schedule IIT to
the Indian Administrative
Servi (Pay) Rules,
1954.

G.S.R, 1566 published in

Gazette of India dated
the 31st August, 1968,
making certain amend-
ment to the Indian
Administrative Service
(Fixation of Cadre

dated -
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(ix)

(x)

(xi)

(xii)

(xiii)

(xiv)

(xv)
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Strength)  Regulations,
1955,

G.S.R. 1660 published in
Gazette of India dated
the 14th September, 1968,
making certain amend-
ments to Schedule III to
the Indian Administra-
tive Service (Pay) Rules,
1954, ,

G.S.R. 166] published in
Gazette of India dated

the 14th September, 1968,
making certain ramend-

ment gto the Indian
Administrative Service
(Fixation of Cadre
Strength) Regulations,
1955.

The All India Services
(Leave) Amendment
Rules, 1968, published
in Noti i No.

G.S.R. 1662 in Gazette
of India dated the 14th
September, 1968,

G.S.R. 1703 published in
Gazette of India dated
the 2ist Séptember, 1968,
making certain amend-

ment to the  Indian
Administrative Service
(Fixation of Cadre
Strength) Regulation,
1955,

The Indian Police Service

(Probation) Second Am-
endment Rules, 1968,
published in Notification
No, GSR. 1704 in
Gazette of India dated
the 21st September, 1968.

The Indian Administra-
tive Service (Probation)
Second Amendment Rul-
es, 1968, published in
Notification No. G.S.R.
1705 in Gazette of India
dated the 2{st September,
1968,

The Indian Administra-
tive Service (Pay) Third
Amendment Rules, 1968,
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(xvi)

(xvii)

(xviii)

(xix)

(xx)

(xxi)

(xxii)

published in Notification
No. GSR. 1767 in
Gazette of India dated
the 28th September, 1968.

G.S.R. 1827 published in
Gazette of India dated
the 12th October, 1968,
making certain amend-
ment to Schedule IIT to
the¢ Indian Administra-
tive Service (Pay) Rules,
1954,

The Indian  Administra-
tive Service (Recruit-
ment) Sixth Amendment
Rules, 1968, published in
Notification No. G.S.R.
1828 in Gazette of India
dated the 12th October.
1968.

The Indian Police Servicc
(Recruitment) Sixth Am-
endment Rules, 1968,
published in Notification
No. G.S.R. 1829 in
Gazette of India dated
the 12th October, 1968.

G.S.R. 1830 published in
Gazette of India dated
the 12th October, 1968,
making certain amend-
ments to Schedule III to
the Indian Forest Service
(Pay) Rules, 1968,

G.S.R, 1831 published in
Gazette of India dated
the 12th October, 1968,
making certain amend-
ments to Schedule III to
the Indian Forest Service
(Pay) Rules, 1968,

The Indian Police Service
(Probation) Third Am-
endment Rules, 1968,
published in Notification
No. G.SR. 1882 in
Gazette of India dated
the 26th October, 1968.

The Indian Administra-
tive Service (Probation)
Third Amendment Rules,
1968, published in Noti-
fication No, G.S.R. 1883
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in Gazette of India dated
the 26th October, 1968.
[Placed in Library. See
No. LT—2138/68]

_ ofeag awr A s § 99
Wt (ot wew wiv) - dm R,
7 qFdfas FgEr 7 sf=fa

(1) ST 9IW & Frxeq § TTgfA

I faAiw 25 799, 1968
#o9Td # T IO,
fere 15 wdw 1968w
oMo g gfvafad. F @ve
(7) (F=) F 7w 9fz7 Frx
ey sfafrag 19398 wr
133 F I (3) F 77790
IAT FZT ATEH, 3.1 e (afaa
sfggaast 1 v gfy
97 TALTIA 9L TGAT E —

(TF) Ia7 waw {127 AT

(zHar HAawa)  fAas,
1967 &1 fEA% 16
faaraT. 1967 ¥ IO

9 T A sfagEan
FET 2-384 Fo[XXX-V-
7-fi[61 & wHTfoT 7o 7

(F) IO WqW HET M@
(& #wga)  frw,
1967 St faAiw 16
feamae, 1967 F ST
sqw quvd #  sfugee
g 2841ST0[ XXX~
dte-7 dro/66 & i
AS

() s wRw WrEew md
(et won)  Frw,
1967 (fe=fr aar sigeht
#ewrr) Wt faAiE 16
fegva, 1967 ¥F SO
=W A 7 s
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& 496220 [XXX-
dTo-24f1o)61 ¥ wHTiwa
T a
IAT WM AT AEr (AT
gar dmes) fagw, 1967
dt  feAi® 6 wad
1968 F I Faw ToIe
7 sfagsan s 7110-
#ro|XXX-Te-85dT0[63
§ g go g
{Placed in Library. See No.
1842/68.]
(2) (u#) 39T =@ THA &
‘Tegey | qeafa gra foaw
25 ®@EW, 1968 HI A
#F¥ T Igmen, faAiF 15

LT—

#AT. 1968 FT IITGON FIAT

af@faq, Fave (1) (IX)
F g afsq AT M afu-
fraw, 1939 # 4w 133 T
IET (3) F FAaq IO
TRWHIET ME (TEET HeiraT)
fqaw, 1968 #Y uF wfa &wr-
ged 9 @ar g (fe=r qar
sl dewr) W faAiE 10
W, 1968 F IAL ¥WIW
- gfegear s
3049/-Fro|XXX-o-68-4To|
68 § wwifa guai
(D) s AN afugamei w7
aWT-9ed X @ 4 go faee
& wror awiAaren oF faawer )

[Placed in Library. See No. LT—
2139/68.]

1240 hrs,

'QUESTION OF PRIVILEGE
AGAINST ARYAVARTA, PATNA

MR. SPEAKER : On the 26th August,
1968, Shri Yogendra Sharma had sought
to ralse a question of privilege against
the Aryavarta, a Hindi daily of Patna,
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for misreporting his speech delivered in
the House on the 22nd August, 1968, on
the Czechoslovakia crisis. I had then
said that 1 would look into the matter.

The Editor and the Printer & "Pub-
lisher of the n , who were :i;ted
to explain, stated, in their identical
letters dated the 4th September, 1968,
as follows :—

“That we published. ...... .
speech made by Shri Yogendra
Sharma, M.P. in the Lok Sabha on
the 22nd August, 1968, as per news-
report received from the Hindusthan
Samachar—a News Agency—to which
we are subscribing. ... )

That on comparison of the said
News Agency report with the relevant
news as published in the Aryavarta 1t
will appear that the paper published
the news without any change or altera.
tion in the original.

That in publishing the news item
there was no intention on our part to
publish the wrong version and thereby
to hurt and harm the honourable
member of the Lok Sabha in any way
but unfortunately the wrong version
was sent to us by the news agency
concerned.

That T sincerely regret the publica-
tion of the wrong version of the
honourable member's speech in Arya-
varta.”

I then asked the Hindusthan Samachar
the concerned news agency, what they
had to say in the matter. The Chief
News Editor of the Hindusthan Sama-

char in his letter dated the 19th Septem-

ber, 1968, stated. inter alia, as fol-
lows :—

LT We wish to make it clear
at the very outset that there was no
intention on our part to malign any-
body

On going through the report, pub-
lished in Aryavarta dated 23rd August,
1968, you will find that it is a sort
of summary of speeches or a sort of
round-up of speeches delivered by
honourable members.

We, therefore, sincerely request you
to take into consideration the time
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[Mr. Speaker]
factor—rush and hurry—involved in
condensing or summarising these
speeches of honourable members.
Mureover. we have to keep an
on the time schedule followed by
language papers subscribes, who are
in a position to publish only summary
or condensed service. In this rush
and hurry slight discrepancy creeps in
at times without any mala fide in-
volved in it.

We sincerely regret for any misun-
derstanding caused on account of
some sort of discrepancy which un-
knowingly (unwittingly) has crept in
the said report published in Aryav arra,
dated August 23rd, 1968.

On hearing from you, as per yout
direction, we would be willing to re-
lease necessary clarification, which
will enable removal of misunderstand-
ing caused by the publication of ear-
lier said ‘summary’ report.”

Subsequently, as directed by me, the
news agency issued the necessary clarifi-
cation to all its subscribers on the 28th
September, 1968, and the Aryavaria,
Patna, published the correct version of
Shri Yogendra Sharma's relevant speech,
together with its regret for the carlier
mijstake, in its issue of the 6th October,
1966, -

I then had all these papers shown &o
the Committee of Privileges who have
recommended that in view of the clari-
fication issued by the concerned news
agency and the correction and regret
published by the Aryavarta, Patna, thc
matter may be treated as closed.

I take it that the House agrecs.
HON. MEMBERS : Yes.

1245 hrs,
BUSINESS OF THE HOUSE

The MINISTER OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNIGATIONS (DR. RAM SUBHAG
SINGH) : Sir, Government Business in
this House during the week commencing
18th November, 1968, will consist of :—
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-(1) Consideration of any lwn; of
Government Business carried over
from today’s Order Paper.

Discussion on the Resolution by
Shri George Fernandes and others
seeking disapproval of the Indian
Railways (Amendmeni) Ordi-
nance, 1968 and consideration
and passing of the Iadian Rail-
ways (Amendmeat) Bill, 1968.

Discussion on the Resolution re-
garding constitution of Railway
Convention Committce, 1968.

(3

(4) Consideration and passing of the
State Agricultural Credit Carpoe-

rations Bill, 1968.

(5) Further discussion on the Report
of the Road Transpoit Taxation

Enquiry Committee.

(6) Discussion on the statement . on
the flood situation in the country
on a motion to be moved by the
Minister of Irrigation and Power
on Monday, the 15th November
at 4 p.m.

Discussion on the motion for
modification of the Civil Defence
Rules 1968, given notice of by
Shri Srinibas Mishra on Wednes-
day, the 20th November, 1968
4-30 p.m.

Regarding item (6), namely, discussion
on the flood situation, we have received
letters. . ..

MR, SPEAKER : I shall explain. ...
(Interruptions)

i aferc ww  adm (W) -
ATAF AZRA, A F @ F
ot § A ook aff s @ AR
fra=or & @ s mar &)

wew wgww ¥ AW @ OE
fEr oo A mEEE wC ® g0

The Food Minister has to make .a
statement. I myself proposed about
famine and floods, A statement : on
floods has already been made and, there-
fore, we fixed the discussion for Monday,
the 18th November. But the leaders of

(7
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almost all the Groups have written that
they would like the discussion to be
postponed..... (Inserruptions) Let me
explain in full. Prof. Ranga has written
to me; Mr. Vajpayee, Mr. Mukerjee, Mr.
Ramamurti and Mr. Rabi Ray have
written; I do not know whether Mr. Dwi.
vedy has written......

SHRI SURENDRANATH DWI-
VEDY Rose—

MR. SPEAKER : I will just explain.
All of them want the discussion to be
postponed to the next Monday instead
of the coming Monday, so that they
could go to the flood-affected areas.
Some of them want to go now to the
flood-affected areas. It is already late
now because one month is over since
the floods occurred. Whatever it is, since
all of them desired that, I am placing it
before the House. I do not take any
dccision now. We have fixed it up on
Monday. On Monday we have fixed up
to have a discussion. I thought it is an
urgent matter; if it is held over further
it may become stale and so I thought
we could fix it up on Monday. There-
fore we have fixed this up on Monday
evening. Instead of two hours, we may
go up to seven or Seven-thirty., Since
all of them came to me, 1 leave it to
the House. After all, it makes no dif-
ference.

SHRI SURENDRANATH DWI-
VEDY (Kendrapara) : Sir, this state-
ment of the hon, Minister does not con-
cern only to North Bengal, As you know,
there are other areas alsp which are
affected by this. And, it is good that
some Members of Parliament are visiting
those areas., We might have a further
discussion when they come and if they
find something we can have a discussion
on that. But, Sir, on that account the
debate should not be postponed. Already
it is delayed. I think, Sir, we should
bave a discussion on Monday. Even the
official report regarding North Bengal
flood that has come out is sufficient
and then the Members may get some in-
formation as to what is going on now.
I think, Sir, we should have the discus-
sion on Monday. It should not be post-

SSLSS (CP)/68
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SHRI H. N. MUKERIJEE (Calkutta
North-East) : I had myself asked for as
early a discussion as possible. Since
these fellow Members of ours are going
and they are likely to return by the 21st,
perhaps not much harm would be done
by a little postponement. So, I thought,
it would be better if we have it on the
22nd, on Friday. If it could be fixed
on the 22nd, we would have the better
of both the worlds,

SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar) : Even when the first
round of distress is not over, the second
round of distress has started in Orissa.
‘We have fixed it up on the 18th and we
must stick to that, Millions of people
are homeless and this is an urgent
matter. Actually this debate shoud
have been taken up on the 1l1th itself,
but since other business was there, you
have fixed it on the 18th. We should
stick to that. It would be better to
have it on the 18th,

SHRI SHEO NARAIN—rose. .....
_ MR. SPEAKER : Are there floods

SHRI BAL RAJ MADHOK (South
Delhi) : This is a very important sub-
ject. Millions of people are involved.
This House must discuss all these things
and muake concrete suggestions which
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[Shri Bal Raj Madhok]

can- be put into practice. It is not a
question of having post-mortem; some-
thing concrete must be done and this s
very important. If we do not want
flood debate, let us have the debate on
the famine in Rajasthan, These debates
should not be postponed.

SHRI SAMAR GUHA (Conati) : The
most calamitous flood has happened
there; it was almost a deluge, a ‘pralaya’
that overwhelmed N. Bengal Even
after 40 days we have not been able to
draw the attention of the highest forum
of our nation to the serjous crisis there.
1 wrote two letters to the Home Minister
to convene a meeting of the Members
of Parliament from West Bengal. At
the time of the July floods in Bengal.
within ten days, the Home Minister con-
vened a meeting of the Members of
Parliament and within about fifteen days
a meeting of the consultative committee.
If the Members were so anxious to go
there, they had enough time during
these 40 days to go there. If the Mem-
bers were so scrious and they were so
anxious and they felt that something
urgent was there, then they should have
gone there to see things with their own
eyes. But for 40 days they have been
sitting and now they are asking for time
to go there. I just cannot understand
this. I am getting telegrams and letters
and memorandum every day asking me
‘What has happened to India? Such a
great calamity has overwhelmed that
area, but you are not able to draw the
attention of Government or of the Home
Minister to that ? The Home Minister
has not convened a meeting of the Mem-
bers of Parliament from West Bengal nor
has he convened any meeting of the
consultative committee. If the matter
was very urgent, then certainly the Mem-
bers had 40 days to go and see things
for themselves. They cannot now sug-
gest that we should postpone it by an-
other week.

SHRI S. KUNDU (Balasore) : This
is an urgent matter and it must be dis-
cussed immediately.

MR. SPEAKER : I had called his
leader and then Shri Samar Guha. Now,
he also wants to say the same thing
again.
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SHRI S. KUNDU : Again, the de-
luge has been repeated. Therefore, it
is an urgent matter and it should be
discussed immediately.

MR. SPEAKER : I agree with the
hon, Member. That was why it was in-
cluded in the agenda. I am trying to
find the sense of the House. After all,
it is not as though it can be forced on
anybody. Shri Surendranath  Dwidey
has said that it must be taken up im-
mediately; Shri Samar Guha has also
said the same thing. Some Congress
Members have 2lso said the same thing.
1 shall now ascertain the opinion of some
Independents also. Shri Bal Raj
Madhok has already spoken for the Jan
Sangh,

MR. SPEAKER : Now, Shri Prakash
Vir Shastri,

SHRI M. L. SONDHI (New Delhi) :
What about the situation in Viet Nam ?

MR. SPEAFKER :
Prakash Vir Shastri.
it ST e (2172 ¢ s
A I FAraT ARG TEE AR
afafea & uF @A AT AR AT
& grOrHag #1 7dT §favg w9 7 FgAr

1 have called Shri

¥ fooy sfadwa § W1 @9 @ $rF=(
arE oY, f5 gard @ & FudE
A ofeea 3y dfas  afafafer
a7 W §) ™ I AEE I W
wag ¥ wwwy T AT wfed

g9 yeara w1 e @ w5
aqr| ¥fe s qeg & ol o w
g o A 7f Y, WA @
yera #1 af wen T ¥ ug
e g f5 aft s wwg 7
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ANFT TFAIG T, e qug F o
Iq F1 A S w< for @

A AR W F AT F T FEAr
g @ ug f& Tt gu-faaw
Hell 97 AW yogA TERIC @7 FEARHT
mﬁ:ﬂﬁraﬂm‘nﬁmﬁﬁa,
I TAY IMEAT "IRT AT F 7|
frdt FvoEw 9T 1 v A F
A TF T 92T | Iy R T
w1 47 f% IT-ne AaEgww F AW
#1 fif § vy § ot 5 A T

Zrag @=9 %1 A% o¥ feafew &1 &
™ T 9 WA AT Ag A AEA
FAmA A W F ) AW F T
frazs #=m f& a® I mEeq
9 ¥ 4g 9% AeT ¥ A 9%
sirer T TR |

DR, RAM SUBHAG SINGH : I am
in the hands of the House and I shail
accept whateva: the House says or what-
ever you say. Floods as well as cyclones
are two distinct matters. I mysclf had
noticed that some Members were keen
on having this debate as early as possi-
ble, and in defercnce to their wishes, the
Business Advisory Committee under your
chairmanship had taken that decision.
Anyway you have now heard the Mem-
bers, and I shall abide by whatever the
House decides.

A I7farw war 7 faasw swwm
f& &1 AT I fFar 41 9@ gAwr
T F oanfem | SfF wm s
qu&‘fafwﬂsrmqrﬂqﬁ‘r
T FAT e T ok 9w ¥ oamw
FH OF A RN T IT F AL H
FTATHAT |

MR. SPEAKER : Now, I do not want
to proceed with this controversy......

SHRI JYOTIRMOY BASU (Diamond
Harbour) : The whole position is this.
A team of parliamentarians has visited
North Bengal. The members of that
team had been drawn from almost all
the Opposition Farties and had been
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drawn from all over India. There are
Members who come from differesit parts
of India, and we do not assemble to-
gather till the Parliament session starts.
We are going to collect first-hand in-
formation. We are going to have a de-
bate on a motion here based .on first-
hand reports. We do not want second-
hand stories drafted by bureaucrats- (o
throw dust on our eyes. We shall have
the discussion or the basis of first-hand
rcports. We shall be back on the 21st
evening. So if we defer the discussion
till the 22nd, what does it matter ? -

SHRI KRISHNA KUMAR CHAT-
TERJI (Howrah): I insisted that because
of the extent of the devastation that
took place in North Bengal, the matter
should be immediately discussed. At
your request, we agreed to having it on
Monday. This kind sending a parlia-
mentary team now is absolutely useless
unless it has some political motivation
behind it. Therefore, we insist that the
debate should take place as now agreed
so that a uscful discussion may be held
and useful sugpestions made.

MR. SPEAKER : Tt is the Business
Advisory Committee that took that de-
cision, not me. After all, the members
must have gone to Bengal already.

SHRI JYOTIRMOY BASU: They
are going,

MR. SPEAKER : Therefore, I pre-
sume that this arrangement will go
through,

12.56 Hgs.

MOTION FOR ELECTION TO
COMMITTEE

CoURT OF UNIVERSITY OF DELHI

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : I beg to move
the following :

“That in pursuance of clause (1)
(xvi) of Statuic 2 of the Statutes of
the University of Delhi, the members
of Lok Sabha do proceed to elect, in
such manner as the Speaker may
direct, one member from among them-
selves to serve as member of the Court
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of the University of Delhi in place
of Shri Balraj Madhok in terms of
the proviso to clause (1) of the said
Statute”.

MR. SPEAKER: The question is:

“That in pursuance of clause (1)
(xvi) of Statute 2 of the Statutes of
the University of Delhi, the members
of Lok Sabba do proceed to elect, in
such manner as the Speaker may
direct, one member from among them-
selves 10 serve as member of the
Court of the University of Delhi in
place of Shri Balraj Madhok in terms
of the proviso to clause (1) of the
said Statute”,

The motion was adopted.

12.56% Hgs.
INDIAN RAIJLWAYS (AMEND-
MENT) BILL*

THE MINISTER OF RAILWAYS
(SHRI C. M, POONACHA): I beg to
move for leave to introduce a Bill fur-
ther to amend the Indian Railways Act,
1890.

MR. SPEAKER : Motion moved :
*That leave bc granted to intreduce

a Bill further to amend the Indian
Railways Act, 1890".

12.57 Hgs.
[MRr. DEPUTY SPEAKER in the Chair]
oft aw S (Teiafaer)
I WRrRg, @ faw w1 fadw
FH F RS AT UF [AYT FEHY
T &1 47 @ faor ¥ RrewwT w7
fady = 1 ywmA fear @, dwA
T 9T AR FIET A [EqT aeEy
¥ FSHT ATEA § |
FT o frgw 71 (1) S Y gaw
Fa ag & e
“Whenever a Bill seeking to replace
an Ordinance with or without modifl-
cation is introduced in tht House,

there shall be placed before the House
along with the Bill...."—

% wgm fe o 5@ ST §
W FTATAT Sfe § Wife TE TG
TEEAgW T & A fuw 9T oy Y
feFT @ §&T ® AAAT 9T |

“a statement explaining the circum-
stances which had necessitated imme-
diate legislation by Ordinance”.
# wran g f omdx q9x ) 3
FAT 1 ATERH Fo 10 I AU IG
@ 9w § foar gom 2 f

“The explanatory statement giving
reasons for immediate legislation by
the Indian Rajlways (Ameadnient)
Ordinance, 1968, as required under
rule 71(1) of the Rules of Procedure
and Conduct of Business in Lok
Sabha, has been laid on the Table on
the 11th November 1968,
== 71(1) 7 T Few ¢ fadaw
F AW FE F qgd ©TAT FT AT
Tew 9T @A Wfgg 71 (1) |
fzar 2 5 o=@ fa=r 9w & @
gwin fag fr faw ot fasr & @mw
e ff @ & IR ¥ anfeaww
T STAT 9T AW T I AY WY
aaeqT Tifgd | I AW 71 (2)
G AT oY qga T AA HA wER
ARMFAAT @ XA A E M@
A9 AT ;W g @t 1 71 (2)
g e & f:

“Whenever an Ordinance, which
embodies whbolly or partly or with
modification the provisions of a Bill
pending before the House, is promul-
gated a statement explaining the cir-
cumstances which' had necessitated
immediate legislation by Ordinance
shall be laid on the Table at the com-
mencement of the session following
the promulgation of the Ordinance’.

71 (2) a8 Fgam & sx #E
Wt fada® @ FavE @ ¥ A
fam =) dwc anfed= siwere T
qgT gY wefa w1 47 99 FEA

*Published in Gazette of India Extra-ordinary Part II, section 2, dated

15-11-68.
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F5% qamt wnoeft aY qgw & faw 9w
EA ¥ WHH g TN qqH AT
T G A AT F yT ;g
71(2) & sFma 3T AW F A9
T 7t 9% gw fearaEfs 71(1)
7 A T ATOET FTT AT A®
frdzw & ama smar anfed

& wran g f o aifaw e F v
w1 § | dfew fram @t fram € o
I HATfaE T AT gm0 -
T qET 9¢ IT-AUM Hal Tt Jrar
e F wrzew Ava}< 3 &1 qw i)
AG ST & ATET 99T Fr FfEd
arzza At #1 ofgd sw § faar
ECI &

“Shri Morarji R, Desai to lay on
the Table a copy of the Interim Re-
port of the Fifth Finance Commission
together with the explanatory memo-
randum. ..... "

wg smfewar 281 @ Mad 1 Tw
g ¥Fazar 2t f& wreaw sfRow s
e 3T e @39 § gFT
g s wrfgr &1 wd wEEw 1
T ¥z 74 & fF 7% @Y Sz R
2far & ww W fOR F19w T @
g9 F0% Fam 71 (1) W@
Fgar & f& fadgs sk o9& @y
oRHAATY  =2EHz W arEd ar
HEAT WERG TEE WET 99T X AG
frg &7 71 ¥ @F7 € & Iaw
#t & TR Xawg 7 e agd & fam
Zwa gas! 9n feardatam Sife ag
qu fearmar &, sawr AT S fe wa &
TN gw ar qarT @ 2

IUTeRY  WEIRT, A 9¢ § AgE)
SERqT WAl g afE e WK
agg FT w1 A AEEwa fAe
T FH 9T HITH[ STATAT AT SATTHY
A IAK AX F WA YETT & 9@
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FEM FT JEd A F 7w fadaw wr
frdy s@ ar g1

SHRI C. M, POONACHA : There
is no point of order.

ol al sRAAw : IT 2T A
§ ag g A1)

SHRI C. M. POONACHA : I have to
explain ¢he position,

SHRI S. M. BANERIJEE (Kanpur) :
We may take it up after Lunch, because
we want to discuss the point of order.
13 Hrs.

The Lok Sabha adjourned for lunch
till Fourteen of the Clock,

The Lok Sabha reassembled ajfter
Lunch at Five minutes past Fourteen of
the clock. '

[MR. DEPUTY SPEAKER in the Chairl

INDIAN RAILWAYS (AMEND-
MENT) BILL—Contd.

MR. DEPUTY-SPEAKER : Shri

Poonacha.

SHRI S. M. BANERJEE : The point
of order is going on.

SHRI C. M. POONACHA : There is
no point at all in the point of order as
1 have complied with the requirements
of the rules fully and there is nothing
which has missed our attention.

SHRI S. M. BANERJEE: Shri
George Fernandes wants to raise a
point of order. Kindly listen.

MR. DEPUTY-SPEAKER : It is just
a technical point. It does not require
quite a serious thought about it because
if he had raised it earlier—that he has
commiited, according to you, a technical
error—] would ask him to refer to it
along with this, but he has already laid
it on the Table. So, it is not necessary.

=it WA AW : AT T TR
% ¥§ fF ag o g4y e T S
4 @ gHwT OH Twer e s
£l

MR, DEPUTY SPEAKER : Tha; is

all nght. Have you got any ather
thing ?
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Wiaeerf ;o 3w F W
frdgs w1 7t @y ¥ fQw § w0
AT E | QR AT F am AT
AT @A 1 oom ¥ g
AT ZTATE O I ATH R, A THIC
T @ yarw I /T oF Ty
g FAITE] Y geaa F1 i
FEA T FA A ¥ARW AR
Fa W owHEfEl %1 gsae
T ¥ OFF aen Tod gEEel
AN | TH AARW & AU T
qg 7T FA GO T FC Gl 2 |
afer fergam &Y &€ 7€ FEA
¥ @ AERW F ATFAAT W
dfem 5 fasgfag s & awg
# uFeA A9 @ &, AT FLIT FA-
Tf@i y9ar 39 & FWBAT 7 TAC
R frmm A m ifea
T 37 Il 7 7 {FER 97 @
9 qF 9 ARy F faafaa 7 w18
FA W ACA T AGN a1 qHAT g
T FT® T F1 eary d@fqura
& sfzwer 14, 19(dte) 3T 2157
. feamr s g anfewwr 14

q ¥ T g

“The State shall not deny to any
‘person equality before the law or the

equal protection of the laws within
the territory of India.”

¥ frdza woar awgan g fe ot age
™ aF Wl WEhRw 9w ¥T @ &,
ag atfesa 14 & faegw & fanw
3 s @ & grw 3wt
® W & I AW ¥ FAT AW
foar mar g 1 et saf| w7 fimgare
T, I9 §1 FFOA A G FE, I9
O FAI FAEN T a1 F g
7ot ®F g, # oF wFAAQ A
gfaga & faelt swfer & ot atfiwre
g, Wk w® frq 92 s, a@
T FW TF FL, T IO AR
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ar 7Y, anfz, 37 FAT o e
F AT I ¥ @ FT A oW
sfraee amd o @ &, forr & feare
¥ afevar 14 #1 IwTAAAT F 0

AW WG, Y ug WH f®
wifedd 147 78 7 faom @1
forat g 2:

“14. The State shall not deny to

any pehon equality before the.
law. ...

¥ T FTA FT A9 3@ FAT 2,
A 10(7o0):

“If a railway servant when on duty
is entrusted with any responsibility
connected with the running of a train,
rail-car or any other rolling-stock
from onc station or place do another
station or place and he abandons the
duty before reaching such station or
place, without authority or without
properly handing over such train, rail-
car or rolling-stock to another autho-
rised rajlway servant, he shall be
punishable with imprisonment for a
term which may extend to two years
or with fine which may extend to five
hundred rupees or with both."”.

q9 TH T FHANT ITEATET #T
feft & & w@mr 21 99 & g
A oo, & ww FT osmro §
T EW W T 2 ATTR Y
N IEM AT I TEAT AT
oifgr1 @ gEEw fEr FromEw
Tgl A& @ G AW TR
wmfaw o1 feedit ¥ Yo &
ST, g7 e ¥ I qEAT @
HifF @ 9T I F FE FW 9%
AT AT AT FHATY § A7 ft Froor
7 qgr TE og¥ FFaT | A T
TrEAT F IF ME I @A IIW)
¥ JWIFW K g AR AR
ot gfe 3w *T TW IwET W @
W fr frm & s gn i
) g % TRRE, TN BT A
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I A e X @ FT TEE FAT
foae &G A1 77 wegw G f¥
aagr fawms st w9 fegemm A
g, o 892 I sgmrEm feet morg
¥ agl o o o & s afz fomn
@ @ smET ITEw I o#m, 9w
FMA FT qMIA T T FIA & AR
afefem 14 ¥ faemw faeme 72
JTar g

“Chapter IX of the Indian Railways
Act, 1890 contains provisions for pen-
alties for certain offences such as
maliciously wrecking or attempiing to
wreck a train, maliciously hurting or
attempting to hurt persons travelling
by railway. endangering safety of per-
sons travelling by railway by rash or
negligent act or omission etc. These
provisions are, however, not adequate
to deal effectively with obstruction 1o
the running of trains by abandonment
thereof by railway servants, or by
squatting. picketing or other means
‘cither by railway servants or by
others.”.

HETH WERA, AR AZT HEeAIor
T &, & Mg g & aw g7 wvew
FHTT HMEI T FAW  HifF TF
sEara g 477 fr ag fa=r qgt waww
& fax o A "war &

fegears 7 frfaae Seflae #iz
oz 3T AT TT §, T FEAL
¥ wana frdt o AwT 7 F et
Frat 99 %1 fIarT FF &1, I9 97
qEEHT T F, IN B T LA A,
g feer &1 wfgsre T g2 foem Y
mq‘gﬁ%ﬁgﬁtl Mg "z
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wT g€ & ar @ arTe o o AT
ko dlo dle AYIT &, WY KT ET
ITAEYT FT TFA &) A€ W WA
gu WY o7 193 QEE N INTEZ FT
F W AN 9T W FEA O
F oamg FT @ Ay qusgmfE
wfzfem 14 & a7 s faww
AT TH AT FTATT FT AFHF FLAT
=rfzm

g afewfewr 10 fam . snfesw

1a(1) (@) :

“Protection of certain rights regard-
ing freedom of speech etc. :

19, (1) All citizens shall have the
right—

(b) to assemble peaceably and with-
out arms......"

I® FEA AT FAWA 100(dT)
sHTFW AT 77 7 ag Ifwm

“If a railway servant when on duty
or otherwise or any other person obs-
tructs or causes to be obstructed or
attempts to obstruct any train, rail-
car or other rolling-stock upon a rail-
way by squatting, picketing. keeping
without authority any rolling-stock

on the railway....".

wm ary snfefEm 19(1) (Fre)
afay
“All citizens shall -have the right—

(b) to assemble peaceably and
without arms;”.

TEqeT WA, A A, ag Af9-
w7 A A 7 g wng €

“Protection of life and personal
liberty™,
w1 35 afusre w1 7 i avar €
¥ Ug GUW T § 144 a1 gAAWI
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[sfr amof o)

w ww & fou fesdt & wwav
T 144 W TEAW frgem
FRrifaw AT B T EA & fAv
T BT 7 At 144 AT EE R
KfrT ag % T Wl % faee
(4

MR. DEPUTY-SPEAKER : At this
stage, the scope is very limited.

st W e foRfer o
@737 sy anfafaer 19(1) (f0) &
fams 21

SHRI S. M. BANERIJEE : Constitu-
tional points have been raised.

SHRI GEORGE FERNANDES: 1
would draw your attention to proviso
to rule 72.

MR. DEPUTY-SPEAKER : 1 have
permitted him because he had written
to me that he wanted to oppose the
Bill at the introduction stage, Therefore,
I have given him an opportunity. But
there is a limitation which he must bear
in mind.

SHRI GEORGE FERNANDES : 1|
am quoting rule 72. Here are certain
clauses which contravene l.he provisions
of the Constitution.

Rule 72 reads thus :

“If a motion for leave to introducc
a Bill js opposed, the Speaker, after
permitting, if he thinks fit, a brief ex-
planatory statement from the member
who moves and from the member
who opposes the motion, may, without
further debate, put the question :

Provided that where a motion is op-
posed on the ground that the Bill
initiates legislation outside the legis-
lative competence of the House, the
Speaker may permit a full discussion
thereon.”.

s, A€ A 9 AX ¥ qgA A
wifzfea 21 wmfow &7 @ g
arfefeq 21 Far FgaT &

“No person shall be deprived of his
life or personal liberty except accord-
ing to procedure established by law.”.

AT FeTw WErEw, T oFAT KA
faq, 7z =Y v ot § TEN EEw
13 e

“If a person commits any offence
melmoned in sections 101, 108 etc.

he may be arresied without warrant
or often written authority by any Rail-
way servant or polic: officer.”,

I qF WY wHAQ ZER We
FIAN F vy FT fasr awar @
AT vz mwar g f& AT qw oW
frenT fer &0 w15 Wy sufem
AT A 9T AT, T ae
TF syf| Ay YA AW #1 Ow
FFEN & AR aF FHar & fw a9 A
TET I T ¢, zafeg § ey
#1 froe warg (I TAW A
AR WA AT *) Fg a7ar g faqx
a0 &1 foogn fear, g0 a8t v ds
s 1 farer aree g fagree oAY
fZq garfEdY o @ saard gEe
A w4 A7 frogmT FTawar
a1 A9 7@ AT Fg anfefew 21
Fr I I &, 99 ag famg .

“No person shall be deprived of
his life or personal liberty except ac-
cording to procedure established by
law.”,

AT A9 ¥ 77 W faazw gfeag
fadas, ot W @ g ¥ wAT G,
o WY g ¥ MR go wEAE, AT
FAAT F1 a@l w g Hfag 9
g wfeew &t @@ &, 99 ;@
asy fadlg & o aren 2, gafae
7z dfmum ¥ faegw fasg g ok
qgl g A wwar R

v AT qEr AT g §—
afoexfer wiiee a1 T )

MR, DEPUTY-SPEAKER : This is

the only relevant point at this stage.
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wt ok woAefiy ¢ zH faaes &
ST W) WERT AT W AGAE ¢
%9 fadaw & aqare fedr sufer o2
% s, et safl ®Y e
FOW AT wF qG 9T A€ AGH TA
for s ww Wl 4, <efegsw
fewaif2t wve #Y w7 atx anfefes
246 ¥ IFT, ¥ W agr afefaw
246 9@ T FEAT §, qfra foee
a2z foez @ qr@ w1 AT
g Eer § ) gA fagaw & -
a1z fwdl I wAadr 1 gfow a0
afasre 2 1 T g @), fee o
gfaa a1 &1 T A N 71 firegr
FWEA &1 I T g ar feeaT
a9 ¥ g faiea & fe zg fadaw
T WIEIT A 9T T AE FT AFAY
? aaife gfew &1 =1 dT aET aren
AwEr, qfsw®w SrET AT AHAT TH
qarar & A gfew ¥ maw F,
fen Wy gfew, ¥eww  fwgaw
fmz 2 faw :

Seventh Schedule, List II, item 2 :
Police, including railway and
village police,

g AFT AT gFAT g, O WAl §W fagaw
1 4gr 8 Y wwa g, fawd oF
W wAIN gE W oFHAAE #
frent &7 @%ar &, @ & F9%
wafer s@ ™ %, fawfanr F@-
T F AT A wE M I AT,
ar AEr F F A W@, T T @,
q&T T I94T g, UHT Al # ST
T FIE ME K OUF, @ TH
#1 freenT fwgr S ogwar gn

IqrewE wEew, fafaw  amaid
FIAW AT I\ qvE AR §
qTor TEfeEt W qETFA TG I=an,
qt g frean, Qe oAt @
T N Wnfen frm a@ @

KARTIKA 24, 1890 (SAKA)

Bills Introduced 266

A e B A A FF g FE
A T At srowr e Afgwr @R
fe qf st & qeg § W E w7
FIYAH | WX O F AR -
mfsai & Jo% ¥ 6@ 9w o
Y gWiY, qreft ¥ gy, A N,
99T 3 grm, & ww gfewid gfed
FET AT Ffgwc &, ZT W AOWT
ATH # 4@l ¥ ®1E qTa 4G &)
¥R 9 gfaard aff & @1 mE FT
U4 *r 7 Afawre § o Iq afa-
FTE 77 ¥ HNE O A THA
g1 9q fafar mwaiH & @@
arar g AT g & FqarT I fafawr
ATRATAT FTAT § ArEr W AvATE AT
R oft T FC g A JO Fregard
Fafgwre 77 ¥ gra 7 7 @ AwAO R,
g TG qHR X T A g @ s
21 gfem & afewe, w1z =X gfew
gragl 78, a@ FIw T9g TR
& afawre &1 § T g awdt

g faq, Swm w3
fagas a7 a8 & anuc T
woqRw, fogwr fata smremy &
g @ & 3t am anfewew, fome
¥ AT Icd@ fear &, W% 246
& weadg g9 fa &1 ggi A
T %Y afgsrs @Y &1 9 fag &
57 fasr & w7 fasm s g

MR. DEPUTY-SPEAKER : Shri
Banerjee. He should be very brief,

SHRI VIKRAM CHAND MAHA-
JAN (Chamba) : You have allowed
half an hour to that side, You must al-
low half an hour to this side also before
again calling them.
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MR. DEPUTY-SPEAKER : Though
under the rules, a full debate is permis-
sible, that does not mean lengthy debates.
Arguments already advanced should not

be repeated. 1 will give an opportunity
to Mr. Mahajan also,
SHRI S. M. BANERJEE : Kindly

read the Statemcnt of Objects and Rea-
sons, Sir. E says:

“Chapter 1X of the Indian Railways
Act, 1890 contains provisions for
penalties for certain offences such as
maliciously wrecking of altempting to
wreck a train, maliciously hurting or
attempting to hurt persons travelling
by railway, endangering safety of
persons. ..." etc,

When in this House several questions
were asked repeatedly about the safety
of the passengers, we were always told
by the hon. Minister and his predecessor
that this is a law and order quesiion
confined to the State Governmerts. We
never get a satisfactory reply. Sir, my
hon. fricnd has correctly raised it under
article 246, Whenever any lady is mur-
dered in a train, or somebody is robbed
and we ask “What protection do you
give?” the invariable answer is, ‘“‘What
can we do? It is a question of Ilaw
and order which comes within the juris-
diction of the State Government”. Only
the 19th September strike brought them
some wisdom and they realised that
something has to be done to curb the
genuine trade union  activities, Of
course, they are not concerned with the
protection of the lives of the people:
train accidents are taking place even
now.

For all these reasons, I support the
point raised by Shri Fernandes. This
legislation is to replace an Ordinance
which has becn challenged in Punjab,
Haryana, Kerala and other States, Then,
a particular democratically elected Statc
Government, T mean Kerala, has not
cared to accept or recognise this Ordi-
nance. So, the Centre want to take ad-
vantage of President's Rule in many
States like West Bengal, Bihar, U.P. and
others to legislate a provision which,
according to me, is pernicious. The

NOVEMBER 15, 1968
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State Governments and the Chief Minis-
ters should have been consulted before
bringing forward such a legislation.
They want to take advantage of Presi-
dent’'s Rule in many States and want to
bring this legislation in this House and
pass it by taking advantage of the brute
majority, even though they have no
competence to do so. Therefore, I
would request you, Sir, to uphold the
banner of parliamentary democracy in.
this House, which they do not do, and
sce to it that such a legislation is not
brought before this House as long as
cases or appeals are pending in High
Courts and even in the Supreme Court
and as long as the State Governments
are not consulted. After all, the
heavens are not going to fall if
there is some delay. The 19th strike
was over, and successfullv over, and they
could not check it. If they want to
check anything, let them bring a lawful
law,

Then, as has been pointed out by
Shri Fernandes, when section 100B is
passed, even pcaceful picketing is go-
ing to be illegal. Picketing is a Gandhi-
an method which has been taken over by
the opposition when it has been forgot-
ten by Congressmen. When section
36AD of the Banking Companies Act
was being discussed in this House, the
Deputy Prime Minisier, who is supposed
to be the strongest man on that side,
conceded that peaceful picketing will be
allowed; it is there in the proceedings
of this House. Now, under this section,
even that is not going to be allowed. If
anybody is found to be picketing, even
peacefully, he will be sentenced to two
years of imprisonment, or a fine of
Rs. 500 or both, Without realising the
implications, without realising that such
a legislation is going to be declared ulira
vires the next day of its passing, they
want to bring it before the House. There-
fore, Sir, I would appeal that in all fair-
ness these two points should be answered
and, at least for the satisfaction of this
House, a reference may be made to the
Supreme Court for their opinion, Since
we canpot rely on <he opinion of Shri
Sheo Narain, at least in this case, it
should be referred either to the Supreme
Court or the Attorney-General.
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SHRI VIKRAM CHAND MAHA-
JAN : My submission is that this Bill is
trying to do only very little. Suppose a
train is going from Delhi to Calcutta.
On the way, let us say near Lucknow,
the driver gets out of the train in a small
wayside station and walks away. Then,
according to this Bill, the driver will be
penalised,. Now, what are our learned
friends saying? They are saying that
the act of ¢the driver is noy penal, he has
a right to get out of the train and there-
by punish the onc thousand passengers
travelling in that train, starving them of
food and water. This is the constitu-
tional point they are trying to raise by
referring to articles 14 19, and 21. Now.
what does article 19 say 2 19(1)(a)
refers to freedom of speech, (b) to
peaccful assembly without arms and (¢)
to formation of associations. These arc
the clauses read out by our learned
friends. Kindly read the further clauses
also to see whether they give power to
the government to bring forward such
a. legislation,

Clause (3) says :—

“Nothing in sub-clause (b) of the
said clause shall affect the operation
o' any existing law in so far as it
imposes, or prevent the State from
muking any law imposing, in the in-
terests of public order, reasonable. res-
trictions on the cxcrcise of the right
conferred by the said sub-clause.”
Clause (4) says :—

“Nothing in sub-clause (c) of ‘the
said clause shall affect the operation
of any existing law in so far as it
imposes, or prevent ¢he State from
making any law imposing, in the in-
terests of public order or morality rea-
sonable restrictions on the exercise of
the right conferred by the said sub-
clause.”

Now the question is : Is it in the pub-
lic interest mot ‘o permit a driver to
walk off the train and leave 1,000 pas-
sencers stranded on the way? Is it a
reasonable restriction or not ?

My submission is that this Bill is only
giving the power to GoOvernment to
ish thosc drivers and railway em-
ployees who stop the trains on roadside
stations and injure the public interest,

KARTIKA 24, 1890 (S4KA)
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the interest of the majority of Indians;
this is a Bill which seeks to prevent
goondaism in the public interest, There-
fore, I submit that it is constitutionally
valid.

SHRI R. D. BHANDARE (Bombay
Central) : Mr. Deputy-Speaker, only two
points arc relevant. The first point is
thay when the Ordinance has been chal-
lenged in the Supreme Court or in the
different High Courts, Parliament is
competent to amend the Indian Rail--
ways Act. This amendmen; of the Rail-
ways Act deals with one single factor..

Clausc 5 says :(—
“The Indian Railways (Amend-

ment) Ordinance, 1968, is hereby re-
pealed.”

The second point is that by amending
the Railways Act as it exists today, the
amendment infringes upon the funda-
mental rights.

SHRI GEORGE FERNANDES :
Legislative competence,

SHRI R. D. BHANDARE : Legisla-
tive competency is covered by the first
point. There is no validity in that.

SHRI GEORGE FERNANDES :
Article 246.

SHRI R. D. BHANDARE : I quite
follow that.

The third point that they have men-
tioned is whether the powers to deal with
offenders could be given. 1 thiok, this

_ point has been dealt with here for a

long time. Yesterday also the same
point was raised. As I said yesterday,
the Criminal Procedure Code even in the
ordinary course gives power to ordinary
citizens to apprehend and hand over to
ithe police a person who commits an
offence. The same power is sought to
be given here.

SHRI C, M. POONACHA: The
points raised have been ably met by my
hon. friends, Shri Mahajan and Shri
Bhandare. There is not much for me
to add to that, But what I would like
to add is that the question has been ask-
ed whether we have any power to autho-
rise a railway employec to arrest a per-
son. My hon. friend himself quoted the
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relevant section as it now exists in the
Act. The Railway Act does contain
that. Section 131 gives that power.
What is attempted to be done by this
piece of legislation is that additional sec-
tions are going to be incorporated in
the Act to the provisions which already
exist. J¢ is not as if I am trying to in-
troduce a completely new measure which
is unknown to the world and which is
against the ethics of jurisprudence. It
is not so. The power is there and what
is sought to be done is to enumecrate
these amendments which are now being
sought to be made by this Amendment
Bill in the relevant section whijch already
exists in the Act. This particular autho-
Tity already exists in the Act and it has
not so far, I am sure, been misused.
“There has been no such instance,

As for the right o picket and offer
'satyagraha, a point has been made as
related to article 19 of the Constitution.
1 may be all right in a public place. But
here it is the railway track, railway
property, and the safety and convenience
of passengers, and public order demands
that the efficient functioning and normal
running of railways should be ensured.
For such a purpose, here is a Bill which
is being brought forward.

SHRI NAMBIAR (Tiruchirappali) :
“On a point of clarification.

MR. DEPUTY-SPEAKER : No. You
were not here.

SHRI S. M. BANERJEE : On a point
of clarification. He said about picketing
in a public place. 1Is jt his opinion that
picketing in a public place is all right ?
‘That contradicts Shri Morarjibhar.

SHRI NAMBIAR : The law of the
land is already there.
MR. DEPUTY-SPEAKER: You

were not here, You have not followed th:
arguments. I know you have many
things to say. You are too late.

SHRI NAMBIAR : The law of the
land is already there. Why should the
Indian Rajlways Act bz amended for
this purpose ?

MR. DEPUTY-SPEAKER : Order,
order. That is all. (Interruption)
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Some of the points raised by Shri
George Fernandes and Shri S, M, Baner-
jee have been replied to by Shri Maha-
jan and Shri Bhandare. Further clari-
fication about picketing, the existing
penakty section and other things has
been given by the Railway Minister.

SHRI TENNETI VISWANATHAM
(Visakhapatnam) : On the pOint that it
is the States that have got power over
police including Railway Police, what is
the answer he has given ? 1 have no:
heard it. He has not replied to that.

MR. DEPUTY-SPEAKER : Yester-
day, the same question was raised whe-
ther any legislation that is brought be-
fore the House contravenes any articlc
of the Constitution or any provision of
the Constitution or infringes certain
rights conferred under the Constitution
to the States, it is a matter for the highest
judiciary to take into consideration,

SHRI TENNETI VISWANATHAM:
Supposing a Bill is brought here on land
revenue, Will it be admiited ?

MR. DEPUTY-SPEAKER : It would
be per se out of order. 1 do not think
that could come before the House.

SHRI TENNETI VISWANATHAM:
This is police including railway police
which is a State subject, It is so clear.

MR. DEPUTY-SPEAKER : ] do not
think this legislation is of that nature,

SHRI TENNETI VISWANATHAM:
Then Government can pass any legisla-
tion...... (Interruption)

MR. DEPUTY-SPEAKER : In the
last ¢welve years, I have not come across
any legislation from this side which ob-
viously belongs to the States’ sphere,

Now, all the objections raised on the
ground of competence arc overruled. So,
I put the question to the vote of the
House,

The question is :

“That leave be granted to introduce.
a Bill further to amend the Indian
Railways Act, 1890.”

The Lok Sabha divided :
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Division No. 4]

Abirwar, Shri Nathu Ram
Amat, Shri D.
Arumugam, Shri R. S.
Barua, Shri Bedabrata
Barua, Shri R.

Barupal, Shri P. L,
Baswant, Shri

Bhandare, Shri R. D,
Bhattacharyya, Shri C. K.
Buta Singh, Shri
Chanda, Shrimati Jyotsna
Dass, Shri C.

Deb, Shri D, N.

Desai, Shri Morarji
Deshmukh, Shri B. D.
Deshmukh, Shri K. G.
Dhillon, Shri G. S.
Girja Kumari, Shrimati
Gowd, Shri Gadilingana
Gudadinni, Shri B, K.
Gupta, Shri Lakhan Lal
Jadhbav, Shri V. N.

Joshi, Shri Jagannath Rao
Kamble, Shri

Kamala Kumari, Kumari
Katham, Shri B, N,
Kureel, Shri B. N.
Lakshmikanthamma, Shrimati
Laskar, Shri N, R,

Lobo Prabbu, Shri

Lutfal Haque, Shri
Mahajan, Shri Vikram Chand
Maihshi, Dr. Sarojini
Majhi, Shri M.

Mandal, Dr. P.
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14,44 Hrs.
Mandal, Shri Yamuna Prasad
Master, Shri Bhola Nath
Mirza, Shri Bakar Ali
Mishra, Shri Bibhuti
Mondal, Shri J. K.
Mulla, Shri A. N,
Naik, Shri G. C.
Nayar, Dr. Sushila
Pandey, Shri K. N,
Panigrahi, Shri Chintamani
Paokai Haokip, Shri
Parmar, Shri D. R.
Parthasarathy, Shri
Patel, Shri N. N.
Poonacha, Shri C. M.
Pradhbani, Shri K.
Pramanik, Shri J, N,
Prasad, Shri Y. A.
Radhabai, Shrimati B,
Raju, Shri D, B.
Ram Subhag Singh, Dr,
Rane, Shri
Rao, Shri J. Ramapathi
Rao, Shri Thirumala
Raut, Shri Bhola
Saha, Dr. S. K.
Saigal, Shri A. S.
Sanjit Rupji, Shri
Sen, Shri Dwaipayan
Sen, Shri P, G,
Shah, Shri Manabendra
Sharma, Shri D, C,
Sharma, Shri Naval Kishore
Shashi Bhushan, Shri
Shastri, Shri B, N.
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Sheo Narain, Shri Snatak, Shri Nar Deo

Sher Singh, Shri Solanki, Shri S. M.

Shinkre, Shri Supakar, Shri Sradhakar

Shiv Chandika prasad, Shri Suryanarayana, Shri K,

‘Shukla, Shri Vidya Charan Swaran Singh, Shri

Siddayya, Shri Tapuriah, Shri S, K.

Siddheswar Prasad, Shri Uikey, Shri M. G.

‘Sinha, Shrimati Tarkeshwari Ulaka, Shri Ramachandra

NOES

“Banerjee. Shri S. M. Menon, Shri Vishwanatha

Basu, Shri Jyotirmoy Mukerjee, Shri H. N,

Bharati, Shri Maharaj Singh Nair, Shri N. Sreekantan

Chakrapani, Shri C. K, Nair, Shri Vasudevan

Dar, Shri Abdul Ghani Nambiar, Shri

.Fernandes, Shri George Nihal Singh, Shri

«Ganpat Sahai, Shri Patil, Shri N. R.

«Gopalan, Shri P. Ramamurti, Shri P,

‘Goyal, Shri Shri Chand Ramji Ram, Shri

‘Gupta, Shri Indrajit Satya Narain Singh, Shri

Haldar, Shri K. Sen, Shri Deven

Jha, Shri Shiva Chandra Sen, Dr. Ranen

Jharkhande Rai, Shri Shah, Shri T. P,

iKapoor, Shri Lakhan Lal Suraj Bhan, Shri

Maiti, Shri S. N, Viswambharan, Shri P.

"Meghachandra, Shri M. Viswanatham, Shri Tenneti

MR. DEPUTY-SPEAKER: The re- The motion was adopled.
sult® of the Division is: Ayes—86; SHRI C. M, POONACHA : I intro-
Noes —32. duce the Bill.

*The following Members also recorded their votes :
AYES: Shri S. D. Patil, Shri Ganpat Sahai and Shri Kushok Bakula,
NOES : Shri Om Prakash Tyagi and Shri S. S. Kolthari,
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1445 Hrs,

DELHI HIGH COURT (AMEND-
MENT) BILL*

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
1 beg to move for leave to- introducc
a Bill to amend the Delhi High Court
Act, 1966,

MR. DEPUTY-SPEAKER: The ques-

SHRI SHR1I CHAND GOYAL
(Chandigarh): T am opposing that. ...

MR, DEPUTY-SPEAKER : You
should have written to me before. You
stand on formulities regarding proce-
dure. ..

SHRI SHRI CHAND GOYAL: 1
-do not stand on formalitics.

MR. DEPUTY-SPEAKER : 1If you
have given any intimation of your inten-
tion to oppose at the introduction stage,
then alone the Chair can permit you

SHRI SHRI CHAND GOYAL : We¢
can make an oral request. You have
been permitting,

MR. DEPUTY-SPEAKER : I cannot
rcgulate the procedure like this, Then
anybody might get up and speak.

SHRI SHRI CHAND GOYAL:
‘Where are the rules prescribing this res-
triction that we cannot do this when
the Bill is being introduced? This is
the proper stage. You have been per-
‘mitting others.

MR. DEPUTY-SPEAKER : He had
taken enough care to write to the Chair
before. The member who wants to
-oppose has to write to the Chair before;
-otherwise, this will be misused. Please
€Xcuse me.
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The question is :

“That leave be granted to introduce
a Bill to amend the Delhi High
Court Act, 1966.”

The motion was adop:e&.

SHRI VIDYA CHARAN SHUKIA :
1 Introducet the Bill,

14,48 Hrs.

CENTRAL INDUSTRIAL SECURITY
FORCE BILL—cond.

MR. DEPUTY-SPEAKER : Now we
take up further consideration of the
Central Industrial Security Force Bill, as
passed by Rajya Sabha.

Yesterday, the question of Attorney-
General had come. I will rcad out Mr.
Banerjee's first motion,

If the first motion is accepted, then
alone the second motion will come. The
first motion reads as follows :—

“That rule 338 of the Rules of Pro-
cedure. .. .”

SHRI S. M. BANERJEE (Kanpur) :
Unless you read the second motion, it
will not be understood, ‘

MR. DEPUTY-SPEAKER : T will
read both. But I will have to take the
vote on the first motion first. That is
very clear.  The first motion reads as
follows :—

“That rule 338 of the Rules of Pro-
cedure. ...”

SHRI S. M. BANERJEE : I want to
know one thing. I want some clarifica-
tion from you, Why is the first motion
at all necessary ? Let us see where sus-
pension of rule 338 is necessary. ...

MR. DEPUTY-SPEAKER : That is
sclf-explanatory,

SHRI S. M, .BANERJEE : The ques-
tion is this. If I had tabled this motion

*Published in Gazette of India Extra-
ordinary, Part 11, Section 2, dated 15-11-
68,

tIntroduced with the recommendation
of the President,
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yesterday morning or the day before,
::i_s rulema have been admitted without
is -

MR. DEPUTY-SPEAKER : We can-
not take up the second motion unless
the rule is suspended.

The first motion reads as follows :

“That Rule 338 of the Rules of
Procedure and Conduct of Busi-
ness in Lok Sabha in its applica-
tion to the motion for adjourn-
ment of the debate on the Cen-
tral Industrial Security Force

Bill, 1968, as passed by Rajya
Sabha, be suspended.”
This is the first motion. I will read

both the motions and then put them to
vote separately. In case the first motion
is carried by the House, the second
Motion will come before the House. The
second motion reads as follows :
“That the debate on the Central
Industrial Security Force Bill,
1968, as passed by Rajya Sabha,
be adjourned for the purpose of
requesting the Attorney General
of India to address the House on
the Constitutional aspects of the
Bill.”

=t wr s (T afg) ¢
IqreTy WERA, A FAAT AT AW
2 wwgE W ol S &
faafadr o geama qwogam oo

MR. DEPUTY-SPEAKER : It was
a suggestion. It was not a resolution.

SHRI S. M. BANERJEE : Kindly
read it. I am very sure of my motion.

st W WG : IqTeRe
WAIEA, TEATH 8, TAEI AT A |
ISR AETET TAR 93T T, IE AGT
g weaq 2
MR. DEPUTY-SPEAKER : You gave
intimation to move a motion. Actually,
a motion was not moved. (Interrup-
tion) Yesterday when I passed it as a
suggestion to this side, you never raised
objection. You gave intimation, I know.
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SHRI S, M. BANERJEE ;
a letter to the Speaker.
it ol weARAw : IITER WRET,
AT TE SR fE AR AT FA g
yerra o, fedt srow & anod g
#71 fF @ v ® § gOIT ¥ QW
hm E‘....
MR. DEPUTY-SPEAKER : I said it
was a suggestion,
st wETY ¢ S g1, A
§g WYweaTE 9T, % W FEr doT @v
NT4F W AT PHETT F ETH
g7 99 ITETH WG AOF ATAA gY
g, U ey g feEw 1 e
faar w4 |

SHRI S. M. BANERJEE: Sir, my
letter reads as follows

“Mr. Deputy-Speaker,
I beg to move :

‘That the Attorney General be
called to address this House on.
the constitutional aspects of the
Bill.’

I wrote

S. M. Banerjee,
Division No. 366."

MR, DEPUTY-SPEAKER: 1 thought
it was a suggestion to this side, and I
made a statement, If you wanted to
make a motion, a regular motion, you
should have got up and made that
motion there and then. The time has
gone. You are aggrieved at this stage.
I recognise it. But I would say, that
was the time. Now please resume your
seat.

SHRI S, M. BANERJEE : If there is
any doubt, the benefit of doubt should
come to me, Sir.

=t AN FRW ;A T AT
TN A s aTa s a7 2fF war
FIgFAE FAeAl AT A 5@ e av
WARTA AEI GAT | NGA Fg1 & A4 |wv
M &7 7RI | AT qET A yEE
TATOH §, AT AT TENA qAAT
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aga 4 feg g, fass1 smF ggw<
qArAT §, 994 TEOT TALOT 97 HE-
AT FOAGT Er AT HT@T | bl gl
#mar !

“Rule 338 of the Rules of Pro-
cedure and Conduct of Business
of the House in its application to
the motion for adjournment of
the debate on the Central Indus-
trial Security Force Bill as passed
by Rajya Sabha be suspended.”.

&7 338% wgefw:

"A motion shall not raise a ques-
tion substantially identical with
one on which the House has
-g_iver:‘ a decision in the same ses-
sion.” .

IT 97 97 A WEAT Ao 28 fw
RIEN ATTA F1 TG FAAT T, 9N
QAT FIAA TG gFT AL AT |
¥ qwer f+ ag weaa @t €, fafr
21 faaal T 5T A A fF |ER
FI AT TE 1 WY A A gEAR 9
TIA A AT AMEIAN AT IF F AT AT
sq%7 far g, &7 399 M wEEA
do (1) %39 %1 WA Fr 9gi aF
ST §, 4 Fgm g g 7 qgi Iw A
HrE WEeA A | AWA§ A AT
Fo 2 & T FT Y HIAF AT & | el
FIT F ITA HGIZT T IV ¢} 24T |
HAT IART I@T gT AT AWAT FT T
N IT TAN ¥ 2T W wAwT AE
21 RAN &3 ey F o€ O9
femg 1 & asgwaag fragy 9w
FY 78T AFT AT T ITFT AT
T faar AT FTHFTHR IA I fzaT )|
79 fAE AT TETT F 47 THo TH o TANT
FfgTrgr, F9Em fx I8 @i O%
AMTF | 47F FIweag fzar aqr
qr AT IT T FrE Aszart § AR
fraza fe d s wwaal feam &
ACTE | T AT A EH T7 aZT BT AV
aq F AT TFT A fFaw FY v
ver 1 s afed fEagar wEd g
:55LSS(CP)68.
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“Members may give notice of
motion asking the Attorney-
General to be present in the
House in connection with a cer—
tain Bill or business before the
House. Such notices are admitted
and it is for the House to take a
decision thereon.”

aaar faega arw &1 AT wwET
qTq & 732 2 fo 91 ffamm arfwar-
Az A § @ g gE avdr 21
=i ArzEoe faard ey 97

“Lok Sabha Debates,
and 1-5-1954.

12-3-1954

fael & aWT 7 FT-74 1963 |
agi 9T Fereaqr feofar &=\ amg
41 qa €1 FZ(7HT AATH FT TFAT AT
qr | fudfeg fedaq faw & qa7 WY
HTTTAT FATTH FT AT AT 9T | 3
¥ qiF AT T TAAT TAT AT | TACAG
FOE ARX FTIAA FTAT AfTFT
gamaA & AXAo (1) FA
qEITE § I T Agi F1E waww T &
g arar A fafaa Ang ar e RIS
A 4T A A F1H, 54T A Fo (2)
FIATAT g ITFTA AT AT FAH
FIATT FT ATFEAR |

MR. DEPUTY-SPEAKER: Will the
hon. Member kindly go through the
proceedings of the House yesterday?
The question that was put to the House
was this :

“That the debate on the Ccnqal
Industrial Security Force Bill,
1968, as passed by Rajya Sabha,
be adjourned.”

That motion was by Shri Deven Sen
and that was the first motion given
notice of long ago.

Even assuming that this motion was
to be taken up, without adjourning the
debate 1 could not have admitted it then,
Rule 338 is very clear on this i
Yesterday, the House has taken a deci-
sion, and, therefore, this is not admissi-
ble.
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At this stage, even if I were to permit
him to make that motion, without sus-
pending or adjourning the debate, how

am I to proceed ?

ot afk SN : IR WE R,
AT AN awgf@ A ow fre A
W T | FRAFTETTA AT v o
AR 9 Afem g g mIw &
UF WY A1F AT NEAT AT g
W AHT NEY ARTHZ FEGH A7
A A fae & oFraTe A 7 9y a7 Ar

frasreafafeqromg 1agarfs .

that the debate on the entira dis-
cussion be adjourned in order to
call the Attorney-General that
is, that the debate be adjourned
indefinitely.

A AF TEAIET N9IW FIA AT IF
g #fedizgm & oz fam g
=Y FAAT T TETAT IAFTASA & MAT
Y | ZATE AT gra e ¥ fomw
72 frar g & fv sl s
127 fam 97 At vz qw FA § g
T HIA N AT A | T F I FA
T A1 3 & AR T fi & @y
&M awa ¥ 99 F1 WAL @I
gu dmam g fr sy oy A 3 AW
FMATHITT FQA, IAH G AT F
X AT FAT AT RTIET 1 ETERFATE
f& aome ¥ & oft g7 a1 €1 wwE
FA fHaa Fat 7 agidas go
AR FAT AL A AL 1 A R
AT FATH HTLATFTIT K T F1
AT 9T | FTCAT T /T FTHWA
fw s f Sefwfaedt aga w1 wafig
faway s &Y, oY qASl F71 A H7
fDawn quza fAaa sy as s fa
& B AET TA R ATAOREHaT § A
39 97, Ao e &z g @A A
Z1 FAT ¢, THR FEY § AT ¥ 338
fad | # agT T F TEA AR
gfw 338 wagfaar &:
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“A motion shall not raise a question
substantially identical with one
on which the House has taken a
decision in the same session.”

A A FIIAY FTIF K WA F
A TR FIE T agt A wmv
IET gt T &Y gt A Al
FATH K1 F) Feqry &7 7 frar
g1, 3T A1 qE eEarT a7 A Aaw
A9 €T TWT T4 ) 417 AT, &7
gz T AEY AT

SHRI DATTATRAYA KUNTE
(Kolaba) : The point is very simple,
whether the Attorney-General could be
requested to come to the House and
address it at any stage or not. It may
be that yesterday we did mot fecl the
necessity for his addressing the House.
It may be that we have had certain
discussions on the points involved and
which were before the House. But if
today the House feels that the Attorney-
General be requested to address it, such
a Motion is in order and can come.

Therefore, the question of suspend-
ing a particular rule does not arise,
whether a particular decision has been
taken yesterday or not. The Motion
is very simple. It can arise at any stage,
even at the third reading, if a doubt
arises and if the House desires to hear
the Attorney-General.

Thercfore, I do not see how it is
being tried to put the two rules togethek.
You might say that yesterday a sugges-
tion was made. As you yourself have
said, that it was a suggestion which you
passed on to the Government, it meant
the it was not considered by the House.
Therefore, this proposition has come
before the House for the first time. As
I have said, it can come at any stage,
cven at the third reading and passing
stage.

SHRI NAMBIAR (Tiruchirappalli) :
The question is whether the House
agrees or not.

SHRI N. SREEKANTAN NAIR
(Quilon): The debate need mot be ad--
journed for the purpose.
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MR. DEPUTY-SPEAKER : Unless
the debate is adojurned, how it is possi-
ble for the Attorney-General to be pre-
sent at such short notice and address
the House on this question ?

SHRI DATTATRAYA KUNTE: If
you will look through the proceedings
of this House as well as the other
House, you will see that it has never
happened that whenever a request was
made to him to address the House, he
could immediately come or it was said
that he should immediately come, A
request is made. The Motion does not
say that till the Attorney-General
addresses the House, the discussion
should be adjourned. The notice is
limited. It is that the Attorney-General
address this House on certain points
that have been raised. Therefore, the
question of adjournment of the debate
is not there. If anybody chooses to
imagine it ‘is there, 1 cannot answer
imaginary points,

MR. DEPUTY-SPEAKER: So in
the meantime the debate continues ?

Division No. 5] _
Amat, Shri D.

Banerjee, Shri S. M.

Bharati, Shri Maharaj Singh
Chakrapani, Shri C, K.
Chandra Shekhar Singh, Shri
Chaudhuri, Shri Tridib Kumar
Daschowdhury, Shri B. K.
Deb, Shri D. N.

Deiveekan, Shri

Dhrangadhra, Shri Sriraj Meghrajji
Dwivedy, Shri Surendranath
Fernandes, Shri George
Gopalan, Shri P.

Gowd, Shri Gadilingana

Goyal, Shri Shri Chand

Gupta, Shri Indrajit

Jha, Shri Shiva Chandra

Jhar khande Rai, Shri

Joshi, Shri Jagannath Rao
Joshi, Shri S. M.

Kameshwar Singh, Shri
Koushik, Shri K, M.

Lobo Prabhu, Shri

Maiti, Shri S. N.

Majhi. Shri M.
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SOME HON. MEMBERS : Yes.

MR. DEPUTY-SPEAKER : Then I
will put Shri Banerjee's Motion, which
he had given notice of yesterday and to-
day also, to this extent to the vote of the
House, namely, that the Attorney-
General of India be called to address
the House on certain constitutional as-
pects of this Bill.

SHRI S. M. BANERJEE: Sir, I
move :
“That the Attorney-General of
India be called to address the
House on certain constitutional
aspects of this Bill.”

MR. DEPUTY-SPEAKER : The
question is :
“That the Attorney-General of

India be called to address house
on certain constitutional aspects
of this Bill.”

The Lok Sabha divided :

[15.05 hry,

Mayavan, Shri
Meghachandra, Shri M.
Menon, Shri Vishwanatha
Mody, Shri Piloo
Mohamed Imam, Shri J.
Mukerjee, Shri H. N,
Naik, Shri G. C,

Nair, Shri N. Sreekantan
Nair, Shri Vasudevan
Nambiar, Shri

Nath Pai, Shri

Patil, Shri N, R.
Ramamurti, Shri P,
Samanta, Shri 8. C.
Satya Narain Singh, Shri
Sen, Shri Deven

Sen, Dr, Ranen

Shah, Shri T, P.
Sivasankaran, Shri
Somasundaram, Shri S. D.
Suraj Bhan, Shri
Tapuriah, Shri S. K.
Tyagi, Shri Om Prakash
Viswambharan, Shri P.
Viswanatham, Shri Tenneti
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Ahirwar, Shri Nathu Ram
Arumugam, Shri R. S,
Bajpai, Shri Vidya Dhar
Barua, Shri Bedabrata
Barua, Shri R.

Barupal, Shri P, L.
Baswant, Shri

Bhandare, Shri R, D,
Bhattacharyya, Shri C. K.
Dass, Shri C.

Desai, Shri Morarji
Deshmukh, Shri B. D,
Deshmukh, Shri K. G.
Dhillon, Shri G. S.

Gavit, Shri Tukaram
Girja Kumari, Shrimatj
Gudadium, Shri B. K.
Gupta, Shri Lakhan Lal
Hari Krishna, Shri
Jadhav, Shri V. N.
Kamble, Shri

Kamala Kumari, Kumari
Katham, Shri B. N.
Krishnan, Shri G. Y.
Kureel, Shri B. N.
Lakshmikanthamma, Shrimati
Lalit Sen, Shri

Laskar, Shri N. R.

Lutfal Haque, Shri
Mahajan, Shri Vikram Chand
Mabhishi, Dr. Sarojini
Mandal, Dr. P.

Mandal, Shri Yamuna Prasad
Master, Shri Bhola Nath
Mishra, Shri Bibhuti
Mondal, Shri 1. K.

Nayar, Dr, Sushila
Pandey, Shri K. N.
Panigrahi, Shri Chintamani
Parmar, Shri D. R.

MR, DEPUTY-SPEAKER : The re-
sult* of the Division is : Ayes : 50;
Noes : 79.

The motion was negatived

[Ar 15.00 hours when the Division
Bell was ringing one vislior threw gome
papers from the Visitors Gallery on the
Floor of the House.]

Parthasarathy, Shri

Patel, Shri Manibhai J.
Patel, Shri N. N,

Palil, Shri S. D,
Poonacha, Shri C. M.
Pramanik, Shri J. N,
Prasad, Shri Y. A.
Radhabai, Shrimati B.

Raj Deo Singh, Shri
Rajani Devi, Shrimati
Raju, Shri D. B,

Ram Subhag Singh, Dr.
Rane, Shri

Rao, Shri J. Ramapathi
Rao, Shri Thirumala
Raut, Shri Bhola

Saha, Dr. S. K,

Sanji Rupji, Shri

Sen, Shri Dwaipayan

Sen, Shri P. G.

Shah, Shri Manabendra
Sharma, Shri D. C,
Sharma, Shri Naval Kishore
Shashi Bhushan, Shri
Shastri, Shri B. N.

Sheo Narain, Shri

Sher Singh, Shri

Shinde, Shri Annasahib
Shiv Chandika Prasad, Shri
Shukla, Shri Vidya Charan
Siddayya, Shri
Siddheshwar Prasad, Shri
Sinha, Shri R, K,

Sinha, Shrimati Tarkeshwari
Snatak, Shri Nar Deo
Suryanarayana, Shri K.
Swaran Singh, Shri

Uikey, Shri M. G,

Ulaka, Shri Ramachandra

15.06 hrs,
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COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

THIRTY-EIGHTH REPORT

SHRI K. M. KOUSHIK (Chanda):

I beg to move :

*The following Members also re-corded their votes :—
AYES : Shri Subravelu and Shri- K. P, Singh Deo.

NOES : Shri Buta Singh and Shri

B. N. Bhargava.
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“That this House do agree with the
Thirty-eighth Report of the
Committee on Private Mem-
bers' Bills and Resolutions
presented to the House on the
13th November, 1968.”

MR. DEPUTY-SPEAKER :
question is :

“That this House do agree with the
Thirty-eighth Report of the
Committee on Privaite Mem-
bers' Bills and Resolutions
presented to the House on the
13th November, 1968.”

The motion was adopled.

‘The

—_—

15.06} hrs.

SLUM AREAS (IMPROVEMENT
AND CLEARANCE) AMENDMENT
BILL*

(Substitution of section 20)
st 3fte Wo @t (FTEaT)
qwears AT
“fg T awft oGa (g adr
aEr5)  wfafam®, 1956  F st
gaga A7H O {agaw w1
TR0 wAaft Fam”
MR. DEPUTY-SPEAKER :
question is :

“That leave be granted to introduce
a Bill further to amend the
Slum Areas (Improvement
and Clearance) Act, 1956.”

The motion was adopied.
sft o wo mwft: & fadgs qw
FW@IE |

The

CONSTITUTION  (AMENDMENT)
B -

(Amendment of the First Schedule)

SHRI BHOLA NATH MASTER
(Alwar): I beg to move for leave to
introduce a Bill further to amend the
Constitution of India.
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MR. DEPUTY-SPEAKER : The
question is :

“That leave be granted to introduce

a Bill further to amend the

Constitution of India.”
The motion was adopted.

SHRI BHOLA NATH MASTER :
1 introduce the Bill.

CODE OF CRIMINAL PROCEDURE
(AMENDMENT) BILL*

(Amendment of section 421)

SHRI A, N. MULLA (Lucknow) :
I beg to move for leave to introduce a
Bill further to amend the Code of Cri-
minal Procedure, 1898.

MR. DEPUTY-SPEAKER :
question is :

“That leave be granted to intro-
duce a Bill further to amend
the Code of Criminal Proce-
dure, 1898."

The motion was adopted.

SHRI A. N. MULLA : I introduce
the Bill,

The

PARLIAMENT LIBRARY BILL*
SHRI D, C, SHARMA (Gurdaspur):
I beg to move for leave to introduce a
Bill to provide for building up-to-date
and a comprehensive Library for Parlia-
ment.
MR. DEPUTY-SPEAKER :
question is :
“That leave be granted to intro-
duce a Bill to provide for
building up-to-date and a

The

comprehensive Library for
Parliament.”
The motion was adopied.
SHRI D, C. SHARMA : I intro-

duce the Bill,

CIVIL AVIATION (LICENSING)
BILL*
SHRI D. C. SHARMA (Gurdaspur):
I beg to move for leave to introduce a
Bill to provide for the licensing of cer-
tain flying and to repeal relevant sec-

*Published in Gazette of India Extraordinary Part 1I, Section 2, dated 15-11-68.



21 Biils

[Shri D. C. Sharma)

tions of the Air Corporations Act,

1953,

MR. DEPUTY SPEAKER :
question is :
“That leave be granted to introduce
a Bill to provide for the li-
censing of certain flying and
10 repeal relevant sections of
the Air Corporations Act,
1953.”

The motion was adopted.

SHRI D. C. SHARMA : I
duce the Bill. May God bless
Sir.

The

intro-
me,

FOREIGNERS (AMENDMENT)
BILL*

(Amendment of section 3)

sft srTe T Wt (Te)
Fyw@a FTE
“f& fagwt wfafmaw, 1946 &
IO T FTR A faduw v
N F7 w1 sAwfA & Ao
MR. DEPUTY-SPEAKER : Shr
Antony Reddy, Shri G. S. Reddi. They

have given notice, but they are absent.
The question is :

“That leave be granted to intro-
duce a Bill further to amend
the Foreigners Act, 1946.”

The motion was adopted.
off weATg Ty Wl . F fadaw
F AU FEIE

CONSTITUTION  (AMENDMENT)
BILL*

(Amendment of articles 75, 164, etc.)

@ wni Fey (afan) ;@
b e L] WE :

‘for wT F&fauT F st dew
@ e fadow w1 9w F
gt & ama”
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MR. DEPUTY-SPEAKER : The

question is :
“That leave be granted to imtro-
duce a Bill further to amend
the Constitution of India.”

The motion was adopted.
st wvivae fag o fadas Y qw
FWE |

CONSTITUTION (AMENDMENT)
BILL*

(Amendment of First Schedule)

oft sgrew g Wt (W) 0 H

TEE FAT g
“fr wra & dfaam § I g
Ay fadas 71 9o FA T -
afa frame "
MR. DEPUTY-SPEAKER : The
question is :

“That leave be granted to intro-
duce a Bill further to amend-
the Constitution of India.”

The movion was adopted.

oft wgver fiag wreet : A Frdas
T FETE |

PUBLICATION OF POLITICAL
PARTY ACCOUNTS BILL*

SHRI SHRI CHAND GOYAL
(Chandigarh): I beg to move for leave
to introduce a Bill to provide for the
compulsory publication of annual ac-
counts by recogniscd political parties.

MR. DEPUTY-SPEAKER : The
question is :

“That leave be granted to intro-
duce a Bill to provide for the
compulsory publications of an-
nual accounts by recognised
political parties.”

The motion was adopted,

SHRI SHRI CHAND GOYAL : 1
introduce the Bill,

*Published in Gazette of India Extraordinary, Part I, section 2, dated 15-11-68.
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BUFFALOES DEVELOPMENT
BOARD BILL*

sft sgToTw fag Wit (Re) ¢ A
W FEE |

“f dq97 Ffawm FfEd s I

wqifaq w77 wwwdr fdas wgm

T T smmfa frem,

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) : 1
would like to make a few observations
though it is not the practice of this
August House.

MR. DEPUTY-SPEAKER : 1 have
given just now a ruling. Unless prior
notice is given it is difficult.  Unless
prior notice is there, I will not permit
members to specak. 1 cannot alter the
rule. It is very difficult.

The question is

‘That leave be granted to intro-

duce a Bill to set up a Board
for development of buffaloes”.

The motion was adopted,

oft wgrow fag wredt 7 fagas
99 FTATE |

POWER GENERATING CORPORA-
TION OF INDIA BILL*

oft wgrer feg Wt (ds) ;A
s F<n § Fr o fra gora & ot
uF frm moifar w3 wraedy s
13w F w7 sy o

MR. DEPUTY-SPEAKER : The
question is :

“That lecave be granted to intro-
duce a Bill to establish a
Corporation for generating
electricity.”

The motion was adopted.
ot wgraw fag wred: F fadaw =
M FATE
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ENLARGEMENT OF THE APPEL-
LATE (CRIMINAL) JURISDICTION
OF THE SUPREME COURT BILL*

SHRI A. N. MULLA (Lucknow) :
1 beg to move for leave to introduce a
Bill to enlarge the appellate jurisdiction
of the Supreme Court in regard to cri-
minal matters.

MR. DEPUTY-SPEAKER :
question is :

“That leave be granted to introduce
. a Bill to enlarge the appellate
jurisdiction of the Supreme
Court in regard to criminal
matters”, ’
The motion was adopted.

SHRI A. N, MULLA : I introduce
the Bill.

MR. DEPUTY-SPEAKER :
Bhogendra Jha—absent,  Then,
Madhu Limaye—absent,

ot o s (T gfer) ¢

I AGIST, ARAT AT AE | ST %
fadi s oy draore famrad

MR. DEPUTY-SPEAKER : That
is a separate issue. Do not link it up
with this. Shri Madhua Limaye is
absent, '

SHRI PILOO MODY (Godhra): We

should have a special provision so that
people can move Bills,

The

Shri
Shri

GORAKHPUR UNIVERSITY
(AMENDMENT) BILL*
(Amendment of section 5)

SHRI RAJ DEO SINGH (Jaunpur):
I beg to move for leave to introduce a
Bill to amend the Gorakhpur Univer-
sity Act, 1956.

MR. DEPUTY-SPEAKER :

question is :

“That leave be granted to intro-
duce a Bill to amend the
Gorakhpur  University ~ Act,
1956".

The motion was adopied,

SHRI RAJ DEO SINGH : [ intro-
duce the Bill.

The

*Pyublished in Gazette of India Extraordinary part 11, section 2 dated 15.11.68
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GOVERNMENT SERVANTS (RE-
CEIPT OF FEE) BILL*

ot oot oA (e g -
¥ yeary w71 g 5 oqn marh w1
aifl & Fasl Fywsag IO F
fod ¥ i A ¥
IR F A fagw NIw s A
safa v amd

MR. DEPUTY-SPEAKER :

The
question is :

“That leave be granted to intro-
duce a Bill to provide for the
reczipt of fee by Government
servants for work not con-
nected with their duty as
Government servants.”

The motion was adopted,
= e AN F fadaw w190
FATE |
MR, DEPUTY-SPEAKER : Shri

Yashpal Singh may move his motions
now.

CONSTITUTION (AMENDMENT)
BILL.®

(Amendment of article 130)

sitamre fag  (JjTgE) ¢ A
TE FTag o W Fafam @
aW Hoig FA A fadaw w1 aw
T ar sty € 9

MR. DEPUTY-SPEAKER : The
question is :
“That leave be granted to intro-.

duce a Bill further to amend
the Constitution of India."

The motion was adopted.
ot aoew fag ;. @ fadaw #7 9w
@I |
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CONSTITUTION (AMENDMENT)
BILL*

(Amendment of Sevenih Schedule)

o w fey (o) : F
v e g o owra & dfaum &
HE g FF @i fadas &1
dor FAFr safy o

MR. DEPUTY-SPEAKER :
question is :

The

“That leave be granted to intro-
duce a Bill further to amend
the Constitution of India.”

The motion was adopted.

»ft Tware fag :  fadaw Ardw
FTATE |

15.14 hrs,
TREASON BILL—Contd,
by Shri Yashpal Singh

MR. DEPUTY-SPEAKER :
House will now take up further
sideration of the

The
con-
following motion

moved by Shri Yushpal Singh on the
9th August, 1968 :—
“That the Bill 1o provide for

punishment to persons found
guilty of treason and matters
connected therewith, be cir-
culated for the purpose of eli-
citing opinion thereon by the
31st December, 1968."

Shri Sheo Narain to continue his
speech. One hour and 46 minutes is
the time at our disposal. I do not know
how much time the Minister will take.

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS

SHRI S. RAMASWAMY : About 10
minutes,

MR. DEPUTY-SPEAKER: So, every
Member should be very brief,

Published in Gazette, of India Extraordinary, part I1, section 2, dated 15.11.68
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“ft fire wrUmer (&Y ) o SuTEE
wgred, WWA agey, A1 gy fae,
I AT T ooy w7 g @ ¢ fF
grEe #1dv-Dfegt & fasg @@
e FEH I ATMEA, § IqFT qHGA
FIE | ATAEAR T Y o aC
—a4Y, afvsrdft st Ierdt drmei v —
qIE F A1IA qEW I E | AW qAA
gt ez gw R d e
A Y gEeAT AEA & 1 37 fAg q o
quare faz wr ang vy fF san
T AT TLHEL R AT FA F
fog, s=aT %1 A F F fagd ok
aw YAy & fd gz fa= wr far
g

Zfr # 3w Fawr wvd o Y
gHTE | w7 a7 AvET Fw-Aifeat &

arg AT Fmr 3, ar s &y
uF faaz a1 37 = w1 afawre T
ENIT | o7 3T T ANTAT F AT ANF
27 I3 7 Aq-AIfEAT &1 79T T
far, A1 zmv 2w FT AT wAIR F
T AT |
15.16 hrs.

[SHrt R, D. BHANDARE in the Cfgair]
a4 =it § 5 za o fedin fafaeex

e ferdfr 2m fafrer w27 7 ow
&) ¥ gAY AT A1 | A FTE ALY
A T TR @IE N AT e, o
gt a7, 7 W T £, 9
#1AgTT 11 w3 5@ faw w7 9 fopan
219 A ATARY, AN AT, AT AFTART
#Y < A9 FAGF AAET FT oA
FTA1 g 917 37 & wda s g fF
¥ ma 77 ofam o mRew #or
HAT ANTET FL | (TqEwm@) wAAg
e %1 737 GeF @ ¢ e “wey
syt faq for fa2 qam s am &
ag®Tdr Aaw TR0 E ) AT fa Ay
T EAARE |
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g nxfAz 7 Fgar A g & g
I ¥ &t it § S gafeder g
@, My gy ag s F &
fegearht &1 feaa ¥+ i s
FzA e § 6 ag a0 wAd gy
@ 7T AN fFaw FHT 77 QE
FIAEH TR AT EE? F 9T F A7
F a7 § et efifere off
ar sf A1 aw /Y ¥ WA g,
#fFq & 27 7w MR #Y F=EW
FIAE, e ag FE A g7 7 3w AR}
g+ wafer 7Y v & o gfafafei
F oAl W I F AEgaAwi W
WG FAT |

1942 # o g9 &nr faendf 4, 77
29 A 3 #t eAdaq ¥ o seRlew
frar @zt Frao J faem anex
frar 7 andt o1, dgw, THz wATE,
HAMT 9T 1T AER 939 g
AENE MIAET F qrg A9 T fwar
AT TR | AT AWMEEN THL AT FT
uHEl Fv & faw Amw 20 agme
qFRT ATAT HAC FTIAINAT ATA S
TEAMTAE | ¥ TAAAT R (W
W 7 Fzar A2 g fram ew
z@ faa %1 e s & fagiieai =
T TEd qFRAT TGN fFAT, AIET A
wirey gat & 9z S ¢ ag "
Fr o w4 & fod Amarargm
I IAHFTG Z7 AW KT FEF
fad grow fergmamit #feag &1 3w ey
I ¥ avacg W aw Aarg fyagfr
& & F A FA v g g fe
Tz 3w & afg faferz $far w1 spaear
#7130 FAe8 79 9a1 f6g o
(TweTA) g a1 TT B @TTF G
AT NF TALW A 17 srfneg afed, o
qifeT % 9 ST FTT AR T E |
TaAAE 1 WY OFZ g T, AAGAT & AL
o7 ®Y T FY FATE T T |
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[t fere wrreraw)

R 2w ¥ q¥ 7 Jofafedi wamgmr
FEr AR g fF ¥ wmmmg a2y
w2 g afe am@, @Y F oAy
foeitfegt aaT™ @93

o go wo awfpmr (@) : T
YATY VAT, qT AR W ST G|

st fere Arewe Tty AR R
fegst arv & 9@ smo A gwen fEar
qr, ATITET 7 TH G LT AT | g AW
q 7T g9 A § A% ey of )
T AATY AT HIZ FHIT AR AL
g gae AlaEEl #1 § 5T )
ATH AR AL H AfAar 29 =fed,
AR wifm  afgd——dr swT =
Tfgd—, 7¥1 sguz fezag =feq
OIS W FTAF cwfrai FY SEwd 2
St guare fag v and g, wifs
IFE FrgmE famd, swEwa
TFAT JAAN, I IT A G0 - A,
AT 39 T A AT AT g AW
frzrazs Frmasr aaw @A T g
Fmrgrm % faagT T wEm g
qATH I K1 74T T {77 g7 79 71 5fz-
g @ Tfgd |

ZA SRl & 719 ¥ 37 faw ¥7 AwdA
FTEE |

A aw qem el (TTEER)
TR TEIRT, AW H 79 ¥ qgeAqw w4
T gAY W FI T@ATAT T, T AL
7 7 A8 g A | £ syfa fat
AT IRt T g1, Faar 39 & fof e
AL AT TATAT Kl T FCOAAT
afer T THUE & |

HET HE XY, ATH 5T 07 1 TqT=AAT
Fwr FA fardT =T F@ §
g% g gz faw safegafearmm )
7 AT AT FT AT FCQE F
qw wrrargT & qwmi Afamgany,
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qIfeEaTT ST AT A ETH FAL T
% fars a¥ga § gAen s ¥ fad
qITAAE T ? qET F O W
aEfa #731 & fag wrewad 7 awar
gar manfamm g swasEdm
F TIOQT, ATZ, TR, AU, fam A
M@ g AW 7 Ifeqa £, §a07 &1 ]
A arFa oa T TN AW FICF
39 AR T W AT AF | T AR d
TV §, 97 T U SATET AATATE gt
% 9 7 ¥w o gfaem G &, 3@
AW FLB A AT T Y AN
azdr w7 fazforgi & g 2o a7 snfaxgi
A% mad frar T AE WM AW
F oA wE a1 A A% &7 e
AFAT FTATE TG ATDNT FeAN
qrf g2 & 37 waAl A frzHAw
FIFATATET F 79091 7 A7 AL @,
I FHY BATT TR R ATTA N F HRT
& AT & TR & 1 F AT 7 FEAT g
g, 593w gox Y w=dr 7 faw s
AW ATFZ g7, 9FA TH OF AT A
79 3 Fr IfAE aww w7 T A
97 AW T I § TF FGAE @Y &
FULN gz 2 A1 784, =T, I, /1
agi o7 & #fea fa= o0 fz7 7 famw
=17, &4, TfFEN, dRFTT TIHSH
B\ SANFIT T AT AR A WA
Z\ 37 ey famroane & AA9q Ag),
g 9 ATRAZ FT W9 @ ag faHl WY
ST & faarouma argd &1 A9 |
TIR A9 A AITZA LN FT INIT AR
i agi 07 A1 e, " T 1§
foq & famr o7 famo ags amee
FRAE, N7 FfoT F1 AW AAG )
feafy ggiaw gfE e wfead, am
MEH ATTRE | FE AT g A | AfF
BraT wT A@rr feeet § oo g &,
7t faeelt AYacdar 3@ A M
afx 31 Fqer g fr orar & TMY
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g4 &, waf ar g wWrg?
A I o fewewy ar fifsr &
o NTHE 1 I qarEe AW M
AMrafer FHr et oET TS
AMT FC ST TEE |

T SFT A agi I 9T ;A
farg o & faror &g ot 5177
@t 7abwy feda fewede ¥ ws9an
TR AT IH TEIE AT IGIATTATIT
Fudz fge w7 fag @ o awER
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TH W AIA & 77 @ § 1 I
FAIRT ITE FIIAIN H @A g fa=w
A ARV ATE | g SATRT @ATAT E |
qF F17 IO F AVL 9T FgAT 8T
g are 1 agf gwFIE Ffaq § ey
Tiar v a2 Ffaqg, groF el
F&IT & | IGF g0 A0 g 41T
Ftz Tty frwm w7 o3 @ Awfasn
FTX AAE 1 9w g8 & 97 F
WA F, o ¥ faAt q w@ 7 ot
A2, 39 79 JT A €] |AFT &
HIAT & AT THIH FHYT FgdT & AT
3 aug wfera Qo g @ 7 ar
79 0% g 41 Fadl w1 qFfaar
FT A Afwd o gg wdf amar g an
oF A&, YA, 99 o AT
g, ST ¥ ag W e FivaT €
AT & fF atr o | 1 ue-
AT AT TET qAGT & R oUR F qroE
W H w4 Framifaer w71 foar a@
4, T F4T & AT, WA THH G HY

TATE TN F I AT 9 Y FT @

g, GEF AR ? Arag sgarafw
AE AAY FEET T A q@ge A
AZf 4%, UF WE ¥ wA I omar d,
Ffwa ag w2 Fr Tdf § wafawar )
T ANTH WG &Y TIATEAT A A oy
@ gt 1 gafaR arordw M@
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KARTIKA 24, 1890 (SAKA)

Treason Bill 302

T, 3% awfa® € gny s

AT 1 AT AVEW F FRT K IH-
qiit Y ¥ A @R, @A, 99,

AW, 3% 7 9T § AN wis-ms g

g fagwi § 1397 ¥ 99 7318 ¥=a@me
T¢I foFar o oY FEEAMEAT H 92
AT | AT FY FWAT @S § FA

931 8, AT daTdr wTTiE frgwidnd
e & gfead & & wifa @

FATCHT FGH T A TR AW FA
quaw Far g, Twg-are qrfeer &

% ¥ T AT T W A gf ATy

17 | fret 7 feft ®0 7 g0 weOST
wafg s gw dw Faw @ &) fiw-

forer At &, o forw-forw =91 &, &t

ATYT &7 ATH F F, FHIGH FTAHY

FLAR FAr A wrE Ay F Fform-

faw &7 grew FT & ag gIAET q9-

0, A W AmA T @E AR F
TEAAT A @IE ST TAT AT

afeqt & gzt 3, ot afedt v

fre st oF a@ X FEEE w0

=ifgd 1| e aefy Fammoamar & sma

TEH AW F AT TGS FL A FIE

HECEARAIE IS e

T & JER 9T FfaU, §F IS

afwe | AfFrgaaw 7 g, e dm

& faat #r3fem FeF oy fadwi &

gistis  F@E, faRwi @ amw Ay

g, ag IWENrE, S ¥ @ig ar

FAwlaT AR g e |

g 7o ara 71§ 6 ag 2w amor
faw-firwr Al sYaE T aE ¥ A
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¥, w07 ¥y wfew T EwFR



303 Treason Bill

[t s swe mwf]

ey spfer & grer AT g™ AR
BAAEL | wFArE AW AT gt 9%
TR AT quR F @1d ond o, JrEar
el ¥ gt ey o fawy & fod
A oy zat aeEww § R
foat awif &Y T off 77 SrgAT ATAT
F 9, ITFFMT 2T F AR AT
I FT AT W A7 47 | T3E F I
q AT AT BT FATE AT g
qffem #1RY @ IErd ag
657 A FHITFTC AR T |
TR ET FEIAT 9T A FEAIAE
T A§w W A "W av | @t
TWYETE 71 Rged ¢ WifF gzivE
TEY, g9Te T ATl anTEY 08 AT F@T
243 e =l w1 32T afeew
7 3, ot w191 oifFea 9 8, fat
TR F T | a7 Fvdar
T FTIYW § | AT IH 9T FTE F
vy sgEETe TET fFT snawr Arzw aw
1 3t feafr s @ s F o &7 A
AT A A1 W e T AT
&t Srzard, qifesa & araafam
Afeqrgar Z1 1w EAANA 97 F
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TAEE A I KT TFT | FLFHE
FTAE gAY FT AT FL A JEFTEE
MW A AET ¥ 1AW/ AFY g
arfed | T FTTGT T AT AA@TH FY
Al 98 gmrafad a1 " F
&3 9T grar =ifgy 1« fww WA @
T ¥ ganifaat w1 ar fed
Fammarg oo o = gmma
qATT FA@M |

SHRI D. C. SHARMA (Gurdaspur):
Mr. Chairman, Sir, I congratulate my
god brother Shri Yashpal Singh for
having brought forward the Bill. It is
a very comprehensive Bill. He has
taken a lot of pains in defining many-
things. For instance, he has defined
who is an enemy. Now, if the former
Minister of Communications had been
here, I mean, Shri Satya Narayan Sinha,
he would have told you how many sec-
rets were passed on to Pakistan by some
of the Indian nationals. They were
such secrets as were prejudicial to the
defence of India. Therefore, an enemy
is a person who tries to sabotage the
cfforts of India at the defence of the
country in times of crisis.

Again, who is an enmy agent? Now,
we have told the Chinese Embassy
not 10 send any invitation directly to
any citizen of India. And yet the
Chinesc Embassy is sending invitations
directly to some of the citizens of India
and some citizens of India accept the
invitations and go there. T do not say
they are enemy agents. But, certainly,
they are acting in a way which is not
favourable to India and which boosts
up the morale of enemy country and
tries to give a sort of respectability to
a country which is not friendly to
India.

Now, I read cveryday in papers that
India and China are going to have a
dialogue. I do not know-what kind of
dialogue they are going to have. I am
told that the Colombo proposals have
been put in cold storage and there may
be some new proposals. Well, they
may or may not come. But the fact
of the matter is that those persons who
are in touch with those countries which
are hostile to us, such as, China and
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Pakistan, must be look upon as enemy
agents for they are responsible for the
leakage of many of the secrets of this
country. So many cases have come to
the notice of this House also.

Then, there are official secrets, Therc
are files and files. One day, a friend of
mine who sits on those Benches pro-
duced a letter written by a Minister to
the Secretary and that letter was of a
very very secret nature, of a confiden-
tial nature. I asked him how he was
able to get hold of that letter,—he is a
very dear friend of mine; he did not
mean any harm to the country—and he
said,—"I can get you any letter that
you want.” . So, there are no official
secrets here. Whatever happens in
Parliament at 5 o' clock is known in
Sadar Bazar at 5.15 P.M. Whatever
happens in the Cabinet at 6 P.M. is
known all over India at 6.15 P.M. We
have lost the capacity to keep secrets
and we do not distinguish between sec-
rets and official secrets, Such persons
should be punished.

We are living in the midst of sabo-
teurs. As you know, a saboteur is one
of the most insidious enemies of any
country. You must have heard about
that Filby affairs; you must have heard
about that Burgess affair. Those per-
sons were working in the Intelligence
Department in UK. and yet they were
passing secrets to Soviet Union, If in
a country like UK. a thing like that
can happen, I do not understand "how
it cannot happen in a country like mine
which is so big and which consists of
30 many ethnic groups and so many
different types of inhabitants.  There-
fore, I think, any saboteur who indulges
in an act of sabotage or attempts to
destroy any public property belonging
to a citizen of India which is deemed
to be important for defence and secu-
rity of the country should be dealt with
-very very squarely.

Then, Mr. Yashpal Singh, my God-
brother, has come to ‘treason’. ...

SHRI SURENDRANATH DWI-
VEDY (Kendrapara): This is unparlia-
mentary. . (Interruptions):
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AN HON. MEMBER : He is coin-
ing new words.

SHRI D. C. SHARMA : All thesc
persons are very inexperienced. 1 am
a teacher of literature. 1 know how to
coin new words.

1 was saying about ‘trcason’. How
many persons have been brought to
book on account of treason ? I think,
they are very few. Why ? It is be-
cause the cases are so faulty, so defec-
tive, in legal procedure and in legal
content that they get caught. There-
fore, treason has become here a laugh-
able offence. It has become something
which one need not take seriously. What
Mr. Yashpal Singh wants is this that all
offences, which are unpatriotic, which
are against the interests of the country,
should be taken seriously. He has also
provided for penalties and the penalties,
I must say, are in conformity with the
kind of social justice for which our
country stands. For instance, we
should have a Tribunal and that Tribu-
nal should decide. We should have a
Tribunal of some persons and they
should decide whether the offence is
right, whether the offence has been
committed or not.

So far as ‘sabotage’ and other things
are concerned, he has said that there
should be a panel of judges and those
judges should be ot the rank of High
Court judges.

Therefore, what 1 mean to say is
this. This Bill seeks to remedy the
social, political and patriotic ills of our
country and, at the same time, it tries
to do so in a manner which meets with
natural justice, social justice and laws
of equity. Therefore, I think, that this
Bill should be given the widest possible
publicity, so that people come to know
of this and realise that nobody should
commit an offence of this kind, I
think, we should have a nation of pat-
riots,. We have a nation of patriots.
There should be nobody in this country
who would try to go against the inte-
rests of this country. This is the aim
of this Bill and, I think, the whole
House should support this Bill with
one volce.
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SHRI VASUDEVAN NAIR (Peer-
made): 1 think that there is absolutely
no necessity for this kind of legislation
at this moment. I am rather provoked
to participate in this debate by a speech
that preceded Shri D. C. Sharma's
speech, the speech made by my hon.
friend on the right, Shri Tyagi. Per-
haps many hon. members might not
have seriously listened to that speech,
but it is on record, and I should say

that I am ashamed that in the sovereign

Parliament of India we have yet to hear
ideas and opinions that reflect perhaps
certain views that people held a few
hundred or thousand years back.

Sir, if, as my hon. friend is trying to
say, we are trying to divide our country
on the basis of religion and community
and then try to dub and stamp an entire
community as traitors I do not know
where we are heading to. That was
precisely what my hon. friend was try-
ing to do unfortunately. Sir, in the
name of supporting a Bill like this, if
a Member of Parliament can say that
crores of people in this country are not
loyal to this country, that they live here,
but their souls are somewhere else, that
their spirit is somewhere else, that they
are loyal to somebody else, and that
they should be considered as traitors.

SHRI OM PRAKASH TYAGI : No,
no, no.

SHRI VASUDEVAN NAIR :
was what was said here....

MR. CHAIRMAN :
the theme of his speech.

oft ot swmn Tl ¢ ¥ et
2 wrgarg | g Ao, anfrar
faare s aen wufyw arfe @ 3w
# wgar 8, 7z Tw I9FT ¢, 92 qw AT
1 3149 ¥ o faors g o e
7@ M F war g, wrardEr § afe
fRw & @1y AT AT TARFA-
frz fegd, woewm @ e,
sqaraYE Wt § ;@I | AE b
afe g0 3w § war g, amafar @
aferzaew & fame smarEEe,

That

That was not
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BT WA, wFIT Y T ANH,
Forerer sy forw forar 8, o o 7Y 2,
A | EANHT FTH T97 2 FA
g0t i sgex fexad, @ wega-
TEETK WF AW O e E o
q s g 1w i A wer 7
fedt mfada} & &, aft et &
TR 7 § afer & Iawwafeat &
faams £

SHRI VASUDEVAN NAIR : Un-
fortunately 1 have to depend upon the
translation because I don't know his
language. But, Sir, it is a very serious
matter. In the original speech it was
said that there are crores of people in
this country who live here but their
souls are not here. We are intelligent
enough to understand the meaning of
what people say. (Interruption) If he
did not mean it then I am happy about
it. Now, Sir, the point is this. Now,
in this country, today, I hope we have
laws to deal with people who indulge
themselves in anti State activities. If
somebody thinks, that is to say, simply
because he belongs to some particular
party, simply because he subscribes to
some particular ideology, simply be-
cause he belongs to some particular
religion. . (Interruption) A reference
was made to Christian missionaries.

SHRI OM PRAKASH TYAGI :-
Foreign, correct it.

SHRI VASUDEVAN NAIR :
Foreign missionaries, I will correct it,
of course. But foreign missionaries do
not come here in this Bill. Because, we
are dealing with people who are Indians,
people who may engage in anti-State
activities. After all this Bill is to deal
with that.

SHRI OM PRAKASH TYAGI : The
Mizo and Naga revolts are the creations
of the foreign missionaries, They are
the root cause.

SHRI VASUDEVAN NAIR : We
are dealing with Indian nationals who
may be misled or whatever may be the
reason, who may be acting against the
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interest of the Slate, against the national
interest. Now, nobody will plead for
them. There are enough laws in this
country to deal with them, But if there
is any attempt from any quarter to con-
demn an entire set of people...

SHRI OM PRAKASH TYAGI :
Never.

SHRI VASUDEVAN NAIR :on the
basis of ideology or religion....

SHRI OM PRAKASH TYAGI : No.

SHRI VASUDEVAN NAIR : 1
know there was an effort in this country
in that direction; we had an exhibition
of that in this House also. I take
serious objection to that, to such kind
of propaganda. That is the kind of
attitude that does the greatest harm to
the country and to the concept of the
integration of the country. I do not
doubt their bona fides. They may be
well-meaning. But for the sake of the
unity of the country, I will request them
to understand that basically this country
is a multi-lingual country, a multi-
religious country, a  multi-national
country,

SHRI OM PRAKASH TYAGI : No,
not multi-national.

SHRI JAGANNATH RAO JOSHI
(Bhopal): This is a Union of States,
not of nations.

SHRI VASUDEVAN NAIR : This
is my view. You cannot impose unity.
You cannot impose a kind of integra-
tion from above through the throats of

people. unless it is built up with the
consent of the people.

SHRI OM PRAKASH TYAGI : We
are not multi-national. We are one

nation.

SHRI VASUDEVAN NAIR : After
all, the people that comprise the various
States where different languages are
spoken are, according to me, well de-
fined, with their language, their tradi-
tions, their culture. Of course, there is
an Indian-ness which puts them to-
gether.

SHRI RABI RAY (Puri): That is
the essence.
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SHRI VASUDEVAN NAIR : But
let us understand that they are diffcrent
from many other countries in the world.
In India, these national states arc well-
defined, much more developed than
other states (Interruptions).

SHRI SURENDRANATH DWI-
VEDY (Kendrapara): They are States.
of the Indian Union. We have no
national states,

SHRI SAMAR GUHA (Contai) :
He has no conception of the Indian
Constitution,

oft ¥ " T (feelt )
QAT ATE ATET AT

Iremey o, AT #gAT qg & fF
¢ ggew gy faum & fawmss, st
e fauw & @ gud faems, agiox
1T wFar § AT IuF 9F x0T wT
arar g ? fomy faum frag e
AR afe faom Fagemee § 5 o
2 TF TG E, OF AW, TG W
Wt gt FEE e v T REfE
T AT AR AW § ) wA &
f& wgfer g @t v T
TRA§, qIT AT FE AfET g
frme A dtow ff g T § Ry
fo gt wy dfgfd wha &
gawar g fret A wee o o &
faems @i AT w1 agaf =@
gt snfed 1
SHRI VASUDEVAN NAIR : I am
not contradicting that concept at all.

MR. CHAIRMAN : We are a fede-
ration, not different nations.

SHRI VASUDEVAN NAIR :
not mean that,

MR. CHAIRMAN :
nation,

SHRI VASUDEVAN NAIR :
not contradict that.

MR. CHAIRMAN : We are a fede-
ration, not a confederation. Please con-

I did

We are one

1 did
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[Mr. Chairman]
fine your remarks to the Indian nation
.as ane nation.

SHRI VASUDEVAN NAIR : In
my remarks, I never meant that we are
different nations. In the Indian nation,
the different States that we have..

MR. CHAIRMAN : They are not
nations; they are units,

SHRI VASUDEVAN NAIR : They
are States, quite different from many
.other countries, These States are more
‘well-defined and more developed with
their traditions and language. You
cannot hope to take. them for granted.
There is a certain trend of thinking in
this country which hopes to build up
.a kind of unity on the basis of a unitary
‘Constitution. They claim to be up-
‘holders of the Constitution. Do they
know that they are talking against the
Constitution when talk of a wunitary
Conpstitution ? The Jana Sangh in this
country has been thinking about, and
propagating for, division of the country
.on the basis of religions. What do they
think of a federal constitution, federa-
tion ? So, they can go about saying
anything, about communities and then
propagating all kinds of things. I do
not go into all that politics. They al-
ways say that they are the upholders of
the Constitution. Therefore, let them
not claim too much. That will not help
in any way. They cannot blackmail
people like that.

So, this kind of legislation also will
not help. Let us try to understand cach
other. There are minorities in this
country. They may not be in hundreds
of millions, but they have a right to live
in this country with honour and dignity.
Their susceptibilities should not be hurt
by such remarks as were made by an
hon. member in this House today,

st e v (7€) : swnfa S oz
ot far 7 forear A faay aman @ Ao fawr,
Wl Fat § aga = gy &
aow A F q@fawwr O dnd oy
amar @ T R fadw w5 =g
g are FTF A 7w A AT
TN ITAN et I wE
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Feramos o7 &, o fwm €,
Fergeama firm-fomr 5o § g1 gan 78t
&, UF AW AT FIETHT @A
F e Ay ¥y § famrr Fem
wfed 1w A Ao zafew &
T K qg FEr o g fw A e
% faTw R F@E TER A
JqqHY § IT AW F faene € faw
=ran w4 | fow @ & 56 fam w1 faear
ferrmar g, so we R A A ow
Wk AT, R gy T @ TR =T
#2 % ImEaTeH AR dww F

“The Bill seeks to provide for

penalties for activities like

treason, sabotage etc., aimed

at overthrowing the lawful

Government through means

other than constitutional, there-

by weakening the Indian na-

tion in its efforts to thwart the
evil intentions of the enemy.”

aumfadft §, sow af@d wewaw €1
T e g fr fed 21 a9 & 2
AR, TeIE 1 U & faars sFF=
v 5 § Tow st & a1 9
qafor swe 7w grm wifs faw dn
¥3W N T T A faRw Afa
Fry AT sravh mir AR fma
¥ fia AT § XTET T A6, QAR
T FICHT FAT T & 1 7 v fag
off ¥ wga g 5 9y a1 ww o A
o T Afs &k fadw Afs & &
AT 5o 7o & fag ) e €
IF IR 59 far & qo i g
arfgd, Iy frwar s Tifed |
waret 77 & o gt 3w A S Aot
Ffer FEAAE A1 ITHI FS T X
gft wAar g, 39 97 Fufa wwar
g TG FQ@E | AfET AT o
wt fifa & Ty ArArEr @@ e e
1 A9 w1 F fosam #) @A ®)
79 Tand g, fsaa BT F TR
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far g dRead T@d awmedr ¥9-
faet 7 gg 78 w7 o fosmg &1 97
FrEfT & 1 AT gafed gx faw w1 ST
&Y ITV & IART I EH ALAAL T
AT gAwr fazer g vawr oo F
WIEA § gEEE AERT § AR
e fy foed 21 @ # g afw
gomsrdad gy e A qm &
faars wodie fear & st oF e
ufrft A ¥ w1 F fosaa J
g Fr @A A IEET ATATEY
F @ET &, TF ST & AL F A9
AT =fed |

gafaq F Fgan § fF gok ¥w & i
I g AR Frasrag wmew & fe
IO AAGT FTTATRAE, ToT AT
AT FETATRAE ATEA AT AT &
TR A FF FAT G —HE AT TR
WY 2w gATT &, A XW F Af gH AT A
ARAT &, W@ WA & sfa Awar g
HfeT Y aoHTC AT 431 ¢ Tad uia
FATE AWAT AET & 1 A A U
A AEH AT Afgd | o= T e,
7 fgrgearfaai 1 &, dfeT g R
W I AT TEAAT AEA §  WN® TF
FER ! fRw Aft @ wr Afe s
@y g e T e e
afFe SR FFer § I T
g1 TS qfr st oaT gw Ao § @
T awar e re Aoy AT
% faars #7 FX @ § 957 ¥ faamw
WA FAAT ST TR & 09 § IqhT
IR A F AHL FRATET FTTHAT
2 15afed 7 7l T 5o g
gz TR § IER @ owhe &
s faeer zn faedt ==Y & e
TG AT F A7 |

1Y I § 6 ¥ TR ¥ -
TifEl ¥ai g ST Sa S faa g
FERA qg ez FTAT o daTw
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2 A Taw W agt W g | gEfed o
6 T A HZ ARG g a9 qF
T e atE ¥ faw #1 @ 76 F€w)
FE AT FUF T EE ATAT ¢ AN
IF AR AT T A AT q R
AR T faa gy avar g, wife
T AT H gar wawr @ & e ay
TR e #fgemm FTast
aft stad fad @ s afaw v
fe 1 Al FEA g 9Ew Fdw
quElg qaT 3w F faws ww s
T ¥ favg FHaEY @) @A &
i fFft 74 F A smavawa
g &1 zafed & sza ¥ quw fog
At & ade Few fegw aw & faw
# 9 99 |, AT G TG AT AW
i A AT W TIHE
ST AT & faers A faer @ SEET
7 arfy TE |

Rl FA9F T A= w1 fadw
FATE |

SHRI SAMAR GUHA (Contai) :
Sir, I welcome the spirit and objectives
of this Bill. I extend my support to
it, although it requires ‘some amend-
ments here and there. To-day our
country is really in danger —I will say
—not only from external aggression but
the possibility of internal aggression
too, I just want to remind the House
that at the time of civil war in Spain,
General Franco made ap arrogant an-
nouncement that besides the four co-
lumns of Army that encircled Barcelona,
there would be a fifth column working
for him from inside the besieged city.
From then on this word ‘fifth column'
has become a well-known political epi-
thet. Franco then said * I have a secret
army inside Barcelona’. It was the fifth
column which actually brought down
the Republican Government from in-
side. It is well-known that the Maginot
Line of France did not yield to the
onslaught of Hitler's army. France fell
because it was the fifth column inside
that created a rumour in that country
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[Shri Samar Guha]

that France has already fallen and the
Maginot Line broke.

16 HRs.

It is also known that Hitler in the
second world war conquered many of
the countries before his army crossed
the frontiers of those States. Thesc
were all done by the fifth column.
Therefore, the danger of the fifth column
is a real danger for any country of the
world, and particularly for our country
when it is semi-circled by two treache-
rous enemies.

There is another danger in the name
of political ideology and in the mame
of ideological revolution. I quite agree
that every country, and particularly our
democratic country, has every right to
discuss the theories of revolution and of
political idealogies, but if on the basis
of those theories, any political element
wants to subvert our sovereignly, wants

1o subvert our national defence, to sub-

vert the rock-bottom of our nation, then
certainly no nation can tolerate it.

I would remind you that at the time
of the Chinecse aggression, some politi-
cal party—an all-India party—refused
to make a public statement that China
made any aggression at all on the fron-
tiers of India. This is a known fact.
Not only that, even about three months
back, the Secretary of the West Bengal
Communists (Marxist) Party made a
categorical statement at Gauhati that
just to get a few seats “we are not go-
ing to declare either Pakistan or China
as an aggressor”. He had made an-
other statement at Gauhati where he has
said that ‘the battle of the Mizos and
the Nagas are our battle' Naga aur
Mizo ki ladayee hamari ladayee hai. He
made that categorical statement., I do
not know whether some of the friends
outside the State of West Bengal had
recently visited Calcutta. They will
see on the streets of Calcutta not one
slogan but hundreds of slogans. Anti-
national elements have plastered the
walls with hundreds of slogans. I have
drawn the attention of the Government
to these slogans. In these slogans, they
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have invited Mao, saying ‘Amarnam
tumarnam subarnam Vietnam', meaning,
‘my name, your name, all the names,
Vietnam.” They want Mao Tse-tung to
help them to have an internal revolution
inside India. My friend Shri Nath Pai
had replied to that, at Calcutta by say-
ing ‘Amarbhumi tumarbhumi, Janma-
bhumi, Bharatbhumi’; that is, ‘my land,
your land is motherland, India.’

Just a few days back, there was a
report in the Calcutta papers that one
of the leaders of the Naxalbari group
made a public statement that if arms
arc supplied from China to their party-
men in West Bengal, and in any other
part of India, they will not hesitate to
accept them to have their own way of
Indian revolution. Therefore this is
a danger; it is not merely something
theoretical but is real, particularly in the
face of the situation when we are semi-
circled—not entirely encircled—by two
treacherous enemies.

16.03 Hrs.

[Sxm1 GaADILINGANA GOWwD in
Chair]

Even in today’s papers, you find that
in the Tibetan Review, published from
Darjeeling by the Tibetan refugees,
therc is a long article in which they
have given the names of passes where
China has indulged in an unusual mass-
ing of troops with bunkers, trenches
and all that along the Himalayan bor-
ders. Recently, the C-in-C of Pakistan,
Gen. Yahya Khan, successively within
a short time went to Peking and had a
talk with Mao Tse-tung and the C-in-C
of the Chinese army. I had a talk with
Bakshi Ghulam Mohammed; he is not
here. 1 shuddered about the prospect
of Kashmir, He told me that some of
the very important men who are holding
positions in the administration today
went to Azad Kashmir, worked in the
Pakistan Government and have come
back and they have been taken back in
the administration of our Kashmir. I
do not know what will happen if there
is an attempt at internal subversion of
Kashmir. Pakistan. is not only opealy
advocating but inciting the people of
Kashmir to rise in revolt against India

the
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and join hands with them. There may
be changes in the wording of the Bill
here and there, but considering the
spirit of the Bill, I agree it should be
sent for circulation. External aggression
is there. But more than civil defence,
what you need today is a strong measure
against the possibility of internal aggres-
sion.

My hon. friend mentioned something
about the Congress Government. I am
not casting any aspersion on the Cong-
ress, When I talk about national de-
fence, I do not want to cast any asper-
sion on this or that party. But unfortu-
nately in the name of Panchsheel and
under the cover of so-called political
friendship, under the cover of somc
political ideological smokescreen, the
weakness of our Government has allow-
ed to make many treasonable slogans
acceptable as political slogans in this
country. I know this Government is
incapable of doing a.nytbung I know
there is . no strong man in this country
and -cena.m]y not in the Government.
What we need today is really a sirong
measure that will defend our . muntry
from any kind of internal aggression and
imternal sabotage and the activities of
politicians masquerading as either revo-
lutionaries or supportcrs of sdme pol:tb
cal idealogy.

marwi:uﬁaw FaET ¥ AN
0 RAE & or A Avgak
O A wfeee g, dR ¥ QWY
o 'was ¥ @YE 5w orgme
ﬁﬁcaﬁ‘(ﬁgq'mlﬁﬁmﬂ'm
g fF 3 guT qw AR @ AR
TR =T wE g TE v ar e
ar qifege ar gfar A A T ¥
T dfed w7, @R W AT
78 e @ wwd AT g
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It facewTe wo Atfed, I
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[t wwe e o <]

A g AN AR A aga fewes®
A e o7 fam ww ywe & Al A
wfafafoat dor gy sr & S
T AR AT AT A 2

IO | 997 g1 AT | AgT GHAIA
oifeaT fag@e & TR T I E,
AW FqT AT A T AR F
o 7 s giE  gE i WY
TR F 7 AP o Freed § AR
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Q& WA BT ¢ 3T A WY
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oft W wre o : A T A TS
Y 6% A FT | H T qd qw ALY
g it faeft &)

TH A WE A A A
FAGWA AL @ AR TR AW R TE
T AAT T IAEY Jewwar H A
I a7 F R FTEAR I A
& €Y T few fram & =T AR
R JFR e Fr g fAw=ran
AT ¢ | FWER AT A TR I
JOTET | A0 TR A TG I w I
AT aE e agd ws
I FHTA ATAG T€ IATAT AT 4 fF
¥gh R F FER PR faamw &

qanfas 99 & WHAS AT AR § 7

mqﬁmtiﬂﬁﬁﬁ"@@a’
feqr F@M | AWNIE  WRRY, U9
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A TTEL AT A T | AT FHR A
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Tarzd. @9 wfgd & & W@ § A
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e 2 | TR ET FS XY WY
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AT X ¥4 § 98 =qaeaT FT & I
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HOHTC A #1 | H9 AnmeE 1 2fed
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FARAT § Tg 2 ¥ AY HT A 7
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[t wwe amw o)
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Tga gawi & wra der wr ¥
qgAGT TE AT AT § | X W gF AT
T ol & Faw IowT Tiied A d™Ar
afgd Fgrs st & 9y asEw
g, AT TEIEIT 9 qE A
qgF 1 N Awr qifeaEd feww A
favme 4 F@X § I3 faors w0
T gt afgd

# quatw  fag St #y a€E a0
gt g fe g fam w1 o & fag
W AT § A arEr QY R I
fodt g sc @ & s e
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X WA | g8 TS FI HIEC
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Tg <l v av 5 & Ao &
T G, ¥ g g e A 7
o gre Aot feand 1 o st
3w & wfg gwmc & SEET
@I H aCF & wor fRet  Tfgd
AN ATAPRI § Iawr T3 ey
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.SHRI TENNETI VISWANATHAM
(Visakhapatnam) : Mr, Chairman, Sir,
the Indian Penal Code contains a very,
if 1 may say so, outdated and worthless
Section 124A ‘Sedition’. But it has no
Section on ‘Treason’. It is a glaring
ommission and we have got ¢o fill it up.

My pon. friend, Shri Yashpal Singh,
has just brought forward a Bill to set us
thinking about it. You have got Sec-
tions in the Penal Code against waging
wars and you have got a Section punish-
ing those who wage a war against any
country which is in alliance with India.
But here, this particular case of ‘treason’,
that is to say, belping the enemy has
not been made an offence in the Penal
Code. Ii is a glaring omission. Per-
haps, the Government were depending
upon the Defence of India Rules where
the ‘enemy’ was defined and all that.
Now, the Penal Code itself does not
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contain the word ‘enemy’ or a definition
of the word ‘enemy’. Therefore, wc
have to give some careful thought to it.
As I said, in the Penal Code, there is
the ‘Sedition’ Section. That says if we
excite hatred or contempt against the
Government, we are punishable. But
exactly that is what the opposition is
doing everyday. That Section, there-
fore, stands virtually repealed by us
and, I think, some proper time may bc
chosen by the Government to formally
and ceremoniously repeal that.

Here also, Shri Yashpal Singh's Bill
says that ‘treason’ means an attempt to
overthrow by a person or a group of
persons the legally constituted Govern-
ment of India otherwise than through
constitutional means. That might land
us in some difficulty. His intention is
very good. But we do not know what
is constitutional and not constitutional
always and overnight an Ordinance may
be issued just as it was done in the casc
of the strike. The strike which was
legal until 13th September was over-
night made illegal by issuing an Ordi-
nance. So, the Constitution may be
changed overnight and the next day a
man. might be brought under the
clutches of the Ordinance by amending
the Constitution itself. Therefore, what
I submit is that we have to give a closc
look at it.

So far as the object of Shri Yashpal
Singh is concerned I think there can be
no two opinions, Even the oath which
we take is that we abide by the Consti-
tution and be loyal to the Constitution,
not to the country. I think, the word
‘country’ must be added in that., We
must be loyal to the country as well ns
the Constitution,

Then, we must exactly define the word
‘enemy’ is and the words like sovereignty,
integrity and security of the country and
all that. We have to bring all thesc
things together. There must be a com-
prebensive legislation embodying all these
things which are here and there.

All of us arc agreed on this point that
we must not allow anybody to help our
encmies,. Who is an enemy is a ques-
tion. Are those who run their Embas-
sies in India enemies or friends? Stll
I am not clear about that. They are .
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there, Every day, we say that so and so
are our enemies and yet their Embassies
are in India. When we enact a law, we
have to define the word ‘enemy’ also. ..

AN HON, MEMBER : Friendly enc-
mies also.

SHRI TENNETI VISWANATHAM:
We have a lot of friendly enemies and
inimical friends. Therefore, what I sub-
mit is that we entirely agree with the
intention with which Shri Yashpal Singh
has brought forward this Bill; we want
1o be loyal, we want the integrity of the
country to be maintained, we want 10 be
loyal to the Constitution by which we
stand. But the Bjll requires a closer
look and whatever steps can be taken for
that purpose may be taken, and in that
spirit and with these few words, T sup-
port the Bill.
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SHRI LOBO PRABHU (Udipi) : 1
wish to say only a very few words on

this Bill, because what I have heard
from various speakers has tended more
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to confuse than to enlighten me. First
of all no one has mentioned about the
necessity for this Bill. There is an Indian
Penal Code which already provides
for treason in more than one section. It
also provides for extreme penalty where
the conspiracy deserves that penalty. Be-
fore you add another law to the statute
book you have to relate it to the existing
law. Otherwise, it is redundant, it may
be mijschievous and in any case it is a
waste of public time and waste of the
statute book. My second objection to
this Bill is that ¢the penalties are exces-
sive. It is very easy to talk about death
penalty. But the law about death pen-
alty is not as easy as this House pre-
sumes, Death penalty is imposed omly
in very serious circumstances, not on
the suspicion that somebody is enemy
agent or he has conspired agamst the
State. A point this House should re-
member is that the more excessive the
penalty is the less it is likely to be en-
forced. The only way to defeat a law
is to make the penalties so high that
somebody is rather willing to help the
victim out. I do hope that this Bill has
only this virtue that if offers excessive
penalties. Tt is not a virtue. It is its
main defect.

The third point is excessive elabora-
tion. I have never heard of three
Judges of the Supreme Court or High
Court considering a case before it goes
for trial. This provision is something
which is completely beyond me that for
prosecuting a person holding an office
under the Government there should be
three Judges who should make the re-
commendation.

The next question is : if there should
be three judges to make the recommen-
dation, how many Judges should there
be to hear the case, how many Judges
should there be to hear an appeal. It is
something so fantastic that I do not
thipk the hon. Member really meant that
a provision like this should exiat.

Lastly, this is not a very pleasant sub-
ject to me, Somehow the discussion on
this Bill is turned on the subject of toyal-
fies: of certain communities and certain
minorities.  Let me assure everyone in
this .Housc that patriotism is not the



Treason Bill

343

[Shri Lobo Prabhu)
monopoly of any community, or of any
religion. Patriotism is born in you and
if the country has treated you well, you
are ready to die for it. Let me remind
the House that those who gave their
lives first in the Indo-Pakistan war werc
Musglims and Christians and Anglo-
Indian. They are suspected as min-
orities who lack loyalty,. We are as
loyal as any of you. I do hope my
good friends of the Jan Sangh—they are
my neighbours—will not preach as con-
tinuously by saying forcign missionaries
are bad but ‘you are good’. There is no
distinction between foreign Christians
and Indian Christians. Christians are
Christians all over the world. Let that
be understood clearly, If a foreign mis-
siopery is doing something wrong, he is
liable as any other foreigner. I do bope
that my friends in the Jan Sangh will
remember thijs.
Thank you, Sir.

~DR. RANEN SEN (Barasat) : Mr.
Chairman, ] stand to oppose this Bill.
Sir, this a very dangerous type of Bill
which leads to all sorts of witch-hunting
and this Bill has been couched in such
a language which can only be called
frivolous. Look at such a wide defini-
tion of ‘enemy agent’. Now, here in
this House we have seen one Party call-
ing somebody-else as agents of China,
somebody as agents of Russia and some-
body as agents of America. So, this
is a sort of witch-hunting which will go
on in a very dangerous way out side and
will be resorted to by the Government
if this Bill is passed.

Then again, there is the question of
sabotage. In this House for the last
two days, we have been discussing cer-
tain  Bills, namely, the Railway Ordi-
nance, being enacted as a Bill and then
the Industrial Security Force Bill and
s0 on. There is also a lot of fighting on
the word “sabotage.” Today, there is a
lot of discussion on this. Take for
example this definition : * ‘sabotage’
means an act of destruction or an at-
tempt to destroy any public property, or
pmpmyb:lmmg to a citizen of India

is_deemed to be important™ and
on. h is not only public property
but property belonging to any citizen
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of India. Thercfore, the pcople who
have vested interests will say, “Yes.”
But 1 say if there is any move-
ment anywhere, any person out of any
motive, may be out of misguided spirit,
lays his hand on any property belonging
to any Indian, he comes under the
Treason Act. Is there any paucity of
laws and Acts in our country to deal
with such cases ? Therefore, I say that
this is a sort of frivolous type of words
used in this Bill.

Now, we all speak of democracy im-
side this House : all sides, including
even our Swatantra friends. 1 am very
happy that Mr. Lobo Prabbu has madc
a very good speech; at least for the first
time in the last two years I have agreed
with him. Now, clause 3 of the Bill
$aYys :

“Whoever is suspected of an act of
treason Of an atempt to commit trea-
son, shall be apprehended at once
without a warrant and shall be tried
in a summary way...."

Even Ayub Khan has arrested Bhutto
and others with a warrant. But here
no warrant is needed! 1 see the
Deputy Minister, Shri Mohd. Shafi
Qureshi, is laughing; the Government is
not going to accept this. But I should
like to ask our old friend, Shri Yashpal
Singh, who is here for the last two terms,
why he should bring in such a Bill. It
is some sort of an atrocious Bill. I
would rather request him to withdraw
it. When you are speaking so much
about democracy, what is the idea be-
hind it? Therefore, I oppose the Bill.

ft goft viwc ot (i ) © |wrafy
wEeg, # AT gwae fag o
7gi 78 faw 9w # F fad g
At § | @faw ¥ W aga
FBE 1| 2 Fwar g = fa=r #r arat
Fgo FHTE ATHT ITT g0 AL FT
TFd § ( g OF Jewdl  FT qEEA R,
ITh =8 g # feelr ¥z g
wF ¥ qarsw T & ) FarfE g
FEATY 4, SRA g A WA g
fegmm 1 W R ugEi FT AT
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ot quil e i

& I g7 TE A IqAT & I
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Ffeg M e asa g | Faa wrgn
fagear & 1 St oft g BW § MR, 9
w2 fog &, qFewE g, o e
qredT g, 97 99 @ 3§ fAgear
TH A AEATE ATE oA gHIR 17
fafrag W AT Tt @ ™
ZH AR WA F7T § | Ffew ad
€ =lfFr o =R g, WA § afw
FT9A T 919 AT §, TH AGH 957 IAF(
fatidi #3 X gaF1 sfus § afuw
I g T 3 F fawrfom w4
17 Hirs.

SHRI HUMAYUN KABIR (Basir-
hat) : Mr. Chairman, I would like 1o
support the Bill for the reason that the
motion is only for circulation. If it
were g question of reference to  the
Select Committee, or a motion for consi-
deration of the Bill, I would certainly
have many reservations. But since the
idea of the mover is that the Bill should
be circulated for eliciting public opinion,
I do not sce any reason why there should
be any opposition to that particular
motion, And I find, in fact, that the
circulation has already started inside the
House. 1 have forgotten to bring my
copy of the Bill and I asked the hon.
Mover if I could borrow his copy. He
told me that copy has been circulating
round the House and many of the hon.
Members who have spoken today havc
taken advantage of his copy of the Bill.
If so, since the process of circulation has
already started, why should we grudge
that it should be circulated on a wider
field at all ?

I would like to make two Observa-
tions on the general principles of the
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Bill, First, treason should be punisied
uas severely as possible, but after due pro-
cess of law. Our pride in this country
is that we have accepted a Constitution
in which fundamental rights have been
guaranteed, and there are many of us
who resent any encroachment on the
fundamental rights. In fact, from the
highest judiciary to the ordinary citizens
of this country there are many who he-
lieve that any attempt to tamper with
these fundamental rights may be fraught
with very great danger. Therefore, be-
fore we accuse anybody of treason we
have to be very sure that there is not
only a full examination and judicial pro-
ceedings but that we do not allow any
kind of witch-hunting to come into the
picturc. We know in history of occa-
sions again and again when great patriots
have at times been suspected for a little
while. Whoever courageously stands
against the public opinion, whoever
stands up against the popular will of the
day. there is the danger that he may be
culled unfaithful and disloyal to the
country. Take, for example, what hap-
pened in this House itself sometime car-
liecr. The Kutch dispute was referred
to the International Tribunal with the
full consent of this House, with the ap-
proval of this House, and I consider that
one of the things which the Government
of India in the last few years has donc
which is honourable was to accept that
award. And yet there were many mem-
bers of this House who questioned not
only the reference of that award but ulso
the question of acceptance by the govern-
ment of that award, both of which are
mistaken. Take again, a man like Sheikh
Abdullah. 1 understand that a reference
was made to him by my hon. friend, Shri
Abdul Ghani Dar, We may differ from
him, but I think anyone who has the
temerity to question his loyalty and pat-
riotism, anyone who has the temerity to
question his humanity and the sufferings
and struggle which he underwent for
the sake of Indian independence, that
person will be falsifying history. We
have, therefore, to be very careful
indeed.

Again, there is a tendency today some-
times to frown upon the activities of
friends from abroad. Shri Lobo Prabhu
made a passing relerence to it. 1 know
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of cases where people have come from
abroad for social service. Very recently
1 had to deal with a case in Bengal
There is a French Missionary who is a
student. He had come here on a permit

for social service. But when he
saw the misery in the town of
Howrah, when bhe saw the ter-

ribleg condition of the slums, he under-
took upon himself the task of trying to
provide them with small-scale industries
and with improving their condition in
different ways. Immediately, those who
had never stirred a finger to help the
poor people, they saw mischief in his
movement and his action and there was

at one time an attempt peremptorily to .

send him out of the country. 19th Oc-
tober, 1 think, was the last day. But,
thanks to the intervention of wvarious
friends, he has been given two or three
years.

Therefore, we must be very careful
whom we call treasonable person and,
for that, 1 would suggest that this Bill
should be circulated because then we will
get every kind of reaction. And only
when you have got different kind of re-
actions, then and then alone there can
be any question of considering this parti-
cular measure which has been proposed.
This is the first observation 1 would
make,

The second observation 1 would make
is that today while the judicial processes
do guarantec protection, at the same time
there is in the country a growing spirit
of intolerence, Whenever people dis-
agree there is often an attempt to shout
down people. 1 do not accept Com-
munism. I have, in fact, been an op-
ponent of Marxism from 1930 when I
first came into contact with the interna-
tional Communist movement. Since that
time on two grounds I have always op-
posed Communism. By proclaiming the
doctrine of the dictatorship of the pro-
letariat they have struck at the very root
of democracy and by preaching violence
they have destroyed the very foundations
of democracy. At the same time, 1
would say that 1 would stand for the
right of the Communists, to preach
their point of view so long as they do so
in a constitutional way and only resort
to actual persuasion, When they resort
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to violence and try to curb down the
opinion of those who are opposed to
them, we shall oppose them even more
vigorously.

Therefore, on the one hand, we must
be very, very careful indeed before we
dare to call anyome a traitor and tar
anyone with the blemish of treason. Even
when there is a charge, we must be ex-
tremely careful in ensuring that all the
judicial processes are gone through and
that full protection is given to the indi-
vidual to protect his fair name and his
rights.

With these two reservations I would
support the move for circulation because
this curculation will enable a very large
scction of the people to express their
opinion on the Bill which my hon. friend,
Shri Yashpal Singh, has moved.

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. S, RAMASWAMY) : Sir,
Within the 16 years of independence our
country has been subjected to two exter-
nal apgressions. We had to guard our
country not only against external aggres-
sion but also against internal subversive
activitics, We must have enough powers
and measures to punish anti-national
activities that take place in the country.
Spying or treason or any Kind of help
to the enemy or any anti-national actjvity
has to be severely dealt with,

I welcome the spirit behind the Bill
introduced by the hon. Member, Shri
Yashpal Singh. But we have to consi-
der whether we have got enough powers
or not to deal with all these things. We
may not have the Treason and Treachery
Bill as they have in England by namc
but we have got enough laws like the
Indian Penal Code, the Citizenship Act
and the Official Secrets Act. Also, it is
under consideration to have the Unlaw-
ful Activities Prevention Bill passed.

The 1PC covers the whole country
und everybody is subject to this. Scc-
tion 121 clearly says that whoever wage:
was against the Government of India or
attempts to wage war or abets the waging
of such war shall be punjshable with
death and shall also be liable to a fine.
Subsequent sections deal with conspiracy
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and such other things. We have got
capital punishmeny also suggested in the
pnew Bill. The Official Secrets Act was
amended in 1967 and there also very
severe punishment is provided for all
:pying activities and other anti-national
activities. The Unlawful Activities Pre-
“vention Bill, which was introduced in
1967, has been rcferred 1o a Joint Com-
mittee and we are expecting the report
of the Joint Commiltee. 1f that is
passed, that will provide punishment
against cession and secessional activities.

It is not that we do not have enough
powers. It may be that we do not have
a definition of ‘enemy’ as pointed out by
Shri Tenneti Viswanatham, But whether
it is an enemy or a friend, we have got
enough powers to deal with them if they
indulge in anti-national activities. So
far, we have relied upon these Acts and
we do not find any nccessity to amend
any of them. If any necessity arises in
future for any amendment of the Indian
Penal Code, we can have that amended.
There is no such necessity for a com-
prehensive Bill like the one  brought
forward by my hon. friend Shri Yashpal
Singh. As rightly suggested by Shri
Lobo Prabhu and Master Bhola Nath,
1 think, this Bill is redundant.

With these words, I oppose the Bill
for its circulation,

oft wTw feg (32Tg): T AW
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T A7 o & S frave BT E, o
A1 arfas 7 |
MR. CHAIRMAN : Does the hon.
Member withdraw the Bill ?
SHRI YASHPAL SINGH :
Sir.
17.18 HRs.
IMRr. DEPUTY-SPEAKER in the Chair]

No,
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MR. DEPUTY-SPEAKER:
question is :

The

“That the Bill to provide for punish-
ment to persons found guilty of
treason and matters connected there-
with, be circulated for the purpose of
eliciting opinion thereon by the 3ist
December, 1968.”

The Lok Sabha divided

Division No. 6] AYES [17.19 hrs.
Amat Shri, D. Kunte, Shri Dattatrya
Bramhanandji, Shri Majhi, Shri M.
Deb Shri, D. N. Naik, Shri G. C.
?J;& t:imhricl:r KlSh i Sriraj Meghrajji Sharma, Shri Beni Shanker

aranga a, Ti 1T rajj . . .
Goyal, Shri Shei Chapd Solankl, Shri P. N.
Gupta, Shri Kanwar Lal Tapuriah, Shri S. K.
Kabir, Shri Humayun Viswanatham, Shri Tenneti
Khan, Shri H. Ajmal Yashpal Singh, Shri

NOES

Ahirwar, Shri Nathu Ram
Arumugam, Shri R, S.
Bhandare, Shri R, D.
Bhattacharyya, Shri C. K.
Deshmukh, Shri K. G.
Gudadinni, Shri B. K.
Kamalanathan, Shri
Kamble, Shri
Krishnamoorthi, Shri V.
Kureel, Shri B. N.
Laskar, Shri N. R,
Lobo Prabhu, Shri
‘Mandal, Dr. P.
Mangalathumadam, Shri
Master, Shri Bhola Nath
Melkote, Dr.

Menon, Shri Govinda
Mohamed Imam, Shri
Mondal, Shri J. K.
Mukerjee, Shrimati Sharda
Oraon, Shri Kartik
Parmar, Shri Bhaljibhai
Parthasarathy, Shri

Patel, Shri Manubhai

Patil, Shri S. D.
Pramanik, Shri J. N,
Prasad, Shri Y. A.
Qureshi, Shri Mohd. Shaffi
Raju, Shri D, B.
Ram Dhani Das, Shri
Ram Subhag Singh, Dr.
Ram Swarup, Shri

. Rana, Shri M. B.
Rao Shri V. Narasinha
Rao, Shri J. Ramapathi
Raut, Shri Bhola
Roy, Shri Bishwanath
Rao, Shri V. Narasinha
Saleem, Shri M. Y.
Sambasivam, Shri
Sanjit Rupji, Shri
Sen, Shri Dwaipayan
Sen, Shri P. G.
Sen, Dr. Ranen
Sharma, Shri M. R.
Shastri, Shri B. N.
Siddeshwar Prasad, Shri
Snatak, Shri Nar Deo
Sreedharan, Shri A.
Supakar, Shri Sradhakar
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House (M)
MR, DEPUTY-SPEAKER : The rc-
sult* of the Division is: Ayes: 17;
Noes : 48,

The motion was negative

17.20 mHrs.
MOTION RE : CONTEMPT OF THE
HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNI-
CATIONS (DR. RAM SUBHAG
SINGH) : I beg to move :

“This House resolves that the per-
son calling himsel Shri Gopal Tri-
pathi who threw some papers from
the Visitors' Gallery on the Floor
of the House at 3 P.M. today and
whom the Watch and Ward Officer
took into custody immediately has
committed a grave offence and is

guilty of the contempt of this
House.
This House further resolves that

he be sentenced to simple impri-
sonment till 6 PM. on the 18th
November, 1968, and sent to Tihar

Jail, Delhi.,”
MR. DEPUTY-SPEAKER: The
question is :

“This House resolves that the per-
son calling himself Shri Gopal Tri-
pathi who threw some papers from
the Visitors' Gallery on the Floor
of the House at 3 P.M. today and
whom the Watch and Ward Officer
took into custody immediately has
committed a grave offence and is
guilty of the contempt of this
House.
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Bill
This House further resolves that
he be sentenced to simple impri-
sonment till 6 P.M. on the 18th
November, 1968, and sent to Tihar
Jail, Delhi.”

The motion was adopted

17.21 Hgrs.

CONSTITUTION (AMENDMENT)
BILL

(Amendment of Article 368) by Shri

Nath Pai

MR. DEPUTY-SPEAKER : Now we
shall take up Mr. Nath Pai's Bill.

Mr. Nath Pai.

SHRI LOBO PRABHU (Udipi) : 1
have raised a Constitutional objection,
I have given notice that it should be re-
ferred to the Attorney-General.

MR. DEPUTY-SPEAKER : Let him
move first.

SHRI FRANK ANTHONY (Nomi-
nated—Anglo-Indians) : Mr. Depuly-
Speaker, may we know what is the time
allotted for this discussion ?

MR. DEPUTY-SPEAKER : 2% hours.
But you know, as the debate develops,
the Chair has some discretion. We shall
consider it at the proper time. T know
what you want,

SHRI FRANK ANTHONY : The
general feeling is we have discussed on
at least three occasions; it is a sweep-
ing measure and it is better. ...

MR, DEPUTY-SPEAKER : After a
lengthy debate it was referred to a
Joint Committee.

*The following Members also recerd ed their Noes :—

Ayes: Shri K. P. Singh Deo.
Noes ; Shri Himatsingka,
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SHRI V. KRISHNAMOORTHI (Cud-
dalore) : Each party should be given
one hour on this. It has to be ratified
by State Legislaturcs.

SHRI FRANK ANTHONY : The
discretion is with the Chair, but that is
for giving another hour or so. What [
think this should not be discussed in
such a cavalier fashion. Government is
taking power to destroy the constitution.

MR. DEPUTY-SPEAKER : That
won't be doing justice. Now, initially
when this motion was before the House,
we have debated it for several days, for
several hours. Then it was referred to
the Joint Committec. Now it has come
with this report. So it was never dealt
with in a cavalicr manner. You will
gel an opportunity to place your point
of view.

SHRI LOBO PRABHU : The Com-
mittee has made some changes in a subs-
tantial manner. It will not be correct to

KARTIKA 24,

say that the Bill has been substantially .

discussed. This Bill affects the Consti-
tution. This Bill affects the oath which
we have taken under the Constitution, I
won't use the word ‘cavalier’. This Bill
cannot he dismissed in a very short
time. in a very light-hearled manner
and I would suggest, that from the very
beginning, you may decide that at least
five hours should be given. ...

SHRI FRANK ANTHONY :
hours is not enough.

SHRI SHRI CHAND GOYAL
(Chandigarh) : I support the suggestion
made by Shri Frank Anthony that more
time should be allotted to this. Now
that we have the evidence of the Advo-
cates-Generals, eminent lawyers and
people of this country, I think, it will be
desirable, it will be in the interest of the
House that proper time and adequate
time is given to this Bill. Therefore, Sir,
we just appeal to you to allot at least 7
or 8 hours. ...

Five
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SHRI V. KRISHNAMOORTHI :
This is not an ordinary Bill. This is a
Bill which amends the very fundamenta]
rights of the Constitution. My submis-
sion is this, namely, why it should be
part of private members’ business, Ac-
tually Government supports this Bill, As
such it should form part of the Gov-
cernment business, We cannot dispose
of this Bill, Constitution (Amendment)
Bill, within one hour or two hours, We
must have at least one or two days, We
have to discuss it completely and in de-
tail. It has to be ratified by Majority
State  Legislative Assemblies. This
cannot be discussed within the Private
Members’ Business hour and disposed
of. So I would request that the Govern.
ment can very well have it in the Gov-
ernment list of business.
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) We can discuss it for one or two days,
Sir.  Otherwise we cannot do justice
for this Bill, Sir. :

MR. DEPUTY-SPEAKER : I would
like to ask the hon. Member—Why do
you wan! to derogate the private mem-
bers' business to that level? Whether
Government supports it or not, that is a

different matter. You can claim for
more time. ...
SHRI SURENDRANATH DWI-

VEDY (Kendrapara): It may not go as
Government business. It is a private
business. But this House has the right
o give more time. His suggestion is
this, let it be discussed for one or two
days, not a few hours or 24 hours.

SHRI PILOO MODY (Godhra) :
If the Bill is to be discussed let it be
discussed on Friday afternoon every
alternate week for the next five years. . .
After all, after this Bill is passed, the
Constitution will not be worth anything
at all and there would be time enough
to abrogate the Constitution itself. We
are in the process of destroying the
Constitution and I suggest that we do it
with great delicacy every alternate Fri-
day afterngon for the next five years,
Sir,
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MR. DEPUTY-SPEAKER :
we spend more time on this ?

SHRI DATTATRAYA KUNTE
(Kolaba) : I want to point out some-
thing else.

THE MINISTER OF LAW (SHRI
GOVINDA MENON) : Considering the
importance of the Bill, I support Shri
Frank Anthony and others and say that
2} hours would be too insufficient for
discussion of this Bill.

MR. DEPUTY-SPEAKER: The
question of a little extension of time is
left to the discretion of the Chair. This
matter was considered by the Commit-
tee on Private Members' Bills and Reso-
lutions. It will be taken up there for
further extension of time. So there is
no question of shutting out debate or
curtailing time and not allowing Mem-
bers to express themselves to their satis-
faction.

SHRI V. KRISHNAMOORTHI :
You have not properly understood my
observations. The mere fact that the
Bill has been sponsored by a private
Member does not deprive Members of
their right to express our views ade-
quately. Since the ruling Party has
undertaken to get this Bill passed and
since it has got a big power here, let

KARTIKA 24,

Should

Government themselves move for con-
sideration of the Bill on their own
accord.

SHR] GOVINDA MENON : We do
not accept that,

SHRI DATTATRAYA KUNTE:
This request by many members belong-
ing to different parties indicates, if any-
thing, that the Committee which is do-
ing its work does not take all these fac-
tors into consideration. We had a diffi-
culty yesterday and we are having one
today. Therefore, you as Chairman of
the Committee will bring it to the notice
of the Committee that they should apply
their mind more carefully than they
have done, because otherwise this
what happens. You will tell us here
that this is what the Committee has de-
cided and that should be adhered to.

MR. DEPUTY-SPEAKER: The
maximum time in one sil(ing which the
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Committee can give is 24 hours. We

have given that to the Bill. But in the

next sitting, we will consider it.

SHRI GOVINDA MENON : Some
more time may be found for this Bill.

SHRI NATH PAI (Rajapur) : I am
very glad that there is a belated realisa-
tion of the importance of the Bill that
we are trying to adopt in this House on
the part of some Members. One advan-
tage this Bill has yielded is that some
Members now at least are reminded
that they are Members of Parliament,
of the Lok Sabha, and their presence
has been made available to us after a
long, long time. I am very happy to
see Shri Frank Anthony present in the
House after a very long time. after we
had discussed many things. None-the-
less, 1 fully support him in his demand
that there must be a full and through
discussion, with two qualifications, Shri
Anthony is not aware perhaps of what
happens in this House. No private
Member's Bill has been discussed for so
long as this Constitution (Amendment)
Bill, No Commiitee of Parliament
gave so much attention to listening to
differing and dissenting views as this
Committee has done. Never in the his-
tory of a Private Member's Bill has so
much care been taken to accommodate
differing views. Just a casual look by
Shri Anthony will convince him how
many sittings we held, how we went out
of our way to invite dissenters to come,
depose and convince. ...

SHRI J. B. KRIPALANI
We were not called,

SHRI NATH PAI ;

(Guna) :

1 would answer

it.

SHRI R. D. BHANDARE (Bombay
Central) : Why were we not called at
an? . '

SHRI NATH PAI: Hon. Members
would do well to know the rules of pro-
cedure which is that when a Bill is re-
ferred to a Select or Joint Committee,
so far as Members of the House are
concerned, they have got the right to
come. there withopt being invited. They
need not be called or invited by the
Committee or Chairman. This is an
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Regarding other witnesses, we did
everything possible to invite them, be-
ginning with the Supreme Court Bar.

SHRI PILOO MODY : What is the

rule ?

SHRI NATH PAI : I will pass them
on to Shri Piloo Mody so that he might
ponder over them. They are rule
27(1), proviso to rule 29, then 77, 78,
157 and 305. I hope for the next five
minutes he could go on scrutinising
these so that I could carry on with more
serious work. before the House without
interruptions,

MR. DEPUTY-SPEAKER : He may
move his Motion and we might conti-
nue on the next occasion, as we have
other business after 17.30 hours.

SHRI NATH PAI: This is a very
scrious  subject, as  Shri  Anthony,
Acharya Kripalani and Shri Krishna-
moorthi have conceded. It is this reali-
sation that we were trying to bring to
this House. Let us have a proper and
adequate debate. Let not superficial
charges be hurled, let the matter be dis-
cussed on its merits, I make an appeal.
It will be decided by the Committee to
accommodate so far as the time factor
is concerned. Those who agree with the
majority report will be only too glad to
have the benefit of the advice of the dis-
sent and the criticism of our fellow
members, We have no objection to the
time being extended.

MR. DEPUTY-SPEAKER: You
move the motion that it be taken into
consideration.

SHRI NATH PAI: I have to con-
clude my speech, but I move ...

SHRI LOBO PRABHU: It is 5.30
now. Please note the time. A rule is
rule. You have to take up the other
business.

SHRI V. KRISHNAMOORTHI :
This is how they suppress the rights of
other people.

1890 (SAKA) Smuggling through
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SHRI LOBO PRABHU : It is a viola-
tion of the rules if you allow him now.

SHRI PILOO MODY : May I return
the rules to  him with thanks? It will
do him a lot of good to read them.

SHRI NATH PAI: I therefore beg
to move ...

SHRI LOBO PRABHU : On a point
of order.

MR, DEPUTY-SPEAKER : Private
Members’ Business started five minutes
later than usual, So, I am within my
rights,

SHRI LOBO PRABHU : You cannot
cxtend the time.

SHR] NATH PAI: I will continue
my speech next time, but I move :

“That the Bill further to amend
the Constitution of India, as report-
ed by Joint Committee, be taken,
into consideration.”

MR. DEPUTY-SPEAKER : He will

continue his speech next time,
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HALF-AN-HOUR DISCUSSION

SMUGGLING OF Goobs oN WEST BENGAL
AND BIHAR BORDERS WITH NEPAL

oft woft viwe ot (Fie7) < I
WERT, § AT AT A WCHI BT
ST UF G HgH HATT Y AV ATiea
FCAT ATEAT § AT FATE I ¥ AT FY
aferwie qerEal €% TT A § 1 oo AW
H A ST, FICATATL, WO a4r
qHATY FT Qe @ IS a)
qETE S @ 9T g | afy qeafr
FroAT F 1§ o aeft A A gAY aw
¢ wfierr, s A@faT #T FIw,
ar o agE o & farg forsme &
AT FY FATD T X T aw WY
ATATE FE W T Aot | &,
e T WO W OE R
¥ wWyefy Troer w7 waew § | ey ST
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[ i qoft viwT waf : )
¥ fqo saw-Arde TFQ AT A AT
% frq wfzw gamd W ¥ i §
W |

TET M AT IX FFAE S
st fetr femr smo feg @ar @t
saear a8 & fF o fedy w12 ar 73
WET H T TV, AF AT FT A F
AT g /T A1 FAAr w_ A,
fomr waT & ot I9F A w4 18
AT HT AFA amr A8 & frw aw &
MBI F1 TSI FFA AW HTAEL
¥ w1 g, 9 3o & g dmw amtvs
&1 Ag, AFATT A qHIH F AT G-
27 7 AT g § dmw a9 g1 3w
2 FY FTHIC 1 F47 Fg7 907 7 fow
T | "ET Al gra w22 & f S
T afew ¥u3, Fif7, 9z arfz 7 &3
arfear AT F A1 T ars T "
o1 "t &, o 2w F et feardi o
aewdt T ¥ Avg g€ W avEw
At Sy farvz, faget v oarfr
§ NI U FEA & AGA @A ITA &3
g 39 3w 7 Awe W fFmoAm o7
IFTC A, A AWE R OAG ATAT |

IuTeR HEIRq, &1 2 q27 e
¥ faeg @ go sfa@m™ & v 97
7% a7 & AW § aoerd sH=wai
N WAWEAER IqT A W F
FTOT IH I § WAHT Ei9 g% far
mar aqr | frg FE A afaEm Ak
3% 9 & gAr TfEE 91 IEA I
Aifagt ¥ sfy fwd sTor s &
feaferan grar St <@y & AR IE® O
IoF FHATT@r # AT IR F
fad W @8 A

I wRieg, a9 fedr  fgw o
FATATT 9@ JeT FT EfEg, 717 7 IW &
it 1 fieet 13 & aewQr soR F
ongr gf S ®1 TF A OF ®ATAR
g fomm | F T T A w7
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AT OFET AT & A FE A A g

T e & faRey ofegt | F ame # aae

T 2T IR AN FEAT | qgew &

T F 15 foamat 3 o Smomce

saTfor wrare fow § wgr o &

“The Bombay Customs seized
contraband gold wvalucd at Rs, 50
lakhs from different places in the
city. The total quantity of the
yellow metal is stated to be 34,000
tolas and was found to be conceal-
ed in special jackets.”

g7 & fgrreaa ogew ¥ 19 faqaw
37 § vFiforg aurETe fm § =7
T 7
“The Bombay Customs Intelli-
gence seized 36,000 tolas of gold
valued at Rs. 60 lakhs in a sur-
prise raid on a locked flut in Cen-
tral Bombay."”

THI 9FTT AT 23 & fF Faw A
ar fmAt & figT oF s ¥ gfusw
FT Al AFFIT DIAT & OF2T AT &)
oAt ez e @ W@ & A
@ W &7 ATEr g & Sl
|rIA H 9T ¥ ®eA o ufyatanfz
AT AT § AR AR A€ eAandy
agi TW@EST AUF W qU7 WAX F |
g F daong & wfw s g
AT ATAT ¥ qGT AT AT TAGT
¥ R arfe e TEETT oY @
wifs TN 7 AR AT AT F
for fadeft qar oY wifew & i
famr felt s w1 owE fen go
forer 7Y &t | Y AT TP Y TH
STt 93 faee s foed g @y
ST FY &g ®7 |/ ! i Iw
FET AT ¥ T N TAFA 299 fRerar
§ 7 ¥ew S AR T g weErw g
Y frreret & 1 gy s o Farduft szt v
qHa g § o aww g

W TEK & w0 At ¥ fag
A AW ¥ I A AT o el A
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w1 a7 fiF T e 97 iR afuw
FIT qET dB17 T AT AT G R
AT 4T oG qF AT AT G 9T /A
X @ & & 7 T T A 7 Y
oAt g 7 3 Wogw W kS
afus sfamrr AFR fFg o & s
Tt qgu &\ feeg Far faafeai qar
AFA F T A7 ¥ &Y wAEAT AT
Coneicia b ico ook K CIlEd
fearfeat & @ oF agTAEA Y
MR. DEPUTY-SPEAKER : May |
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M1 AT Y F I &
3T & A fae Wl ot F wwr av
fE qurer & Tfoam, SeveEafEaT ok
g AT N AT 1 A A F ATy
e T # i s o R
Y Y G FTE 73 A A =
Tforgs 17 Aorw ST F AT M
TR A gEw g ST

W e g & e & 9 o w6
& - AT e § gL AW F ¥ A ¥

FEqTEA ST A T Y | FAR gt Fraret ot
AT FTE TE 7 e fag gE far
I I EATL AR T
=1fed a1, ag TE a7 | 5T AT drorreii

point out to him that the specific tefer-
ence here is to smuggling on the Indo-
Nepal border. If vyou go on to other
smugglings then there would not be
tine.

sframrowE=mat: [ will finish
within the time.

JuTerey "I, WL WA ¥ IAY
¥, ST F A oY gy & WA fae w
7 T v fF Jare 3 WA F7 Jrr e
=T FT FR o @ &) fEe A
T & i Faw wmw wwT w0 A @
TH WHET FT GATHT T8 &7 F6aT |
37 ¥ fau e %9 st afcfeafy
‘oF Jeuw FET Err omE T qw A
TEFT AT T T | @y fagsmz
F O UF T § Far 91 fF
You cannot legislate for virtue,
1T ST Y A8 F17 HCT ¥ fAQ F
¥ areg T FT F¥9, A fod
FTEAEEAT § WM A Y qrAIfow e
arfqw afcfeafoat somw #7  Frmyy
T T4 ATS FTRT H FT TH | AT
Rqrer & 9 o gATS TET AT E, I F
ot gl T A gErd g A
af T i 1 g 79 qgt Wi wrar
e FT AW 419 TwEaT § g
TEt TEFT ST UF IR A7 AT
£ St Avre ¥ AT Wi F A o

7 zq fade & wgEar qar 9 ¥ ©7
7 A1 oY =947 iy, 39 F7 IvET g A
IR & 19 7 ) v o e awg
H oA AT F O AT a7 99 747,
aff SAFT ATAEET F ATEC IR
ITAEAT AT AET (A QT | W
TIAT AT TGT ATAN, L IH §T TAEH
HHET F G § AT O 9TEE el
ST T THEAT HATT &T ATT o &1 AT |

¥ T HEIA AqTS TAT 41, qGF OF
AATE R T FA & AET AT
Tr W@ ATt ¥ %A T ATH gar
fir oY OF TaTE & qE7 ATET & 77 At
F FAO9 5 FUT T4 FT TEE AT |
set 7z & fo ag A gt & am A%
T, FEifE aTed A Ao o @Ay 0%
FeT 927 &, ST 7 o qEATE, AN
7 AT g, f6C Wt JTE ATaT-STar
& 1 furd fernfigai 9 dom qg & a7
T w63 F1 A8 | TEN fod s
% fr g Aqrer ACH ¥ AT FLAR
IAG agavT wre 3, Fored qra gw I
Y F =Y =TT gYav §, 9N A aqfa
TATAT T FH | AT AT AT AT
ot S qAdr §, 9T sqrarc oY T
grar &, vawr fme T &, dfew ot
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[t @ wwT i)
|t WY & WY ATAT §, IEET FYE
feam & Qar

IYTEAE WEIEA, W AHAAT WAT ¥
%1 gag 0 fF ¥ Aot & |9 qav
Fagtar w1 fomd i dat 3 § o
S S ¥ T § I &Y /A F wnd,
et s wawmd i @rag wrs
fr 3= i #t A A A O faegw
i & wfad S, <fr, Swrer-
Fifrar Fay s qWT 7 7 o I q@
AT E, A HT A AT AR F A
L O i 1 S =
T § ATV gAT EOAT T Fw
AR FH a1 AT AATT FOATH AL F
eI GFAT AT AT WX E

U A A g § A o 2w
¥ Aar q7 & FIrE FAT A7 £
Affr w3 T NS faeh, Fawar a7
TeaE A1 7 aX &qF 9 fawet & A
I qT FTE THET TAA AT Fiborer qav
T T | g TE FET AT A
Foredr @ ot qers AT & st g
A R, A TR A G WY & g
¢ 7 faw a% | R AFT % g 5w
oY ®1E & AN &, wAlAd qF AT
*1 faxy 1 A67 & fAd w1 sgaEar
Y Tl

IS WEIST, RAT T FF G A7
T ACFA |ArE FT T F AT FTT &,
T § IETCT A T | I qgt W
T <Yor #7 JTEA YA A0fEgd | gL
72t § A & I TAT ETEr AT AT}
ar &t IX 2w & vy § offw ¥av e,
e afx ag wew AE & ot e 9w
JIWIIT ATAINGET & T § A &
ford firedt < I wrT e T
wifgd | 4fF g7 Qun A8 s Ak | A2
ofc st & anr der 8, feeg g
ard & ¥ aff wafrd amr wen
T TR LA IT @Y
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MR. DEPUTY-SPEAKER:  Shri
K. C. Pant. The question specifically re-
fers to the Nepal border.

THE MINISTER OF STATE IN
THE  MINISTRY OF FINANCE
(SHRI K. C. PANT) : I am entirely
in your hands. My hon. friend has
raised some general issues as well. T am
in your hands. If you want me to
touch on them, I shall do so.

MR. DEPUTY-SPEAKER : He can
refer to them passingly, but the main
question is about Nepal.

SHRI K. C. PANT : If it is my task
to be relevant, I shall certainly do so.

The point raised by Mr. Sharma has
come up in the House in the form of
questions and another half-hour debate
in the last session. Only yesterday, the
question came up and the Deputy
Prime Minister explained the broad ap-
proach of Government in this matter.
Whatever the specific  details  of this
situation, the broad framework within
which we have to consider this whole
question is the need and desirability of
maintaining good relations with Nepal.
We have had extremely friendly rela-
tions with Nepal and 1 am sure it is the
wish of all sections of the House that
these friendly relations should not only
be continued but strengthened, It is in
this context that in 1960, we entered
into a treaty of trade with the Govern-
ment of Nepal. According to this Treaty
of Trade and Transit, as it is called,
there is no regular customs barrier be-
tween the two countries. Article 2 of
this treaty enjoins that goods originat-
ing in either country and intended for
consumption in the territory of the
other shall be exempt from customs
dutics and other equivalent charges .as
well as from quantitative restrictions.
There is, therefore, by and large, free
movement of goods of Indian and
Nepalese origin across the border.

The second point I would like to
make is that the border between the
two countries is a;out mmmﬂq. 'I‘llrc;
States touch epal—UP, Bibar an
West Beugnlm.: major portion of this
terrain is mountainous. T have Been up
in the Hhills quite far where Nepal
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horder impinges on UP in the moun-
tains. As you go up, you reach an
area—the source of Kali—where you
can just fell a tree, the trec falls across
the river, you can cross to Nepal and
walk back. We have to remember also
that there is a lot of traditional trade
along the border. It is the same people
who inhabit both sides of the river and
along the Terai. They have relationships
of religion, customs, marriage, landhold-
ings, etc. on both sides of the border.
Some age living on this side and some
on that side of the border. This is the
traditional pattern. So, it is not like
the border between India and any other
country. There are some special consi-
derations here to be kept in mind.

The hon. member said, earlier 1 had
once said that we would like to streng-
then our checkposts and anti-smuggling
measures along the border, He wanted
1o know what the present checkposts
were doing.

1 would like to explain to him that
the present checkposts arc meant for
another purpose, They are intended to
keep a record of the particulars of ex-
cisable goods entering Nepal to cnable
cxcise duty to be refunded to the Gov-
crnment of Nepal—] am not going into
the details; but that is how it operates—
and to verify the particulars of goods in
transit to Nepal from third countries
and from Nepal to third countries
vie India, This was really the purpose
of these checkposts and it is only now
thut we have decided to make them
function also as preventive checkposts.

Now they are acting as preventive
checkposts with express instructions to
try to check smuggling as well. At pre-
sent there are 18 checkposts in all, 9 in
Bihar, 8 in UP and 1 in West Bengal.
Goods of third country origin are pro-
hibited from being imported into India
and are liable to seizure or confiscation.

Then he referred to large-scale smug-
gling that had been taking place.
Smuggling, as indicated by the scizures
which we have made, tell their own
story. 1 would like to give these figures
to the House. During 1966 in the
States of UP, Bihar and  West Bengal
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486 scizures involving goods valued at
Rs. 3,21,000 werc effected. During
1967 the corresponding figures were 587
seizures and the goods were valued at
Rs. 5,87,000. During the first 8 months
of 1968 there were 1,776 seizures in-
volving goods valued at Rs. 11,57,000.
During - September 1968 the number
seizures effected and the goods involved
were 500 and Rs. 3,56,000 respectively.
Therefore, these seizures, as I said, tell
their own story.
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There is one point here that I think
nceds an explanation as to why there
has been a sudden spurt in September.
Sir, you will recall that during the last
session this question did come up in this
House and, immediately after it came
up. 1 called a meeting of all concerned
Ministries, Commerce as well as Exter-
nal Affairs, and we decided to take no-
tice of this problem, It is in this context
that we strengthened our preventive
measures along the border, As a result
of that, we have alerted the staff of the
Collectorates of Allahabad, Patna and
West Bengal which are involved, We
have created additional mobile parties,
1} in Allahabad Collectorate and 14 in
the Patna Collectorate, In the West
Bengal Collectorate 3 preventive posts
have been set up and necessary staff has
also been - given to man these parties.

. So, this is onc set of mcasures that we

took,

The sccond set of measures that we
have been taking as and when we have
felt the necessity Tor it is to impose res-
trictions on the exports of certain arti-
cles when we have found that thesc
articles were going in larger quantities
than would be readily accounted for by
Nepal's internal needs. That is true of
jute and tent cloth. And in respect of
tent cloth in particular, since this could
be:used for defence purposes, we were
more careful than we would otherwise
have been. Quotas have also been fixed
for certain petroleum products. So, we
have been careful and we "have been
alert on this score also.

Then. Shri Sharma has suggested that
we should discuss this matter with the
Nepal Government, 1 agree with him
and, as a matter of fact, in September
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this year the matter was taken up by a
delegation going from here to Nepal
with the Nepal Government in Kath-
mandu and only this morning another
high-power delegation has gone to Kath-
mandu, headed by Shri B. R. Bhagat.
This delegation includes one of our offi-
cers from the Finance Ministry who
deals with this subject. Among the sub-
jects that are going to be discussed in
Kathmandu is the strengthening of anti-
smuggling measures and we are going to
seek the co-operation of the Nepal Gov-
ernment in this respect. The Nepal
Government, though they do not neces-
sarily agree with all our assessments in
this matter, have shown willingness to
co-operate with us and to plug loop-
holes.

Among the goods mentioned by Shri
Sharma, he referred to certain synthetic
fabrics which are coming into the coun-
try. That is an area about which I
would not like to say much because, as
1 stated in the beginning. goods originat-
ing in the other country arc allowed
frec entry and we have to see that we
do not create difficulties for the legiti-
mate aspirations of Nepal to industria-
lise itself; but, at the same time, wc
have to see that smuggling does not in-
crease and that goods which create diffi-
culties for our producers are not im-
ported at cheaper prices becausc that
creates difficulties for us. All these
things are to be discussed again with the
Nepal Government and we do hope that
in the matter of synthetic fabrics and
stainless steel utensils etc., in the back-
ground of our friendly relations with
Nepal, we shall be able to find mutually
acceptable solutions.

Finally, Shri Sharma referred to the
need for a law to check the open sale
of smuggled goods in our shops. I agree
with him and he will be glad to know
that we are contemplating bringing for-
ward such a law so that we can take
adequate action when we find these
goods in our shops.

Y 3w wwTw @ (AR |

qFAAT SO WEYEE, AW S

wgg 3 AN T FEY, § IR FAAAT
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arga g fr ewfam &y e A 1)
TF §7 |1 A A qTHW agr & 99,
T2 Tafan § &R gl syfa oA
2 | 8§ 399 IEET & fAw qamr A
g fF &t aw A FE @ @
THET AT AT TAATT THF § WG
F 0t [gT ¥ OF ¢offa & SifE s
% WA FT AFT A A N § A7
TET 7 ST a7 9w fFm ® 1 g AT
7z & fF o= <9t & amgme 9% F@t
sframs @ gam &, S T=gEl F
Tt ax faRei ¥ § | frafar ag 2
fF A9 AR F1 ATET G491 AT
&7 1A TTAT LAATAT YT F ®9 R (A
YETE | T 9% ANTAY OF HITHT OF
RIS L L L B R
T AT EFATE AT A7 9T AF AW A
T gAY gAY 99 9 &
mzt ¥ 21 IR F fom oAzt
9T O Y UF wAA § Afew ¥ wae
Frismzg ek feqgrm A M@
Faif® {6 97 AT w7 GAE {1 AT
it aE § ¥ @ o @9 & 999
I o9 | oF g g &, Aidew §
frr I i am @ & o 9%
QFET I5E [ AT T HIHTT a6 g7
97 A & | TR & fAm f sy
TS, ¥ AT TAT ZAT 9T, AG W OF
% 7 ¥% UM AT qEE 7
@ 4, § ¥ T/ 0T W @ AT
7T AR 1 fF A A3 T @
T f& gt 9x g e ad & &few
AU 7w g fawww §, T R
T BFL T 9T A & A1, ;T 9T
st &Y 7 s g § Afew af
T & € F 77 I | gy g X
2999 @I g, IH FW a2 7
fear &t ag a9 T T A W e
FT 727 A F0H § ANE w-ATa
D 1 sy F g T @ g
A9 TR TH AT A S g,
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¥ A gwwar g 6 gEwr oY wad
FT WTEAT FT £qTH TGAT AT AT TW
F1 WY IEET WA FT eqA @A
T1fzd | & o7 T #Y gaw ¥ |
g fF dom@ &y gamr afew & wfuw
agg foo, afsq gaer a8 sdwafe
AR EAE A E Ak |
TFTC & = F qTF (249 ¢, 91 Hfqefarzg
g, 97 39 €& & TIWY #Y 7 7T 7
T XM F A 0w F1 @t ag=mw
ATT Y ZHTL G TFAY AT @ & oA
ot fams | # aw wgar g fF oo
g wafiE T ww @) g 9EF FEd
gu aawm afy 9T gafae a9 &
fad qar T O @EER ¥ A|
17 F7 Er & o 9w a8 o
TE § FA4H #1 faww w1 wr g fw
o  dar g awsi & &= gd i
AT A9ra F Fre@Ht 7 adr g€ AF
71 gt @zt snd Wy fagwt & aHr
g% SIS 9Y3T agA TUX IUT AT F ;@A
T AT QI |

18 hrs.

T 717 4 5 F g ) 37
o ST & f& qu9e & grr oger
FT T A7 71 A9 741 ° frmEw o
A F1 ST 31 3 v 77 frafy
I St gE Ao F Tifgg IEEr
s faan sa, afew as g e
=i F 9_fremm o g w0
fegzam & 3% dlee a9 o1 @ R,
T A F A § G FT gqAR
gAT g, o ag faat & arx a2 gwarEdr
wdY AgrEa A &1 & | AfFT g w6 oew
§ gaF1 FEr % qwear fmaer
o Forw & &9 gU gral fage alr
qT & 99 954 | (9w GTHE #Y 9rEw-
Tr | o & fad oS T e az
wzt 97 T qefay ot fawar &, &
g aEa ¢ 5w At # qfew
ey 2y 7 @ AT FE U A w®
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war &1 et ® e @ go ar
TEY aET T AT I 7 W fawar
g AOET wrEA AR ¥ @ @Y
qedr fF ag o1 wET ¥ AT @ |
aife e & A fear g oA
ST STge g 6w maeae 7 e
1 awer & fF @y w4
a7 &), fow® o #%F 9% TEAEE
T sfaey avmaT gar & 7 o dw g
T & I FT AA FET FT ety
MRTEY, FAFAT 1 92771 ¥ faear § 1
a1 freft 1 T ford owsr M g2
FTT AEN 9wST T AT AV T AT THE
T ?

»ft g WoF 9 : IINAY wErET,
9% wfzar 2z & & & NI AT
WM F &9 g & 98 W A 5
TE AT aE 7 779 | frg ag ¥ ag
AL FT W T A qg AT
gl fasdt | AT 7= T qeg W
St ST & I At 7 g
TAT QFA FIA AT R0 FEAT |

Wl A% €99 @ F I 7}
qeard &, WA AT I91 2 oY fF s
FTE FAT AT a0 q AAHT I9H
FE qId TAFT 7T AF A T AR
F IT A aTA g aFAT § | oY g
vam § gk fod formy s W
F AT FT AT aEAwE § @R
YR 9qE F aF F fagar gam 7
ATATAFAT § IT AT AT AT &, A
WET FA9 TTET F 399 B {OT § TF
AT *1 AT fegT s foeet gw e
A X AT EY &, IHAY T #T HTAO-
aFATE |

wEt aF 4T T A &, W%
HF[AT, 1970 TF AV 8 | I9% I
w97 3o 5 g fedt a gt
fegr 7 ar I A FATET Wy
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[ ot sgow wex v

frere o am siw #T @ § ok
T T ITH! AE ¥ TR 6T 0T
&, ¥ awman § i g7 9w ¥ e
9T AT qfEg |

I IF T I qewey g fFogw W
¥ % TAT AT 7 @7 § AY feyeAd ST
<t & St §, 7 wwwa § fe w s s
HEE W qvg *T AEl 9mar ¢ oqar
A7 9z Fn, fom & @ qver & @
g grar 8, 9% fF ¥z g &,
37 9T g wfaawwr sy € 9@ ot
I T H gEATT HET § AT W
FIHE & A97 FAEE § 957 E |
FISATY AT FHE O A I o g
Fraeft € 9 ag oo A€ w= o g
€ R & | firsaw ar 9 o7
@ & | wfex gzt ® famaw § qmm
I FT AT W At agagsA g | o 6T
<1 AT g A 98 FE qgy g A
aR AE AT 1

oft 3w T & OF FAT A1
# 1 Y graTe =Tee anfy fadei & smar
Forera sraTa T A1 7 wferEy w w-—r
t agan aw faw w@r g | owws Iawt
AR A R & | AR TR T
st % aré QT ATEHY 9w T & v 7,
Y I T} T A1 F4T A o ?

ft wrooy wex oo ¢ 0 FeT 97 R oEw
A a @ € fomd T gfaa
faRnft | 4% AT o & fr g AW
T aEfag 3w w R § Aw
GaEE WY FWW gey  famife
¥z fed & < ag Y oFE IR § A
79 I @1 FT qFA § | g W
W w & A A § 1 AfeT W
E HEq WA AT @ E |

SHRI SRADHAKAR SUPAKAR
(Sambalpur) : 1 want to know ﬁrs:_ of
oll whether there is any scvere punish-
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ment, deterrent punishment, for the per-
sons caught because we are not satisfied

with mere statistics.

Secondly, I want to know this, In the
case of stolen property, the thief may
not be caught but the receiver of the
stolen property is also punished severe-
ly. Similarly, 1 want to know whether
Government has, or contemplate to
have, any legislation by which persons
who sell or dispose of smuggled goods
can be punished.
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I thank the Minister for the steps that
he is already taking to curb these acti-
vitics, but 1 find from the answer that
he has given that most of the things
that are smuggled into this country are
fashionable things like wrist-watches,
fountain pens, cigarette lighters, synthe-
tic fibres, cosmetics, cameras, etc. Apart
from the necessity of checking and
detecting smuggling, it is high time that
we created an atmosphere in this coun-
try of patronising only the indigenous
goods. Why does smuggling take place ?
It is not mercly because the smuggled
goods are sold at cheaper prices but
they are considered to be more fashion-
able. All of us think that foreign goods
arc necessarily better than the indigen-
ous goods, and that is why from top to
bottom we prefer foreign cars to indi-
genous cars, we prefer foreign blades to
indigenous  blades, we prefer foreign
goods to indigenous goods. 1 do not
blame the Ministers alone. Everybody
is responsiblc for this...

st efr T (74Y) @ wAT A
Elct i (A

SHRI SRADHAKAR SUPAKAR :
Therefore, 1 say that it is high time that
right from the top to the bottom we
created the necessary atmosphere and
had the idealism of Swadeshi which
Mahatma Gandhi preached in preferring
Indian khadi to Manchester cloth which
was much better in those days. Unless
we do that, I think whatever law we
may enact, we cannot check smuggling.

SHRI K. C. PANT : I would like to
explain the difficulty because, apparent-
ly. there is some misunderstanding
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which needs to be cleared, The difficulty
is not in detecting what goods are
brought in from outside. Some of the
goods are brought in as a part of the
baggage also in the normal manner.
Some of the goods are also sold by auc-
tion after they are seized. The shop-
keeper is not required just now to
satisfy us about the source from which
he obtains his goods. So, he can always
say that he obtained from so and so in
a legitimate manner. It is to plug this
loophole that we require this law and
only after the law is there, can we pro-
ceed to take action.

So far as the other part is concerned,
I would ask Mr, Supakar to convert
Mr. Sharma. Mr. Sharma wants us to
manufacture those articles in the coun-
try whereas Mr. Supakar wants us to
lead a simple life. So, it is a matter
for them to settle between themselves,
and then alone I can speak about it.

oft fiveR (Gfr) : ot wat ST A
Tz & I A A wr frm T
21999 QA TF 721 E | /T aeEm iR
AR GATEI AT & | i oy w1 feafar
Tar g § 98 ArAu g 5 < oy
A0 F1 faa g &9 @ g | AT ag)
g f& N7 g Wy & 1 & gfew
g1 qgx war 41 fF Jaw gara faa
Tz & W gwwt famag & 9, 2%
# sfafaeior 1 oo, 56 AU aw Ay @
ZT Fa7 FEY gfeew 1T gH AT oy 7@ 7
7 qamar § i g st ouferd durer &
e # qIEAET g

A9 & WY TEGE T FT
AT § I AWHI F MAT FT 47 @0
&\ g aF A ) § F aEgd A
q 1 i Q1 &, @i A AT § 1 aga
) aegd {9 § AT F TR AT E |
TGt & Hreee 4 anfe s § | forw awe
¥ gndr §eEe AT g ITE! WA §U
T ¥ g av ot AT T § AR W
@ ¥ gieare s 7 ¥ sgfae
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fag=a< ot o v & 1 oW feufy
A gd g o¥wm fF S A
% e T g€ gt ATew § A i
S 9% TIEH §, T 91 @y e
ST 7 FAT IR AEAT @R AT G
1 TEY? AT H AT | TR R A
& & vt e w1 qrETew € 1 -
TS & I § aa 97 §) | AT oY Sy
A AT Fgr g iaE AT @ g,
|7 FT62 9T AT SATET AR IEET A
a1 § f6T o Sew e Fi daTe
AT 9T g | gl fw faw oag &
TEqF OOF & AT G, THRT F o
| ZW AT A3 ANT 4T 7 9 &
FEER 9T wreAt AR glamT W wmaa
fd a4 qE 7 797 W g1 qwr
& 1 A 7t wgRY ¥ s wrEe g
St ZAT EEY Ane & g g€ § st
1970 @F & faq &, 9% ¥17 o«
Iu%1 fEaga 39 1 9919 Ao a1
T T AT FT A TET SATCAT A
o @A g ¢ gfeeFir § uw A€
g ¥ T wE wifaw 1wy ?

ot W WX 9 2w Al
ST @ M, 4% af gt §1 8 |
AT HeE A A1 q@ F g gfe
ANT F AT § Gat wawd, zEfag
WTT FT HYAT AT ANH & Hfa g
e, & w8 fqee wgwa T@g |
o qwaT g % 9T 1 A0 ¥ a9d o
waed §, IAHT A W S woqE
FAT =rfEd |

sit sitewy wivw (WéTg)  F walr
wgIRT & T &1 GA OA AgAE 1
IR AT wfeart ag g fF ag miw
g ST R AR T FW AT OF
ol 9T ) 9% qEEd W o7 )
§ o WET TNl 9T W s A
A W FW TG | B Wt
¥ feg § 0 e & A W fage
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[#ft sz ]

q 8T § 17 0% A § ANE T
a4 A i e
R TN A AN TR & A
frodt § o ot Qifel & o
AT AR AT AR A T
197 ©47 4F W A 7 | SRR
L RESEELEIEL 4 (L tAT]
(LRI AR IRt PR
ATTR AT ANTAT BT 9N AT
IR T A0 3 AR T A G
FIAA F 93T 45 77 ¥ 3@
X3 A 00 q e g
F a0, G Al d e aE
LG R

72 7 {wdlew wimT @ ae
2, 23 s 3 Avd § 3T §
¥ 3 WO FEE g
AT FZ] i 7AW AT | A
F i A 3 6 on a9 Bl g
T g 5 a1 1 Pedfer dfaw
AV H 3007 7 £, o0 F 77 1 7,
I 5, A FEt 4TiE
aat #1 Ty Hfaem waw A
qIAT g 7 AT TR R -
i g ! i ag 74l A |
B 31 AR O 0 F A G
atwa g el anrae e nfren &
e T A, I R Y =
A WA A FIRLATNG | Fife
F 0 S0 TR AN FE AW A
FF @ 4 99 FUGIT & W F |

NOYEMBER 15, 1968

Border with Nepal 380
(HAH. Dis)

TR FT 97 97 70 % HY wm
T F AT g o 9 aan g
% [z it §, Am s wa gy
3 1 TTAE 397 1970 3 51 A
T Z 1 03 4 G oA
a3t wF 97w v wat zv fen
UERIBE K- RraEi iR oL
it g 47w 7, Ao § et
%, q¥0 w91 i 7 1wl 9
AT A 0 (T L
3 A7 T AV AR T AT ELH
I ARG LT 2, T A AT
S A A

AT TG W Al
T 5 (i 1w ad e
fasers @ 4 Ao i f @
TR G AT |

g @ 7w W owy o
& 37T T WA 8, 9 AR qawl
& | 31 AETAT A 34T 9T A
TRAT @ | ETRIA 1 379 @051 § 9
ARAE | ZA AW %7 7 7 quid 3%
Fs 97 47 g o7 g1 T3 o] ]
AT F 1 WA A1 77 fawar €, oA
qr AT for g g W
012 31 2 | 497 1A TRE 7 471
I AT T TR 9 A7 A
1391 28 T 731 790 7 | T 9%
i e 7 8

aHT A1 ANA Y61 €, S A
TER g S % fom §

18.17 Has.

The Lok Sabha then adjourned till

eleven of the clock on Monday, Novem-
ber 18, 1968 Karlika 27, 1890 (Saka).
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